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 LOK  SABHA

 Thursday,  February  25,  960/Phalguna
 6,  1881  (Saka).

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock,

 (Mr,  SPEAKER  in  the  Chair]
 GRAL  ANSWERS  TO  QUESTIONS

 Export  of  Gunny  Bags  and  Hessian
 Bales  to  China

 Shri  द्  K.  Bhattacharya:
 ॥  Shrimati  Da  Palchoudhari:
 |  8

 <
 Shri  A.  M.  Tariq:
 Shri  S.  A.  Mehdi:

 (Shri  Pramathanath  Banerjee:
 Will  the  Minister  of  Commerce  and

 Industry  be  pleased  to  lay  ४  state-
 ment  showing:

 (a)  the  quantities  of  gunny  bags
 and  hessian  bales  separately  purchas-
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 ed  by  China  during  the  Calendar
 years  1958,  959  and  4960  so  far
 together  with  their  respective  values
 in  rupees  for  each  year;

 (b)  whether  the  purchases  made  in
 960  have  been  shipped;

 (c)  if  not,  the  reasons  therefor;
 (d)  whether  further  enquiries  for

 purchases  to  be  made  in  960  have
 been  received;

 (e)  if  so,  brief  details  thereof;  and
 (f)  the  reasons,  if  any,  for  the

 heavy  purchases  already  made  and/
 or  proposed  to  be  made  by  China  of
 these  articles  from  India?

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  to  (f).  A  statement
 is  laid  on  the  Table  of  the  House.

 STATEMENT
 (a)  Information  regarding  _pur-

 chases  made  by  China  is  not  avail-
 able.  Exports  of  hessian  and  sacking
 to  China  during  1956,  959  and  960
 (so  far)  were  as  under:—

 7958  7959  960

 Description
 Quantity  Value
 (Tons)  (Rs.)

 Quantity  Value
 (Tons)  (Rs.)

 Quanity  Value
 (Tons)  (Rs.)

 Hessain
 Sacxing  73773  -76,52,000  55,928

 4,054  565325434
 (§366,03,702,

 (b)  As  far  as  Government  are  aware
 no  purchases  have  been  made  in  960
 so  far.

 (c)  Does  not  arise.
 (d)  None  by  Government.  Some

 enquiries  were,  however,  reported  to
 have  been  made.

 378  (Ai)  LSD—.

 (e)  Enquiries  were  reportedly  for
 10,000,  bales  of  gunnies.

 (f)  Available  information  indicates
 that  these  purchases  were  intended  to
 meet  the  increased  requirements  of
 packing  material
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 Shri  C.  K.  Bhattacharya:  From  the
 statement  I  find  that  Government
 have  stated  that  no  purchases  have
 been  made  in  960  so  far.  But  what
 was  asked  in  the  question  was  a
 statement  showing  the  purchases  made
 in  1958,  959  and  960  separately.  May
 I  know  whether  there  had  been  any
 purchases  in  1959?

 Shri  Kanungo:  The  959  figures  are
 given  in  the  statement.

 Shri  C.  K.  Bhattacharya:  May  I|
 know  whether  in  the  first  ten  months
 of  1959,  the  purchases  made  were
 about  ten  times  the  purchases  in  the
 previous  year?

 Shri  Kanungo:  No.  The  figures
 for  958  and  959  are  given  there  in
 the  statement,  and  they  will  show
 that  the  purchases  were  not  of  the
 size.

 Shri  Hem  Barua:  May  I  know
 whether  it  is  a  fact  that  the  Sino-
 Indian  trade  agreement  expired  on  the
 3lst  December  last,  and  if  so,  whether
 it  is  a  fact  that  there  has  not  been
 any  attempt  on  the  part  of  China  to
 renew  the  trade  agreement,  and  if  it
 is  a  fact,  whether  this  can  be  cons-
 trued  as  economic  sanction  by  China
 against  India?

 Shri  Kanungo:  No.  The  trade  agree-
 ment  does  not  mean  that  after  the
 period  expires,  it  will  stop  automati-
 cally.  It  goes  on  till  new  agreements
 are  signed,

 Shri  Tyagi:  Are  Government  aware
 that  jute  sacking  is  also  used  as  sand-
 bags  in  the  protection  of  trenches,
 bunkers  and  dug-outs  etc?

 Shri  Kanungo:  Yes,  the  lighter
 variety  of  hessian  is  used  for  some
 sand-bags  sometimes.  But  the  figures
 will  show  that  there  has  been  no
 purchase  of  sand-bags  of  that  quality.

 Shri  C.  K.  Bhattacharya:  May  I
 know  whether  there  has  been  any
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 ‘move  on  behalf  of  China  to  have  this
 Sino-Indian  trade  agreement  renewed?

 Shri  Kanungo:  No  move  has  been
 made  yet'on  behalf  of  China.

 Shri  S.  A.  Mehdi:  May  I  know
 whether  all  the  purchases  made  in
 959  have  already  been  shipped,  or
 some  portion  stil]  remains  to  be  ship-
 ped?  ’

 Shri  Kanungo:  It  is  mentioned  in
 the  statement  already  that  they  have
 been  shipped.

 Shri  Ramanathan  Chettiar:  Is  it  pot
 a  fact  that  in  the  months  of  Novem-
 ber  and  December,  1959,  heavy  pur-
 chases  were  made,  and  if  so,  what  was
 the  quantity  that  was  purchased  by
 China  in  the  Calcutta  market?

 Shri  Kanungo:  The  figures  are
 given  in  the  statement,  and  there  were
 no  particularly  heavy  purchases  in
 those  months  as  the  hon.  Member  has
 mentioned.

 Shri  Hem  Barua:  The  hon.  Minister
 has  admitted  my  contention  that
 China  has  made  no  effort  to  renew
 the  trade  agreement  that  expired  on
 3lst  December,  1959.  May  I  know
 whether  any  effort  is  being  made  from
 our  side  to  renew  the  trade  agreement?

 Shri  Kanungo:  No;  as  a  matter  of
 routine,  it  will  be  taken  up.

 Shri  C.  K.  Bhattacharya:  In  1958,
 the  quantity  purchased  amounted  to
 7,7i3  tons.  But,  in  1959,  the  quantity
 purchased  went  up  to  about  sixty
 thousand  tons.  Will  the  Minister
 kindly  explain  the  reason  which  has
 led  to  this  unexpected  increase’  in
 959  over  and  above  the  figure  for
 19687,

 Shri  Kanungo:  The  reasons,  accord-
 ing  to  our  reports,  are  the  larger
 crops  and  the  larger  materials  which
 required  packing.
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 Foot-wear  for  Coal-miners
 1 Shri  Ram  Krishan  Gupta:

 °374.  <  Shrimati  Da  Palchoudhuri:
 (Shri  Raghunath  Singh:

 Will  the  Minister  of  Labour  and
 Employment  be  pleased  to  refer  to
 the  reply  given  to  Unstarred
 Question  No.  474  on  the  l5th  Decem-
 ber,  959  and  state:

 (a)  whether  the  Committee  set  up
 by  the  Ministry  of  Labour  and
 Employment  to  investigate  the  possi-
 bility  of  evolving  1  suitable  and
 standard  pattern  of  foot-weer  for
 coal-miners  has  since  submitted  its
 report;

 (b)  if  so,  the  details  of  its  recom-
 mendations;

 (c)  whether  they  have  been  accept-
 ed;  and

 (d)  if  so,  the  nature  of  steps  taken
 to  implement  them?

 The  Deputy  Minister  of
 (Shri  Abid  Ali):  (a)  Yes.

 Labour

 (b)  The  Committee  has  recommend-
 ed  that  employers  should  supply  to
 the  workers  foot-wear  conforming  to
 the  specifications  recommended  by  it
 and  that  they  should  also  make
 arrangements  for  brushing  and  clean-
 ing  of  the  foot-wear  supplied,  and  for
 their  repairs.

 (c)  and  (d).  The  recommendations
 have  been  brought  to  the  notice  of  the
 organisations  concerned.

 Shri  Ram  Krishan  Gupta:  In  view
 of  the  report  of  the  committee,  may  I
 know  whether  arrangements  have
 been  made  by  employers  to  prepare
 these  foot-wear?

 Shri  Abid  Ali:  This  was  done  very
 recently,  and  it  would  be  too  early  to
 give  any  information  with  regard  to
 the  question  asked  by  the  hon.  Mem-
 ber.

 Shri  T.  8.  Vittal  Rao:  It  was  stated
 some  time  back  that  out  of  2550  lakhs
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 employees  eligible  to  get  this  conces-
 sion,  only  30,000  or  so  got  it  so  far.
 May  I  know  the  position  today?

 Shri  Abid  Ali:  2°65  lakhs  of  em-
 ployees  are  entitled  to  these  foot-wear.
 Out  of  them,  37,412  were  supplied
 foot-wear  before  the  committee  was
 appointed.  Since  then,  they  were
 awaiting  the  recommendation  of  the
 committee,  and  now,  further  action
 will  be  taken.  We  are  also  convening
 a  meeting  of  the  industrial  committee
 on  this  industry,  to  persuade  employ-
 ers  to  accept  these  suggestions.

 Shri  T.  B.  Vittal  Rao:  The  supply
 of  foot-wear  to  coal-miners  was  to  be
 made  according  to  an  award  made  by
 the  industrial  tribunal.  So,  where  is
 the  question  of  placing  the  matter
 again  before  the  industrial  committee?

 Shri  Abid  Ali:  The  specificatione
 were  not  mentioned.  These  specifica-
 tions  were  to  be  settled  in  consultation
 with  the  Chief  Inspector  of  Mines.  He
 gave  certain  specifications  which  were
 subsequently  found  to  be  not  very
 satisfactory.  Therefore,  a  committee
 was  appointed,  and  their  report  has
 already  been  placed  in  the  Library.

 Shri  S.  M.  Banerjee:  May  I  know
 whether  the  employers  have  accepte@
 the  specifications  and  they  have  decid-
 ed  to  supply  the  shoes?

 Shri  Abid  All:  They  have  only
 been  communicated  and  also  the  Coal
 Mines  Welfare  Commissioner.  The
 employers  were  informed  in  January
 and  the  other  officers  early  this
 month.

 Enha:  it  of  Employees’
 Provident  Fund  Rates

 ka
 ig  Shri  Vajpayee:

 |  Shri  S.  M.  Banerjee:
 Shri  Assar:
 Shri  B.  Das  Gupta:

 ॥
 Shri  5.  A.  Mehdi:

 9395

 Shri  Pramathanath  Banerjee.
 Will  the  Minister  of  Labour  and

 Employment  be  pleased  to  state:
 (a)  whether  Government  propose  to

 set  up  a  Committee  with  a  view  to
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 asseas  as  to  which  of  the  industries
 could  bear  the  additional  burden  re-
 sulting  from  the  enhancement  of  the
 employees’  provident  fund  contribu-
 tion  rate;  and

 (b)  if  so,  the  progress  made  in  this
 regard?

 The  Parliamentary  Secretary  to  the
 Minister  of  Labour  and  Employment
 and  Planning  (Shri  L.  N.  Mishra):
 (a)  Yes.

 (b)  The  composition  of  the  Commit-
 tee  and  its  terms  of  reference  are  be-
 ing  finalised  in  consultation  with  the
 Employers’  and  Workers’  Organisa-
 tions.

 Shri  Vajpayee:  May  I  know  whe-
 ther  Government  have  come  to  the
 conclusion  that  certain  industries  are
 not  ia  a  position  to  bear  this  addi-
 tional  burden,  and  if  so,  what  those
 industries  are?

 The  Minister  of  Labour  and  Em-
 ployment  and  Planning  (Shri  Nanda):
 The  answer  to  that  question  cannot
 be  given  at  this  stage.  It  is  exactly
 for  the  purpose  of  finding  out  and  as-
 certaining  which  industries  are  capa-
 ble  of  bearing  this  additional  burden,
 and  which  are  not,  that  this  arrange-
 ment  is  being  made,  and  this  machi-
 nery  is  being  set  up.

 Shri  Vajpayee:  Government  had
 decided  to  appoint  a  committee.  May
 I  know  whcther  this  decision  is  based
 on  the  presumption  that  there  are
 certain  industries  which  are  not  in  a
 position  to  bear  this  additional  bur-
 den?

 Shri  Nanda:  There  is  no  question
 of  a  presumption.  It  was  well  known
 at  one  time  that  the  textile  industry
 was  in  such  a  state  that  it  was  not
 considered  wise  and  proper  to  saddle
 it  with  any  additional  burden.

 Shri  Anthony  Pillai:  May  I  know
 the  industries  for  which  this  commit-
 tee  is  being  set  up?
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 Shri  Nanda:  For  six  industries.
 Shri  L.  N.  Mishra:  They  =  are:

 cement,  cigarettes,  electrical,  mechani-
 cal  or  general  engineering  products,
 iron  and  steel,  paper,  and  textiles.

 Shri  S.  M.  Banerjee:  The  hon.  Min-
 ister  has  stated  that  the  terms  of
 reference  have  not  yet  been  decidea
 upon.  But,  on  the  l8th  February,
 1960,  a  letter  has  been  addressed  w
 the  trade  unions  and  to  the  other
 departments,  wherein  the  terms  or
 reference  have  been  given.  May  I
 know  whether  this  letter  of  the  1800.
 February,  960  is  a  genuine
 letter,  and  if  so,  why  the  Members  of
 Parliament  have  not  yet  been  inform-
 ed  of  the  terms  of  reference?  I  have
 got  that  letter  here  before  me.

 Shri  Nanda:  A  certain  approach  was
 settled  at  a  meeting  of  the  Standing
 Labour  Committee.  The  employers  and
 the  workers’  sides  were  consulted  and
 some  lines  for  the  terms  of  reference
 were  settled.  Therefore,  provisionally
 it  is  there.

 Shri  Tangamani:  Will  there  be
 any  representative  of  labour  on  this
 Committee  which  is  going  into  the
 question  of  the  6  industries?  If  so,
 has  any  decision  been  taken  as  to  who
 is  to  be  that  representative?

 Shri  Nanda:  Yes,  we  are  in  touch
 with  the  organisations  of  the  workers
 and  the  employers  for  the  purpose.

 Shri  Anthony  Pillai:  Other  than  in
 the  textile  industry,  do  the  indices  of
 profits  show  that  there  has  been  any
 fall  since  the  Naini  Tal  Labour  Con-
 ference?

 Shri  Nanda:  A  very  ‘large  number
 of  industries  was  concerned  and,  there-
 fore,  we  had  to  move  away  from  the
 decision  to  apply  it  generally,  Once
 we  did  that,  then  the  question  does
 arise  as  to  the  selection  of  the  indus-
 tries  which  can  and  which  cannot.

 Shri  Aurobindo  Ghosal:  May  I  know
 whether  it  will  be  enhanced  in  tbe
 case  of  public  undertakings  also?
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 Shri  Nanda:  There  is  no  differentia-
 tion.

 Shri  T.  B.  Vittal  Rao:  May  I  know
 whether  the  workers’  representatives
 on  the  Committee  which  was  called  at
 the  instance  of  the  Ministry  agreed  to
 the  formation  of  this  Technical  Com-
 mittee?

 Shri  Nanda:  Yes,  this  was  discussed
 with  all  parties.

 Shri  S.  M.  Banerjee:  I  want  to  know
 whether  Government  will  give  some
 idea  as  to  the  reasonable  profit  after
 which  the  additional  burden  can  be
 borne  by  the  industry  concerned?

 Shri  Nanda:  If  Government  were  to
 settle  that,  they  need  not  appoint  a
 Committee.

 Shri  Tangamani:  The  compulsory
 provident  fund  scheme  includes  not
 only  the  6  industries  mentioned  but
 many  other  industries.  The  Govern-
 ment  have  chosen  only  6  industries
 which,  in  their  opinion,  have  got  the
 capacity  to  pay,  Will  they  fix  any
 particular  time-limit  before  which  this
 Committee  should  make  its  recom-
 mendations?

 Shri  Nanda:  The  6  mentioned  is  not.
 the  final  list.  To  begin  with,  these  6
 industries  will  be  chosen  for  the  pur-
 pose.  Since  there  will  be  persons  from
 both  the  sides  there,  there  will
 be  every  effort  to  expedite  the  con-
 clusions  of  the  Committee.

 Shri  Tangamani:  My  point  is....
 Mr.  Speaker:  The  hon.  Member  can

 ask  only  one  question  and  he  must  be
 satisfied  with  the  answer,  unless  he
 is  called  again.

 Shri  T.  B.  Vittal  Rao:  May  I  know
 if  the  Study  Group  which  consists  of
 several  experts  recommended  that  the
 enhancement  should  take  place  imme-
 diately?  May  I  also  know  why  coal-
 mines  are  left  out  of  the  terms  of
 reference  of  the  proposed  Committee?

 Shri  Nanda:  That  Committee  which
 reported  on  the  scheme  of  social
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 security  assumed  a  certain  rate.  It
 was  not  for  that  Committee  to  say  as
 to  what  the  rate  was  going  to  be.

 Shri  Tangamani:  My  point  is....
 Mr,  Speaker:  The  hon.  Member

 will  ask  a  question.  He  need  not  ex-
 plain  his  point.

 Shri  Tangamani:  Is  it  the  opinion
 of  Government.

 Mr.  Speaker:  Opinions  are  not  ask-
 ed.  What  is  the  fact  he  wants  to
 elicit?

 Shri  Tangamani:  Is  it  the  Govern-
 ment’s  conclusion  that  only  the  6
 industries  mentioned,  namely,  textile,
 cement,  paper  and  three  others,  have
 at  present  got  the  capacity  to  pay?

 Shri  Nanda:  I  thought  these  were
 certain  industries  which  had  originally been  adopted  for  this  purpose.  There-
 fore,  we  begin  with  those  industries.

 Shri  K.  N.  Pandey:  May  I  know
 whether  the  arrears  not  paid  by  the
 employers  have  been  realised  to  some
 extent?

 Shri  Nanda:  The  arrears  are  being
 Progressively  realised,  though  this
 question  does  not  arise  out  of  this.

 भूटान  को  सहायता
 +

 श्री  भक्त  दर्शन  :

 |  श्यो  सुबोध  हंसदा  :
 |  श्री  रा०  qo  माही  :

 शी  स०  Wo  सामम्त  :
 श्री  ato  Wo  शर्मा  :

 ३७६
 |

 श्री  प्र०  के०  देव  :
 भरी  प्र०  tio  देव  :
 श्री  fao  दास  गुप्त  :
 भी  झरबिंद  घोषाल:
 श्री  Wo  मु०  तारिक  :
 शनी  झजित  सिंह  सरहदी  :

 |  ओर  हेस  बदझा  :

 क्या  प्रधान  संत्रो  १६  नवम्बर,  १६१६
 के  ता  रांकित  प्रदन  संख्या  १२८  के  उत्तर के

 !



 सम्बन्ध  में  यहं  बतानें  की  कृपा  करेंगे  कि  भूटान
 को  वित्तीय  स्रहायता  देने  के  सम्बन्ध  में  इस
 बीच  क्या  प्रगति  हुई  है  ?

 वेदेशिक-कार्य  मंत्री,के  समा-स्चिव  ी
 सादत  ली  खा] :  पांच  लाख  रुपये
 की  वार्षिक  सहायता  के  अलावा  चालू
 वित्तीयं  वर्ष  में  विकास-कार्यों  पर  खर्च  करने
 के  लिए  M9910  रुपए  और  सड़क
 प्रयोजनाञों  कें  लिए  ३  लाख  रुपए  कीं  मंज्री
 दी  गई  है  ।

 पहले  के  प्रदन  (संख्या  १२८)  के
 उत्तर  में  लाख  रु०  की  जिस  आर्थिक  संहायता
 का  जिक्र  किया  गया  था,  वह  १६६०-६१
 के  वित्तीय  वर्ष से  दी  जाएगी  ।

 {Shri  Sadath  Ali  Khan:  Apart  from
 the  annual  subsidy  of  Rs.  5  lakhs,  an
 ad-hoc  grant  of  Rs.  5,74,774/-  for
 development  expenditure  and  Rs.  3
 Jakhs  for  road  projects  have  been
 sanctioneq  during  the  current  financial
 year.

 The  economic  subsidy  of  Rs.  7  lakhs
 mentioned  in  reply  to  the  earlier  ques-
 tion  (No.  28)  will  be  given  from  the
 financial  year  1960-61]

 श्री  भक्त  दर्शन:  श्रीमान्‌,  में  यह  जानना
 चाहता  हूं  कि  भूटान  को  जो  श्राथिक  सहायता
 दी  जा  रही  है  उस  को  खर्च  करने  की  जिम्मेदारी
 सीधे  भूटान  सरकार  पर  है  या  कि  हमारे
 इंजीनियरों  और  विशेषज्ञों  की  मांग  की  गई
 है  प्रौर  उनकी  देखरेख  में  उस  को  खर्च  किया
 जायगा  |

 प्रधान  मंत्री  तथा  वेदेशिक-कार्य  मंत्रो

 (श्री  जवाहरलाल  नेहरू)  :  में  समझता

 हूं  कि  उस  के  खर्चे  की  जिम्मेदारी  भूटान
 सरकार  पर  है  हमारे  इंजीनियर  उन  की
 मदद  भले  ही  करें,  लेकिन  जिम्मेदारी  तो

 भूटान  सरकार  पर  है  ।

 श्री  भक्त  बर्शान  :  श्रीमान्‌,  क्या  शासन
 के  ध्यान  में  यह  बात  धाई  है  कि  मूटान  के
 प्रधान  मंत्री  एक  शोर  तो  भूटान  के  लिये

 श्रधिक  सहायता  की  मांग  करते  चले  जा  रा
 हैं  और  दूसरी  ओर  कलकते  में  स्थायी  रूप
 से.  रहने  का  प्रबन्ध  कर  रहे  हैं  ?  यह  दोनों  बाते
 कहां  तक  मेल  खाती  हैं  ?

 श्री  जवाहरलाल  नेहरू  :  यह  तो  माननीय
 सदस्य  एक  व्यक्तिगत  सवाल  कर  रहे  हैं
 एक  व्यक्ति  के  बारे  में  ।  इस  की  निस्बत  मैं
 क्या  जानता  हुं  और  क्‍या  जबाब  दे  सकता
 हूं?

 Shri  Subodh  Hansda:  May  I  kno
 whether  it  is  a  fact  that  Rs.  5  cror
 have  been  sanctioned  to  the  Bhute
 Government?  If  so,  did  the  Bhutz
 Government  submit  any  road  _  ple
 prior  to  the  sanctioning  of  th
 amount?

 Shri  Jawaharlal  Nehru:  May  I  fir
 submit  that  we  do  not  treat  the  Bm
 tan  Government  in  this  way  and  as
 them  to  submit  this  or  that?  W
 come  to  an  agreement  with  them
 supply  certain  facilities,  certain  finar
 cial  aid,  for  certain  purposes.  Natu
 ally  those  purposes  are  examined.
 it  is  a  road  plan,  naturally  it  is  exam
 ined  because  the  ultimate  building  ५
 the  roads  will  be  by  Indian  engineer
 All  that  has  to  be  examined  and  pas:
 ed  by  them.  But  we  cannot  call  upo
 the  Bhutan  Government  to  do  any
 thing  in  the  way  almost  suggeste
 by  the  hon.  Member.

 sh  रघुनाथ  सिह  :  क्‍या  में  यह  जान
 सकता  हूं  कि  यह  जो  सहायता  दी  गई  है  वह
 इतनी  नाकाफी  है  कि  सहायता  का  उपहास
 मात्र  है,  और  क्‍या  भूटान  सरकार  ने  आप  से
 आऔर  अधिक  सहायता  नहीं  मांगी  थी  ?
 ५  लाख  रु०  कुछ  होता है  ?

 श्री  जवाहरलाल  नेहरू  :
 सहायता  की  चर्चा  कर  रहे  हैं  ?

 श्री  रघुनाथ  सहे  :  यह  जो  ५  लाख  रु०
 की  सहायता  दी  गई  है  श्रौर  जो  कि  बहुत
 थोड़ी  है  ।

 श्री  अवहिरलाल  मेहक,  :  मैं  नहीं  जानता
 कि  माननीय  सदस्य  किस  गज  से,  किस  प्रन्दाज  से

 आप  किस
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 नापते  हैं  -  इस  बात  को  देखना  पड़ता  है  कि
 कितना  काम  हो  सकता  है।  जो  सहायता
 देने  को  हम  राजी  हुए  हैं  वह  काफी  बड़ी  रकम
 है  ।  उस  में  से  बक्‍्तन  फवक्तन  दिया  जाता  है,
 जिंतना  निश्चय  होता  है  कि  काम  हो  सकेगा  ।
 Shrimati  Renu  Chakravartty:  May  I

 know  whether  the  ad  hoc  develop-
 ment  grant  which  has  been  given  to
 Bhutan  is  against  specific  development
 projects,  and  whether  Indians  will  be
 carrying  out  those  projects  or  the
 money  will  be  given  over  to  the  Bhu-
 tan  Government  for  projects  to  be
 carried  out  by  their  agencies?

 Shri  Jawaharlal  Nehru:  The  major
 development  projects  are  in  connec-
 tion  with  communications,  specially
 roads.  There  are  some  _  others  too.
 The  raod-building  would  be  done  by
 Indian  engineers  no  doubt;  we
 hope  that  Bhutanese  engineers,  where
 they  are  available,  will  also  do  it.  We
 try  to  train  them  too.  But  the  engi-
 necring  responsibility  is  that  of  Indian
 engineers.

 Shrimati  Renu  Chakravartty:  There
 are  two  different  allocations  indicat-
 ed—one  under  communications  (build-
 ing  of  roads)  and  the  other  as  ad  hoc
 development  grant.  That  was  why  I
 wanted  to  know  what  exactly  was
 going  to  be  built  out  of  the  ad  hoc
 development  grant  which  has  been
 given.

 Mr.  Speaker:  Development  inside
 Bhutan.

 Shri  Jawaharlal  Nehru:  All  these
 things  are  worked  out  on  the  basis  of
 projects.  It  is  not  given  ‘in  the  air’
 for  development;  it  is  on  the  basis  of
 projects  which,  we  think,  can  be  carri-
 ed  out.

 Shri  Hem  Barua:  May  I  know  whe-
 ther  the  attention  of  Government  has
 been  drawn  to  the  recent  statement
 made  by  the  Prime  Minister  of  Bhutan
 to  the  effect:

 “We  have  thrown  in  our  lot
 with  India”?
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 If  so,  has  this  been  measured  in
 terms  Of  financial  assistance  and  do
 Government  propose  to  offer  greater
 financial  assistance  for  defence  pur-
 poses  and  for  construction  of  roads
 etc?

 Shri  Jawaharlal  Nehru:  We  are
 offering  them  assistance  for  develop-
 mental  projects  and  construction  of
 roads.  I  do  not  know  what  the  hon.
 Member  means  by  Defence.  We  have,
 from  time  to  time  in  the  past,  sup-
 plied  them  with  some  Defence  equip-
 ment,  which  they  needed,  from  our
 stocks,

 Shri  Hem  Barua:  May  I  know  whe-
 ther  it  is  a  fact  that  this  is  the  first
 motorable  road  to  be  constructed  in
 Bhutan?  If  so,  what  will  be  the  com-
 mitment  of  India  when  this  work  of
 road  construction  is  completed?

 Mr.  Speaker:  What  will  be  the  total
 expenditure  which  we  are  committed
 to  when  the  construction  of  roads  is
 completed?  That  is,  probably,  what
 the  hon.  Member  wants.

 Shri  Jawaharlal  Nehru:  What  is  the
 total  expenditure  on  roads?

 Shri  Hem  Barua:  They  had  a  cere-
 mony  also  where  the  Engineers  were
 present  and  the  Bhutanese  Prime  Min-
 ister  was  also  present.  They  have  just
 started  the  construction  of  the  first
 motorable  road  in  Bhutan.  I  just  want
 to  know  what  would  be  the  expendi-
 ture  on  this  motorable  road  when  the
 work  is  fully  completed  and  what  is
 the  commitment  made  by  India  for
 this  road?

 Mr.  Speaker:  What  is  the  total  cost
 of  this  road  and  what  is  our  contri-
 bution?

 Shri  Jawaharlal  Nehru:  I  could  not
 give  separate  figures  because  we  have
 allotted  Rs.  5  crores  for  a  number  of
 roads  and  this  is  one  of  them.  I  could
 not  give  seperate  figures  for  this  road.

 श्री  भक्त  वर्शन  :  श्रीमान्‌,' मैं  यह  जानना
 चाहता  हूं  कि  चूंकि  भारत  सरकार  काफी
 बढ़ी  मात्रा  में  भूटान  सरकार  की  सहायता
 कर  रही  है  तो  क्‍या  मूटान  की  सरकार  ने



 2०  /  8  Oral  Answers

 उन  रुपयों  का  सदुषयोग'  करने  के  लिए  श्रौर
 जल्दी  से  जल्दी  उन  कामों  को  पूरा  करने  के
 लिए  अपने  एडमिनिस्ट्रेटिव  सेट  भ्रप  में
 कोई  परिवतंन  किया  है  या  कोई  डेवलपमेंट
 बोर्ड  बनाया  है  क्योंकि  इस  बात  की  भ्रक्सर
 शिकायत  है  कि  सड़कें  बड़ी  घीमी  चाल  से  बन
 रही  हैं  ?

 शमी  जवाहरलाल  नेहरू  :  प्रब  बगैर  जांच
 किये  हुए  इसका  जबाब  नहीं  दिया  जा  सकता  |
 जाहिर  है  कि  जब  ऐसे  काम  शुरू  होते  हैं  तो
 कुछ  न  कुछ  इंतजाम  उनकी  तरफ  से  हुआ  ही
 द्वोगा  लेकिन  अन्दरूनी  क्‍या  हुभा  मुझे  यह
 मालम  नहीं  है

 Manufacture  of  Sulphur

 anes,  C.  Samanta:
 Shri  Subodh  Hansda:

 ")  Shri  B.  C.  Majhi:
 Shri  Ram  Krishan  Gupta:

 °377

 Will  the  Minister  of  Commerce  and
 Industry  be  pealsed  to  refer  to  the  re-
 ply  given  to  Starred  Question  No.
 054  on  the  8th  December,  959  and
 state:

 (a)  whether  the  Norwegian  Expert
 has  since  submitted  a  detailed  report
 on  the  mining  and  winning  of  the
 ares  and  broad  estimates  for  the  pro-
 ject  for  the  manufacture  of  sulphur
 from  pyrites  in  Amjor  in  Bihar;  and

 (b)  if  so,  what  steps  are  going  to  be
 taken  to  hasten  the  manufacture  of
 sulphur  in  the  country?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  and  (b).  A
 statement  is  placed  on  the  Table  of
 the  House.

 STATEMENT

 Government  have  decide  to  float  a
 subsidiary  corporation  to  the  N.I.D.C.
 to  implement  this  project.  The  project
 report  submitted  by  the  Norwegian  ex-
 pert  has  commented  favourably  upon
 the  feasibility  and  the  economics  of  the
 project.  In  furtherance  of  this,  we
 have  consulted  the  State  Government
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 in  regard  to  prospecting  and  mining leases  which  are  expected  to  be  ob-
 tained  shortly,  Technical  staff  for  the
 mining  of  the  ore  is  being  recruited.
 A  large  quantity  of  1,000,  to  2,000  tons
 of  ore  is  to  be  sent  for  large-scale
 tests  to  Norway  in  the  near  future  to
 enable  the  experts  to  design  the  plant
 and  machinery.  After  completing  legal
 formalities,  the  subsidiary  corpora-
 tion  will  be  registered  at  an  early  date.

 Shri  8s.  C.  Samanta:  May  I  know
 whether  over  and  above  this  pyrites
 ores  any  other  raw  material  available
 in  the  country  was  being  examined
 for  the  manufacture  of  sulphur?

 Shri  Manubhai  Shah:  This  is  the
 only  raw  material  so  far  because  we
 have  not  been  blessed  with  crude
 sulphur  deposits.  But  these  are  quite
 big  deposits  and  we  hope  that  50,000
 tons  of  sulphur  will  be  manufactured
 from  this  project  per  year.  Other
 areas  are  also  being  explored  for  new
 deposits.

 Shri  S.  C.  Samanta:  How  long  will
 it  take  for  the  Norwegian  party  to
 make  the  design  of  the  plant?

 Shri  Manubhai  Shah:  Actually  the
 reports  of  the  Norwegian  party  are
 all  ready  with  us.  What  is  required
 is  large-scale  tests.  We  are  shipping
 about  2,000  tons  of  ore  to  Norway
 soon.

 Shri  S.  Cc.  Samanta:  May  I  know
 whether  any  foreign  know-how  will
 be  necessary  when  the  industry  will
 come  into  operation?

 Shri  Manubhai  Shah:  The  hon
 Member  is  aware  that  as  already  in-
 dicated  Orkalas  who  are  our  consul-
 tants  is  one  of  the  biggest  Norwegian
 firms  that  extract  sulphur  from
 pyrites.

 Dr.  Ram  Subhag  Singh:  In  _  the
 statement  it  is  mentioned  that  a  sub-
 sidiary  corporation  to  the  N.LD.C.  is
 going  to  be  floated  and  it  is  also  men-
 tioned  that  technical  staff  is  being
 recruited.  May  I  know  whether  this
 recruitment  is  being  made  by  that
 subsidiary  corporation  or  department-
 ally  ang  also  where  the  plant  is  going
 to  be  located,  whether  at  the  site  of
 the  pyrites  deposits?
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 Shri  Manubhai  Shah:  All  the  work
 is  being  done  by  subsidiary  corpora-
 tion  and  the  N.I.D.C,  itself.  Regard-
 ing  the  site,  the  present  indications
 are  that  it  will  be  in  the  vicinity  of
 the  mines  because  it  will  not  be  eco-
 nomic  to  shift  such  large  quantities
 of  ore  to  long  distances.

 श्री  पद्स  देव  :  शिमले  के  नजदीक  लाल
 पानी  में  द्वितीय  महायुद्ध  क ेसमय  वहां  जो
 पैराइटिस  मिला  था  और  उस  से  सल्फर  तैयार
 किया  जा  रहा  था  तो  क्‍या  वह  भी  मंत्री
 महोदय  के  विचाराघीन  है  ?

 शी  सनुभाई  शाह  :  उस  से  काफी.  लाभ
 उठाने  की  कोशिश  की  लेकिन  वहां  उसकी
 क्यान्टिटी  बहुत  कम  है  श्रौर  इसलिए  कोई
 एकोनोमिक  स्मैल्ट्स  वहां  पर  नहीं  लगाये
 जा  सकते  t

 श्री  विभूति  सिञ्र  :  में  जानना  चाहता  हूं
 कि  यहां  से  जो  सल्फर  निकाला  जायगा  क्‍या
 वह  शुगर  फैक्टरीज  की  जितनी  मांग  है  उस
 सब  को  पूरा  कर  देगा।

 श्री  सनुभाई  शाह:  फिलहाल  तो  हमारे
 प्राजेक्ट्स  हैं  |  वैसे  डिमांड  तो  हिन्दुस्तान  की
 श्रगले  पांच  साल  में  २  लाख  टन  होने  वाली
 है  ऐसा  मेरा  अंदाजा  है।  इस  में  ५०  हजार
 टन  पैदा  होगी  लेकिन  इस  में  एक  दफा
 सफलता  मिल  गई  तो  हमारा  ख्याल  है  कि
 हम  काफी  बड़े  पैमाने  पर  उसका  विस्तार  कर
 सकते  हैं  श्रोर  बहुत  हद  तक  वहू  हमारी
 डिमांड  को  सैटिसफाई  करेगा  ।
 Shri  Subodh  Hansda:  The  hon.

 Minister  just  now  said  that  a  large
 quantity  of  sulphur  ore  will  be  sent
 to  Norway  for  large-scale  tests.  May
 I  know  whether  the  test  will  be  con-
 ducted  free  of  charge?

 Shri  Manubhai  Shah:  We  normally do  not  expect  that  any  party  does  any-
 thing  free  of  charge  for  us.  But  here
 is  a  commercial  firm  which  is  going
 to  be  our  collaborators  and  all]  the  ex-
 penses  incurred  will  be  covered  by  the
 fees  and  other  things.
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 Shri  Tangamani:  In  view  of  the  im-

 Portance  of  this  plant  and  in  view  of
 the  fact.  that  50,000  tons  of  sulphur will  be  taken  yearly,  may  I  know  by what  time  the  designing  of  the  plant would  be  completed  and  by  what  time
 the  erection  etc.  will  take  place?

 Shri  Manubhai  Shah:  According to  present  indications,  we  should  be
 in  production  in  3  years  because  we
 are  going  on  at  very  high  pressure  on
 this  project.

 Racial  discrimination  in  U.K.
 +

 (Dr.  Ram  Subhag  Singh:
 *380.  <  Shri  P.  6,  Deb:

 {Shri  Raghunath  Singh:
 Will  the  Prime  Minister  be  pleased to  state:
 (a)  whether  Government  are  aware

 that  some  Indian  residents  in  U.K.  have
 complained  to  the  Queen  about  racial
 discrimination  in  London  at  the  hands
 of  landlords  against  Indian  residents; and

 (b)  if  so,  why  the  Indian  High  Com-
 mission  is  unable  to  solve  difficulties
 of  Indians  who  approached  the  Queen direct?

 The  Deputy  Minister  of  External
 Affairs  (Shrimati  Lakshmi  Menon):
 (a)  No.  The  only  petition  to  the  Queen

 ‘against  racial  discrimination  was  made
 by  one  Mr.  Asa  Singh  Sandhu,  a  cit!-
 zen  of  the  U.K.,  who  complained  of
 the  refusal  by  the  licensee  of  a  hotel
 at  Bradford  Yorkshire  to  serve  drinks
 to  him  and  an  English  friend  on  the
 25th  December  1959.  The  licensee
 admitted  that  while  there  was  no  ques-
 tion  of  a  colour  bar  and  he  had  several
 good  customers  who  were  coloured,  it
 was  a  matter  for  his  discretion  as  to
 whom  he  would  serve.

 (b)  As  the  petitioner  was  not  a
 citizen  of  India,  the  Indian  High  Com-
 mission  could  not  have  taken  any
 action  in  the  matter.

 Dr,  Ram  Subhag  Singh:  May  I  know
 whether  any  other  complaint  has  come
 to  the  notice  of  the  Government  of
 India  through  our  High  Commission
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 regarding  racial  discrimination  in
 U.K.?

 Shrimati  Lakshmi  Menon:  There
 have  been  one  or  two  complaints
 previously.  But  I  do  not  know  how
 that  arises  out  of  this  question.

 Dr.  Ram  Subhag  Singh:  I  did  not
 follow  the  latter  part  of  the  reply.

 Mr.  Speaker:  The  hon.  Minister  said
 that  it  does  not  arise  out  of  this  ques-
 tion.

 Dr,  Ram  Subhag  Singh:  But  this  Is
 regarding  racial  discrimination  prac-
 tised  there,  Sir,

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehru):  There  have  been  one  or  two
 —maybe  3—in  the  last  2  or  3  years.
 Whenever  complaints  of  this  type  have
 arisen  some  substantial  steps  were
 taken  with  the  U.K.  Government.

 Mr.  Speaker:  The  hon.  Member  may
 put  specific  questions.

 Dr.  Ram  Subhag  Singh:  The  hon.
 Prime  Minister  just  now  said  that  we
 have  taken  steps  that  we  could  take.
 May  I  know  whether  as  a  result  of  the
 steps  taken  by  us  we  have  obtained
 any  assurance  from  the  U.K.  Govern-
 ment  that  suitable  steps  will  be  taken
 by  them  to  see  that  racial  discrimina-
 tion  is  not  practised  against  any  Indian
 there?

 Shri  Jawaharlal  Nehru:  Wherever
 such  instances  have  occurred  they  have
 been  in  private  premises.  Normally.
 Government  cannot  compel  or  coerce
 them  in  the  matter.  The  U.K.  Gov-
 ernment  have  taken  such  action  as
 expressing  a  sense  of  disapproval  etc.
 Sometimes  municipalities  or  corpora-
 tions  have  taken  some  action.  Broad-
 ly  speaking,  the  U.K.  Government  has
 always  tried,  in  such  matters,  to  put  an
 end  to  racia]  discrimination  as  far  as
 they  could,  But  where  private  con-
 cerns  come  into  the  picture,  it  is  not
 always  easy  for  them  to  compel  them
 to  adopt  any  course  of  action.

 Shrimati  Renu  Chakravartty:  As  the
 hon,  Prime  Minister  knows  the  grea-
 test  difficulty  has  been  in  the  question
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 of  getting  accommodation  by  Indians
 in  London.  Have  steps  been  taken  by
 the  Indian  High  Commission  at  formal
 and  informal  levels  to  see  that  the
 situation  has  eased  now?

 Mr.  Speaker:  That  is  a  general
 matter.  The  question  whether  there
 has  been  any  refusal  on  account  of
 racial  discrimination  will  arise  and  not
 a  general  one—for  want  of  accomme-
 dation.

 Shri  S.  M.  Banerjee:  I  want  to
 know  whether  it  was  not  brought  to
 the  notice  of  our  Government  that  one
 Indian  was  mercilessly  beaten  at  the
 booking  office  at  railway  station,  and,
 if  so,  what  action  has  been  taken  by
 the  Government  of  India.  Has  any
 protest  been  lodged?

 Shri  Jawaharlal  Nehru:  In  answer
 to  two  previous  questions,  if  not  more,
 in  this  House  about  this  particular
 matter  which  occurred  some  consider-
 able  time  ago,  I  gave  all  the  facts  at
 that  time.

 agra
 +

 श्री  हेम  बरा  : *  बेद है,  हि  प्रकाश  वोर  शास्त्री  :

 क्या  प्रधान  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  संयुक्त  राष्ट्र
 संघ  में  पाकिस्तान  के  प्रतिनिधि  ने  सुरक्षा
 परिषद्‌  को  लिखा  है  कि  पाकिस्तान  से  परामझें
 किए  बिना  चीन  के  साथ  लहाख  के  बारे  में
 कोई  समझौता  न  किया  जाय;  श्रौर

 (ख)  क्‍या  यह  सच  है  कि  भारतीय
 प्रतिनिधि  ने  कहा  है  कि  पाकिस्तान  की  यह
 मांग  स्वीकार  नहीं  की  जा  सकती  ?

 बेदेशिक-कार्य  संत्री  के  सभा-सचिव  (थी
 (सादत  झली  सां):  (क)  भौर  (ख).

 सुरक्षा  परिषद  के  भ्रध्यक्ष  के  नाम  पाकिस्तानी
 स्थायी  प्रतिनिधि  के  ३  दिसम्बर,  १६५९  के
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 पत्र  की  तथा  हमारे  उत्तर  की  प्रतियां  सदन  की
 मेज़  पर  रख  दी  गई  हैं।  [देलिये  परिक्षिष्ट

 १  भनुबंध  संख्या  ८१]
 [Shri  Sadath  Ali  Khan:  (a)  and

 (b).  Copies  of  Pakistan  Permanent
 Representative’s  letter  dated  Decem-
 ber  3,  959  addressed  to  the  President
 of  the  Security  Council  and  our  reply
 are  placed  on  the  Table  of  the  House.]

 Shri  Hem  Barua:  In  view  of  the
 fact  that  this  Ladakh  dispute  has
 been  brought  to  the  Security  Council
 by  the  permanent  representative  of
 Pakistan,  are  we  to  undersand  that
 India’s  attempt  to  solve  this  problem
 with  China  independently  of  the
 Security  Council  is  being  impeded?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehru):  Nothing  is  being  impeded.

 Shri  Hem  Barua:  This  Ladakh
 dispute  is  a  dispute  between  India
 and  China  at  present.  But  this  has
 been  brought  before  the  Security
 Council  specifically  by  the  perma-
 nent  representative  of  Pakistan  and
 we  have  also  replied  to  that  on
 (22-12-59.  Since  it  has  come  within
 the  purview  of  the  Security  Council
 I  want  to  know  whether  this  very
 fact  has  impeded  the  _  independ-
 ent  solution  of  the  Ladakh  problem
 wih  China,  on  the  part  of  India.

 Shri  Jawaharlal  Nehru:  I  have  just
 now  said  that  nothing  is  being  im-
 peded.

 Indo-Pakistan  border  disputes
 °383.  Shrimati  Mafida  Ahmed:  Will

 the  Prime  Minister  be  pleased  to  state
 the  progress  made  towards  the  imple-
 mentation  of  ground  rules  of  Indo-
 Pakistan  border  settlement  relating
 to  East  Pakistan  and  Assam  border?

 The  Parliamentary  Secretary  to  the
 Minister  of  External  Affairs  (Shri
 त  N.  Hazarika):  Implementation  of
 the  Ground  Rules  on  the  Assam-Ers*
 Pakistan  border  has  been  progressing
 satisfacto.  ‘ily.  A  settin:
 out  details  is  laid  on  the  Table  of  the
 House.  [See  Appendix  I,  annexure
 No.  82.)
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 Shrimati  Mafida  Ahmed:  From  the
 statement  I  find  that  the  working
 boundary  in  the  Lushai  Hills-
 Chittagong  sector  has  not  yet  been
 completed,  may  I  know  when  it  is
 likely  to  be  settled  and  the  reasons
 which  cause  delay?

 Shri  J.  N.  Hazarika:  From  this
 Chittagong-Lushai  Hills  sector  there
 had  been  no  reports  of  incidents  and
 therefore  it  does  not  require  a  new
 settlement  under  the  ground  rules.

 Shrimati  Mafida  Ahmed:  I  think
 this  is  not  the  proper  answer.

 Mr.  Speaker:  What  is  the  proper
 answer?  The  hon.  Members  must  take
 the  answer  and  if  she  wants  further
 information,  she  may  put  another
 question.

 Shri  Hem  Barua:  May  I  know
 whether  it  is  a  fact  that  after  the
 preparation  of  the  ground  rules  the
 West  Bengal  Government  has  decided
 to  raise  a  volunteer  corps.  with
 Central  assistance  to  guard  this
 boundary?  If  so  what  is  the  Central
 assistance  to  implement  this  scheme
 and  is  there  any  proposal  to  raise  a
 volunteer  corps  to  remain  on  the
 Assam-East  Pakistan  border?

 The  Prime  Minister  and  Minister
 of  External  Affairs  (Shri  Jawaharlal
 Nehra):  It  is  rather  difficult  for  me
 to  answer  all  these,  I  confess.

 Mr.  Speaker:  One  question  at  a
 time—not  all  these  questions  together

 Shri  Hem  Barua:  May  I  know
 whether  it  is  a  fact  that  after  the
 preparation  of  these  ground  rules,  the
 West  Bengal  Government  his  decided
 to  raise  a  volunteer  corps  with
 Central  assistance  and

 Mr,  Speaker:  Let  him
 that;  that  is  one  question.

 Shri  Hem  Barua:  There  is  another.
 Mr,  Speaker:  I  do  not  allow  two

 questions  simultaneously.
 Shri  Jawaharlal  Nehru:  Whatever

 it  may  be,  it  has  absolutely  nothing
 to  do  with  the  ground  rules  and  I  do
 not  know  how  the  hon.  Member  tags

 stop  with
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 it  on  to  this.  I  believe  there  has
 long  been  a  proposal  to  replace  that
 but  it  is  a  question  of  separation  of
 functions,  instead  of  the  ordinary
 Police,  some  special  force  or  some
 voluntary  force  being  allowed  to  per-
 form  certain  simple  duties.  But  it
 has  nothing  to  do  with  the  ground
 rules.

 Shri  Hem  Barua:  What  is  the
 financial  assistance  from  the  Centre
 for  the  implementation  cf  that
 scheme?

 Shri  Jawaharlal  Nehru:  If  the
 hon.  Member  puts  another  question,
 I  shall  try  to  find  out;  it  has  nothing
 to  do  with  the  ground  rules.

 Shri  Hem  Barua:  Ground  rules  fix
 the  boundary  in  a  settled  manner.
 In  order  to  defend  the  working
 boundaries  produced  by  the  ground
 rules,  there  has  been  a  proposal]  for
 a  volunteer  corps.  This  scheme  has
 to  be  implemented  with  assistance
 from  the  Centre.

 Shri  Jawaharlal  Nehru:  It  is
 rather  a  stretch  of  imagination.  I
 have  said  that  from  time  to  time  we
 consider  various  proposals  from
 various  Governments  including’  the
 West  Bengal  Government  for  volunt-
 ary  workers  being  used  instead  of  the
 normal  police.  I  have  not  at  present
 with  me  the  precise  proposals  made
 by  the  West  Bengal  Government.  I
 can  enquire  into  them  if  the  hon.
 Member  puts  a  separate  question,

 Wage  Board  for  Industries

 (snet  B.  Vittal  Rao:
 |  Shri  S.  M.  Banerjee:

 Shri  S.  A.  Mehdi:
 938,  |  Kumari  M.  Vedakumari:

 |  Shri  Tangamani:
 |  Shri  Ram  Krishan  Gupta:
 {Shri  Hem  Barua:

 Will  the  Minister  of  Labour  and
 Employment  be  pleased  to  state:

 (a)  the  reasons  for  the  delay  in  the
 publication  of  the  report  of  the  Wage
 Boards  for  cement  and  textile  indus-
 tries;
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 (b)  the  steps  proposed  to  be  taken
 for  the  effective  implementation  of
 the  same;  and

 (c)  how  many  units  have  so  far
 implemented  the  same?

 The  Parliamentary  Secretary  to  the
 Minister  of  Labour  and  Employment
 and  Planning  (Shri  L.  N.  Mishra):
 (a)  The  reports  are  being  examined
 and  will  be  published  as  soon  as  Gov-
 ernment  has  taken  decisions  thereon.

 (b)  and  (c).
 present.

 Shri  T.  B.  Vittal  Rao:  The  wage
 board  report  for  the  cement  industry
 was  submitted  as  long  ago  as  October,
 1959.  May  I  know  why  the  Govern-
 ment  could  not  conclude  thcir  exami-
 nation  of  the  report?

 The  Minister  of  Labour  and
 Employment  and  Planning  (Shri
 Nanda):  I  appreciate  the  anxiety  of
 the  hon.  Member  to  have  these
 reports  out  soon  and  I  may  inform
 him  that  in  the  course  of  a  week  or
 the  next  few  days,  we  will  be  akle  to
 settle  this  matter.

 Do  not  arise  at

 Shri  T.  B.  Vittal  Rao:  Since  the
 standing  labour  committee  had
 decided  that  the  unanimous  recom-
 mendations  of  the  wage  board  should
 be  implemented  by  the  employer,
 where  is  the  difficulty  in  publishing
 this?

 Mr,  Speaker:  In  a  week  he  is  pub-
 lishing  it.

 Kumari  M.  Vedakumari:  Wil  the
 Government  give  exemption  to  those
 units  which  are  not  in  a  position  to
 pay  the  increased  wage  bil]  because
 of  the  lack  of  surplus  funds?

 Shri  Nanda:  These  are  incidental
 questions  to  the  report  of  the  wage
 board  and  I  cannot  answer  them.

 Shri  Rameshwar  Tantia:  May  I
 know  whether  the  Government  have
 examined  the  effects  and  seen  that  if
 the  wage  board’s  recommendations
 are  accepted  in  full,  many  marginal
 textile  mills  will  be  closed  further?
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 Shri  Nanda:  I  have  already
 answered  this  question  in  answer  to
 the  previous  question.

 Shri  K,  N.  Pandey:  When  the  ques-
 tion  was  put  in  the  labour  standing
 committee  as  to  whether  the  report
 of  the  wage  board  is  being  published,
 the  replies  from  the  Labour  Minister
 were  that  that  it  was  going  to  be
 published  and  implemented  very
 soon.  Even  after  that  reply,  is  it
 being  examined  still?

 Shri  Nanda:  I  have  given  a  very
 definite  answer  that  we  shall  be  abic
 to  publish  the  report  in  the  course  of
 a  week.

 Shri  Tangamani:  The  textile  wage
 board  was  set  up  in  March  1957.
 May  we  know  from  which  date  the
 recommendations  will  be  imple-
 mented?

 Shri  Nanda:  This  must  have  been
 incorporated  in  the  recommendations.

 Shri  Tangamani:  I  would  like  to
 know  whether  it  is  from  the  daie  on
 which  the  reference  was  made  or  the
 date  on  which  the  report  was  sub-
 mitted  to  the  Government  or  the
 date  on  which  the  recommendations
 have  been  accepted  by  the  Govern-
 ment.

 Shri  Nanda:  It  will  be  in  terms  of
 the  recommendations  there  as  to  the
 date  on  which  the  recommendaiions
 will  have  to  take  effect.

 Mr.  Speaker:  Whatever
 fixed  there.  Shri  Banerjee.

 Shri  Tangamani:  It  appeared  in
 some  newspapers

 date  is

 Mr.  Speaker:  I  am  not  allowing
 him.

 Shri  S.  M.  Banerjee:  May  I  know
 whether  the  Government  is  aware
 that  the  main  recommendations  of  the
 wage  board,  both  of  textile  and  of
 cement,  appeared  in  the  news-
 paper  and  the  entire  recommenda-
 tions  of  the  cement  wage  board  came
 as  late  as  November  959  in  the
 Eastern  Economist?  I  want  to  know
 what  are  the  sources  of  their  infor-
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 mation  and  whether  the  Government
 have  issued  any  contradictions  to
 those  which  have  appeared  in_  that
 paper.

 Shri  Nanda:  It  is  not  necessary  to
 issue  contradictions  and  the  hon
 Member  will  soon  be  in  a  position  to
 compare  how  far  they  tally.

 Shri  Tridib  Kumar  Chaudhari:  In
 view  of  the  fact  that  some  reports
 purporting  to  be  the  recommendations
 of  the  Wage  Board  have  already
 appeared,  has  the  attention  of  the
 Government  been  drawn  to  the  fact
 that  in  the  speech  made  by  the
 Minister  of  Commerce  and  Industry
 at  the  meeting  of  the  Export  Advisory
 Council,  he  is  reported  to  have  re-
 marked  that  the  burden  put  by  the
 recommendations  of  the  Wage  Board
 on  the  textile  industry  is  causing
 concern  of  the  Government?

 Shri  Nanda:  From  a  certain  point
 of  view,  an  additional  burden  may  be
 a  matter  of  concern,  and  from  certain
 other  points  of  view,  it  may  be  neces-
 sary.

 Shri  Anthony  Pillai:  Is  it  not  a  fact
 that  at  the  Standing  Labour  Commit-
 tee  a  blanket  assurance  was  given
 that  wherever  the  recommendations
 are  unanimous  they  will  be  published
 forthwith,  and  was  it  also  not  a  fact
 that  within  thirty  days  of  the  receipt
 of  such  unanimous  report,  Govern-
 ment  will  publish  it?  So,  where  is
 the  necessity  then  for  the  Govern-
 ment  to  examine  such  recommenda-
 tions?

 Shri  Nanda:  This  is  an  approach
 which  we  have,  at  any  rate,  accepted
 in  those  meetings.  Of  course,  other
 questions  arise  in  the  same  connec-
 tion,  but  after  all,  are  we  only
 interested  in  having  a  publication  or
 having  a  smooth  §  implementation?
 The  time  that  has  been  taken  is  to
 help  the  smooth  jimplementation  of
 the  recommendations.

 Shri  S.  M.  Banerjee  rose—
 Mr.  Speaker:  If  the  hon.  Member

 insists  upon  his  being  called,  because
 his  name  is  there,  I  would  not  call
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 him  wherever  his  name  _  appears.
 There  is  no  question  of  his  insisting
 like  that.  Shri  Hem  Barua.

 Shri  Hem  Barua:  May  I  know
 whether  it  is  within  the  knowledge
 of  the  Government  that  the  leakage
 of  the  Wage  Board’s  recommenda-
 tions  for  the  textile  industry,  right  or
 wrong,  helped  in  the  rise  in  the
 price  of  cloth,  the  price  of  textile
 goods,  for  the  time  being  and,  if  so,
 what  steps  did  Government  take  to
 save  this  situation?

 Shri  Nanda:  I  do  not  accept  that
 assumption.  This  is  a  matter  which
 of  course  the  Ministry  of  Commerce
 and  Industry  must  be  conversant
 with.

 Shri  Tangamani:  The  hon.  Minis-
 ter  said  that  the  report  will  be
 submitted  within  one  week.  Are  we
 to  take  it  that  the  report  of  the  Wage
 Board  on  cement  as  well  as  on  textiles
 will  be  submitted?

 Shri  Nanda:  Yes,  Sir.  Both.
 Shri  K.  N.  Pandey:  The  report  of

 the  Wage  Board  on  the  Textile  indus-
 try  being  unanimous,  the  principles
 followed  in  the  case  of  the  Textile
 Advisory  Board  must  have  been  taken
 into  consideration—namely,  the  pay-
 ing  capacity  of  the  factories  and  also
 of  the  marginal  factories  which  are
 not  expected  to  pay  that  amount,  etc.
 So,  after  having  all  these  matters
 considered  by  the  Wage  Board  and
 after  having  arrived  at  a  unanimous
 report,  does  it  require  any  furher  con-
 sideration  by  the  Ministry  as  to
 whether  certain  industries  may  be
 given  the  benefit  etc?

 Mr.  Speaker:  These  are  all  argu-
 ments.  Automatically,  hon.  Members
 seem  to  suggest  that  as  soon  as  the
 report  is  made,  it  must  be  accepted.

 Shri  5.  M.  Banerjee:  May  I  know
 whether  cyclostyled  copies  of  the
 report  have  already  been  supplied  to
 the  millowners  and  the  State  Govern-
 ments  and,  if  so,  what  are  the  reasons
 for  the  same  report  not  being  laid  on
 the  Table  of  the  House  before  it  was
 circulated  to  them?
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 Shri  Nanda:  As  I  said,  certain  steps
 had  to  be  taken  to  make  sure  that
 difficulties  do  not  arise  after  the  publi-
 cation  of  the  report,  and  _  therefore,
 those  who  were  going  to  be  called
 upon  to  bear  this  burden  were  taken
 into  confidence  and  others  too.

 Shri  Braj  Raj  Singh:  So,  Parlia-
 ment  could  not  be  taken  into  confi-
 dence.  It  is  a  very  serious  matter.
 The  millowners  were  supplied  with
 a  copy.  Parliament  was  not.

 Mr,  Speaker:  There  is  no  revision
 after  the  Parliament  accepts  it.  It
 is  the  final  court  of  appeal.

 Shri  Anthony  Pillai:  The  hon.
 Minister  has  stated  that  time  has  been taken  to  consult  the  cmployers  and
 see  that  there  is  smooth  implementa-
 tion.  As  a  result  of  these  efforts,  is
 the  hon.  Minister  confident  now  that
 the  implementation  will  be  smooth,
 and  if  it  is  not  going  to  be  smooth,
 will  he  adopt  the  line  to  compel
 them?

 Shri  Nanda:  I  cannot  promise  a
 perfect  solution  for  every  trouble
 that  might  arise.  But  the  steps  that
 we  have  taken  and  the  time  that  has
 been  consumed  in  the  process  have
 been  for  the  good.  It  is  going  to  be
 of  help.

 Heavy  Electricals  Factory,  Bhopal
 + Shri  Achar:

 Shri  P.  G.  Deb:
 Dr.  Ram  Subhag  Singh:

 *385,  Shri  Sarju  Pandey:
 |  Shri  Ajit  Singh  Sarhadi:
 (Shri  Hem  Barua:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  whether  Government  have  any
 propasals  to  speed  up  the  phases  of
 construction  in  the  Heavy  Electricals
 Factory  Ltd.,  Bhopal;

 (b)  if  so,  the  main  outlines  of  the
 proposals;  and

 (c)  when  the  factory  is  expected  ta
 go  into  production  under  the  new  pre-
 posals?
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 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  Yes,  Sir.

 (b)  It  has  been  decided  to  proceed
 with  all  the  phases  of  the  project  and
 also  to  double  the  annual  output  of
 to  Rs.  25  crores  per  annum.  The
 total.  estimated  cost  of  the  project
 would  irtcrease  from  Rs.  40  crores  to
 Rs.  52  crores,  For  this  purpose  it  is
 proposed  to  complete  all  the  five  fac-
 tory  blocks  including  the  maintenance
 block,  add  two  more  bays  to  block
 II  and  one  bay  to  block  I  together
 with  relative  cranages  and  also  pro-
 vide  for  additional  machinery.

 Discussions  for  expanding  the  pro-
 duction  to  Rs.  50  crores  per  annum
 per  two  shifts  are  also  continuing.

 (c)  The  factory  is  expected  to  go
 into  production:  in  July,  1960,  com-
 mencing  with  the  manufacture  of
 transformers,

 Shri  Achar:  May  I  know  whether
 the  revised  estimates  have  been  made
 and  whether  the  machinery  has  also
 been  ordered  already?

 Shri  Manubhai  Shah:  As  far  as  the
 first  stage  is  concerned,  all  the  machi-
 nery  has  been  ordered.

 Shri  Achar:  May  I  know  whether
 it  is  only  through  foreign  exchange
 that  we  get  all  this  machinery  or
 from  indigenous  sources  also?  I  want
 to  know  whether  any  =  survey  has
 been  made  to  find  out  whether  we  can
 get  at  least  a  portion  of  the  machin-
 ery  from  indigenous  sources.

 Shri  Manubhai  Shah:  Always,  our
 Projects,  including  the  Heavy  Electri-
 cals  Project,  Bhopal,  are  subject  to
 the  greatest  scrutiny  from  the  indige- nous  angle.  No  machinery  which  we
 are  capable  of  producing  is  allowed
 to  be  imported  from  outside,

 Shrimati  Renu  Chakravartty:  May  I
 know  whether  in  any  of  these  phases we  are  proposing  to  have  new  electri-
 cal  turbines?

 Shri  Manubhal  Shah:  Yes;  this  pro-
 ject  will  contain  hydel  turbines  up  to
 50  megawatts.
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 Shri  Rameshwar  Tantia:  May  J  know
 how’  mruch  labour  will  be  employed
 when  the  factory  comes  into  full  pro-
 duction?

 Shri  Manubhai  Shah:  In  the  first
 phase,  10,000;  in  the  final  phase,
 36,000.

 Shri  S.  C.  Samanta:  May  I  know
 whether  the  foreign  exchange  difficul-
 ty  that  was  mentioned  by  the  hon.
 Minister  last  time  has  been  surmount-
 ed?

 Shri  Manubhai  Shah:  Obviously.
 Otherwise,  we  would  not  have  gone
 ahead  with  a  vast  programme.

 Shri  Hem  Barua:  What  is  the  esti-
 mated  quantity  in  terms  of  rupees
 that  India  expects  to  import  in  the
 matter  of  electrical  goods  after  the
 completion  of  this  third  Plan  and
 what  is  the  percentage  that  the  Bhopal
 plant  is  going  to  meet?

 Shri  Manubhai  Shah:  As  far  as  our
 current  estimates  are  concerned,  India
 will  need  about  Rs.  00  crores  worth
 of  heavy  electrical  equipment  annual-
 ly  by  the  end  of  the  third  Plan.  This
 project  will  give  us  material  worth
 Rs.  25  crores,  We  are  planning  two
 more  projects—one  with  the  Soviet
 assistance  and  another  with  Czech
 assistance.  These  will  cover  another
 Rs.  45  crores  worth  of  production.  So,
 we  feel  that  by  the  beginning  or  the
 middle  of  the  fourth  Plan,  we  will  be
 able  to  cover  70  per  cent  of  our  re-
 quirements  of  heavy  electrical  equip-
 ment  from  these  three  projects.

 Shri  Rami  Reddy:  May  I  know
 where  the  location  of  the  two  new
 factories  will  be?  May  I  know  whe-
 ther  it  has  been  decided?

 Shri  Manubhai  Shah:  No,  Sir.  As  I
 said  the  other  day  in  the  House,  a
 technical  committee  of  experts,  with
 foreign  experts  who  are  collaborat-
 ing  with  us,  will  go  round  and  inspect
 several  sites  and  then  make  recom-
 mendations,

 Shri  Tridib  Kumar  Chaudhuri:  What
 were  the  reasons  which  necessitated
 the  increased  cost  of  the  plant  from
 Rs,  40  crores  to  Rs,  52  crores?
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 Shri  Manubhai  Shah:  Because  of
 doubling  and  trebling  the  production
 capacity.

 Shri  Achar:  May  I  know  whether
 this  project  will  manufacture  trans-
 formers  and,  if  so,  by  what  time?

 Shri  Manubhai  Shah:  Transformers,
 switch-gears,  drill-gears,  hyde]  tur-
 bines,  alternators—everything  will  be
 included.

 Rehabilitation  Industries  Corporation
 #386,  Shri  0.  K.  Bhattacharya:  Will

 the  Minister  of  Rehabilitation  and
 Minority  Affairs  be  pleased  to  state:

 (a)  whether  there  has  been  any
 decision  by  the  Rehabilitation  Indus-
 tries  Corporation  to  promote  new  in-
 dustrial  concerns  by  subscribing  to
 the  share-capital  of  Joint  Stock  Com-
 panies  for  the  employment  of  displac-
 ed  persons  in  West  Bengal;

 (b)  what  type  of  industries  will  be
 promoted  by  the  Corporation;

 (c)  what  are  the  general  principles
 on  which  the  work  will  be  conducted;
 and

 (9)  the  total]  amount  of  loans  sanc-
 tioned  by  the  Corporation  for  indus-
 trial  units?

 The  Deputy  Minister  of  Rehabilita-
 tion  (Shri  P.  S.  Naskar):  (a)  Yes.

 (b)  Small,  medium  or  large  indus-
 tries  likely  to  find  a  permanent  place
 in  the  economy  of  the  country,

 (c)  The  general  principles  govern-
 ing  the  working  of  the  Corporation
 are  mainly  as  follows:—

 (i)  Assistance  should  be  given  to
 such  industries  as  would
 create  gainful  employment
 for  displaced  persons.

 (ii)  The  industries  should  be  set
 up  near  large  concentrations
 of  displaced  persons  and
 should  be  such  as  can  find  a
 permanent  place  in  the  eco-
 nomy  of  the  country,

 ili)  Loans  should  be  sanctioned
 aginst  adequate  securities  in
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 land,  building,  machinery  etc.,
 provided  the  schemes  are
 technically  and  financially
 sound  and  the  management  is
 capable  of  implementing  the
 schemes.

 (d)  Rs.  -27,03,000]-  upto  the  end  of
 the  year,  1959.

 Shri  C.  K.  Bhattacharya:  May  I
 know  how  many  units  have  been
 granted  loans  and  what  are  their
 names?  May  I  also  know  where  they
 are  located?

 Shri  P.  S.  Naskar:  So  far,  ten  units
 have  been  granted  these  loans.  I  shall
 mention  three  important  ones,  Messrs.
 Kusum  Engineering,  24  Parganas,  West
 Bengal:  Rs.  7,70,000;  Bengal  Textile
 Mills,  Cossipore:  Rs.  14,35,000;  Glucose
 Syringe,  Ltd.,  Glucose  manufacturing
 industries,  to  be  set  up  near  South
 Calcutta:  Rs.  2,56,000.

 Shri  C.  K.  Bhattacharya:
 know  the  names  of  the  others?

 Mr.  Speaker:  I  am  not  going  to  al-
 low  that.

 Shri  ९.  K.  Bhattacharya:  Only
 seven  more  names  out  of  these  ten.
 That  will  not  take  much  time.

 May  I

 Mr.  Speaker:  No,  I  am  sorry.
 Shri  Ajit  Singh  Sarhadi:  May  I

 know  if  the  sphere  of  activity  of  this
 Corporation  is  limited  to  East  Pakis-
 tan  refugees?

 Shri  P.  8.  Naskar:  Yes,  only  East
 Pakistan  refugees.

 Shri  Chintamoni  Panigrahi:  May  I
 know  how  many  displaced  persons  are
 actually  effectively  employed  in  this
 scheme?

 Shri  P.  8.  Naskar:  This  scheme  has
 just  been  sanctioned;  it  is  yet  to  be  im-
 plemented.  The  potential  employ-
 ment  capacity  is  200  D.Ps.

 Shri  Aurobindo  Ghosal:  Is  it  not  a
 fact  that  in  the  past  private  industrial
 units,  which  were  given  huge  amounts
 of  loans  from  Government  on  the.
 definite  understanding  that  they  would
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 employ  a  specific  number  of  refugees,
 do  not  employ  refugees?

 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Khanna):  Tha.  would  not  be  correct.
 Some  of  the  industries  have  been  set
 up  and  a  number  of  D.Ps.  employed.
 Others  are  in  the  process  of  imple-
 mentation  and  as  and  when  they  are
 completed,  refugees  will  be  employed.

 Mr.  Speaker:  The  hon.  Minister
 may  supply  the  other  7  names  to
 Shri  Bhattacharya,  separately,  but  not
 now,

 Shri  Mehr  Chand  Khanna:  Yes,  Sir.
 We  will  supply  the  information  to  him.

 Sardar  Iqbal  Singh:  May  I  know
 whether  Government  have  taken  any
 census  of  the  West  Pakistan  refugees
 and  if  so,  whether  Government  are
 convinced  that  help  under  this  scheme
 should  not  be  given  to  them  also?

 Shri  Mehr  Chand  Khanna:  As  re-
 gards  the  first  part  of  the  question
 about  D.P.s  from  West  Pakistan,  the
 work  of  rehabilitation  and  compensa-
 tion  has  nearly  come  to  an  end  and
 the  setting  up  of  industries,  along  with
 the  funds,  has  been  passed  on  to  the
 Ministry  of  Commerce  and  Industry.

 Shri  K.  N.  Pandey:  There  was  a
 proposal  to  instal  one  sugar  factory
 by  the  Rehabilitation  Ministry  in
 Hastinapur,  in  order  to  give  employ-
 ment  to  the  D.P.s  settled  there.  May
 I  know  how  far  it  has  progressed?

 Shri  Mehr  Chand  Khanna:  Does
 this  relate  to  the  Rehabilitation  Indus-
 tries  Corporation  set  up  in  Calcutta
 with  a  view  to  provide  employment
 to  D.P.s  from  East  Pakistan?  So  far
 as  that  factory  is  concerned,  it  is
 rather  an  unfortunate  story.  Things
 have  not  progressed  well  and  the
 whole  matter  is  being  examined  under
 378(  Ai)  LSD—2.
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 the  orders  of  the  Prime  Minister  him-
 self.  These  things  are  being  looked
 into.  The  story  of  that  factory  is  not
 a  very  happy  one  as  yet.

 Shri  Hem  Barua:  In  view  of  the  fact
 the  Rehabilitation  Finance  Corporation
 is  also  advancing  loans  for  the  same
 purpose,  is  it  not  duplication  of  effort?

 Shri  Mehr  Chand  Khanna:  We  give
 certain  facilities  and  privileges.  We
 confine  our  activities  only  to  the
 rehabilitation  of  displaced  persons  and
 some  concessions  are  also  given.
 Otherwise,  we  would  not  be  there  in
 the  picture.

 Jute  Mill  in  Assam

 387,  Shri  Rameshwar  Tantia:  Wil!
 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  state:

 (a)  whether  licence  has  been  given
 for  a  jute  mill  in  Assam;  and

 (b)  if  so,  what  is  the  progress  made
 so  far?

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  A  licence  had  been
 granted  in  January,  1955.

 (b)  As  no  progress  had  been  made
 the  licence  was  revoked  in  December
 1959,  with  the  concurrence  of  the
 State  Government.

 श्री  रामेशवर  टोंटिया  :  इस  ताइसेस  के
 बदले  में  कया  किसी  दूसरे  सूबे  में  लाइसेंस
 दिया  जायेगा  अगर  यह  मिल  उस  में
 नहीं  बैठ  रही  है  ।

 Shri  Kanungo:  No,  Sir.

 Shri  Hem  Barua:  This  licence  was
 granted  to  a  private  party  and  now  it
 has  been  revoked.  May  I  know
 whether  Government  propose  to  give
 this  licence  to  any  co-operative
 society?
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 Shri  Kanungo:  The  licence  was
 given  as  a  special  case  through  the
 Government  of  Assam.  If  8  fresh
 proposal  is  made  by  the  Government
 of  Assam,  it  will  be  considered.

 Afro-Asian  Conference  on  Tibet

 csiet  te  N.  Mukerjee:
 Shri  Prabhat  Kar:

 ‘|  Shri  Raghunath  Singh:
 (Shri  Rameshwar  Tantia:

 Will  the  Prime  Minister  be  pleased
 to  state:

 "388.

 (a)  whether  there  is  any  truth  in
 press  reports  that  a  three-day  conven-
 tion  of  Afro-Asian  countries  on  Tibet
 is  to  be  held  at  New  Delhi  in  April
 1960;

 (b)  if  so,  who  are  the  sponsors  and
 what  are  the  terms  of  reference  of  the
 said  convention;  and

 (c)  whether  Government  have  given
 approval  to  the  idea  of  the  conven-
 tion?

 The  Parliamentary  Secretary  to  the
 Minister  of  External  Affairs  (Shri
 Sadath  Ali  Khan):  (a)  to  (c).  In
 pursuance  of  the  resolution  passed  at
 the  All  India  Tibetan  Convention
 held  at  Calcutta  in  May,  959  it  is
 understood  that  an  Afro-Asian  Con-
 vention  on  Tibet  is  proposed  to  be
 held  in  India.  The  Convention  which
 was  due  to  begin  in  February  960  has
 since  been  postponed  and  may  be  held
 later  in  this  year.  The  Convention  is
 being  organised  entirely  under  non-
 official  initiative  and  the  Government
 of  India  are  in  no  way  associated  with
 ifs  arrangement,  nor  are  they  requir-
 ed  to  accord  their  approval  to  the
 holding  of  such  a  Convention.

 Shri  H.  N.  Mukerjee:  In  view  of
 certain  widely  circulated  reports  in
 the  Press  about  a  leading  public  figure,
 Shri  Jaya  Prakash  Narain,  contacting
 representatives  of  African  and  Asian
 States  and  also  the  Prime  Minister  for
 interview,  may  I  know  whether  the
 Prime  Minister  and  his  Government
 have  made  it  clear  to  the  sponsors
 like  Shri  Jaya  Prakash  Narain  that
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 such  activities  are  not  approved  by
 the  Government  of  this  country?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharial
 Nehru):  It  is  true  that  Shri  Jaya
 Prakash  Narain  came  to  see  me  twice.
 I  think,  about  this  and  I  told  him  that
 I  did  not  wish  to  come  in  his  way.
 but  we  were  not  happy  about  this
 development.

 Shri  Chintamoni  Panigrahi:  May  I
 know  whether  the  Prime  Minister  is
 aware  that  after  meeting  him,  Shri
 Jaya  Prakash  Narain  also  met  the
 various  ambassadors  now  residing  in
 India,  so  far  as  the  Afro-Asian  coun-
 tries  are  concerned,  and  if  so,  whether
 the  Prime  Minister  is  aware  that  the
 Afro-Asian  countries  were  influenced
 by  Shri  Jaya  Prakash  Narain  to  co-
 operate  in  holding  this  conference  in
 India?

 Mr.  Speaker:  The  question  is,  whe-
 ther  he  has  been  taking  further  steps
 in  this  regard.

 Shri  Jawaharlal  Nehru:  I?
 Mr.  Speaker:  Shri  Jaya  Prakash

 Narain.
 Shri  Jawaharlal  Nehru:  I  am  _  not.

 aware  of  what  steps  he  has  taken.  I
 think  it  is  true  that  he  met  somc
 ambassadors  of  the  Afro-Asian.  coun-
 tries  here.  Also,  I.  believe,  he  sent
 some  representatives  to  their  coun-
 tries  to  meet  people  there.

 Shrimati  Renu  Chakravartty:  I  pre-
 sume  an  assurance  has  been  given
 that  visas  will  be  given  to  the  foreign
 delegates  who  will  be  attending  this
 conference.

 Shri  Jawaharlal  Nehru:  In  such
 cases,  mo  general  assurance  is  ever
 given.  The  most  that  we  can  say  is
 that  each  case  should  be  examined  in
 respect  of  each  applicant.  There  may
 be,  of  course,  a  general  refusal  when
 necessity  arises,  but  generally  we  con-
 sider  the  applications  for  visas  on  an
 individual  basis.

 Shri  Raghunath  Singh:  May  I  know
 whether  this  organisation  is  sponsored
 by  any  political  party  of  India?
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 Shri  Jawaharial  Nehru:  I  do  not
 know.  So  far  as  I  know,  it  is  an
 organisation  sui  generis,  A  political
 party  may  support  it,  but  it  is  a  differ-
 ent  matter.  I  am_  not  sufficiently
 acquainted  with  this  organisation  to
 be  able  to  give  a  proper  answer  really.

 Shri  Joachim  Alva:  There  are  some
 persons  who  belong  neither  to  Asia
 nor  to  Africa,  but  who  have  come  as
 visitors  to  this  country  and  they  over-
 stay  here.  When  asked,  they  say  that
 they  work  for  Tibetan  refugees.  How
 do  they  overstay  here?

 Mr.  Speaker:  What  has  that  to  do
 with  this  conference?

 Shri  P.  R.  Patel:  The  people  of
 different  countries  of  Asia  and  Africa
 are  agitated  over  the  question  of
 Tibet.  So,  if  they  meet  here,  in  India,
 why  should  not  the  Government  have
 a  friendly  attitude  towards  that  con-
 ference?

 Mr.  Speaker:  The  question  is,  why
 the  Government  of  India  should  not
 have  a  friendly  attitude  towards  this
 conference  which  is  intended  to  settle
 the  Tibetan  question  here.

 Shri  Jawaharlal  Nehru:  We  have  a
 friendly  attitude  to  any  conference
 which  intends  to  do  that  or  likely  to
 do  that.  What  the  function  of  this
 conference  is,  it  is  not  for  me  to  say.
 But  the  results  of  their  efforts  are  not
 Jikcly  to  settle  any  question.

 Population  Engaged  in  Agriculture
 +4

 389,  J  Shri  Hem  Raj:
 au  ‘Shri.  Anirudh  Sinha:

 Will  the  Minister  of  Planning  be
 Pleased  to  state:

 (a)  the  extent  to  which  the  execu-
 tion  of  the  development  plans  and
 industrialisation  of  the  country  during
 the  two  Five-Year  Plans  have  been
 able  to  reduce  the  proportion  of  the
 population  engaged  in  agriculture;
 and
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 (b)  the  percentage  of  population
 engaged  in  agriculture  in  the  begin-
 ning  of  the  First  Plan  and  at  the  end
 of  the  year  19597,

 The  Parliamentary  Secretary  to  the
 Minister  of  Labour  and  Employment
 and  Planning  (Shri  L.  N.  Mishra):  (a)

 and  (b).  Persons  gainfully  employed
 in  agriculture  in  95l  formed  69°34
 per  cent.  of  the  total  gainfully
 employed  population  in  India  accord-
 ing  to  the  last  Population  Census.  The
 corresponding  percentage  for  1955-56
 (December—May)  was  roughly  cal-
 culated  as  64°30  on  the  basis  of  some
 preliminary  results  of  the  National
 Sample  Survey.  The  actual  reasons
 for  the  smaller  percentage  in  1955-56.
 than  in  95]  are  not  precisely  known
 but  it  may  be  presumed  that  this  was
 to  a  considerable  extent  due  to  the
 execution  of  the  development  plans
 and  industrialisation  of  the  country.
 Similar  estimate  for  any  subsequent
 period  is  not  available.

 Shri  Hem  Raj:  In  view  of  the  fact
 that  there  is  a  heavy  burden  on  land,
 has  the  Government  any  proposal  to
 shift  the  population  from  the  agricul-
 tural  to  the  industrial  side?

 Shri  L.  N.  Mishra:  That  is  the
 gencral  objective  of  economic  deve-
 Yopment.  As  industrialisation  increases,
 the  pressure  on  land  will  get  reduced.

 22  hrs.
 Snort  Notice  QUESTION

 Chinese  Infiltration  in  Jammu  and
 Kashmir

 +
 Shri  Ram  Krishan  Gupta:
 Shri  Raghunath  Singh:

 8.N.Q  }  Shri  N.  R.  Muniswamy:
 No.  2  Shri  P.  C.  Borooah:

 Shri  D.  C.  Sharma:
 Shri  Bishwanath  Roy:

 Will  the  Prime  Minister  be  pleased
 to  state:

 \
 (a)  whether  it  is  a  fact  that  the

 Chinese  have  occupied  the  Chantan
 Salt  Mines  in  Ladakh  and  the  people
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 of  that  area  have  been  refused  access
 to  salt  mines  by  the  Chinese  military;

 (b)  whether  it  is  a  fact  that  a  con-
 siderable  number  of  unknown  people
 in  the  guise  of  Buddhist  monks  have
 entered  Zanskar  from  the  Tibetan
 side;  and

 (c)  if  so,  the  nature  of  the  action
 taken  in  this  regard?

 The  Prime  Minister  and  Minister
 of  External  Affairs  (Shri  Jawaharlal
 Nehru):  (a)  to  (c).  This  subject  has
 been  referred  to  three  times,  if  not
 more,  and  statements  were  made  on
 the  adjournment  motion  and,  I  think,
 in  the  course  of  debate  too.  How-
 ever,  this  is  the  answer.  The  salt
 mines  in  Chanthan  area  and  the  Salt
 Lakes  are  in  the  North-East  corner  of
 Ladakh,  which  is  in  illegal  occupation
 of  the  Chinese  forces.  There  have
 been  no  reports  of  persons  from  our
 side  having  attempted  to  proceed
 there  to  collect  salt  and  having  been
 refused  access.

 As  regards  intrusion  of  Chinese  in
 the  guise  of  Buddhist  monks  in  the
 Paddar  and  Zanskar  areas,  the  J.  &
 K.  Government  have  already  con-
 tradicted  the  reports.  It  is  most  un-
 likely  that  any  Chinese  could  have
 come  to  this  place  after  negotiating
 one  or  two  snow-bound  high  ranges
 and  traversing  some  00  miles  of  our
 territory.

 Shri  Ram  Krishan  Gupta:  On  the
 22nd  February  the  hon.  Prime  Minis-
 ter  stated  that  this  particular  area
 was  roughly  50  miles  in  the  interior
 of  our  territory.  In  view  of  this  fact,
 may  I  know  what  is  the  position  at
 borders  of  this  particular  area?

 Shri  Jawaharlal  Nehru:  These
 reports  relate  to  two  entirely  separate
 areas,  and  that  produces  some  amount
 of  confusion.  As  I  said  in  answer  to
 this  question,  the  salt  lake  area  is
 that  area  which  is  at  present  under
 illegal  occupation  cf  the  Chinese.  The
 other  area  is  away  in  the  interior,
 hundred  miles  away,  and  it  is
 physically  an  extraordinary  proposi-
 tion  for  people  to  cross  over  the  high
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 mountain  ranges  and  come  to  the
 other  area.  That  is  part  of  the  Jammu
 province.

 Mr.  Speaker:  The  hon.  Member
 refers  to  the  salt  lake  mine  in  Ladakh.

 Shri  Jawaharlal  Nehru:  That  is  one
 area;  that  is,  as  I  said......

 Mr.  Speaker:  In  the  illegal  occupa-
 tion.

 Shri  N.  R.  Muniswamy:  May  I  know
 whether  it  is  a  fact  that  the  working
 committee  of  the  Praja  Parishad  of
 the  Kistwar  Tehsil  has  demanded  of
 the  Government  of  India  not  to  leave
 the  Paddar  area  unprotected  since  it
 is  in  the  vicinity  of  Ladakh  where
 campaign  in  favour  of  the  Panchan
 Lama  is  going  on?

 Shri  Jawaharlal  Nehru:  Which  area?
 Shri  N.  R.  Muniswamy:  Paddar

 area.
 Shri  Jawaharial  Nehru:  That  raises

 the  entire  issue  of  Chinese  occupation
 there.  I  cannot  answer  it.  We  have
 debated  that.  It  is  not  a  matter-which
 can  be  answered  in  a  sentence  or  two.
 We  have  discussed  this  matter  several
 times.

 Shri  Raghunath  Singh:  With  refer-
 ence  to  part  (b)  of  the  question,  what
 steps  have  been  taken  to  prevent  the
 arrival  of  Chinese  spies  under  the
 guise  of  Buddhist  monks?

 Shri  Jawaharlal  Nehru:  What  steps
 are  normally  taken  to  prevent  spies
 coming  in.  Spy  is  an  individual,  and
 the  very  act  of  his  spying  means  that
 he  comes  under  false  pretences.  Spies
 do  not  come  with  a  flag  saying  “I
 am  a  spy”.  Therefore,  though  one
 tries  to  prevent  it,  a  person  may  come
 on  false  pretences.  I  cannot  guarantee
 that.  Every  country  has  their  spies
 in  other  countries.

 Shri  P.  C.  Borooah:  May  I  know
 whether  the  Chantan  salt  area  in
 Ladakh  was  in  use  by  them  from  a
 Jong  time?

 Shri  Jawaharlal  Nehru:  I  cannot
 give  any  information  as  to  what  is
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 happening  in  that  area,  because  it  is
 under  illegal  occupation  by  the
 Chinese.

 Dr.  Ram  Subhag  Singh:  The  hon.
 Prime  Minister  says  “I  cannot  say
 definitely”,  and  the  Prime  Minister  of
 Jammu  and  Kashmir  State  stated  that
 the  Chandan  mine  area  is  being
 operated  by  them,  as  it  used  to  be  pre-
 viously.  May  I  know  whether  the
 persons  attached  to  the  Chandan  mines
 are  mining  salt  at  present,  as  usual,
 or  not?

 Shri  Jawaharlal  Nehru:  I  believe
 there  is  still  that  confusion  about
 different  areas.  There  is  a_  certain
 area  which  is  under  the  illegal  occupa-
 tion  of  the  Chinese.  Obviously,  when
 it  is  in  the  illegal  occupation  of  the
 Chinese,  we  are  not  mining  there.

 Mr.  Speaker:  Is  there  any  other
 mining  area?

 Shri  Jawaharlal  Nehru:  There  arc
 bits  here  and  there.  But  I  am  talking
 of  the  lake  in  the  area  which  is
 occupied  by  the  Chinese.

 Shri  Vajpayee:  There  are  certain
 other  salt  mines,  apart  from  the  area
 which  is  under  the  occupation  of  the
 Chinese,  and  the  reports  relate  to
 that  area.

 Shri  Jawaharlal  Nehru:  It  is  that
 which  is  contradicted  by  the  Kashmir
 Government.

 WRITTEN  ANSWERS  TO
 QUESTIONS

 Export  of  Iron  Ore

 *378,  Shri  D.  0.  Sharma:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  692  on  the
 28th  August,  959  and  state:

 (a)  whether  there  has  been  any
 improvement  in  the  export  perform-
 ance  of  iron  ore  to  European  countries
 during  the  last  six  months;  and

 (b)  the  difficulties  that  confront  the
 trade  agencies  and  Government  to  step
 up  exports?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 (a)  The  exports  have  been  almost
 steady.

 (b)  Limited  rail  and  port  capacity
 and  competition  with  nearer  sources
 of  supply.

 Production  of  Calcium  Carbide

 "379,  Shri  Vidya  Charan  Shukla:
 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question  No.
 785  on  the  l0th  December,  959  and
 state:

 (a)  at  what  places  the  new
 factories  for  production  of  better
 quality  of  Calcium  Carbide  with  large
 modern  furnaces  and  _  improved
 technique  of  material  handling  are
 being  located;

 (b)  the  time  by  which  each  such
 factory/furnace  is  expected  to  be
 installed;  and

 (c)  the  details  of  the  measures
 taken  to  encourage  use  of  alternate
 carbonaceous  raw  materials  with  low
 ash  content?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  to  (c).  A  state-
 ment  giving  the  requisite  information
 is  laid  on  the  Table  of  the  House.
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 STATEMENT
 (a)  and  (b).  The  following  are  the

 places  where  calcium  carbide  fac-  likely.  to  start  production:—
 tories  have  started  production  or  are

 S.No,  Name  of  the  Name  of  factory  Approximate  date  of
 place  starting  production

 i,  Calcutta  M  s  Birla  Jute  Manufactur-  Already  started  produc.
 ing  Company,  Calcutta.  tion  in  December

 I959.
 2.  Bombay  (Bombay  State)  Ms.  Calico  Mills  Ahmeda-  They  are  likely  to  start

 bad,  production  during  the
 second  half  of  1960.

 3.  Tinnevelly  (Madras  State)  Ms.  Industrial  Chemical  Do.
 Limized,  Tinnevelly.

 4  Kotiayam  (Kerala  State)

 (c)  The  factories.  are  advised  and
 encouraged  to  use  charcoal  and  petro-
 Jeum  coke  in  addition  to  low  ash  con-
 tent  coke  from  the  collieries  coke
 oven  plants.

 Transfer  of  Indian  Diplomats
 * 382,  Shri  M.  B,  Thakore:  Will  the

 Prime  Minister  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Indian
 diplomats  are  transferred  after  every
 three  years  by  established  custom  and
 practice;  and

 (b)  if  so,  the  reason  why  the  Indian
 Ambassador  to  Saudi  Arabia  has  not
 been  transferred  even  after  ten  long
 years?

 The  Parliamentary  Secretary  to  the
 Minister  of  External  Affairs  (Shri
 Sadath  Ali  Khan):  (a)  and  (b).  Mem-
 pers  of  the  Foreign  Service  are
 ordinarily  transferred  from  one  post
 to  another  after  completion  of  their
 term.  Normally,  the  term  prescribed
 is  three  years,  except  in  a  small  num-
 ber  of  Missions  where  it  is  two  years.
 An  officer  may,  however,  be  required,
 if  necessary,  to  stay  at  his  post  for  a
 longer  duration.  The  present
 Ambassador  in  Saudi  Arabia  has  been
 kept  there  for  specific  reasons  because
 it  is  one  of  those  rather  special  places
 where  anybody  cannot  easily  fit  in
 Mnguisticaliy  and  otherwise,  and  since
 he  ig  discharging  his  work  with  great

 Travancore  Electro  Chemi-  I96, cals  wid.,  Alwaye,

 satisfaction  his  period  “has  been
 extended.

 Smuggling  of  Rice  to  Tibet
 *390.  Shri  P.  हू,  Deo:  Will  the  Prime

 Minister  be  pleased  to  state:

 (a)  whether  large  scale  smuggling
 of  rice  from  Kalimpong  area  to  Tibet
 has  been  reported  lately;

 (b)  whether  a  maund  of  rice  fetches
 Rs.  280  on  the  Tibet  side  of  the  border;
 and

 (c)  whether  any  such  cases  of
 smuggling  have  been  detected
 recently?

 The  Parliamentary  Secretary  to  the
 Minister  of  External  Affairs  (Shri
 Sadath  Ali  Khan):  (a)  No  large  scale
 smuggling  has  come  to  Government’s
 notice.  However,  reports  received
 indicate  that  occasionally  smuggling
 of  rice  on  small  scale  was  being
 attempted  from  the  Kalimpong  area
 into  Tibet.

 (b)  According  to  information  avail-
 able,  the  price  of  rice  on  the  Tibet
 side  of  the  border  varied  from  Rs.  75
 to  Rs,  20  per  maund.

 (c)  7  cases  of  smuggling  were
 detected  during  1959.
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 Transistor  Valves
 *39l.  Shri  Narasimhan:  Will  the

 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  Government  have
 determined  the  possibility  of  produc-
 tion  of  transistor  valves  in  the  coun-
 try;  and

 (b)  whether  any  scheme  has  been
 evolved  for  the  purpose?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  and  (b).  The
 development  of  transistorised  radio
 receivers  is  under  consideration.
 Recently  applications  have  been
 received  from  few  firms  for  licence  to
 manufacture  transistors  and  the  same
 are  under  consideration.

 In  the  Public  Sector,  Bharat  Elec-
 tronics  Limited,  Bangalore  also  pro-
 pose  to  take  up  the  manufacture  of
 transistors.

 The  question  of  manufacture  of
 transistors  and  _  transistorised  radio
 sets  in  the  country  is  expected  to  be
 finalised  during  the  current  year.

 Jersies  for  Class  IV  Staff
 “392.  Shri  Ram  Garib:  Will  the

 Minister  of  Works,  Housing  and  Sup-
 ply  be  pleased  to  state:

 ay  whether  Government  are  aware
 that  the  supply  orders  against  Rate
 Contract  for  jersies  to  Class  IV  staff
 are  not  being  executed  by  the  sup-
 pliers  and  the  season  is  almost  expir-
 ing;  and

 (b)  if  so,  whether  Government  pro-
 Pose  to  authorize  various  offices  to
 make  local  purchase  to  meet  the
 demands  of  their  staff?

 The  Deputy  Minister  of  Works,
 Housing  and  Supply  (Shri  Anil  K.
 Chanda):  (a)  Yes,  Sir;  the  suppliers
 were  able  to  deliver  from  November,
 959  to  January,  1960;  6,218  Jersies
 against  the  supply  orders  placed  on
 them.  On  account  of  acute  scarcity
 of  woollen  yam  consequent  upon
 import  restrictions  imposed  during  the

 last  few  months,  the  suppliers  regret-
 ted  their  inability  to  supply  further
 quantities.

 (b)  All  Ministries  and  Departments
 have  already  been  authorised  to  make
 direct  purchase  in  respect  of  require-
 ments  which  could  not  be  met  from
 supplies  against  the  rate  contract.

 Visa  Rules
 393,  Shri  Inder  J.  Malhotra:  Will

 the  Prime  Minister  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  taken  up  with  the  Gov-
 ernment  of  Pakistan  the  matter  of
 relaxation  of  Visa  rules;  and

 (b)  if  so,  the  result  thereof?
 The  Parliamentary  Secretary  to  the

 Minister  of  External  Affairs  (Shri
 Sadath  Ali  Khan):  (a)  and  (b).  In
 pursuance  of  a  decision  taken  at  the
 Indo-East.  Pakistan  Border  Conference
 in  October  last,  our  High  Commis-
 sioner  at  Karachi  took  up  the  ques-
 tion  of  relaxation  of  Visa  rules  with
 the  Government  of  Pakistan.  The
 response  from  the  Pakistan  Govern-
 ment  has  not  been’  enthusiastic.

 National  Awards  for  Safety
 8394,  Shri  S.  A,  Mehdi:  Will  the

 Minister  of  Labour  and  Employment
 be  pleased  to  state:

 (a)  whether  it  has  been  decided  to
 give  national  awards  to  establish-
 ments  having  good  record  in  the
 matter  of  safety,  and

 (b)  if  so,  the  details  thereof?
 The  Deputy  Minister  of  Labour

 (Shri  Abid  Ali):  (a)  and  (b).  A  re-
 commendation  to  this  effect  made  by
 the  Labour  Ministers’  Conference  has
 been  conveyed  to  the  State  Govern-
 ments  for  necessary  action  as.  they
 administer  the  Factories  Act.

 Cycle  Factory  in  Mysore
 *395.  Shri  Siddiah:  Will  the  Min-

 ister  of  Commerce  and  Industry  be
 pleased'to  refer  to  the  reply  given
 to  Starred  Question  No.  30  on  the
 3rd  August,  959  and  state:

 (a)  whether  the  Cycle  Factory  at
 Mysore  has  since  been  opened;  and

 (b)  if  not,  the  reasons  therefor?
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 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  and  (b).  The
 Cycle  factory  at  Mysore  was  inaugu-
 rated  on  l2th  September,  1959;  but
 it  has  not  yet  gone  into  regular  pro-
 duction.  It  has  already  approached
 the  National  Small  Industries  Corpo-
 ration  for  supply  of  some  of  the
 amported  components.

 Ejection  of  Displaced  Persons  in
 Assam

 *396.  Shri  Aurobindo  Ghosal:  Will
 the  Minister  of  Rehabilitation  and
 Minority  Affairs  be  pleased  to  state:

 (a)  whether  the  refugees  of  East
 Pakistan  who  rehabilitated  them-
 selves  in  the  Barbil  area  of  Mikir
 Hills  of  Assam  have  been  forcibly
 ejected  from  their  houses;

 (b)  if  so,  whether  any  enquiry  has
 been  made  into  this  incident;  and

 (c)  if  so,  what  is  the  number  of
 refugees  affected  and  the  extent  of
 damage  done  to  their  properties?

 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Khanna):  (a)  Action  is  being  taken  by
 the  State  Government  to  evict  in
 accordance  with  law  those  persons
 who  have  encroached  on_  District
 Council  lands.

 (b)  The  evictions  are  taking  place
 under  the  orders  of  the  District
 Council  and  no  enquiry  is  necessary.

 (c)  So  far  only  5  families  have
 been  evicted,  Their  houses  were
 demolished  after  they  had  been  com-
 pletely  vacated.  The  total  value  of
 these  houses  does  not  exceed  Rs.  300.

 हिमाचल  प्रदेश  में  लकड़ो  के  गूदे  का  उद्योग

 #%३६७.  श्री  भक्त  दर्शन  :  क्‍या  वाणिज्य
 तथा  उद्योग  मंत्री  २८  प्रगस्त,  १६५६  के
 अ्रतारांकित  प्रदन  संख्या  १७०८  के  उत्तर  के
 सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  हिमाचल  प्रदेश  में  लकड़ी
 के  गूदे  का  उद्योग  स्थापित  करने  के  बारे  में
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 विदेशी  विशेषज्ञों  द्वारा  दी  गई  रिपोर्ट  पर  इस
 बीच  विचार  कर  लिया  गया  है  ;  श्रौर

 (ख)  यदि  हां,  तो  उस  पर  क्या  निर्णय
 किया  गया  है?

 उद्योग  मंत्री  (शो  मतुभाई  शाह)
 (क)  यह  रिपोर्ट  अभी  विचाराधीन

 है  ।

 (ख)  प्रदन  ही  नहीं  उठता  ।

 Barter  Trade  with  U.S.A.

 (Shri  Ram  Krishan  Gupta:
 "398,  <  Shri  Chintamoni  Panigrahi:

 Shri  Ajit  Singh  Sarhadi:
 Will  the  Minister  of  Commerce  and

 Industry  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question
 No.  796  on  the  2nd  December,  959
 and  state:

 (a)  whether  the  negotiations  with
 the  U.S.A,  regarding  quantity  of  com-
 modities  to  be  exported  to  and  im-
 ported  from  the  U.S.A.  under  the
 Barter  Deal  have  been  concluded;
 and

 (b)  if  so,  the  result  thereof?

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  Not  yet.

 (b)  Does  not  arise.

 Forged  Passports
 Shrimati  Ha  Palchoudhuri:
 Shrimati  Mafida  Ahmed:

 +399.  <  Shri  Raghunath  Singh:
 |  Shri  Achar:
 {Shri  5.  A.  Mehdi:

 Will  the  Prime  Minister  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  five
 Indian  nationals  who  travelled  by  a
 Swiss  aeroplane  from  Italy  via
 Zurich  were  refused  permission  to
 land  at  Manchester  (England)  and
 Jater  sent  to  London  in  another  plane
 by  British  Immigration  officials  after
 their  passports  had  been  examined
 and  found  to  be  forged;
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 (b)  if  so,  the  actual  details  of  the

 incident;  and

 (c)  the  steps  taken,  if  any,  by  the
 Government  of  India  in  regard  therc-
 to?

 The  Parliamentary  Secretary  to  the
 Minister  of  External  Affairs  (Shri
 Sadath  Ali  Khan):  (a)  and  (b).  Yes;
 these  persons  tried  to  enter  the
 United  Kingdom  on  forged  passports,
 They  were  refused  permission  to  land
 and  were  sent  back  at  the  expense  of
 the  carriers  to  Zurich,  the  airport  from
 which  they  had  last.  embarked.

 (e)  Government  have  already
 authorised  their  Embassy  in  Berne  to
 repatriate  these  persons  to  India  as
 soon  as  they  approach  the  Embassy
 and  express  their  desire  to  be  repa-
 triated.

 Naga  Rebels
 Dr.  Ram  Subhag  Singh:

 |  Shri  Hem  Barua:
 |  Shri  P.  G.  Deb:
 |  Shri  Prakash  Vir  Shastri:

 400,  <  Shri  S.  A.  Mehdi:
 |  Shrimati  Mafida  Ahmed:
 |  Shri  Raghunath  Singh:

 Shri  C.  K.  Bhattacharya:
 |  Shri  P.  K.  Deo:
 [  Shri  Assar:

 Will  the  Prime  Minister  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  an
 official  and  an  interpreter  attached  to
 Naga  Hills  Administration  were  kid-
 napped  in  December,  959  on  Kilami
 Road  and  a  ransom  of  Rs,  25,000  has
 been  demanded  for  their  release;

 (b)  if  so,  full  details  of  the  inci-
 dent;  and

 (c)  what  is  the  latest  position  about
 their  release?

 The  Deputy  Minister  of  External
 Affairs  (Shrimati  Lakshmi  Menon):
 (a)  Yes.  aeed  ib.

 (b)  On  the  9th  December,  959  a
 Government  jeep  was  ambushed  on
 Kilami-Satakha  Road.  Of  its  four
 occupants,  a  local  pastor  and  the
 driver  were  killed  and  the  other  two, both  officials,  were  kidnapped.

 (c)  Every  effort  is  being  made  to:
 secure  the  release  of  kidnapped  offi-
 cials.

 Steel  Rolling  Machines

 *40l.  Shri  Rameshwar  Tantia:  Will
 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  state:

 (a)  whether  any  foreign  country
 has  offered  collaboration  for  manu-
 facturing  steel  rolling  machines’  in
 our  country;  and

 (b)  whether  any  Indian  concern  is
 engaged  in  the  manufacture  of  such
 machines?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  It  is  presumed  that
 the  question  refers  to  manufacture  of
 Steel  Rolling  Mills.  If  so,

 (a)  Yes,  Sir.

 (9)  There  are  a  few  _  proposals
 under  consideration.

 Trade  with  Saudi  Arabia
 "402.  Shri  M.  B.  Thakore:  Will  the

 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  our
 trade  with  Saudi  Arabia  has  fallen
 during  the  last  few  years;  and

 (b)  if  so,  the  reasons  therefor?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 (a)  A  statement  showing  the  position
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 «of  our  trade  with  Saudi  Arabia  during  the  last  three  years  is  given  below:—

 STATEMENT
 Position  of  India’s  Trade  with  Saudi  Arabia

 (Rs.  lakhs)

 Year  Imports  Exports  Balance
 of  Trade

 4957  t402  523  (—)  879
 58  I967  399  (—)I877

 908  227  T58r I959  (Jan  -Nov.)

 (b)  The  decline  has  been  refllected
 mainly  in  the  exports  of  jewellery
 due  to  a  lower  level  of  imports  into
 Saudi  Arabia  and  the  cotton  textiles
 due  to  increased  competition  from
 ‘other  sources  of  supply.

 जम्मू  और  काइसोर  के  विस्थापित  व्यक्ति
 थ्रो  वाजपेयी

 श्री  रामकृष्ण  गुप्त  :

 |  श्री  रघुनाथ  सिह  :
 कह  ०३,  |  श्री  विभूति  सिश्र  :

 श्री  दो०  Ho  शर्मा
 |  श्री  भ्रजित  सिह  सरहदो  :

 आओ  से०  Wo  मेहदी  :

 [जी  अर्जुन  सिंह  भदौरिया

 क्या  पुनर्वास  तथा  अल्पसंख्यक  कार्य
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  सरकार

 जम्मू  और  काश्मीर  के  पाकिस्तान  श्रधिकृत
 क्षेत्र  के  विस्थापित  व्यक्तियों  को  इस  समय
 प्राप्त  सुविधाओं  से  श्रधिक  सुविधायें  देना

 चाहती  है;

 (ख)  यदि  हां,  तो  इस  विषय  में  क्‍या
 निर्णय.  किया  गया  है;  और

 (ग)  क्‍या  इन  नई  सुविधाओं  से  जम्मू
 और  काइमीर  से  बाहर  रहने  वाले  विस्थापित
 व्यक्तियों  को  भी  लाभ  पहुंचेगा  ?

 पतर्वास  तथा  अ्रल्पसंख्यक-कारय  मंत्री

 (भी  मेहर  द  खत्ता  )  :  (क)  से  (ग)
 पाकिस्तान  के  कब्जे  में  जम्मू  ब  काएमीर

 के  इलाकों  से  श्राने  वाले  शरणाथियों  को
 एड  हाक  सहायता  दिये  जाने  की  योजना  का
 एलान  ७  जनवरी  १६६०  को  किया  गया  था
 इस  योजना  के  बारे  में  जारी  किये  गये  प्रेस
 नोट  की  एक  कापी,  जिस  में  योजना  की  सारी
 तफसील  दी  गई  है,  सभा  की  मेज  पर  रख
 दी  गई  है  [देशिय  परिश्षिष्ट  १,  अनुबन्ध
 संख्या  ८३]

 पाकिस्तान  के  क&जे  में  जम्मू  व  काश्मीर
 के  इलाकों  से  आने  वाले  सब  हकदार  शरणा-
 थियों  पर  यह  योजना  लागू  होगी,  चाहे  वे
 जम्मू  व  काश्मीर  राज्य  में  रहते  हों  या  भारत
 के  किसी  और  भाग  में  रहते  हों  ।

 Compulsory  Exports

 "404,  Shrimati  Mafida  Ahmed:  Will
 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  refer  to  the  reply
 given  to  Unstarred  Question  No.  54
 on  the  20th  August,  959  and  state:

 (a)  whether  the  Scheme  for  com-
 pulsory  exports  has  been  finalised;
 and

 (b)  if  so,  the  details  thereof?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 (a)  The  position  substantially  re-
 mains  the  same  as  was  explained  in
 reply  to  the  earlier  question.

 (b)  Does  not  arise.
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 Memorial  Lectures  by  All  India  Radio
 “405,  Shri  Ram  Garib:  Will  the

 Minister  of  Information  and  Broad-
 casting  be  pleased  to  state:

 (a)  what  are  the  Memorial  Lec-
 tures  so  far  started  by  the  Ail  India
 Radio;  and

 (b)  what  are  the  special  features
 of  these  lectures?

 The  Minister  of  Information  and
 Broadcasting  (Dr.  Keskar):  (a)  There
 are  only  two  series  instituted  by  the
 All  India  Radio.  One  is  the  Patel
 Memorial  Lectures  and  the  second
 the  Lad  Memorial  Lectures.

 (b)  The  Patel  Memorial  Lectures
 were  started  with  the  object  of  invit-
 ing  scholars  and  savants,  who  have
 devoted  their  life  to  study  and  re-
 search  in  particular  subjects,  to  put
 before  the  public  in  as  simple  a  form
 as  possible  the  existing  knowledge  on
 a  given  subject  and  any  new  =  and
 original  discoveries  and  ideas  in  that
 field.  The  series  is  intended  to  be
 scientific  and  academic  and  eminent
 scholars  have  delivered  lectures  in
 the  series.

 The  Lad  Memorial  Lectures,  in
 memory  of  the  late  Mr.  Lad,  who
 was  Secretary  of  the  Ministry  of
 Information  and  Broadcasting  and  an
 eminent  scholar,  deal  with  ancient
 Indian  learning,  indology,  devotional
 literature  and  ancient  culture.  The
 Lectures  are  delivered  once  a  year  by
 an  emient  scholar.

 जोनी  नकदो

 हि  श्री  भक्त  दर्शन  :
 ४०६+  |  घी  लुशवक्त  राय  :

 क्या  प्रधान  मंत्रो  १८  दिसम्बर,  १६५६
 के  तारांकित  प्रशन  संख्या  १०५रक
 के  उत्तर  के  सम्बन्ध  में  यह  बताने  की  कृपा
 करेंगे  कि:

 (क)  क्‍या  हांगकांग  में  प्रकाशित
 चीनी  नक्कों  के  बारे  में  जांच-पड़ताल  पूरी
 हो  गई  है;  शौर
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 (a)  यदि  हां,  तो  उसका  क्‍या  परि-
 णाम  निकला  ?

 वेदेशिक-कार्य  उपसंत्रो  (श्रोमतो  खक्ष्मो
 मेनन  )  :  (क)  श्रौर  (ख).  इस  मामले
 में  जो  पूछताछ  की  गई  उससे  पता  लगा
 कि  उस  एटलस  को  हांगकांग  की  एक  प्रकाशन
 संस्था  ने  निकाला  है।  जो  नक्शे  भारत  की
 प्रादेशिक  भ्रखंडता  के  प्रति  संदेह  व्यक्त  करते
 हैं,  उन  पर  भारत  में  प्रतिबंध  लगा  दिया
 जाता  है  1

 State  Trading  Corporation
 *407,  Shri  Ram  Krishan  Gupta:  Will

 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  refer  to  the  reply
 given  to  Unstarred  Question  No.  798
 on  the  2nd  December,  959  and  state
 at  what  stage  is  the  proposal  for
 amending  the  Articles  of  Association
 of  the  State  Trading  Corporation  of
 India,  Ltd.?

 The  Minister  of  Commerce  (Shri
 Kanungo):  The  matter  is  still  under
 consideration.

 Iranian  Trade  Delegation

 (  Shri  Rameshwar  Tantia:
 1.  Shri  P.  6.  Deb:
 |  Shri  Raghunath  Singh:

 7408.  <  Dr.  Ram  Subhag  Singh:
 |  Shri  Ajit  Singh  Sarhadi:
 (Shri  S.  A.  Mehdi:

 Will  the  Minister  of  Commerce  aril
 Industry  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a
 trade  delegation  from  Iran  recently
 visited  India;

 (b)  whether  it  is  also  a  fact  that
 the  Iranian  delegation  put  certain
 suggestions  to  increase  trade  with  that
 country;  and

 (c)  if  so,  the  steps  taken  to  imple-
 ment  those  suggestions?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 (a)  Yes,  Sir.

 (b)  and  (c),  The  discussions  were
 of  a  general  and  exploratory  nature.
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 Indigenous  Materials  for  Industries

 *409.  Shrimati  Ila  Palchoudhuri:
 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 U.N.  Technical  Assistance  Operations
 has  assigned  an  expert  to  advise  the
 Government  of  India  on  the  develop-
 ment  of  indigenous  substitutes  for
 imported  raw  materials  in  industries;

 (b)  if  so,  scope  of  his  activities;  and

 (c)  when  is  he  likely  to  commence
 his  work?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  Yes,  Sir.  We
 have  requested  for  a  team  of  seven
 experts,  including  a  Team  Leader,
 under  the  United  Nations  Technical
 Assistance  Programme.

 (b)  They  will  be  advising  Govern-
 ment  on  the  development  of  indige-
 nous  substitutes  for  imported  raw
 materials  in  selected  chemical  and
 engineering  industries.

 (c)  The  team  leader,  Dr.  A.  G.
 White,  was  first  in  India  between
 23-4-59  and  3l-7-59,  and  then  after  8
 few.  months  absence,  has  returned  to
 India  on  the  23rd  November,  959  to
 continue  the  work.  Also  a  member  of
 the  team,  Mr.  H.  E.  Hassler,  who  is
 an  expert  in  the  recovery  of  linters
 from  Cotton  seeds  has  commenced
 work  from  the  22nd  January,  1960.
 Recruitment  of  other  members  of  the
 team  are  being  finalised  and  they  are
 all  expected  to  arrive  in  the  country
 shortly.

 Chinese  Musk  Deer  hunters  in
 N.EF.A.

 Shri  Vajpayee:
 *4I0  2  Shri  U.  L.  Patil:

 Shri  Raghunath  Singh:
 Will  the  Prime  Minister  be  pleased

 to  state:
 (a)  whether  Government’s  atten-

 tion  has  been  drawn  !o  reports  that
 recently  a  few  Chinese,  claiming  to
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 be  musk  deer  hunters,  crossed  over
 into  the  Tirap  Frontier  Division  of
 NEFA  and  bullied  Wanchoo  Nagas
 into  selling  them  food;

 (b)  if  so,  the  facts  in  this  regard;
 (c)  whether  it  is  fact  that  a  num-

 ber  of  such  incidents  have  occurred
 along  the  ‘Opium  Road’  linking  Yunan
 Province  of  China  with  India;

 (d)  whether  it  is  also  a  fact  that
 large  quantities  of  opium  are  smug-
 gled  into  India  by  this  route;  and

 (e)  if  so,  the  measures  taken  in  this
 regard?

 The  Parliamentary  Secretary  to  the
 Minister  of  External  Affairs  (Shri  J.
 N.  Hazarika):  (a)  Yes.

 (b)  and  (c).  Do  not  arise  because
 the  reports  are  false.

 (d)  Occasionally,  there  has  been
 some  illicit  traffic  of  opium.

 (e)  The  Political  Officer  of  Tirap
 Frontier  Division  has  been  maintain-
 ing  close  liaison  with  the  Burmese
 authorities  on  the  other  side  and  thc
 Assam  Rifles,  sometimes  in  conjunc-
 tion  with  the  Assam  Police,  carry  out
 operations  to  apprehend  people  sus-
 pected  of  opium  smuggling.
 Persons  Registered  with  Employment

 Exchanges
 426.  Shri  D.  C.  Sharma:  Will  the

 Minister  of  Labour  and  Employment
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 number  of  persons  registered  with
 the  various  Employment  Exchanges

 in  the  country  has  increased  during
 the  fourth  quarter  of  959  as  com-
 pared  to  the  corresponding  period  in
 ‘1958;  and

 (b)  if  so,  to  what  extent?
 The  Deputy  Minister  of  Labour

 (Shri  Abid  Ali):  (a)  Yes,
 (b)  The  number  of  persons  on  Live

 Register  of  the  Employment  Ex-
 changes  increased  from  +11,83,299°  at
 the  end  of  December,  958  to  14,20,901
 at  the  end  of  December,  1959.
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 Fresh  registrations  during  the
 quarter  October  to  December,  959

 were  6,12.985.  as  against  5,73.406
 during  the  quarter  October  to  Decem-
 ber,  1958.

 Slum  Clearance  in  Delhi
 Shri  D,  0.  Sharma:
 Shri  Radha  Raman:

 427,  4  Shri  A.  M.  Tariq:
 |  Shri  Goray:
 (Shri  Ram  Krishan  Gupta:

 Will  the  Minister  of  Works,  Hous-
 ing  and  Supply  be  pleased  to  refer
 to  the  reply  given  to  Unstarred
 Question  No.  227  on  the  i9th  Novem-
 ber,  959  and  state  the  further  pro-
 gress  made  so  far  in  regard  to  the
 clearance  of  the  slums  around  Jama
 Masjid,  Delhi  and  the  location  of  fish
 market  at  Dujana  House,  Delhi?

 The  Deputy  Minister  of  Works,
 Housing  and  Supply  (Shri  Anil  K.
 Chanda):  After  consulting  prominent
 persons  and  Councillors  of  the  area,
 the  Municipal  Corporation  of  Delhi
 are  preparing  a  revised  scheme  for
 remodelling  of  Dujana  House,  with  a
 view  to  providing  more  tenements
 and  shops  of  smaller  size,  so  that  the
 rents  are  kept  low  and  as  many
 residents  as  possible  are  rehabilitated
 in  the  same  area.

 The  Corporation  have  also  approved
 a  proposal  for  the  construction  of  a
 light  structural  market  at  an  alter-
 native  site  to  which  the  junk  shops
 around  the  Masjid  will  be  shifted.
 The  Scheme  for  removal  of  cycle
 shops  around  Jama  Masjid  is  yet  to
 be  reviewed  by  the  Corporation.

 Contracts  to  Labour  Cooperative
 Societies  in  Punjab

 428.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Works,  Housing  and
 Supply  be  pleased  to  state  the  num-
 ber  of  registered  labour  Cooperative
 Societies  which  were  awarded  minor
 works  of  construction  in  Punjab  80
 far  by  the  C.P.W.D.  without  calling
 for  tenders?

 The  Minister  of  Works,  Housing  and
 Supply  (Shri  K.  ९.  Reddy):  One.

 Plan  Publicity  in  Delhi

 429.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Information  and  Broad-
 casting  be  pleased  to  state  the  amount
 of  money  spent  on  Plan  Publicity  by
 Delhi  Administration  during  1959-60?

 The  Minister  of  Information  and
 Broadcasting  (Dr.  Keskar):  The
 amount  spent  during  the  current
 financial  year  upto  3lst  January,  960
 is  Rs.  8,159.

 Industrial  Devel  pment  of  Rajasthan
 430.  Shri  Onkar  Lal:  Will  the

 Minister  of  Commerce  and  Industry
 be  pleased  to  state  the  total  amount
 granted  to  the  Government  of  Rajas-
 than  by  the  Central  Government  for
 the  industrial  development  of  the
 State  during  the  Second  Five  Year
 Plan  so  far?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  An  amount  of
 Rs,  5°5  crores  has  so  far  been  granted
 by  the  Central  Government  to  the
 Government  of  Rajasthan.

 New  Industrial  Units  in  Orissa
 43l.  Shri  Chintamoni  Panigrahi:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  the  names  of  the  new  indus-
 trial  units  established  in  Orissa
 during  the  year  1959;

 (b)  the  total  amount  sanctioned
 by  Union  Government  therefor;

 (c)  the  amount  actually  spent;  and
 (d)  the  names  of  the  new  industrial

 units  supposed  to  be  started  in  Orissa
 in  1960?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  to  (d).  The  in-
 formation  is  being  collected  and  will
 be  placed  on  the  Table  of  the  House
 in  due  course.
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 Aid  for  Technical  Training
 432.  Shri  Chintamoni  Panigrahi:

 Will)  the  Minister  of  Labour  and
 Employment  be  pleased  to  state:

 (a)  the  amount  given  as  grants-in-
 aid  to  the  Orissa  Government  for  the
 development  of  technical  training
 during  1959-60;  and

 (b)  the  heads  on  which  they  are
 being  utilised  in  1959-60?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  (a)  A  sum  of

 Rs.  12-295,  lakhs  has  been  provided
 in  the  Revised  Estimates  to  be  given
 as  grant-in-aid  to  Orissa  State  during
 1959-60  for  the  development  of
 technical  training.  The  iid  will  be
 actually  adjusted  towards  the  cnd  of
 the  financial  year  against  the  Ways
 and  Means  Advances.

 (b)  For  the  training  of  Craftsmen.

 Handloom  Industry  in  Orissa

 433.  Shri  Chintamani  Panigrahi:
 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  whether  Government  have  re-
 ceived  any  proposal  from  the  Orissa
 Government  for  giving  assistance  to
 Handloom  Industry  in  the  State
 during  the  year  1959-60;

 (b)  if  so,  the  details  of  the  pro-
 posal;  and

 (c)  the  action  taken  thereon?
 The  Minister  of  Commerce  (Shri

 Kanungo):  (a)  Yes,  Sir,
 (b)  and  (०).  8  sum  of  Rs,  3°6]

 Jakhs  (Rs.  3°6]  lakhs  as  loan  and
 Rs.  0  lakhs  as  grant)  has  been  fixed
 as  ceiling  of  Central  assistance  to
 the  Orissa  State  Government  for  de-
 velopment  of  handloom  industry
 during  1959-60.  The  State  Govern-
 ment  can  incur  expenditure  on  conti-
 nuing  schemes.  In  respect  of  new
 schemes,  they  can  incur  expenditure
 after  getting  the  technical  approval
 of  the  All  India  Handloom  Board.
 On  the  basis  of  the  total  expenditure
 incurred,  actual  payment  sanctions
 will  be  issued  at  the  end  of  the
 financial  year.
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 Industrial  Development  of  Orissa
 434.  Shri  Chintamoni  Pranigrahi:

 Wil!  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state  the  total
 amount  granted  to  the  Orissa  Gov-
 ernment  by  the  Central  Government
 for  the  industrial  development  of  the
 State  during  the  Second  Five  Year
 Plan  so  far?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  A  sum  of  Rs.  1:98
 crores  has  been  granted  to  the  Orissa
 Government  for  the  industrial  de-
 velopment  of  the  State  during  the
 period  956—959.

 Subsidised  Industrial  Housing
 Scheme

 435.  Shri  Ram  Krishan’  Gupta:  Wil!
 the  Minister  of  Works,  Housing  and
 Supply  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question.  No.
 357  on  the  27th  November,  1959  and
 state:

 (a)  whether  Government  have  'c-
 ccived  information  regarding  the
 number  of  houses  built  under  the
 Subsidised  Industrial  Housing  Schemc
 since  the  acceptance  of  the  recom-
 mendations  of  the  Indian  Labour  Con-
 ference  held  in  May,  1958:  and

 (b)  if  so,  the  details  thereof?
 The  Deputy  Minister  of  Works,

 Housing  ang  Supply  (Shri  Anil  K.
 Chanda):  (a)  Information  has  been
 received  from  all  the  States,  exccpt-
 ing  the  Government  of  West  Bengal.

 (b)  942  houses  have  been  complcted
 by  the  employers  under  the  Scheme
 from  the  Ist  September,  958  to  the
 3lst  December,  1959,  against  sanction-
 ed  projects.

 All  India  Working  Class  Family
 Budget  Survey

 Shri  Ram  Krishan  Gupta: 436.<  Shri  T,  8,  Vittal  Rao:
 Shri  D.  0.  Sharma:

 Will  the  Minister  of  Labour  and
 Employment  be  pleased  to  refer  to
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 the  reply  given  to  Unstarred  Question
 No.  783  on  the  2nd  December,  959
 and  state:

 (a)  whether  the  data  regarding
 sample  survey  in  connection  with  the
 All  India  working  class  family
 budget  has  since  been  tabulated;  and

 (b)  if  so,  the  details  thereof?
 The  Deputy  Minister  of  Labour

 (Shri  Abid  Ali):  (a)  No.
 (b)  Does  not  arise.

 Employees’  State  Insurance  Scheme
 Shri  Ram  Krishan  Gupta:

 437.4  Shri  T.  B.  Vittal  Rao:
 Shri  Tangamani:

 Will  the  Minister  of  Labour  and
 Employment  be  pleased  to  refer  ६0
 the  reply  given  to  Unstarred  Question
 No.  794  on  the  2nd  December,  959
 and  state:

 (a)  whether  the’  one-man  Com-
 mittee  appointed  to  review  the  work-
 ing  of  the  Employees’  State  Insurance
 Scheme  has  since  submitted  its  re-
 port;

 (b)  if  so,  the  main  findings  there-
 of;  and

 (c)  the  action  taken  to  implement
 them? -

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  (a)  No.

 (b)  and  (c).  Do  not  arise.
 Land  Reforms

 Shri  D.  rom  Sharma:
 Shri  Ram  Krishan  Gupta:

 438.  Shri  Abdul  Salam:
 }

 Shri  Ajit  Singh  Sarhadi:
 |  Shri  P.  R.  Patel:
 [  Shri  Fatehsinh  Ghodasar:

 Will  the  Minister  of  Planning  be
 pleased  to  refer  to  the  reply  given
 to  Starred  Question  No.  364  un  the
 27th  November,  959  and  state  the
 further  progress  made  with  regard  to
 implementation  of  the  land  reforms
 policy  in  the  various  States?
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 The  Deputy  Minister  of  Planning
 (Shri  S.  N.  Mishra):  A  statement
 giving  the  requisite  ‘information  is
 laid  on  the  Table  of  the  Sabha.  |Sce
 Appendix  I,  annexure  No,  84.]

 Transfer  of  Civil  Services  to  D.  Ps.
 Colonies  in  Dethi

 439.  Shri  D,  0.  Sharma:  Will  the
 Minister  of  Rehabilitation  and
 Minority  Affairs  be  pleased  to  refer
 to  the  reply  given  to  Starred  Question
 No.  505  on  the  2nd  December,  1959
 and  state  the  progress  made  in  re-
 gard  to  the  proposal  for  the  transfer
 of  civic  services  in  the  displaced
 persons’  colonies  in  Delhi  to  the
 Delhi  Municipal  Corporation?

 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Khanna):  The  number  of  colonies  in-
 volved  is  1  Services  have  heen
 completed  in  30  while  the  work  in
 the  remaining  7  is  in  progress.  In
 spite  of  repeated  requests,  the  Dethi
 Municipal  Corporation  has  not  yet
 taken  over  the  services  in  the  first
 0  colonies.  The  matter  is  being  pur-
 sued.

 Exporters  of  Coffee
 440.  Shri  D.  0.  Sharma:  Will  the

 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  Government  have
 formulated  any  scheme  to  help  the
 exporters  of  coffee;  and

 (b)  if  so,  the  details  thereof?

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  and  (b).  Government
 have  not  recently  formulated  any
 special  scheme  but  exporters  are
 allowed  drawback  of  duty.

 Caustic  Soda  and  Soda  Ash
 44i.  Shri  Abdul  Salam:  Will  the

 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  the  total  quantity  of  Caustic
 Soda  and  Soda  Ash  imported  in  the
 country  during  959
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 (b)  the  names  of  countries  from  Nickel  Cadmium  Batteries

 which  they  have  been  imported  to-
 gether  with  the  quantities  imported:  443.  Shri  P.  K.  Deo:  Will  the

 (९)  the  total
 expenditure  on

 foreign  exchange
 such  imports;  and

 (d)  whether  there  are  uny  licensed
 Caustic  Soda  and  Soda  Ash  plants
 which  have  yet  to  go  into  production?

 The  Minister  of  Industry  (Shri
 (Manubhai  Shah):  (a)  to  (०).  A
 statement  is  laid  on  the  Table  of  the

 ‘Sabha.  [See  Appendix  I,  annexure
 No.  85.]

 (d)  Yes  Sir.
 Amenities  to  Building  Workers

 442.  Shri  Mohan  Swarup:  Will  the
 Minister  of  Labour  and  Employment be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  under
 the  rules  and_  regulations  of  the
 Labour  Ministry  contractors  ४7८९
 bound  to  provide  light,  water  and

 ‘other  amenities  to  the  building
 -workers;

 (b)  whether  it  is  also  a  fact  that
 the  building  workers  living  in  the
 huts  near  Ashoka  Hotel,  New  Delhi
 have  not  been  provided  with  these

 samenities  so  far;  and
 (c)  whether  Government  have  any

 intention  of  improving  the  lot  of
 these  workers?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  (a)  Under  the  Model
 Rules  framed  for  the  protecton  of
 health  and  sanitary  arrangements  for
 workers  employed  by  the  C.P.W.D.  or
 its  contractors,  provision  exists  for
 giving  certain  amenities  to  workers

 -except  lighting.
 (b)  As  the  workers  referred  to

 here  are  not  engaged  by  the  con-
 tractors  of  the  C.P.W.D.,  the  latter  are
 not.  responsible  for  providing  ameni-
 ties  in  this  labour  camp.

 (c)  On  receipt  of  a  proposal  from
 the  New  Delhi  Municipal  Committec
 to  set  up  a  small  labour  camp  90  the
 Ring  Road  at  its  junction  with
 Kitchner  Road,  the  C.P.W.D.  had
 jevelled  the  area,  provided  water
 supply  and  latrines  for  about  400  huts.

 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  the  quantity  of  Nickel  Cadmium
 Batteries  imported  into  India  in  the
 years  1958-59.  and  1959-60.  so  far  and
 the  amount  of  foreign  exchange  in-
 volved;

 (b)  how
 country;

 these  are  used  in  the

 (c)  whether  indigenous  production
 of  the  Nickel  Cadmium  Batterics  can
 be  taken  up  on  a  commercial  scale  as
 a  result  of  research  carried-out  in  the
 Central.  Electro-Chemical  Research
 Institute,  Karaikudi;

 (6)  the  finances  that  will  be  re-
 quired  to  set  up  an  industry  for  their
 production;  and

 (९)  whether  any  application  for
 licence  has  been  received  for  their
 production  in  this  country  or  whether
 Government  want  to  produce  them
 in  the  Public  Sector?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  ‘Nickel  Cad-

 mium  Batteries’  have  not  been
 specifically  shown  in  the  trade  classi-
 fication  of  the  country  and  the  import
 figures  for  the  item  are  not,  therefore,
 separately  available.

 (०)  Nickel  Cadmium  cells  have
 similar  applications  as  the  Lead  Acid
 type  of  batteries.  These  types  of
 cells  have  mostly  applications  for
 heavy  duty,  such  as  industrial  trucks
 and  tractors,  mining  duty,  industrial
 locomotives,  railway  car  lighting,  air-
 conditioning,  railway  signalling
 systems’  multiple  unit  control,  marine
 services,  electric  fork  lift  trucks,
 emergency  lighting  etc.

 (c)  and  (e).  The  ‘know-how’  cf  the
 manufacture  of  sintered-plate  type
 nickel  cadmium  batteries  have  been
 worked  out  in  the  Central  Electro-
 chemical  Research  Institute,  Karai-
 kudi.  It  is  proposed  to  set  up  a  pilot
 plant  of  a  suitable  size  to  meet  De-
 fence  requirements.  No_applica-
 tion  for  the  manufacture  of  these
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 batteries  in  the
 been  received.

 private  sector  has

 (da)  No  estimates  of  demand  of
 Nickel  Cadmium  cells  have  been
 made  and  the  capital  outlay  on  the
 project  will  depend  upon  capacity  to
 be  established.

 Cuprous  Oxide
 444.  Shri  P.  K.  Deo:  Will  the  Minis-

 ter  of  Commerce  and  Industry  be
 pleased  to  state:

 (a)  the  quantity  of  cuprous  oxide
 ymported  into  India  in  the  years  1958-
 59  and  1959-60  so  far  and  the  amount
 of  foreign  exchange  involved;

 (b)  how  it  is  used  in  this  country:
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 commercial  exploitation.  The  firms
 have  been  given  the  process  on  the
 condition  of  (i)  payment  of  a  lump
 sum  premium  of  Rs.  5,000,  (ii)  Roy-
 alty  @  28  per  cent,  on  sales,  (iii)
 Non-exclusive  licence  covering  the
 whole  of  India  for  a  period  of  4
 years.

 (d)  According  to  the  Research
 Laboratory,  a  6  Cwt.  per  day  capacity
 plant  should  cost  as  under:—

 Rs.
 ©  Capital  Investment  -4376,000
 (४)  Annual  Operating  costs  5:98,300

 Selenium  and  Red  Glass  Bangles
 445.  Shri  P.  K.  Deo:  Will  the  Minis-

 ter  of  Commerce  and  Industry  be
 (c)  whether  indi,  production  Pp  d  to  state:

 of  the  cuprous  oxide  can  be  taken  up
 om  a  commercial  scale  as  a  result  of
 research  carried  out  in  the  Central
 Electro-Chemical  Research  Institute,
 Karaikudi;

 (d)  the  finances  that  will  be  =  re-
 quired  to  set  up  an  industry  for  its
 production;  and

 (e)  whether  any  application  for
 licence  has  been  received  for  its  pro-
 duction  in  this  country  or  whether
 Government  want  to  produce  it  in  the
 Public  Sector?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  Figures  of
 actual  imports  of  Cuprous  Oxide  are
 not  available.  Cuprous  Oxide  is  in-
 cluded  under  ‘Copper  Oxide’  for
 which  import  figures  are  as  under:

 (Quantity  in  Cwt)
 (Value  in  ‘ooo’  Rs.)

 1958-59,  1950-6,  (April-Nov.)
 Q  vz  Q  :z

 Copper  Oxides  98  23  544  779
 excluding natural.
 (b)  Cuprous  Oxide  is  mainly  used

 77  the  country  for  the  production  ०
 anti-fouling  paints,  copper  salts,  red
 glass,  ceramics  and  also  as  fungicid:

 (c)  and  (e).  The  process  developed
 by.  the  Central  Electro-Chemical  Re-
 search  Institute  has  been  leased  to
 M/s,  Pigments  and  Chemicals  Indus-
 tries  Ltd.,  Calcutta  and  M/s,  Technico
 Enterprise  Private  Ltd.,  Calcutta,  for

 378(Ai)  LSD—3.

 (a)  the  quantity  of  Selenium  and
 Red  Glass  Bangles  imported  into  India
 in  the  years  1958-59  and  1959-60  so
 far  and  the  amount  of  foreign  ex-
 change  involved;

 (b)  how  they  are
 country;

 (c)  whether  indigenous  production
 of  Red  Glass  Bangles  without  the

 ‘use  of  Selenium  can  be  taken  up  on
 a  commercial  scale  as  a  result  of
 research  carried  out  at  the  Central
 Glass  and  Ceramic  Research  Institute,
 Calcutta;

 (d)  the  finances  that  will  be  re-
 quired  to  set  up  an  industry  for  thea
 manufacture;  and

 (e)  whether  any  application  for
 licence  has  been  received  for  their  pro-
 duction  in  the  country  or  whether
 Government  want  to  produce  it  in
 the  Public  Sector?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  There  has  been
 no  import  of  Glass  Bangles  in  the
 years  1958-59.  and  1959-60  (April-
 November).  The  import  statistics  of
 Selenium  and  compounds  during  these
 periods  were  as  follows:

 used  in  the

 Ye  uantity  Value al  Qi  Rs 0  tacs)
 1958  59  39,984,  1213
 1959-60  11,316  3* 53 * (April-Ne  ber)
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 (b)  Selenium  is  used  as  a  colourant
 in  the  manufacture  of  Red  Glass
 Bangles,  Signal  Glass  and  other  glass
 articles  of  red  colour.  It  is  also  used
 as  a  decolourizer  in  the  manu-
 facture  of  colourless  glass.  Glass
 Bangles  are,  however,  used  for  or-
 namental  purposes  by  the  womenfolk.

 (c)  Yes,  Sir.  The  Central  Glass  and
 Ceramic  Research  Institute,  Calcutta
 have  evolved  a  process  for  the  manu-
 facture  of  Red  Glass  Bangles  on  a
 commercial  scale  by  making  use  of
 Copper  Oxide  instead  of  Selenium.

 (9)  As  the  process  has  been  special!-
 ly  worked  out  to  suit  the  existing
 equipment  used  in  the  bangle  factor-
 ies,  no  extra  finance  is  required  to
 change  over  from  Selenium  Red  Glass
 to  Copper  Red  Glass.

 (e)  Government  have  not  received
 any  application  for  a  licence  under
 the  Industries  (Development  and  Re-
 guiation)  Act,  95l,  for  the  manu-
 facture  of  Glass  Bangles  as  these  are
 not  covered  under  the  Act,  There  is
 also  no  proposal  to  undertake  their
 manufacture  in  the  Public  Sector.

 Import  of  Boron
 446.  Shri  P.  K.  Deo:  Will  the  Min-

 ister  of  C  rce  and  Industry  be
 pleased  to  state:

 (a)  the  quantity  of  Boron  imported
 into  India  in  the  years  1958-59  and
 1959-60  so  far  and  the  amount  ०
 foreign  exchange  involved;

 (b)  how  it  is  used  in  the  country;
 (c)  whether  indigenous  production

 of  Boron  can  be  taken  up  on  a  com-
 merical  scale  as  a  result  of  research
 carried  out  at  the  Central  Glass  and
 Ceramic  Research  Institute,  Calcutta;

 (d)  the  finances  that  will  be  requir-
 ed  to  set  up  an  industry  for  its  pro-
 duction;  and

 (e)  whether  any  application  for
 licence  has  been  received  for  its  pro-
 duction  in  the  country,  or  whether
 Government  want  to  produce  it  in
 the  Public  Sector?
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 The  Minister  of  Industry  (Shrf
 Manubhai  Shah):  (a)  Boron  general
 jy  occurs  in  nature  in  the  form  of
 Borax  and  Boric  Acid.  The  import
 statistics  of  Borax  and  Boric  Acid  in
 the  years  958  and  959  (January—.
 October)  were  as  follows:—

 Year  Quantity  Value
 ¢Cwrs.)  (Rs.  in  Lakhs )

 Borax  7958  97,622,  37०
 959  (Jan-  ,06,7I  40°3
 October)

 Boric  Acid  i  3958  6,054  3°33
 959  (Jan-  12-429  9.37
 October).

 (b}  Boron  compounds  are  used  in
 vitreous  enamel,  pottery  and  glass.
 industry  as  well  as  in  metal  industry
 as  a  flux

 (c)  The  Central  Glass  and  Ceramic
 Research  Institute,  Calcutta  have  not
 carried  out  any  research  in  respect  of
 manufaciure  of  Boron.  The  Institute
 hav..  however,  successfully  done
 research  work  on  the  manufacture  of
 Boron  Frec  Enamels  for  the  Enamel-
 ware  Industry  for  which  Boron  com-
 pounds  were  so  far  considered  essen-
 tial.  Manufacture  of  Boron  Free
 Enamels  can  be  takem  up  on  a  com-
 mercial  scale  as  a  result  of  the  Re-
 search  carried  out  at  the  Institute  and
 the  process  has  already  been  assign-
 ed  to  Messrs  Ceramic  Sales  Cor-
 poration  Ltd.  Calcutta  for  the  pur-
 pose,

 (d)  In  view  of  the  answer  toyart
 (c)  above,  the  question  of  finance
 required  for  the  manufacture  of  Boron
 does  not  arise.  The  existing  Enamel-
 ware  factories  can,  however,  switch:
 over  to  Boron  Free  Ename!  process  in
 their  manufacturing  activities  with-
 out  incurring  any  appreciable  extra
 expenditure.

 (e)  Government  have  not  received
 any  application  for  the  grant  of  a
 licence  under  the  Industries  (Devedop-
 ment  and  Regulation)  Act,  95l  fee
 the  manufacture  of  Boron  or  Boron
 Free  Enamels.  There  is  also  no  pre:
 posal  to  manufacture  these  items  in
 the  Public  Sector.
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 Ignition  Boats
 441,  Shri  P.  K.  Deo:  Will  the

 Minister  of  C  and  Industry
 be  pleased  to  state:

 (a)  the  quantity  of  Igniiion  Boats
 imported  into  India  in  the  vears
 1958-59  and  1959-60  so  far  and  the
 amount  of  foreign  exchange  involved;

 (b)  how  they  are  used  in  the  coun-
 try;

 (c)  whether  indigenous  production
 of  Ignition  Boats  can  be  taken  up  on
 a  commercial  scale  as  a  result  of
 research  carried  out  at  the  Central
 Glass  and  Ceramic  Research  Insti-
 tute,  Calcutta;

 (d)  the  finances  that  will  be  re-
 quired  to  set  up  an  industry  for  their
 production;  and

 (९)  whether  any  application  for
 licence  has  been  received  for  their
 production  in  the  country  or  whether
 Government  want  to  produce  them  in
 the  Public  Sector?

 The  Minister  of  Industry  (Shri
 (Manubhai  Shah):  (a)  Separate
 statistics  for  the  import  of  Ignition
 Boats  are  not  maintained.

 (b)  Ignition  Boats  are  being  used  in
 Laboratories  and  Research  _Insti-
 tutions  for  chemical  analysis.

 (c)  The  Central  Glass  and  Ceramic
 Research  Institute  has  developed  a
 process  for  the  manufacture  of
 Igvition  Boats  and  the  question  of
 taking  up  their  manufacture  on  a
 trial  basis,  is  under  the  consideration
 of  the  Institute.

 (d)  and  (e).  Do  not  arise.

 Air  Space  Violation  by  Pakistanis

 re  S  Shri  Ram  Krishan  Gupta:
 ‘|  Shri  Chintamoni  Panigrahi:

 Will  the  Prime  Minister  be  pleased
 to  refer  to  the  reply  given  to  Un-
 starred  Question  No,  029  on  the  I8th
 December,  959  and  state:

 (a)  whether  Government  have  re-
 ceived  reply  from  Pakistan  regarding
 the  violation  of  the  cease-fire  line  in

 Uri  Sector  by  Pakistanis  on  the  22nd
 June,  1959;  and

 (b)  if  so,  the  nature  thereof?
 The  Prime  Minister  and  Minister  of

 External  Affairs  (Shri  Jawaharlal
 Nehru):  (a)  Yes.

 (b)  The  Government  of  Pakistan
 have  denied  that  they  captured  the
 Indian  soldiers.

 Manufacture  of  White  Newsprint
 449.  Shri  Rameshwar  Tantia:  Will

 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  state:

 (a)  whether  any  steps  have  been
 taken  so  far  for  the  manufacture  of
 white  newsprint  in  the  country;  and

 (b)  if  not,  what  are  the  difficulties?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  Yes,  Sir.

 (b)  Does  not  arise.

 Small-scale  Industries

 Shri  S.  C.  Samanta:
 Shri  Subodh  Hansda:

 Will  the  Minister  of  Commerce  and
 industry  be  pleased  to  state:

 (a)  how  much  of  the  allocation  of
 Rs.  77.30  crores  for  small-scale  indus-
 tries  has  already  been  spent  so  far;

 (b)  what  are  the  Central  and  State
 Government’s  proposals  for  1960-61;

 (c)  whether  there  is  any  record  as
 to  how  many  persons  have  been  given
 employment  and  work  during  the
 period  from  1956-57  to  1959-60;  and

 (d)  if  so,  how  many?
 The  Minister  of  Industry  (Shri

 Manubhai  Shah):  (a)  On  the  basis  of
 the  actual  expenditure  during  the
 first  two  years  of  the  Plan  period
 1956-57,  and  1957-58,  the  payment
 sanctions  during  1958-59.  and  the
 approved  outlay  for  1959-60,  the  total
 expenditure  during  the  first  four
 years  of  the  plan  period  is  estimated
 at  Rs,  42  crores.

 (b)  Annyal  Plan  ceilings  for  1968-
 6l  for  village  and  small  industries

 450.
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 xcluding  provision  for  powerlooms
 nd  Khadi  &  Village  Industries  Com-
 lission’s  programme  have  been  tenta-
 vely  estimated  as  Rs.  20°20  crores.
 ‘he  provision  for  1960-61  will  be
 nown  only  after  the  budget  is  ap-
 roved  and  the  schemes  of  Khadi  &
 ‘iage  Industries  for  960-6l  arc
 nalised.

 (c)  and  (d).  It  is  difficult  to  give
 ccurate  figures  regarding  additional
 mployment.  In  the  case  of  Handi-
 rafts  no  employment  figures  have
 een  collected.  In  the  case  of  Hand-
 oom  and  Coir  Industry,  the  objective
 f  the  development  schemes  has  been
 o  reduce  under  employment  rather
 han  to  create  new  employment.

 Under  the  Khadi  (both  traditional
 ind  Ambar)  programme,  additional
 ‘mployment  was  provided  during
 956-57  to  1958-59  to  4°58  lakhs  and

 १84  lakhs  persons  respectively.  The
 idditional  employment  created  during
 this  period  in  respect  of  village  indus-
 ‘ries  is  not  available.  It  has,  how-
 aver,  been  estimated  that  the  total
 »mployment  provided  under  the  Plan
 as  at  the  close  of  the  year  1958-59  is
 of  the  order  of  5°46  lakhs.

 The  number  of  new  jobs  that  has
 been  created  in  the  small  scale  sector
 during  the  year  956  to  959  has  been
 roughly  estimated  at  117  lakhs.

 Cheap  Radio  Sets
 451,  Shri  Rameshwar  Tantla:  Will

 the  Minister  of  Information  and
 Broadcasting  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 UNESCO  has  a_  special  project  to
 help  Government  to  manufacture
 cheap  radio  sets;  and

 (b)  if  so,  what  steps  have  been
 taken  by  Government  to  produce  such
 radio  sets  under  this  project  in  India?

 The  Minister  of  Information  and
 Broadcasting  (Dr.  Keskar):  (a)  and
 (b).  Government  are  not  aware  of  any
 such  project.  It  is,  however,  under-
 stood  that  at  the  UNESCO  Confer-
 ence  held  recently  in  Bangkok,  a
 resolution  was  passed  to  the  effect
 that  the  question  of  manufacture  of

 FEBRUARY  25,  1960.  Written  Answers  273६

 studied  by  the  International  Tele-
 communication  Union  in  collaboration
 with  UNESCO  should  be  actively
 pursued,
 Subsidised  Industrial  Housing  Schema

 452.  Shri  S.  M.  Banerjee:
 Shri  Tangamani:

 Will  the  Minister  of  Works,  Homsin,
 and  Supply  be  pleased  to  state:

 (a)  the  number  of  houses  construct
 ed  under  the  Subsidised  Industria
 Housing  Scheme  during  1958-59  in  th
 various  States;  and

 (b)  the  number  of  houses  likely  t
 be  constructed  during  1960-617,

 The  Deputy  Minister  of  Work:
 Housing  and  Supply  (Shri  Anil  K
 Chanda):  (a)  and  (b).  A  statemen
 giving  the  required  information  i
 laid  on  the  Table  of  the  Sabha.  [Se
 Appendix  I,  annexure  No.  86.]

 सरकारी  विज्ञापन

 ४४५३.  श्री  पद्म देव  :  क्या  सूचना
 और  प्रसारण  मंत्री  यह  बताने  की  कृपा
 करेंग  कि  सरकार  ने  १६५६  में  विज्ञापनों  पर
 कितना  खर्चे  किया  ?

 सूचना  शौर  प्रसारण  मंत्रों  (डा०
 केसकर  )  :  रेलवे  को  छोड़  कर  भारत
 सरकार  के  विभिन्न  मंत्रालयों  भ्रौर  उनके
 संलग्न  और  भश्रधीनस्थ  कार्यालयों  की  झोर
 से  जो  विज्ञापन  १६५६  में  विज्ञापन  तथा  दृषय
 प्रचार  निदेशालय  द्वारा  जारी  किये  गये  हैं
 उन  पर  ३२,०४,६५५  रुपये  खर्च  ह्झा
 है  t
 Absenteeism  among  Coal  Miners

 454.  Shri  T.  B.  Vittal  Rao:  Will  th
 Minister  of  Labour  and  Employ:
 be  pleased  to  state:

 (a)  whether  the  Director  of  Labo
 Bureau  has  completed  the  study  ५
 the  pattern  of  absenteeism  among  t!
 coal  miners;

 (b)  if  so,  whether  a  copy  of  t et  oe  Int  aha  Mahia.
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 (c)  whether  Government  have  ex-
 amined  the  same;  and

 (d)  if  so,  the  nature  of  decision
 arrived  at?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  (a)  The  main  survey
 has  been  completed  and  its  results
 are  being  analysed  by  the  Director.
 Labour  Bureau.  The  report  is  ex-
 pected  to  be  finalised  in  about  4
 months.

 (b)  to  (d).  Do  not  arise  at  preseni.
 Urban  Population  .

 9455.  Shri  Anirudh  Sinha:  Will  the
 Minister  of  Planning  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 urban  population  has  increased  rapidly
 during  recent  years;

 (b)  if  so,  the  causes  therefor;
 (c)  the  percentage  of  increase  dur-

 ing  last  ten  years;  and
 (d)  the  proportion  of  urban  popu-

 lation  to  that  of  the  rural  population
 at  present?

 The  Deputy  Minister  of  Planning
 (Shri  S.  N.  Mishra):  (a)  The  urban
 population  of  India  increased  from
 33.5  millions  in  93]  to  43.9  miMlions
 in  94]  and  61.9  millions  in  95l.

 (b)  The  rapid  increase  is  on  t
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 Bihar.  for  rehabilitation  since  949  up- to  end  of  March,  1959;
 (b)  the  total  number  settled  so

 far  together  with  the  names  of  places
 of  their  resettlement;

 (c)  the  total  amount  of  expenditure
 incurred  by  way  of  loans,  doles,  and
 in  their  resettlement;  and

 (d)  the  arrangements  made  for  re-
 settlement  of  the  remaining  number
 of  refugees?

 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Khanna):  (a)  to  (d).  The  total
 mumber  of  displaced  persons  from
 East  Pakistan  in  Bihar  is  74,696,  Of
 these  69,534  persons  have  already been  settled  in  the  following  dis-
 tricts:—

 of  the  migration  of  people  from  rural
 areas  to  urban  areas,  the  expanding
 area  of  towns  and  the  reclassification
 of  villages  into  towns  on  account  of
 population  growth,

 (c)  Precise  information  regarding
 the  rate  of  growth  since  952  will
 become  available  only  after  the  96l
 Census.

 (d)  Does  not  arise.
 Displaced  Persons  in  Bikar

 456.  Shrimati  Ma  Palchoudhori:
 Will  the  Minister  of  Rehabilitation
 and  Minority  Affairs  be  pleased  to
 state:

 (a)  the  total  number  of  displaced
 persons  from  East  Pakistan  sent  to

 Name  of  the  No.  of  persons
 District  rehabilitated

 Patna  ry 2
 Gaya  25530
 Shat  abad  983
 Saran  sit
 Champaran  16.915
 Muzaffarpur  888
 Darbhanga  522
 Monghyr  696
 Bhegalpur  396
 Saharsa  500
 Purnca  ‘TS,523
 Santhal  Parganas  5,067,
 Hazaribagh  1,966
 Ranchi  3,t02
 Dhanbed  I,I08
 Palamau  ‘gt
 Singhbhum  11,467

 TOTAL  69,534
 Of  the  remaining  5,162  ‘persons,

 1,386  will  be  maintained  in  Homes  as
 a  long-term  liability.  The  balance  of
 3,826  persons  comprise  587  sponsored
 families  and  4]  unsponsored  families,
 43  sponsored  families  are  proposed  to
 be  moved  to  Dandakaranya,  and  544
 are  in  the  process  of  being  rehabili-
 tated  in  the  districts  of  Champaran,
 Saharsa  and  Purnea  under  the  Baina-
 nama  Scheme.

 The  total  expenditure  incurred  on
 the  rehabilitation  of  displaced  per-
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 sons  from  East  Pakistan  in  Bihar  up-
 to  the  end  of  December,  1959,  is
 Rs.  4,56,97,601.

 Industrial  Production
 457.  Shri  Kalika  Singh:  Will  the

 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  the  rate  of  increase  in
 industrial  production  has  fallen  dur-
 ing  the  last  three  years  successively:
 and

 (b)  if  so,  the  reasons  therefor?
 The  Minister  of  Industry  (Shri

 Manubhai  Shah):  (a)  and  (b).  The
 index  of  industrial  production  with
 95l  as  base  year  100,  was  22°4  in
 1955.  The  number  of  points  by  which
 the  index  rose  in  comparison  with  the
 previous  year  was  0°2  in  1956,  बा  in
 1957,  and  2°4  in  1958.  The  index  for
 January-October,  959  is  49°4  as  com-
 pared  to  39°l  in  January-October,
 1958  The  rate  of  increase  of  indus-
 trial  production  therefore  rose  in
 959

 घड़ियों  का  झायात
 द क  ओ  पद्म  देव  :  क्‍या  वाणिज्य

 सथा  उद्योग  मंत्री  यह  बताने  की  क्रपा  करेंगे
 कि:

 (क)  भारत  में  १६५६  में  कुल  कितने

 मूल्य  की  घड़ियां  प्रायात  की  गई  ;

 (ख)  उपरोक्त  अवधि  में  कुल  किसने
 मूल्य  के  घड़ी  के  पुज  श्रायात  किये  गये;  भर

 (ग)  घड़ियों  झर  उनके  पुर्जों  का
 आयात  कब  तक  बिल्कुल  बन्द  हो  जायेगा  ?

 वाणिज्य  मंत्री  थी  कानूनगो)  :  (क)
 और  (ख).  जनवरी-नवम्बर,  १६५८  की
 ग्रवधि  में  श्रायातित  वलाकों,  घड़ियों  श्र  उनके
 भ्रतिरिक्त  पूर्जों  का  मूल्य  नीचे  दिया  गया  है  ।
 दिसम्बर,  १६९५६  की  जानकारी  श्रमी  उपलब्ध
 नहीं  है  ।

 लाख  शठ

 क्लाक  श्  ve

 घड़ियां  २६१
 क्लाकों  के  अतिरिक्त  पुर्जे  vosy
 बढ़ियों  के  भ्रतिरिक्‍त  पूर्ज  a8
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 (7)  घड़ियों  श्रौर  उनके  गुर्जों  का
 ग्रायात  कब  तक  बिल्कुल  बन्द  हो  जायेगा,
 यह  इस  समय  ठीक  ठीक  नहीं  पाया  जा
 सकता  )  भावी  श्रायात  नीति  पर  उपयुक्‍शा
 समय  पर  विचार  किया  जायेगा  ।  झायात  पर
 रोक  लगाते  समय  यह  ध्यान  रखा  जायेगा  कि
 देश  में  इनका  कितना  उत्पादन  होता  है  ।

 Import  of  Wool  and  Sak  from  Tibet
 459.  Shri  Madhusudan  Rao:  Will  the

 Minister  of  Commerce  and  Industry
 be  pleased  to  state  the  quantity  of
 wool  and  salt  imported  from  Tibet
 through  the  Bhotias  of  Almora  and
 Garhwal  during  the  current  year?

 The  Deputy  Minister  of  Commerve
 and  Industry  (Shri  Satish  Chandra):
 A  statement  showing  the  imports  of
 wool  and  salt  from  Tibet  through  the
 check  posts  of  Almora  and  Garhwal
 during  the  year  959  (January-Octo-
 ber)  is  given  below:—

 STATEMENT

 (Quantity  in  maunds.)
 (Value  in  ५०००  Rs.)’
 7959  (January-Oct.)
 Quantity  _Vlaue

 ६.  Almora
 oo  Wool  6,183,  6321 2.  Salt  2767  34

 Through  Garkwal
 Wool  N.A.  452 2.  Salt  +  N.A.  29

 N.A.  =Not  available

 Training  in  Management  and
 Operational  Methods

 460,  Shri  Bibhuti  Mishra:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  US.S.R.
 and  some  other  Eastern  European
 countries  are  going  to  give  aid  to
 India  for  studying  management  and
 operational  techniques  in  the  field  of
 industry;

 (b)  if  so,  the  number  of  persons  to
 be  trained;  and
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 (c)  how  far  they  are  expected  to  be
 fruitful  in  our  various  works?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  Negotiations  are
 in  progress.

 (b)  Does  not  arise  at  this  stage.
 (९)  Study  of  advanced  management

 and  operational  techniques  will  help
 to  increase  productivity  in  our  indus-
 tries.

 CP.WD.
 461,  Shri  Tangamani:  Will  the

 Minister  of  Works,  Housing  and  Supply
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 workers  on  muster  ro})  in  the  C.P.W.D.
 are  not  given  wage  slips  as  required

 -under  the  Minimum  Wages  Act;  and

 (b)  if  so,  the  reasons  therefor?

 The  Minister  of  Works,  Housing  and
 Supply  (Shri  K.  C.  Reddy):  (a)  and
 (b).  Information  from  al]  the  divisions

 of  C.P.W.D.  is  being  collected  and  will
 be  placed  on  the  Table  of  the  Sabha

 on  receipt  thereof.

 Recreation  rooms  for  workers  in
 Dewhi

 462.  Shri  Tangamani:  Will  the
 Minister  of  Works,  Housing  and  Supply
 be  pleased  to  state:

 (a)  the  names  of  the  C.P.W.D.
 Enquiry  Offices  in  Delhi  where  re-
 creation  rooms  have  been  provided
 for  the  workers;  and

 (b)  the  names  of  the  C.P.W.D.  En-
 quiry  Offices  in  Delhi  where  it  is  pro-
 posed  to  provide  such  _  recreation
 rooms?

 The  Minister  of  Works,  Housing
 amd  Supply  (Shri  K.  C.  Reddy):  (a)
 and  (b).  A  statement  giving  the  in-

 “formation  is  laid  on’  the  Table  of  thc
 Sabha.  [See  Appendix  IT,  annexure
 No.  87}.

 Displaced  Persons’  Claims
 463.  Shri  Hem  Raj:  Will  the  Minis-

 ter  of  Rehabilitation  and  Minority
 Affairs  be  pleased  to  state:

 (a)  the  number  of  refugees  from
 Hangu  in  N.W.F-P.  whose  claims  were
 registered;

 (b)  the  number  of  claims  which
 have  been  settled  and  paid  so  far;

 (c)  the  number  of  claims  which  are
 pending  decision;

 (d)  whether  it  is  a  fact  that  the
 claims  settled  and  paid  so  far  were
 adjudicated  on  the  basis  of  urban
 area;  and

 (e)  if  so,  the  reason  for  paying  the
 claims  of  the  remaining  refugees  on
 the  rura)  area  basis?

 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Khanna):  (a)  726  claims.

 (0)  and  (c).  All  the  claims  have
 since  been  verified.  No  separate  sta-
 tistics  have  been  maintained  as  to
 how  many  cases  of  ‘Hangu’  have  been
 paid  so  far,  as  all  claimants  have  been
 classified  into  certain  categories  and
 payment  is  being  made  according  to
 categories  and  not  according  to  areas
 from  where  they  came.

 (da)  No.
 (e)  Does  not  arise,  However,  for

 the  information  of  the  Hon'ble  Mem-
 bers  I  might  add  that  so  far  as  com-
 pensation  is  concerned,  there  is  no
 difference  between  the  scales  of
 compensation  in  regard  to  claims  of
 property  emanating  from  a  rural  or
 an  urban  area.

 Smal!  Seale  Handloom  Industries  in
 Punjab

 464.  Shri  Daljit  Singh:  Will  the  Min-
 ister  of  Commerce  and  Industry  be
 pleased  to  state:

 (a)  the  total  number  of  smal!  scale
 co-operative  handloom  industries  that
 have  been  started  in  Punjab  during
 the  Second  Five  Year  Plan  period  so
 far  (year-wise);  and
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 (b)  the  amount  of  loan  and  grant
 sanctioned  for  each  industry?

 Tho  Minister  of  Commerce  (Shri
 Kanungo):  (a)

 Handloom
 Year  co-operatives started

 1956-87  26
 1957-58  97
 1958-59  74
 1959-60  36
 (upto  31-12-1959).

 (b)  The  State  Government  has  in-
 timated  that  the  following  amounts
 have  been  sanctioned  during  the
 financial  years  from  1956-57  to  1959-
 60:—

 Amount  sanctioned
 Year  Loan  Grant

 (In  Rupees)
 1956-57  264,000  —,25,000
 1957-58  20,000  87,150,
 1958-59  22,000  130,360

 1959-60  20,000  —‘,20,000

 Sewing  Machines

 405,  Shri  Daljit  Singh:
 Shrimati  Na  Palchoudhuri:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  the  total  number  of  sewing
 machines  manufactured  in  India  dur-
 ing  the  year  1959;

 (b)  the  number  of  sewing  machines
 sold  in  \he  country  during  the  above
 period;

 (c)  the  number  of  sewing  machines
 exported  and  foreign  exchange  earned
 during  the  years  958  and  1959;

 (d)  the  names  of  the  importing
 countries  together  with  the  number  of
 machines  imported  by  each  during  the
 above  period;  and

 (e)  whether  any  sewing  machines
 have  been  imported  during  1959?
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 The  Minister  of
 Manubhai  Shah):
 approx.

 (b)  No  information  is  available.

 Industry  (SI
 (a)  -2,90,000,  N

 (०)  Year:  958  9,734  Nos.  valued
 15,07;000_

 7959  Gan -17,815  Nos.  valucc
 Rs.  20,35,000/-

 (d)  A  statement  is  laid  on  the  Tat
 of  the  Sabha.  [See  Appendix
 annexure  No.  88.]

 Year  7959  (Fan.-No (९)  Houshold  Sew-
 Machines  266  Nos.  valued

 Rs.  44,000/-.
 Industria!  Sewin,

 Machines  770  Nos.  valued Rs.  4,35,000/-.
 Middle  Income  Group  Housing

 Scheme  in  HP.
 466.  Shri  Daljit  Singh:  Will

 Minister  of  Works,  Housing  and  Si
 ply  be  pleased  to  state:

 (a)  whether  any  funds  have  ५७५
 allotted  to  Himachal  Pradesh  by
 Life  Insurance  Corporation  for  fina
 ing  Middle  Income  Group  Hous
 Scheme  during  1959-60;  and

 (b):  if  so,  the  amount  thereof?
 The  Deputy  Minister  of  Wor

 Housing  and  Supply  (Shri  Anil
 Chanda):  (a)  and  (b).  The  Mid
 Income  Group  Housing  Scheme  !
 not  been  introduced  in  the  Un
 Territories,  except  Delhi,  in  view
 the  extremely  small  number  of  p
 sons  there  in  the  imcome  range
 Rs.  600l  to  Rs.  2000  per  annum.

 Khadi  ‘Hundis’
 467.  Shri  Daljit  Singh:  Will

 Minister  of  Commerce  and  Indus
 be  pleased  to  state:

 (a)  the  total  amount  of  Kh
 ‘Hundis’  sold  during  1959-60;  and

 (b)  the  position  as  compared  to
 last  year?

 The  Minister  of  Industry  (§
 Manubbai  Shah):  (a)  and  (b).
 cording  to  incomplete  reports  av:
 able  upto  I6th  February  1960,
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 total  sales  of  Khadi  ‘Hundis’  during
 1969-60,  amounted  to  Rs.  7:66  lakhs  as
 against  Rs.  ‘15-27  lakhs  during  1958-
 1959,

 Settlement  Organisation

 468  Shri  Inder  J.  Malhotra:
 ”  4  Shri  Arjun  Singh  Bhadauria:

 Will  the  Minister  of  Rehabilitation
 and  Minority  Affairs  be  pleased  to
 state:

 (a)  the  number  of  superannuated
 officers  employed  in  the  Settlement
 Organisation  under  the  Ministry  of
 Rehabilitation;  and

 (b)  the  technical  qualifications  on
 the  basis  of  which  such  superannu-
 ated  officers  have  been  given  exticn-
 sion  from  time  to  time?

 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Khanna):  (a)  and  (b).  45.  Most  of
 them  are  engaged  on  work  of  techni-
 cal  nature  like  valuation,  accounts,
 revenue  and  judicial  matters.  They
 have  been  retained  for  want  of  ex-
 perienced  officers  to  replace  them.
 The  lists  of  such  officers  are  periodi-
 cally  scrutinised  and  those  not  re-
 quired  any  more  are  either  retrench-
 ed  or  replaced  by  suitable  serving
 officers.

 Large  Scale  Industries  in  Punjab
 469.  Shri  Daljit  Singh:  Will  the

 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  the  names  of  large  scale  indus-
 tries  set  up  in  Punjab  by  the  Central
 Government  during  1958-59  and  1959-,
 60  so  far;  and

 (b)  the  amount  invested  in  these
 Projects  by  the  State  Government  and
 Centre  separately?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  Work  on  the
 Fertiliser  cum  Heavy  Water  Factory
 at  Nangal  continued  during  the  years
 1958-59  and  1959-60.

 (b)  A  sum  of  Rs.  5.33  crores  has
 so  far  been  invested  by  the  Central
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 Government.  The  State  Government
 has  not  invested  any  funds  in  this.
 project.

 Popularisation  of  Tea
 470.  Shri  Hem  Raj:  Will  the  Minis-

 ter  of  C  ree  and  Industry  be
 pleased  to  state:

 (a)  the  promotional  measures  taken
 by  Government  and  the  Tea  Board
 separately  for  the  popularisation  of.
 Indian  Tea  abroad  during  1959;  and

 (b)  the  amount  spent  upon  it  with.
 the  names  of  the  countries?

 The  Deputy  Minister  of  Commerce:
 and  Industry  (Shri  Satish  Chandra):
 (a)  Government  do  not  directly  carry
 on  propaganda  for  Indian  tea.  The
 steps  taken  by  the  Tea  Board  for  pro-
 motion  of  tea  abroad  during  959  were
 as  follows:—

 (i)  Participation  in  Tea  Councils.
 (ii)  Participation

 and  fairs.
 (iii)  Delegations

 France.
 (iv)  Opening  of  Public  Relations

 Units  in  Egypt  and  Australia.
 (b)  The  following  expenditure  was

 incurred  by  the  Board  on  tea  pro-
 motional  measures  outside  India  dur-
 ing  959:—

 in  exhibitions

 to  Iran  and

 Rs.  nP.
 (०)  Contributions  to  the

 Tea  Councils  in  the
 U.S.A.,  Canada,  Ire-
 land  and  West  Ger-
 many

 (6)  Public  Relations  Units
 45329,940°  43:

 in  Australia  and  Egypt  —_,43,536-49-
 (०)  Tea  Publicity  in

 foreign  countries.  87,428°  5S
 @  Participation  in  foreign exhibitions  and  fairs

 ete,  88,30l°I£
 (०)  Tea  Delegations  39,238  16
 Soda  Ash  Factory  in  Rajasthan
 411,  Shri  L.  Achaw  Singh:  Wil

 the  Minister  of  Commerce  and  In-
 dustry  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  given  necessary  per-
 mission  for  starting  a  factory  fos
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 manufacturing  soda  ash  at  Sambhar
 in  Rajasthan;  and

 (b)  if  so,  the  estimated  capacity  of
 the  factory  and  the  cost  of  production

 -of  soda  ash  per  ton?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  and  (b).  An
 application  has  been  received  from  a
 private  party  for  the  establishment  of
 a  soda  ash  factory  at  Sambhar.  This
 is  under  consideration  and  a  decision
 is  expected  to  be  taken  by  the  end  of
 1960.

 Import  of  Tobacco

 J  Shri  Aurobindo  Ghosal:
 प्‌  छाल  B.  Das  Gupta:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 472.

 (a)  whether  unmanufactured
 tobacco  is  being  imported  from  the
 U.S.A.  in  the  year  1960;

 (b)  if  so,  the  total  quantity  import-
 .ed  so  far  and  the  total  amount  of
 ‘cost  in  terms  of  rupee;  and

 (c)  the  amount  of  foreign  exchange
 involved?

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  to  (c).  Under  the
 extended  P.L.  480  Agreement  with
 the  Government  of  the  U.S.A.  un-
 manufactured  tobacco  of  the  value  of
 $5,07,500°00  is  proposed  to  be  import-

 ed.  The  contracting  period  for  the
 commodity  is  5th  December,  959  to
 3ist  May,  1960,  and  the  delivery
 period  will  be  from  the  5th  Decem-
 ber,  1959,  to  the  30th  June,  1960.  No
 foreign  exchange  is  involved  as  pay-
 ment  will  be  made  in  India  in  rupees.
 No  consignment  against  this  agrec-
 ment  has  so  far  arrived.

 Coffee  Development  Plan

 473.  Shri  Subbiah  Ambalam:  Will
 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  state:

 (a)  the  total  amount  set  apart  for
 the  grant  of  loans  to  registered  coffee
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 growers  under  the  Coffee  Development
 Plan  during  the  year  1959-60;  and

 (b)  the  total  amount  asked  for  and
 granted  as  loan  to  registered  coffee
 growers  in  Madras,  Mysore  and  Kerala
 State  during  the  above  period  so  far?

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  Rs.  5  lakhs  was  pro-
 vided  for  in  the  budget,  but  only
 Rs.  2,83,400  is  expected  to  be  disburs-
 ed  by  3ist  March,  1960.

 (b)  State  ‘Applied  +  San-
 for  tioned
 Rs.  Rs.

 Madras  40,906  40,636
 Mysore  3:6I,528  25495558
 Kerala  I,42,626  —,0,732
 ToraL  5:45,060,  -4;00,926

 *The  figures  do  not  include  amounts
 asked  for  but  whose  applications  are
 still  under  investigation  by  the  Field
 Officers  of  the  Board.

 +The  amounts  sanctioned  are  to  be
 disbursed  to  the  applicants  in  five
 instalments  over  a  period  of  five  years
 in  accordance  with  the  schedule  of
 payments  drawn  up  by  the  Coffee
 Board.

 Note.—The  payments  made  during
 the  year  include  instalments  paid
 against  loans  sanctioned  during
 year  as  well  as  those  sanctioned  in
 previous  years.
 Government  Quarters  in  Timarpur.

 Delhi
 474,  Shri  Hem  Baj:  Wil]  the  Minis-

 ter  of  Works,  Housing  and  Supply  be
 pleased  to  state:

 (a)  the  year  in  which  the  Govern-
 ment  quarters  were  built  in  Timarpur,
 Delhi;

 (b)  whether  it  is  a  fact  that  their
 roofs  were  built  with  reinforced
 cement  concrete;

 (c)  what  was  their  life;  and
 (d)  whether  it  is  a  fact  that  their

 roofs  have  collapsed  and  estimates
 are  being  prepared  for  their  repairs?
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 The  Minister  of  Works,  Housing  and
 Supply  (Shri  K.  C.  Reddy):  (a)  to
 (d).  52  quarters  and  72  chummeries

 “were  constructed  during  the  years
 191114  and  9!4—I6  respectively.
 5]2  more  quarters  were  constructed
 during  the  years  948—50,  and  another
 36  during  1957.  The  old  quarters
 constructed  prior  to  the  year  ‘1916
 have  outlived  their  life  and  are  due
 for  demolition  according  to  a  phased
 programme.

 The  life  of  the  houses  constructed
 during  948—50,  with  roofs  of  re
 inforced  cement  concrete  slabs,  is
 about  50  to  60  years,  In  a  few  of
 these  quarters  on  the  first  floor,  ceil-
 ing  plaster  and  small  pieces  of
 cement  concrete  from  fhe  R.C.C.
 slabs  have  fallen.  No  roof  has,  how-
 ever,  collapsed.

 32.68  hrs.
 PAPERS  LAID  ON  THE  TABLE

 RULES  REGARDING  RECRUITMENT  TO
 CENTRAL  ENGINEERING  SERVICES

 The  Minister  of  Works,  Housing  and
 Supply  (Shri  K.  C.  Reddy):  I  beg  to
 ley  on  the  Table,  a  copy  of  each  of
 the  following  rules  framed  under  the
 proviso  to  Article  309  of  the  Consti-
 tution:

 G)  The  Rules  regulating  direct
 recruitment  to  the  Central
 Engineering  Service,  Class  I,
 published  in  Notification
 No.  G.S.R..  48,  dated  the  9th
 January,  1960.  [Placed  in
 Library.  See  No.  LT-923/60}].

 <ii)  The  Rules  regulating  direct
 recruitment  to  the  Central
 Engineering  Service,  Class  I],
 published  in  Notification
 No.  G.S.R,  44,  dated  the  9th
 January.  1960.  [Placed  in
 Librury.  See  No.  LT-924/60]

 diii)  The  Rules  regulating  direct
 recruitment  to  the  Centrul
 Engineering  Service,  Class  II
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 «published  in  Notification
 No.  G.S.R.  45,  dated  the  9th
 January,  l960,  [Placed  in
 Library.  See  No.  LT-}925/60}.

 NOTIFICATIONS  ISSUED  UNDER  ESSENTIAL
 Commoonrtirs  AcT

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 On  behalf  of  Shri  Kanungo,  I  beg  to
 lay  on  the  Table,  under  sub-section  (6)
 of  section  3  of  the  Essential  Commodi-
 ties  Act,  1955,  a  copy  of  each  of  the
 following  Notifications:

 (a)  5.0.  No.  2114,  dated  the  26th
 September,  1959.

 (b)  5.0.  No,  2]5  dated  the  26th
 September,  959  making  cer-
 tain  further  amendments  to
 the  Textiles  (Production  by
 Powerloom)  Control  Order,
 ‘1956.  [Placed  in  Library.  See
 No.  LT-926/60].

 ANNUAL  Report  or  Huypustan_IN-
 SECTICIDES  LIMITED

 Shri  Satish  Chandra:  On  behalf  of
 Shri  Manubhai  Shah,  I  beg  to  lay  on
 the  Table,  under  sub-section  q)  of
 section  639  of  the  Companies  Act,
 ‘1956,  a  copy  of  the  Annual  Report  of
 the  Hindustan  Insecticides  Limited,
 along  with  the  Audited  Accounts  for
 the  year  1958-59  and  the  comments  of
 the  Comptroller  and  Auditor-General
 thereon.  [Placed  in  Library.  See
 No.  LT-927/60).
 AMENDMENT  TO  CUSTOMS  AND  CENTRAL

 Excise  Duties  Export  DRAWBACK
 (GENERAL)  RULES.
 The  Parliamentary  Secretary  to  the

 Minister  of  Labour  and  Employment
 and  Planning  (Shri  L.  N.  Mishra):
 On  behalf  of  the  Minister  of  Finance,
 I  beg  to  lay  on  the  Table,  under  sub-
 section  (4)  of  section  438  of  the  Sca
 Customs  Act,  878  and  Section  38  of
 the  Central  Excises  and  Salt  Act,
 (1944,  a  copy  of  Notification  No.  G.S.R.
 ‘152,  dated  the  l3th  February,  960
 making  certain  further  amendment  to
 the  Customs  and  Central  Excise
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 {Shri  L,  N,  Mishra]
 Duties  Export  Drawback  (General)
 Rules,  1959.  [Placed  in  Library.  See
 No.  LT-928/60].

 12.093  hrs.

 COMMITTEE  ON  ABSENCE  OF
 MEMBERS

 EIcHTEENTH  REPORT

 Shri  Mulchand  Dube  (Farrukha-
 bad):  I  beg  to  present  the  Eighteenth
 Report  of  the  Committee  on  Absence
 of  Members  from  the  sittings  of  the
 House.

 I  also  lay  on  the  Table  a  copy  of
 the  statement  showing  the  cases  of
 Members  who  have  been  absent  for
 fifteen  days  or  more  _  continuously
 during  the  Ninth  session,

 22.0  hrs.

 APPROPRIATION  BILL,  960
 The  Minister  of  Revenue  and  Civil

 Expenditure  (Dr.  B.  Gopala  Reddi):
 On  behalf  of  Shri  Morarji  Desai,  I
 beg  to  move:

 “That  the  Bill  to  authorise  pay-
 ment  and  appropriation  of  certain
 further  sums  from  and  out  of  the
 Consolidated  Fund  of  India  for  the
 services  of  the  financial  year  1959-
 60,  be  taken  into  consideration.”

 Mr.  Speaker:  Is  the  hon.  Minister
 going  to  say  anything?

 Dr.  B,  Gopala  Reddi:  I  have  moved
 it.

 Mr.  Speaker:  Motion  moved:
 ‘That  the  Bili  to  authorise

 payment  and  appropriation  of
 certain  further  sums  from  and  out
 of  the  Consolidated  Fund  of  India
 for  the  services  of  the  financial
 year  1959-60,  be  taken  into  consi-
 deration.”
 Shri  Bharucha.
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 Shri  Naushir  Bharucha  (East
 Khandesh):  I  desire  to  invite  the
 attention  of  the  House  to  some  of  the
 salient  features  which  in  the  course
 of  the  debate  on  the  Supplementary
 Demands  were  not  placed  before  the
 House.

 It  has  been  our  constant  complaint.
 that  the  Defence  Ministry  does  noi
 five  us  particulars,  and  if  you  reter
 to  the  Appropriation  Bill,  item  1  it
 refers  to  Defence  Services—Effective—
 Air  Force,  where  a  Supplementary
 Grant  of  nearly  Rs.  6  crores  is  asked
 for,  and  if  we  turn  to  the  Explana-
 tory  Note,  all  that  we  are  told  is  that
 the  biggest  item  contained  thercin,
 namely  Rs.  4.75  crores,  is  in  respect
 of  payments  for  aircrafts;  and  stores.
 I  should  like  the  House  to  know  that
 the  hon.  Minister  comes  before  the
 House  for  a  grant  in  respect  of  the
 Air  Force  and  the  main  item  is  air-
 crafts  and  stores,  but  that  is  hardly
 any  enlightening  item.

 Under  rule  206  of  the  Rules  of  Pro-
 cedure  of  this  House  it  is  the  duty
 of  the  Minister  who  presents  the
 Supplementary  Demands  not  only  to
 mention  merely  that  it  is  aircrafts  and
 stores,  but  to  give  the  detailed  esti-
 mates  under  each  Grant,  and  that
 should  be  divided  into  various  items.
 I  submit  that  the  Defence  Ministry
 has  been  studiously  violating  this
 principle,  avoiding  the  rules  according
 to  which  the  Budget  should  be  cast,
 and  is  keeping  this  House  particularly
 in  the  dark  about  huge  sums  of  ex-
 penditure  which  are  put  down  merely
 as  “Charges  in  England”.  I  submit
 that  the  Minister  should  answer  clcar-
 ly  what  are  those  charges.  The
 House  does  not  know  and  crores  of
 rupees  we  are  asked  to  vote  blindly
 for  defence  purposes,  and  I  object  to
 that.

 The  second  point  to  which  I  desire
 to  invite  the  attention  of  the  House
 relates  to  item  84  dealing  with  Steel,
 Mines  and  Fuel—with  regard  to  the
 high  cost  of  steel.  We  have  been  told
 that  the  public  sector  will  shortly
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 produce  stee!  and  the  33rd  Report  of
 the  Estimates  Committee  has  found
 xo  many  flaws  in  the  economics  of
 stee]  production  that  we  do  not  know
 at  what  price  we  shall  be  able  to  get
 this  steel.  I  have  been  repeatedly
 asking  the  hon,  Minister  in  charge  of
 steel  whether  the  public  sector  will
 produce  steel  at  a  cost  less  than  that  of
 imported  steel.  The  hon.  Minister
 has  once  said  somewhere  in  the
 course  of  a  public  lecture  that  the
 House  and  the  public  must  give  up
 the  idea  that  the  price  of  steel  will
 wome  down.  I  was  shocked  to  hear
 that.  If  the  public  sector  is  going  to
 produce  steel  at  a  price  higher  than
 the  imported  steel,  I  wonder  whether
 it  would  be  worthwhile  pouring

 c@eres  into  this  bottomless  sink  which
 is  known  as  Hindustan  Steel  Limited.
 It  3s  very  necessary  that  the  hon.
 Minister  make  this  point  clear  to  the
 House.  He  is  asking  for  Rs.  9  crores
 nearly  by  way  of  additional  amount
 from  this  House,  and  he  refuses  to
 give  any  information  on  the  most
 vital  matters.

 The  cost  of  production  of  steel  in  the
 public  sector  must  be  disclosed  to  the
 House,  and  at  least  a  rough,  approxi-
 mate  idea  must  be  given  to  the  House.
 The  Thirty-third  Report  of  the  Esti-
 mates  Committee  has  disclosed  that
 ihe  economic  position  of  Hindustan
 Sieel  Limited  is  such  that  the  sum
 of  Rs.  260  crores  granted  as  loan  to
 aL  it  will  not  be  able  to  pay  back.

 3  want  to  know  how  much  more
 money  we  will  keep  on  giving  for
 steel  knowing  full  well  that  the
 campany  ig  insolvent,  it  will  not  be
 able  to  pay  back  the  original  amount
 of  Rs,  260  crores  which  is  apart  from
 the  sum  of  Rs.  300  crores.  The  sum
 of  Rs.  300  crores  is  treated  as  capi-
 tal;  Rs,  260  crores  is  treated  as  loan
 from  the  Centre.  And  this  House  is
 being  asked  year  after  year  to  give
 more  loans,  knowing  full  well  that
 the  Estimates  Committee  has  said  that.
 she  company  has  not  got  the  capacity
 to  pay  back  these  loans.  I  want  an
 answer  from  the  hon.  Minister.

 The  question  of  purchase  of  food-
 grains  has  been  referred  to,  and
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 Members  have  expressed  their  surprise
 that  more  foodgrains  have  been  impor-
 ted  in  a  year  when  a  record  food
 production  has  taken  place  in  our
 country.  Some  time  back  the  hon
 Minister  informed  us  that  they  eon-
 tacted  the  State  Governments  with  the
 object  of  inducing  them  to  reduce
 their  charges  of  irrigation  and  water
 supply.  They  have  constructed  irri-
 gation  projects  at  terrific  cost,  and
 over  50  to  60  per  cent  of  the  water
 remains  unutilised,  because  the  former
 is  not  in  a  position  to  pay  the  cost.
 Repeated  suggestions  have  been  made
 on  the  floor  of  the  House  that  rather
 than  subsidise  imported  foodgrains
 which  cost  the  nation  nearly  Rs,  25
 crores,  it  may  be  worthwhile  subsidi-
 sing  water  supply  for  the  purpose  of
 irrigation,  and  the  hon.  Minister  said
 that  efforts  were  being  made.  I
 should  like  to  know  what  results  have
 been  achieved  by  that  effort,  or  whe-
 ther  they  are  going  to  continue  to
 import  more  and  more  foodgrains
 while  the  Food  Minister  continues  to
 tell  us  that  we  are  having  record  food
 production.

 Dr.  B.  Gopala  Reddi:  We  have  had
 a  full  discussion  on  these  matters,  and
 again  there  will  be  ample  opportu-
 nities  for  the  hon.  Member  to  raise
 them  on  the  General  Budget  or  when
 the  Demands  come  up  _  before  the
 House.  At  this  point  I  do  not  want
 to  go  into  all  those  matters.

 Mr.  Speaker:  He  wants  to  know
 why  it  has  been  purchased.  So  far
 as  the  Supplementary  Demands  are
 concerned,  the  hon.  Minister  must
 explain  to  the  House  why  instead  of
 adopting  another  course....

 Dr.  B.  Gopala  Reddi:  We  had  a
 full  discussion,  and  the  Minister  con-
 cerned  also  explained  these  things,  and
 now  to  raise  these  matters  at  this
 stage  is  rather  strange.

 Shri  Naushir  Bharucha:  J  rise  on  8
 point  of  order.  Can  an  hon.  Minister
 refuse  to  answer  in  respect  of  items
 which  are'contained  in  the  Appro-
 priation  Bill  which  is  before  the
 House?
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 Mr.  Speaker:  Those  hon.  Ministers
 must  have  been  present  here.  Hon.
 Ministers  know  definitely  that  after
 a  Supplementary  Demand  for  Grant
 is  made,  whatever  important  matters
 were  not  taken  up  in  fhe  debate,  can,
 with  the  permission  of  the  Chair,  be
 allowed  to  be  raised.  I  gave  due
 notice.

 This  hon.  Minister  may  not  be  in  a
 position  to  answer  all  these  points
 relating  to  Defence,  Steel  ete.  but  it
 is  the  duty  of  those  other  hon.  Minis-
 ters  to  be  here.  He  only  places  the
 Supplementary  Demands  before  the
 House  on  their  behalf.

 Dr.  B.  Gopala  Reddi:  The  convention
 is  that  at  this  stage  there  is  no
 discussion  at  all.  It  is  put  from  the
 Chair  and  passed  in  a  minute.

 Mr.  Speaker:  At  this  stage  also,  the
 items  that  were  not  brought  up  before
 the  House,  that  could  not  be  brought
 up,  are  generally  brought  up  here.

 Shri  Bimal  Ghose  (Barrackpore):
 Let  this  be  postponed  to  tomorrow.

 Mr.  Speaker:  Very  well.  On  the
 General  Debate,  the  Ministers  respon-
 sible  for  these  will  particularly
 answer  these  points  that  have  been
 raised.  Anyhow,  in  future  I  will  not
 hear  any  such  explanation  that  these
 do  not  arise  at  the  appropriation  stage.
 When  I  have  allowed  them,  hon.
 Ministcrs  must  be  present  here  to
 explain  matters.

 Shri  Braj  Raj  Singh  (Firozabad):
 Bven  the  Minister  of  Parliamentary
 Affairs  is  not  available.

 Mr.  Speaker:  The  hon.  Minister  will
 look  into  the  rules.  Rule  208 (5)
 says:

 ‘The  Speaker  may,  in  order  to
 avoid  repetition  of  debate,  re-
 Quire  members  desiring  to  take
 part  in  discussion  on  an  Appro-
 priation  Bill  to  give  advance  inti-
 mation  of  the  specific  points  they
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 intend  to  raise,  and  he  may  with,
 hold  permission  for  raising  such
 of  the  points  as  in  his  opinior
 appear  to  he  repetitions  of  the
 matters  discussed  on  a  demand  for
 grant  or  as  may  not  be  of  suffi-
 cient  public  importance.”

 These  were  not  repetitions.  There-
 fore,  I  have  allowed  them  to  be
 raised.  The  hon,  Ministers  must  have
 been  in  their  seats.  I  am  not  going  to
 accept  this  kind  of  explanation  that  on
 the  Appropriation  Bill  such  points
 cannot  be  raised.  The  rule  is  clear
 and  definite,  but  all  the  same,  inas-
 much  the  hon.  Ministers  are  not  here,
 I  will  allow  ample  opportunity  for
 this  matter  to  be  raised,  and  they
 must  give  an  explanation  to  the  House
 and  to  the  hon.  Member  regarding  the
 points  that  have  been  raised.

 The  question  is:
 “That  the  Bill  to  authorise  pay

 ment  and  appropriation  of  certair
 further  sums  from  and  out  of  th.
 Consolidated  Fund  of  India  for
 the  services  of  the  financial  year
 1959-60,  be  taken  into  considera - tion.”

 The  mation  was  adopted.
 Mr.  Speaker:  The  question  is:

 “That  Clauses  1  2,  3,  the
 Schedule,  the  Enacting  Formula
 ang  the  Long  Title  stand  part  of
 the  Bill.”

 The  motion  was  adopted.
 Clauses  1,  2,  3,  the  Schedule,  the

 Enacting  Formula  and  the  Long
 Title  were  added  to  the  Bill.

 Dr.  B.  Gopala  Reddi:  I  beg  to  move:

 “That  the  Bill  be  passed”.
 Mr.  Speaker:  The  question  is:

 “That  the  Bill  be  passed”.
 The  motion  was  adopted.
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 Mr.  Speaker:  The  House  will  now
 take  up  the  general  discussion  on.  the
 Railway  Budget,  for  which  74  hours
 have  been  allotted.  I  might  state
 that  according  to  the  usual  rule  that
 we  have  followed,  there  will  be  a
 time-limit  of  fifteen  minutes  for  each
 individual  Member,  and  about  twenty
 minutes  to  half  an  hour  in  the  case
 of  Leaders  of  Groups,  or  hon.  Mem-
 bers  who  are  set  up  as  the  spokes-
 men  of  their  Groups;  I  am  prepared
 to  extend  this  extra  time  to  them
 also.  But  let  not  the  Leaders  of  the
 Groups  stay  behind  and  push  forward
 the  other  Members  so  that  each  one
 may  have  thirty  minutes.  For,  I  am
 finding  it  difficult  to  adjust  the  time.

 So  far  ag  cut  motions  are  concern-
 ed,  I  would  like  the  Leaders  and
 spokesmen  of  the  various  Groups  to
 meet  this  evening  and  specify  the  cut
 motions.  Otherwise,  all  the  cut
 motions  are  put  before  the  House,  and
 there  is  once  again  a  general  clis-
 cussion  on  those  cut  motions.  Let
 each  party  choose  one  or  two  cut
 motions,  and  according  to  the  time
 allotted,  and  according  to  the  numbers
 that  they  command,  they  may  draw
 pointed  attention  to  those  cut  motions,
 so  that  the  Ministers  may  be  able  to
 explain  particular  things  during  this
 general  discussion.  I  suppose  they
 will  meet  this  evening  or  some  other
 time  and  give  me  the  numbers  of  those
 cut  motions,  and  I  shall  pass  them
 en  to  the  Minister,  and  if  necessary,
 they  may  have  the  hon,  Minister  also
 with  them  and  decide  upon  the  points
 which  are  to  be  brought  up  for  dis-
 cussion  elaborately  when  the  cut
 motions  are  taken  up.

 Shri  S.  M.  Banerjee  (Kanpur):  Am
 ]  to  understand  that  no  cut  motion
 ether  than  these  cut  motions  will  be
 allowed?

 -.  Speaker:  It  is  not  that  |  am  not
 aligeving  them....

 General  Discussion
 Shri  8S.  M.  Banerjee:  My  sub-

 mission  is  that  those  Members  who
 may  not  get  a  chance  to  speak  now
 may  while  moving  their  cut  motions
 bring  up  certain  important  points.
 That  is  my  submission.

 Mr,  Speaker:  I  agree.  But  let  them:
 all  decide  upon  particular  cut  motions.
 I  am  prepared  to  allow,  but  not  twa
 hundred  odd  cut  motions;  that  does
 not  carry  us  any  further;  it  becomes
 another  general  discussion  once  again

 Shri  T.  B.  Vittal  Rao  (Khammam):
 It  would  be  appropriate  if  I  begin
 this  debate  on  the  Railway  Budget  by
 paying  my  humble  tribute  to  the
 eleven  lakhs  railwaymen  who  have
 been  keeping  this  life-line  of  the
 Indian  economy  going,  notwithstand-
 ing  the  terrible  floods  and  various
 other  handicaps  under  which  they
 have  been  working.

 Mr.  Speaker:  May  I  take  that  the
 hon.  Member  is  the  spokesman  for
 his  party?

 Shri  T.  B.  Vittal  Rao:  |  am  the
 first  speaker  from  my  party.

 Mr.  Speaker:  The  last  speaker  also-
 may  be  the  spokesman.  Is  the  hon.
 Member  the  spokesman  of  his  party?

 Shrimati  Parvathi  Krishnan  (Coim-
 batorc):  Yes.

 Mr.  Speaker:  For,  I  have  to  decide
 whether  I  should  allow  thirty  minutes
 or  not.

 Shri  T.  B.  Vittal  Rao:  Having  paid
 my  tribute  to  the  railwaymen,  I
 would  like  to  say  a  few  works  about
 the  operational  efficiency  of  the  rail-
 ways.  The  index  of  operational)  effi-
 ciency  of  the  railways  is  gauged  by
 the  average  speed  per  hour  of  the
 goods  trains.  If  we  examine  the
 figures  that  have  been  supplied,  we
 find  that  there  has  been  a  definite  fall
 in  the  operational  efficiency,  For  broad
 gauge,  the  speed  of  the  goods  trains
 in  1956-57  was  9:60  miles  per  hour,  and
 in  1957-58  it  was  9.32  miles  per  hour,
 and  in  1958-59  it  was  9.42  miles  per
 hour.  ‘hough  there  is  a  slight  im-
 provement  in  1958-59  over  the  figures
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 of  the  previous  year,  it  is  lower  than
 the  figure  for  1956-57.  In  the  metre
 gauge,  the  average  speed  is  8.27  miles

 wer  hour  in  956-57  as  against  8.35  miles’
 per  hour  in  1957-58  and  8.07  in  1958-
 59.  So,  there  is  a  definite  fal]  in
 the  operational  efficiency.  The  metre
 gauge  section  of  the  Indian  railways
 constitute  about  15,000  miles  as
 against  the  16,000  miles  of  the
 broad  gauge  sections.  So,  these
 figures  clearly  indicate  that  there
 thas  been  a_  slight  drop  in  the
 ‘operational  efficiency  and  not  =  an
 improvement,  as  stated  by  the  hon.
 Minister  in  his  budget  speech.
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 lem  has  been  before  us  for  well  ove:
 six  or  seven  years,  and  I  do  not  know
 why  a  solution  is  not  being  found.  H
 this  question  had  been  remitted  to  a
 committee  consisting  of  the  Railway
 Board  and  the  representatives  of  the
 industries,  I  think  a  solution  could
 have  easily  been  found.

 I  venture  to  suggest  to  the  hon.
 Minister  that  he  may  give  some  con-
 cession  during  the  lean  period,  in  the
 matter  of  freight  charges,  so  that  the
 industries  will  have  some  incentive  to
 move  the  raw  materials  during  that
 period.  Some  sort  of  concession  has
 been  given  during  the  lean  period  for

 ger  traffic.  The  same  thing  may I  now  come  to  the  other  aspect  of
 the  question  regarding  goods  trains.

 ‘The  originating  tons  moved  by  the
 railways  are  likely  to  be,  during  the
 ‘current  year,  that  is,  the  budget  year,
 62  million  tons.  When  the  reap-
 praisal  was  done  by  the  Planning
 ‘Commission,  it  was  stated  that  the
 railways  would  have  to  be  called  upon
 to  move  68  million  tons.  I  do  not
 ‘know  how  the  hon.  Minister  now  says
 that  he  will  fulfil  the  target  of  the
 ‘Second  Five  Year  Plan,  even  though
 there  is  likely  to  be  a  shortfall  of  6
 million  tons  in  the  originating  tons  in
 regard  to  freight  traffic.

 The  Railway  Minister  has  also  posed
 certain  very  important  problems.  The
 first  is  the  question  of  the  utilisation  of
 the  wagons  during  the  lean  season.  He
 thas  stated  that  the  industry  should  be
 able  to  take  all  the  raw  materials  to
 the  place  of  consumption  for  utilisa-
 tion  during  the  lean  season,  because
 wagons  are  not  available  during  the
 ‘busy  season.  This  is  a  very  important
 question.  We  do  not  know  whether
 the  industries  will  be  prepared  to  move
 ‘tthe  raw  materials  required  by  them.
 during  the  lean  period,  because  that
 -would  mean  stocking  all  the  raw  mate-
 rials  which  would  inevitably  mean  the
 Jocking  up  of  working  capital  for  &
 period  of  two  or  three  years.  At  the
 same  time,  the  hon.  Minister  has  also
 stated  that  we  cannot  have  a  large
 mumber  of  wagons,  as  that  would  result
 tn  uneconomic  utilisation.  This  prob-

 be  considered  for  goods  traffic  alse.
 Otherwise,  the  position  is  likely  to
 remain  as  it  is.

 The  hon.  Minister  has  also  referred
 to  the  development  works  which  have
 been  undertaken.  He  has  stated  that
 about  600  miles  of  new  railway  lines
 have  been  opened  for  traffic,  and  that
 the  Railway  Board  is  confident  of  ful-
 filling  the  target  for  new  constructions
 laid  down  in  the  Second  Five  Year
 Plan.  Under  the  Second  Plan,  we
 were  supposed  to  construct  842  miles
 of  new  railway  lines.  These  600  miles
 of  new  railway  lines  include  certam
 of  the  railway  lines  which  were  in  the
 Process  of  construction  during  the
 First  Plan  period.  The  sum  of  Rs.  1,125
 crores  allotted  to  the  Railways  in  the
 Second  Five  Year  Plan  was  given  on
 the  basis  that  there  would  be  842  miles
 of  new  railway  lines  constructed,  and
 a  list  of  the  new  railway  lines  which
 had  to  be  taken  up  by  the  railway  lines
 was  also  given.  When  I  take  that  into
 consideration,  I  do  not  know  what  has
 happened  to  the  Guna-Ujjain  rail  link
 which  is  about  75  miles,  and  the
 Robertsganj-Garhwa  Road  railway line.  I  do  not  know  how  many  years
 More  it  will  take  to  complete  these
 lines,  because  another  00  miles  are
 still  to  be  constructed.  Similarly,  ‘in
 the  Centre!  India  coal-fields,  there  was
 to  be  construction  of  25  miles  of  new
 railway  lines.  In  the  central  coal-fields
 area  net  a  single  railway  line  has  been
 opened  for  traffic.  That  shows  thet
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 out  of  the  842  miles  of  railway  lines,
 400  miles  have  not  been  taken  up  at
 all.  With  regard  to  the  Guna-Ujjain
 link,  only  surveys  are  being  taken  up.
 With  regard  to  Robertsganj-Garhwa
 Road,  not  even  the  embankment  work
 has  started.  That  indicates  that  there
 is  going  to  be  a  short-fall  during  the
 Plan  period  to  the  tune  of  50  per  cent.
 with  regard  to  new  railway  construc-
 tion,  whereas  the  amount  allotted  for
 new  construction,  Rs,  66  crores,  is
 going  to  be  exceeded.  This  is  the  posi-
 tion  with  regard  to  development  work.

 Then  I  come  to  the  increase  in
 freight  charges  by  5  per  cent.  You  are
 aware  that  a  Railway  Convention
 Committee  is  going  to  be  appointed.  A
 Committee  consisting  of  Members  of
 Parliament  is  going  to  examine  this
 question  thoroughly.  At  a  time  when
 this  question  is  to  be  remitted  to  this
 Committee,  how  does  the  Railway  Min-
 ister  come  with  an  increase  in  freight
 charges.  Could  he  not  have  waited  for
 another  four  months?  He  has  posed
 the  question  of  increase  in  the  wage
 bill  due  to  implementation  of  the
 Second  Pay  Commission’s  recommen-
 dations  and  has  come  forward  with  a
 proposal  to  increase  freight  charges.
 This  is  not  the  way  the  problem  should
 have  been  tackled.  Nothing  would
 have  becn  lost  if  he  could  have  waited
 for  four  months.  If  the  Railway  Con-
 vention  Committee  recommended  a
 similar  increase  in  freight  charges,
 then  his  hands  would  have  been
 strengthened.  I  know  the  Convention
 Committee  would  make  certain  recom-
 mendations  regarding  the  various  allo-
 cations.  What  would  have  been  lost
 if  the  Railway  Minister  had  waited  till
 the  Committee  came  out  with  their
 recommendations?  But  he  has  already
 come  with  a  proposal  to  increase  the
 freight.  He  is  going  to  increase  the
 freight  charge  on  foodgrains.  He  is
 going  to  increase  the  freight  on  coal
 which  is  an  important  raw  material  for
 the  industria]  development  of  the  coun-
 try.  Is  it  desirable  at  this  stage  to
 increase  the  freight  on  coal?  Already,
 prices  have  been  increased  during  the
 course  of  the  last  two  or  three  years  to
 the  extent  of  0  to  5  per  cent.  Even
 in  1956,  there  was  a  phenomenal
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 increase  in  the  price  of  coal.  To  come
 to  the  House  at  this  stage  with  an
 increase  in  freight  charges  does  not
 stand  to  reason.  As  a  matter  of  fact,  I
 would  say  the  Railway  Ministry  is
 standing  in  the  way  of  the  rapid  indus-
 trialisation  of  the  country.

 Then  again,  take  the  question  of
 foodgrains.  The  consumer  price  index
 has  touched  a  new  high  of  26  points.
 This  increase  in  freight  would  be
 reflected  in  the  prices  of  foodgrains
 and  there  will  be  a  further  increase  in
 the  cost  of  living.  It  has  been  stated
 in  this  House  that  the  Government
 should  see  that  there  should  be  some
 sort  of  price-level  maintained.  Even
 the  other  day,  the  Prime  Minister  was
 telling  us  as  to  what  would  be  the
 approach  towards  the  Third  Plan.  He
 has  clearly  stated  that  there  should  be
 a  controlled  price-level  during  the
 Third  Plan  period,  Since  the  last  ten
 years,  we  have  reached  a  new  high  in
 the  figure  of  consumer  price  index  of
 26  points.  I  am  obliged  to  say,  I  am
 compelled  to  say,  that  the  Railway
 Minister  was  not  well  advised  by  his
 advisers  in  increasing  the  freight
 charges  at  this  stage.  Therefore,  I  very
 strongly  appeal  to  the  hon.  Minister
 to  withdraw  this  impost  from  this
 year’s  Budget.

 Then  I  come  to  the  question  of  World
 Bank  loans.  The  time  has  come  when
 we  should  say:  ‘No  more  loans  from
 the  World  Bank’.  I  say  this  because
 the  percentage  of  interest  we  pay  to
 these  loans  is  very  high.  In  1949,
 when  we  had  a  loan  from  the  World
 Bank,  it  was  at  the  rate  of  4  per  cent.
 Today  we  pay  interest  on  two  loans
 from  the  World  Bank  at  the  rates  of
 52  per  cent.  and  6  per  cent.  When  we
 take  into  account  the  dividend  that
 the  railways  pay  to  general  revenues
 on  the  capital  invested—it  is  only  4
 per  cent—how  is  it  that  we  are  able  to
 pay  such  a  high  rate  of  interest  on
 World  Bank  loans?  It  will  go  against
 the  very  interest  of  the  efficient  work-
 ing  of  the  railways.  Therefore,  the
 time  has  come  when  we  should  say
 that  we  should  not  have  any  more
 loans  from  the  World  Bank  at  this
 exorbitant  rate  of  interest.  If  we  want
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 machinery  and  stores  immediately,  we
 will  have  to  go  in  for  loans  from
 various  countries,  not  from  the  World
 Bank  at  this  rate  of  interest.  We  have
 been  successful  in  negotiating  certain
 deals  with  regard  to  our  steel  plants
 where  we  have  to  pay  only  a  very  low
 interest  rate  of  24  per  cent.  on  foreign
 loans.  Is  it  impossible  for  us  to  get
 machinery  on  foreign  loans  at  lesser
 rates  of  interest?  I  am  afraid  this  has
 not  been  explored  by  the  Ministry.
 Therefore,  J  would  strongly  urge  that
 if  it  comes  to  a  question  of  stopping
 some  of  our  developmental  works,  we
 should  not  go  in  for  World  Bank  loans
 at  these  exorbitant  rates  of  interest.

 Then  I  come  to  the  important  ques-
 tion  of  zones  obtaining  on  our  rail-
 ways.  There  are  now  8  zones,  From
 my  experience,  I  can  say  that  the  eco-
 nomy  and  efficiency  expected  to  result
 from  the  constitution  of  these  zones
 have  not  been  achieved.  Neither  do
 we  get  a  clear  idea  of  how  these  zones
 are  working.  From  a  perusal  of  the
 figures,  we  do  not  find  that  there  has

 ‘been  any  economy  effected.  nor  effi-
 ciency  increased.

 I  was  reading  the  other  day  an
 article  written  by  Shri  Natesan  who
 was  connected  with  the  Railway  Min-
 istry  for  some  time.  In  that,  he  has
 given  complete  figures  of  the  profits
 earned  by  each  railway  zone.  The
 whole  thing  is  a  jumble.  A  clear  pic-
 ture  does  not  emerge  from  it.  Take
 the  question  of  profits.  In  the  Southern
 Railway  Zone  from  Rs.  33  lakhs  a  few
 years  ago,  it  jumps  to  Rs.  4  crores
 in  1958-59.  We  are  supposed  to  get  in
 1959-60  a  profit  of  Rs.  4°50  crores.  In
 the  Eastern  Zone,  as  against  Rs.  1:96
 crores  in  ‘1958-59,  we  are  going  to  get
 Rs.  2°2]  crores  in  1959-60.  How  is
 this?  Where  was  the  mistake?  Have
 goods  traffic  or  passenger  traffic  enor-
 mously  increased?  Or  has  there  been
 a  reduction  of  working  expenses?  We
 are  not  able  to  find  what  is  the  reason.
 In  the  South-Eastern  Zone,  from  Rs.  0
 crores  last  year,  we  are  going  to  have
 a  profit  of  Rs.  8  crores.
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 I  do  not  know  how  these  figures
 have  been  arrived  at.  He  has  been  an
 economist  advising  the  Government  in
 financial  matters.  These  are  the  figures
 that  have  been  given  in  a  South  Indian
 paper.

 Then  I  come  to  the  question  of
 divisionalisation.  Divisionalisation  was
 adopted  with  a  view  to  increase  the
 efficiency  of  the  Railway  Administra-
 tion.  On  the  other  hand,  when  I  go
 there  sometimes,  I  am  given  ‘files.  .  1
 find  a  regular  correspondence  from  the
 Divisional  Office  to  the  Railway
 Administration—from  Secunderabad.
 Only  correspondence  goes  on.  Nothing
 materialises,  Even  for  small  decisions,
 they  will  have  to  approach  the  Rail-
 way  Administration,  which  is  far  away.
 Those  decisions  are  not  got  in  time.
 The  idea  of  divisionalisation  was  that
 certain  powers  would  be  given  to  tone
 up  efficiency.  But  it  has  not  becn
 done.

 Therefore,  these  big  zones  with  6,000
 miles  should  be  done  away  with  forth-
 with.  This  is  necessary  if  you  want  to
 really  increase  the  operational  effi-
 ciency,  if  you  want  to  move  the  addi-
 tional  90  million  tons  envisaged  during
 the  Third  Plan  period  as  a  result  of
 rapid  industrialisation  of  the  country.
 As  the  Railway  Corruption  Inquiry
 Committee  recommended,  a  zone
 should  not  have  more  than  3,000  miles
 as  the  route  mileage.  Only  then  wii
 there  be  proper  attention  paid  to  all
 the  aspects  of  the  working  of  the  rail-
 ways  by  the  railwaymen  and  railway
 officers,  thus  adding  to  the  cfficiency
 of  operation.

 I  want,  in  brief,  to  refer  to  the  prob-
 lems  confronting  railwaymen.  The
 most  important  question  is  that  of  par-
 ticipation  in  management.  When  the
 Labour  Panel  drew  up  the  chapter  on
 the  programme  for  labour  and  policy
 to  be  adopted  towards  labour  during
 the  Second  Plan,  it  laid  great  emphasis
 on  participation  of  labour  in  manage-
 ment.  Four  years  of  the  Plan  period
 have  gone,  I  am  told  that  in  some
 places  some  joint  councils  have  been
 set  up.  But  effective  steps  to  implc-
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 ment  that  with  the  same  spirit  wit’
 which  it  was  evolved  has  not,  yet  been
 taken  on  the  railways.  Have  these
 joint  councils  been  set  up  at  the  Rail-
 way  Board  level?  They  have  not  been
 set  up  at  the  administrative  level  and
 the  divisional  level,  or  even  at  the
 station  level.  I  am  told  it  has  been
 done  here  and  there.  The  proper  func-
 tioning  of  these  joint  councils  would
 really  enable  us  to  know  the  difficulties
 confronting  us  in  increasing  the  effi-
 ciency  of  the  railways.  If  they  had
 been  set  up  at  the  workshop  levei,
 they  would  have  enabled  us  to  know
 how  best  to  utilise  these  workshops  se
 that  there  can  be  a  decrease  in  the
 expenditure  in  the  workshops.  This
 has  not  been  done.  I  fail  to  under-
 stand  why  that  has  not  been  done.

 You  are  not  willing  to  take  the  rail-
 waymen  into  confidence.  I  am  glad
 that  the  Railway  Minister  has  stated
 that  when  the  committee  to  go  into
 the  question  of  the  economy  of  con-
 sumption  of  fuel  was  appointed  on  the
 Southern  Railway,  he  appointed  an
 experienced  locomotive  driver  as  a
 member.  An  experienced  locomotive
 driver  who  has  got  firsthand  know-
 ledge  and  experience  would  be  able  to
 assist  us  in  getting  at  the  facts  and
 figures  and  finding  out  the  ways  and
 methods  of  economising  fuel.

 There  have  been  some  units  in  the
 country  where  these  joint  councils
 have  been  set  up  and  are  working.
 Some  have  been  work'ng  properly  and
 some  have  not  been  working  properly.
 You  know  that  also.  But  the  sooner
 the  Railway  Ministry  does  it,  the  better
 will  it  be  for  the  Railways.

 Then,  there  is  the  permanent  nego-
 tiating  machinery.  I  may  say  that  this
 has  been  working  very  well  at  the
 level  of  the  Federation  and  the  Rail-
 way  Board.  But  it  has  not  been  func-
 tioning  properly  at  the  lower  levels
 and  the  zonal  administration  levels.  In
 some  places.  they  are  functioning  in  a
 certain  way  but  not  in  the  same  spirit with  which  this  machinery  has  been
 evolved.  I  am  told  that  they  are  giving
 only  two  days  for  the  members  of  the
 unions  to  attend  these  mectings.  That
 is  just  the  time  required  for  them  to
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 come  from  the  outstations  to  the  head-
 quarters  and  go  back.  That  shows  that
 they  are  not  at  all  serious  about  th.
 proper  functioning  of  this  permanent
 negotiating  machinery.

 Certain  facilities  which  the  workers
 should  have  under  the  Industria]  Dis-
 putes  Act  and  other  Acts  have  been
 taken  away  from  the  workers.  These
 facilities  have  been  removed  because
 of  the  rules  and  regulations  in  th:
 Establishment  Code.  When  we  are
 removing  such  facilities,  it  is  but  pro-
 per  that  they  are  substituted  and
 replaced  by  a  very  useful  machinery.
 I  hope  some  steps  will  be  taken  to  see
 that  that  machinery  is  functioning  pro-
 perly  and  efficiently.

 I  come  to  the  confirmation  of  tem-
 porary  men.  The  other  day  in  reply  to
 a  question  the  hon.  Minister  said  that
 they  are  only  0  per  cent.  I  woud
 request  him  to  kindly  peruse  the
 figures  that  have  been  published  by
 the  Railway  Board  in  their  Second
 Annual  Report.  I  have  worked  out
 those  figures.  Even  today  there  are  2
 lakhs  railwaymen  who  are  temporary
 as  against  the  total  complement  of  a
 lakhs;  and  the  percentage  works  out
 to  19,  Is  it  right  for  us  to  carry  on
 with  such  a  huge  percentage  of  9  of
 temporary  men  in  the  railways?  They
 should  be  confirmed.

 We  are  in  a  developing  economy.
 The  Railways  are  developing.  The
 workshops  are  expanding.  Second
 shifts  are  being  put  in  some  places.
 Therefore,  I  would  strongly  urge  that
 the  confirmation  of  the  temporary  staff
 should  be  taken  up.  Even  the  Central
 Pay  Commission  have  recommended
 that  there  should  not  be  such  a  hug:
 percentage  of  temporary  men  and  that
 they  should  be  confirmed.

 The  Finance  Minister  has  accepted
 that  80  per  cent.  of  the  temporary  men
 should  be  confirmed  straightway.  I  do
 not  know  what  steps  the  Railway  Min-
 istry  will  take  for  the  confirmation  of
 these  temporary  men  because  in  the
 report  I  do  not  find  any  mention  of  it
 except  that  a  few  thousands  here  and
 there  have  been  confirmed.
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 {Shri  T.  B.  Vittal  Rao]
 Then,  this  Ad  Hoc  Tribunal.  This

 Tribunal  was  sct  up  in  the  vear  1952.
 The  award  came  after  5  years  of  wait-
 ing—in  1958.  We  are  told  that  for  the
 implementation  of  this  Ad  Hoc  Tr.bu-
 nal’s  award  they  will  have  to  awai!
 the  recommendations  of  the  Central
 Pay  Commission.

 Mr.  Speaker:  The  hon.  Member  has
 got  4  minutes  more.

 Shri  T.  B.  Vittal  Rao:  Sir,  the
 recommendations  of  the  Central  Pay
 Commission  have  come.  I  do  not  know
 how  long  they  will  take  to  implement
 them.  It  is  stated  in  the  speech  that
 it  will  not  be  possible  to  implement  the
 recommendations  of  the  Centra]  Pay
 Commission  now  and  that  it  will  take
 one  year.  I  do  not  know  how  many
 more  years  it  will  take  for  the  impic-
 mentation  of  the  award  of  the  Ad  Hoc
 Tribunal  in  the  light  of  the  recommen-
 dations  of  the  Central  Pay  Commission.

 The  new  deal  was  there.  Some  posts
 have  been  upgraded.  We  were  told  in
 the  south  that  specific  assurance  was
 given  that  this  new  deal—these  new
 grades  will  be  implemented  from
 1-4-1956.  In  many  cases,  it  has  not
 been  implemented  from  ‘1-4-1956,  In
 some  cases  of  station  masters,  in  the
 Central  Railway  in  Secunderabad,  it
 has  been  implemented  from  1-4-1957,
 in  the  case  of  some  and  from  1-4-1958
 in  the  case  of  some  others.  It  is  a
 great  injustice  that  an  assurance  given
 should  be  taken  away  in  this  fashion.
 It  is  not  fair.

 Then,  I  come  to  certain  facilities,
 the  passes  and  the  P.T.Os.  I  hope  the
 Railway  Board  will  consult  the  Nation-
 al  Federation  of  All  India  Railwaymen
 and  the  All  India  Railwaymen’s  Fede-
 ration  and  see  that  there  is  no  cur-
 tailment  of  the  pass  and  P.T.O.  facili-
 ties.

 About  the  accounts  staff.  They  have
 been  urging  for  a  long  time  that  for
 a  section  head  the  Appendix  II  exami-
 nation  should  be  done  away  with  and
 all  should  be’  promoted  if  they  are
 found  suitable,  without  having  to  pass

 FEBRUARY  25,  960  Budget—General  2760
 Discussion

 this  examination.  The  accounts  staff
 are  very  much  discontended  on  this
 score.  Government  may  give  some
 consideration  to  their  representations.

 Assistant  Surgeons  on  the  Railways.
 While  a  medical  graduate  appointed  in
 the  State  Medical  Service  gets  a  gazet-
 ted  rank  and  while  it  is  so  in  the  Cen-
 tral  Services  also,  I  do  not  understand
 why  the  Assistant  surgeons  on  the
 Railwavs  should  be  treated  only  as
 subordinate  and  senior  subordinate
 service  pcople.  Their  scales  of  pay
 should  be  increased  and  they  should
 also  be  treated  as  gazetted  officers.

 Gangmen:  Unfortunately,  the  Cen-
 tral  Pay  Commission  has  not  gone  in-
 to  this  question  thoroughly.  These
 gangmen  who  have  to  work  in  the  sun
 and  rain  under  very  difficult  «onditions
 should  be  treated  as  semi-skill  ‘dU  peo-
 ple  and  all  the  recommendations  which
 have  been  made  by  the  Tapasse  Com-
 mittee  should  be  implemented.

 Finally,  one  more  point  and  I  have
 done.  That  is  regarding  corruption  on
 the  Railways.  The  Railway  Minister
 while  referring  to  corruption  on  the
 Railways—-the  reference  was  a_  little
 complacent—said  that  it  depends  upon
 the  general  morality  prevailing  in  the
 country.  Who  is  responsible  for  this?
 I  will  just  point  out  only  one  instance.
 I  have  been  putting  questions  regard-
 ing  this—the  corruption  that  was  in-
 volved  in  the  doubling  of  the  Raj
 Kharaswan.—Barajamda_  railway.  The
 gentleman  who  brought  it  to  the  notice
 of  the  Railway  Minister  long  ago  was
 given  an  assurance  by  the  officials  that
 this  case  would  be  brought  to  the
 sotice  of  the  Railway  Ministry.  He
 was  even  called  by  the  official  to  come
 and  mect  the  Railway  Minister  but
 when  actually  that  person  came,  the
 interview  was  not  arranged  and  ulti-
 mately  he  got  disgusted.  He  approach-
 ed  us  and  he  told  us  a  whole  story  as
 to  how  this  was  going  on.  He  men-
 tioned  to  me  a  staggering  figure  and  I
 did  not  believe  it  at  that  time.  In  the
 whole  South  Eastern  Railway  section
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 where  huge  works  were  being  carried
 on,  there  is  corruption  to  the  tune  of
 one  crore  of  rupees.  However,  I  exa-
 mined  certain  of  the  things  he  gave
 me.  From  my  own  experience  and
 understanding  of  the  railway  working.
 l  could  take  out  certain  things  of  what
 we  were  told  and  then  we  put  a  ques-
 tion  and  we  were  told  that  the  Deputy
 Chief  Engineer  and  the  Divisional
 Engineer  of  the  South-Eastern  Railway
 in  charge  of  construction  were  sus-
 pended  and  the  Railways  had  not  yet
 assessed  the  amount  of  loss  involved.
 Subsequently  we  were  told  after  a
 lapse  of  six  full  months  after  the  first
 question  was  raised—this  was  raised
 in  May,  959  and  in  December  a  state-
 ment  was  laid  on  the  Table  of  the
 House  following  assurances  here—that
 the  loss  was  computed  at  Rs.  24  lakhs.
 A  few  days  ago,  we  were  told  that  the
 loss  was  Rs.  9  Jakhs.  There  is  such  a
 wide  gap  of  Rs.  5  Jakhs  in  this  trans-
 action.  Who  examined  them?  Either
 the  person  who  initially  examined  and
 investigated  into  these  was  wrong  or
 the  person  who  did  it  later  on  must
 be  wrong.  In  either  case,  I  want
 action  to  be  taken  against  the  officer
 who  was  wrong,  after  going  into  the
 matter  thoroughly.  Unless  strong  action
 is  taken  at  the  top  level,  I  am  afraid
 we  cannot  root  out  corruption  on  the
 railways.  I  hope  a  departmental  en-
 quiry  has  been  held.  Let  the  Minister
 proceed  taking  action  on  the  basis  of
 the  report  received  from  the  depart-
 mental  enquiry  and  not  wait  for  a
 report  from  the  Special  Police  Estab-
 lishment.  Finally  I  once  again  pay  a
 tribute  to  the  railwaymen  who  have
 kept  this  life-line  of  our  Indian  eco-
 nomy  going.

 Mr.  Speaker:  Shri  Frank  Anthony.  I
 will  call  Seth  Govind  Das  next.

 Shri  Frank  Anthony  (Nominated—
 Anglo-Indians):  Mr.  Speaker,  Sir,  I
 realise  that  there  is  bound  to  be  cri-
 ticism  of  certain  aspects  of  the  Rail-
 way  Budget.  I  also  realise  that  there
 are  certain  features  in  the  budget
 which  represent  patches  of  shade.  But
 this  year  I  have  sought  to  approach
 the  Minister’s  speech  on  the  Budget  in
 a  certain  context  and  to  remember  the
 gigantic  character  of  this  greatest  of
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 our  national  undertakings,  the  inevita-
 ble  complexities  and  the  difficulties,
 the  legacy  of  our  almost  chronic  back-
 log  in  respect  of  the  rolling-stock
 and  the  unprecedented  burden  which
 the  Railways  have  been  called  upon  to
 face  because  of  our  plan  programmes.
 In  this  background  I  feel  that  the
 Minister  and  his  Administration  de-
 serve  our  congratulation.

 I  have  often  been  critical  of  the
 Minister  and  his  predecessors  but  I  am
 nere  to  say  without  reservation  today
 that  I  have  found  particularly  in  the
 last  year  or  so  he  has  shown  an  in-
 creasing  readiness  to  discuss  problems,
 to  seck  to  understand  and  to  resolve
 them.

 Certain  aspects  of  his  report,  I  feel,
 deserve  special  notice  in  this  House.  I
 was  particularly  gratified  at  his  drive
 {o  achieve  self-sufficiency  in  the  matter
 of  rolling-stock  which  has  been  one  of
 our  principal  bottlenecks.  .  4  think  the
 House  should  greet  with  satisfaction
 the  statement  that  we  have  achieved
 self-sufficiency  or  near  self-sufficiency
 in  the  matter  of  steam  locomotives.
 He  also  expects  to  achieve  self-suffi-
 ciency  in  the  matter  of  wagons.  I  also
 notice  the  improved  turn-round  of  wa-
 gons  and  there  has  been  increase  in  the
 percentage  of  traffic  carried.  My
 friend  behind  me  has  just  now  ques-
 tioned  the  figures  with  regard  to  the
 increase  in  the  speed  of  goods  trains.
 I  think  there  has  been  an  overall  in-
 crease.  Some  of  it  is  due  to  special
 effort.  Crack  specials  have  been  run
 and  the  speed  of  goods  trains  on  an
 overall  basis  has  increased.  There  is
 a  fear  that  the  crack  specials  may  lead
 to  a  kind  of  over-working  of  your
 wagons  and  your  wagons  capacity.  [
 am  told  that  the  incidence  of  hot  axles
 and  things  like  that  has  gone  up  be-
 cause  of  this  drive  to  increase  in  speed
 in  goods  trains.  I  was  very  glad  to
 notice  from  the  Minister’s  speech  that
 there  was  no  tendency  to  complacency
 and  that  he  realised  that  we  have  got
 to  be  alert  and  vigilant  if  the  Railways
 are  going  to  continue  their  vital  role
 as  literally  the  wheels  on  which  the
 Indian  economy  is  to  be  run.
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 [Shri  Frank  Anthony]
 In  order  to  do  this  I  feel  that  it  is

 absolutely  necessary  that  we  should
 keep  certain  broad  features  before  us
 with  regard  to  the  Railway  Adminis-
 tration.  I  myself  have  always  been
 against  the  Railway  Administration
 painting  an  unduly  rosy  picture.  Two
 things  follow  from  that.  If  the  Minis-
 ter  seeks  to  give  the  House  the  im-
 pression  that  the  Railway  Administra-
 tion  is  financially  well-off  or  even  over
 well-off,  there  is  a  tendency  to  com-
 placency  in  the  House  and  the  country.
 But  perhaps  a  worse  reaction  is  this.
 The  railwaymen  generally  feel  that
 the  Railways  are  literally  minting
 money,  that  they  are  flushed  with
 money  and  I  am_  constantly  _  being
 asked  by  them  as  to  why,  when  the
 Railways  are  so  flushed  with  money,
 why  some  of  that  money  should  not  be
 ploughed  back  to  the  railwaymen  in
 the  way  of  increase  emoluments.  I
 have  tried  to  analyse  the  figures  and
 l  fee]  that  there  is  no  justification  for
 presenting  an  ultra-rosy  picture  of  the
 railway  finances.  My  own  feeling  is
 that  in  the  Third  Plan,  we  will  be  in
 a  precarious  financial  position.  I  do
 not  know  whether  we  will  be  able  to
 balance  our  resources  against  our  ex-
 penditure.

 I  was  reading  a  rather  knowledge-
 able  article  in  one  of  the  leading  dai-
 lies  written  by  a  former  Financial
 Commissioner  of  the  Railways  and  I
 feel  that  his  conclusions  deserve  the
 notice  of  the  Ministry.  He  has  said
 that  at  the  end  of  the  Second  Plan,  the
 position  with  regard  to  the  over-aged
 engines  will  be  slightly  better.  He
 has  also  said  that  with  regard  to  the
 coaching  stock  the  position  will  be
 slightly  worse.  He  has  underlined  a
 feature  which  we  cannot  forget  that
 the  position  with  regard  to  the  rene-
 wal  of  track  will  be  infinitely  worse.  I
 shall  deal  with  it  a  little  later.

 My  own  feeling  is  that  the  railway
 finances  have  reached  the  maximum
 of  the  limit  to  which  they  can  be
 strained.  Now,  the  position  will  have
 to  be  faced  by  the  Railway  Minister
 as  to  whether  we  are  going  to  base  our
 finances  on  loans  and  yet  more  loans.
 You  will  have  noticed  that  the  loan
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 for  1959-60  has  been  stepped  up  by Rs.  4  crores.  We  anticipated  that  a
 loan  of  Rs.  l0  crores  would  be  suffi-
 cient.  Now  the  Railway  Minister  has
 told  us  that  we  will  have  to  take  a
 loan  of  Rs.  4  crores.  He  also  envisag- ed  a  further  loan  in  960-6l  and  tells
 us  that  he  hopes  that  it  will  be  smaller.
 I  only  hope  that  this  hope  materialises.
 But  noting  the  general  upward  trend
 of  the  Railway  estimates,  I  feel  that
 the  amount  may  be  larger  than  the
 one  we  have  estimated  for.  What  I
 feel  that  we  have  to  underline  is  that
 the  Railways  have  no  money  to  spare;
 still  less  have  they  any  money
 to  waste.  This  is  not  a  _  matter
 which  one  can  nail  to  the
 counter  in  so  many  figures  or
 in  terms  of  so  many  lakhs  or  crores.
 There  is  this  general  trend  of  upward
 estimate.  Every  time  there  is  an
 estimate,  or  a  revised  estimate  or  a
 final  estimate,  there  is  always  an  up-
 ward  trend  and  it  goes  up  by  some
 crores.  And  this  year  too  we  have
 got  that  general  feature  of  an  upward
 trend.  The  excess  is  Rs,  34°98  crores,
 as  against  the  former  estimate.  Now,
 the  Minister  has  told  us  that  much  of
 this  is  accounted  for  by  the  railways
 having  to  implement  the  recommenda-
 tions  of  the  Pay  Commission.  I  still
 feel,  however,  that  there  is  much  avoi-
 dable  waste  on  the  railways.  That  is
 a  general  proposition.  Most  railway-
 men  agree  with  that.  They  feel  that
 there  is  a  tendency  to  waste  money  on
 the  railways.  At  the  same  time,  I
 would  ask  the  Minister,  in  his  proper
 drive  to  effect  economy,  not  to  let  the
 economy  be  misconceived.  I  have
 noticed  that  the  Railway  Minister  has
 drawn  pointed  attention  to  the  need
 for  economy  in  fuel  consumption.  I
 am  completely  with  him  on  that  score.
 But  I  am  underlining  the  fact  that
 there  should  be  no  false  or  miscon-
 ceived  economy.  I  know  to  what  ex-
 tent  the  running  staff  are  having  to
 bear  the  burden  of  misconceived  eco-
 nomy.  The  Minister  perhaps  does  not
 know  it.  I  do.
 38  पिह,

 How  are  these  tests  in  respect  of
 fuel  consumption  carried  out?  They
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 are  carried  out  under  perfect  condi-
 tions.  The  finest,  the  highest  quality
 of  coal,  is  used  under  unusual,  extra-
 ordinary  conditions.  Then  the  norms
 reached  under  those  perfect  conditions
 with  the  finest  quality  of  coal  are
 imposed  on  the  railwaymen.  In  their
 actual  day-to-day  working,  when  they
 work  with  the  worst  coal,  they  work
 under  the  most  difficult  conditions.  If
 then  they  do  not  adhere  to  these
 norms,  they  are  constantly  being
 penalised.

 I  feel  that  economy  should  not  be
 effected  on  comparatively  pettifogging
 matters.  There  was  a  proposal,  for
 instance,  to  do  away  with  box-boys  for
 running  staff.  Then,  I  was  inundated,
 on  the  Southern  Railway,  with  pro-
 tests  because  they  were  going  to  do
 away  with  trolleys  for  A.P.W.Is.  They
 did  not  materialise.  But  what  I  am
 asking  is..........

 The  Minister  of  Railways  (Shri
 Jagjivan  Ram):  Old  story.

 Shri  Frank  Anthony:  But  there  are
 certain  new  stories  that  are  emerging.
 This  tendency  to  economise  in  a  pet-
 tifogging  way  only  creates  resentment
 and,  in  the  fina!  analysis,  it  does  not
 enhance  but  it  reduces  efficiency.

 I  fecl  that  the  line  capacity  position,
 particularly,  will  have  to  be  carefully
 watched.  I  have  already  referred  to
 the  analysis  by  a  former  Financial
 Commissioner  where  he  has  said  that
 the  locomotive  position  may  be  slightly
 better;  that  the  coaching  stock  posi-
 tion  will  be  slightly  worse;  and  that
 the  arrears  in  track  renewals  are  going
 to  be  much  worse.  If  that  is  the  cor-
 rect  analysis—I  do  not  see  why  a
 former  Financial  Commissioner  should
 not  be  capable  of  arriving  at  that  con-
 lusion—it  is  going  to  pose  to  us  with
 several  serious  problems.  There  are
 bottlenecks.  Let  us  admit  it.  I  am
 not  blaming  anybody.  There  has  been
 this  backlog  in  respect  of  rolling
 stock.  You  have  got  enough  wagons
 which  you  cannot  use.  The  Minister
 nas  impliedly  admitted  this.  He  has
 put  forward  a  suggestion  that  the
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 business  people  should  co-operate  and
 they  should  stagger  their  demand,  so
 to  speak;  how  they  are  going  to
 stagger  them  I  do  not  know,  and  I
 was  reading  a  comment  on  it  today,
 saying  that  it  is  impossible  to  stagger
 them.  This  means  that  when  the
 wagons  are  cleared  or  not,  there  are
 bottlenecks.  I  feel  that  this  is  largely
 due  to  the  fact  that  you  have  not  got
 your  line  capacity;  you  have  not  got
 your  yards;  you  have  not  got  sufficient
 yard  capacity  or  the  terminal  capacity.
 You  cannot  use  your  wagons  to  the
 maximum  extent  and  thus  you  have
 got  your  inevitable  bottlenecks.

 Because  of  that  I  feel  that  this  esti-
 mate  with  regard  to  our  receipts  from
 goods  traffic  is  an  over-estimate.  Last
 year,  what  was  the  position?  The
 Minister  estimated  that  the  increase
 in  goods  traffic  would  be  4  million
 tons.  In  fact,  it  was  0  million  tons.
 The  reason  given  was  that  there  was
 some  kind  of  economic  recession.  I
 do  not  know  whether  that  was  the
 real  reason.  The  Minister  anticipates
 in  960-6l  a  certain  amount  from
 goods  earnings.  I  do  not  know  whe-
 ther  that  estimate  is  going  to  be  rea-
 lised.

 While  I  am  on  this  subject,  I  may
 draw  the  attention  of  the  Minister  to
 this  fact  that  the  maintenance  section
 leaves  a  great  deal  to  be  desired.  I
 am  constantly  getting  complaints
 throughout  the  country.  Whatever  the
 reason  is,  your  maintenance  section  is
 not  pulling  its  weight.  The  men  say
 “we  book  repairs,  but  repairs  are  not
 carried  out.”  There  are  engine  fail-
 ures  and  there  are  other  kinds  of  fail-
 ures.  Ultimately,  the  men  who  have
 to  bear  the  burden  and  who  are  un-
 necessarily  penalised  are  your  running
 staff.  I  would  ask  the  Minister  to
 look  into  this  position.

 Normally,  when  I  speak  on  the  rail-
 way  budget,  I  do  not  refer  to  matters
 which  may  affect  particular  commu-
 nity  because  I  have  always  sought  to
 speak  for  all  railwaymen,  irrespective
 of  caste  or  community.  But,  unfor-
 tunately,  there  is  a  reference  here  in
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 {Shri  Frank  Anthony]
 the  Minister’s  Budget  speech.  It  is  a
 short  reference,  but  for  the  Anglo-
 Indian  railwaymen  it  is  a  vital  refer-
 ence.  I  am  talking  about  the  an-
 nouncement  of  the  Minister  that  there
 will  be  full  remission  of  fees  in  the
 primary  section  for  railwaymen’s
 children  in  all  the  railway  schools.
 But  then  he  has  gone  on  to  say  that
 this  remission  or  privilege  will  only
 apply  to  those  schools  run  through  the
 medium  of  an  Indian  language.  I  saw
 the  Minister  in  the  lobby.  We  have
 not  been  able  to  discuss  it  fully.  I
 know  his  two  main  reasons.  If  he  is
 to  apply  this  facility  to  the  English-
 medium  schools,  there  will  be  such  a
 tremendous  demand  that  they  will  not
 be  able  to  cope  with  it,  and  in  any
 case  you  require  the  fees  in  order  to
 pay  comparatively  higher  scales  of
 salaries  to  the  teachers.  I  have  analys-
 ed  the  position.  I  have  had  deputa-
 tions  from  Anglo-Indians  waiting  on
 me,—I  mean  the  _  railwaymen—and
 they  have  greeted  this  proposal  with
 considerable  resentment.  I  am  going
 to  ask  the  Minister  to  revise  this  deci-
 sion,  because  I  have  looked  at  it  also
 from  the  point  of  view  of  a  lawyer.
 I  feel  that  it  will  not  be  legally  tena-
 ble.  The  Minister  has  said  ‘quite
 rightly  that  under  the  obligation  cast
 on  us  by  the  directive  principles  we
 have  to  provide  free  education,  but  he
 has  in  effect  said—I  shall  analyse  it—
 that  the  only  people  who  will  not  get
 the  benefit  will  be  the  Anglo-Indian
 railwaymen.  Though  every  section  of
 the  railwaymen  will  have  to  get  the
 benefit  up  to  the  primary  stage,  the
 effect  will  be  this:  that  the  Anglo-
 Indian  railwaymen  alone—you  have
 not  said  that,  but  that  is  the  effect
 will  not  get  free  education  for  their
 children  up  to  the  primary  stage.  I
 do  not  think  that,  if  the  position  is
 looked  at  from  the  purcly  legal  point
 of  view,  it  is  tenable.

 There  is  another  article  in  the  Con-
 stitution—350A—which  places  an  obli-
 gation  on  State  Governments  to  pro-
 vide  facilities  to  linguistic  minorities
 for  education  through  the  medium  of
 their  mother-tongue.  Under  that  arti-
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 cle,  if  a  Government  is  providing
 schools  in  the  language  of  a  particular
 minority,  it  will  have  to  give  the  pupils
 free  education  up  to  the  primary  stage.
 Here,  you  are  saying  that  to  all  the
 others—they  may  be  minorities  or  not
 and  they  may  be  Tamils,  Telugus  or
 whoever  they  are—“since  we  have
 these  schools  and  since  they  are  there,
 we  will  give  you  free  education  up  to
 the  primary  stage’.  You  say  to  the
 Anglo-Indian  railwaymen  we  have
 English  ‘medium’  schools,  ang  “you
 alone  will.  pay  for  your  education
 through  the  mother-tongue”.  I  know
 that  you  will  say  that  to  all  those  who
 go  to  the  English-medium  schools.  But
 remember  this.  There  is  a  constitu-
 tional  obligation  in  respect  of  linguis-
 tic  minorities.  You  may  say  to  people
 whose  mother-tongue  is  not  English,—
 “You  shall  pay.  You  have  no  right  to
 go  to  an  English-medium  school]  at  any
 rate,  in  the  primary  class.”  But  you
 cannot  say  that  to  the  Anglo-Indians;
 their  mother-tongue  is  English.  Under
 article  350A,  if  you  provide  facilities
 up  to  the  primary  class,  you  are  bound
 to  give  it  to  them  free.  That  is  why
 I  am  going  to  ask  the  Minister  at  least
 to  revise  this  decision  and  say:  “All
 right;  so  far  as  the  English-medium
 schools  are  concerned,  we  will  charge
 fees,  but  where  English  is  your
 mother-tongue,  up  to  the  primary
 stage,  you  do  not  pay”.  Beyond  that,
 everyone  will  pay.  I  would  ask  the
 Minister  to  reconsider  it  in  that  light.

 The  Angio-Indian  railwaymen  come
 and  say  to  me:  “We  do  not  care;  you
 are  a  lawyer.  You  look  at  it  from  the
 legal  point  of  view.  But  we  look  at
 it  from  the  moral  and  the  human  point
 of  view.  After  all,  ours  is  a  small
 community.  We  do  not  have  the  per-
 centage  on  the  railways  that  we  used
 to  have.  But  the  railways  have  been
 literally  built  on  the  blood,  the  bones
 and  the  sacrifices  of  the  Anglo-Indian
 railwaymen”.  Now,  the  Minister  says,
 in  effect—it  may  not  be  his  intention
 for  he  also  represents  a  minority  which
 faces  its  own  difficulties  and  his  inten-
 tion  certainly  was  not  to  discriminate
 —but  the  effect  is  that  the  children  of
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 the  Anglo-Indiang  alone  will  have  to
 pay  for  their  education  up  to  the

 primary  classes.

 I  shall  now  refer  briefly  to  certain
 recommendations  of  the  Pay  Commis-
 sion.  I  am  not  going  to  say  anything
 about  the  proposed  increase  in  the
 hours  of  work.  But  I  do  feel  that
 merely  increasing  the  hours  of  work
 is  not  going  to  increase  the  actual
 quantum  of  work  and  the  quality  of
 work.  There  is  this  general  feeling
 among  railwaymen—I  do  not  know
 why.  4  was  on  a  fairly  extended  tour
 the  other  day  and  I  met  them  at  every
 railway  station.  They  are  always
 complaining  that  they  have  got  a  sense
 of  frustration  and  resentment.  When
 I  ask  them  why,  they  say.  “because
 nobody  listens  to  us”.  I  would  ask  the
 hon.  Minister  to  consider  whether  the
 personne]  problems  cannot  be  handled
 better.  At  present  it  is  organised  on  a
 divisional  basis.  There  is  a  D.P.O.  and
 two  A.P.Os.  and  they  deal  with  the
 whole  division.  It  is  quite  impossible;
 they  do  not  deal  with  the  problems.

 My  suggestion  is  this.  The  Minister
 may  not  increase  the  number  of  per-
 sonnel  officers,  but  I  would  ask  him
 to  consider  whether  he  can  allocate  to
 each  personne]  officer  a  special  section
 of  work  and  hold  him  responsible.  If
 there  are  grievances  on  that  section,  it
 means  he  is  not  working  adequately.  I
 would  ask  him  to  do  that,  because  the
 railwaymen  arc  always  telling  me  that
 these  difficulties  continue  to  be  there.

 So  far  as  the  recommendations  of
 the  Pay  Commission  are  concerned,  I
 know  the  railways  are  going  to  carry
 this  increased  financial  commitment.
 But  I  would  ask  him  to  remember  this.
 Railwaymen  are  not  highly  educated
 people  and  they  look  at  the  factual
 Position.  They  tell  me,  “We  have
 lost”.  I  asked,  “What  do  you  mean?”
 They  say,  take  a  man  getting  Rs.  200.
 He  was  paying  Rs.  20  as  house  rent
 previously.  Now  he  pays  Rs.  26,  be-
 cause  it  is  calculated  on  Rs.  200  plus Rs.  65  merged  D.A.  Regarding  the  pro-
 vident  fund  contribution,’  he  says
 “After  I  am  dead,  my  widow  will  get
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 it.  My  'P.F.  contribution  has  gone  up
 from  Rs.  7  to  Rs.  22”.  So,  actually
 a  man  who  is  getting  a  salary  of
 Rs.  200,  is  getting  Rs.  3  to  4  less  a
 month.

 Mr,  Speaker:  Does  he  not  get  the
 provident  fund  as  soon  as  he  retires?

 Shri  Frank  Anthony:  Most  of  them
 do  not  live  to  retire.  They  say,  the
 immediate  effect  of  the  Pay  Commis-
 sion’s  recommendation  has  been  that
 in  fact,  we  get  Rs,  2  to  Rs.  3  less  a
 month.  That  is  the  immediate  effect,
 though  in  the  uttimate  analysis,  the
 provident  fund  contribution  may
 increase.

 This  is  a  very  sore  point  with  rail-
 waymen.  In  1954,  I  think,  the  house
 rent  was  put  up  by  45  per  cent.  The
 average  railwayman  feels  that  the
 railways  profiteer.  Most  of  their  old
 houses  are  getting  older  and  nothing
 is  being  done  about  them.  Now
 because  of  the  merger  of  D.A.,  the
 house  rent  has  gone  up  still  further.
 The  Minister  says,  the  increased  com-
 mitment  is  Rs.  20  crores.  This  is
 what  they  ask  me:  Is  it  Rs.  20  crores,
 because  while  he  is  giving  some
 people  Rs.  5,  most  of  them  are  paying
 more  in  the  way  of  enhanced  house
 rent?  Has  the  Minister  actually
 calculated  the  extra  amount  that  the
 millions  of  railwaymen  will  have  to
 pay  to  him  as  a  result  of  enhanced
 rent?  Probably  he  has  not.  When
 that  it  calculated,  the  commitment  in
 respect  of  the  Pay  Commission's
 recommendations  will,  perhaps,  not  be
 Rs.  20  crores.

 There  is  another  matter.  My  friend
 has  referred  to  it  very  briefly.  I
 would  ask  the  hon.  Minister  to  con-
 sider  it  very  seriously.  There  is  very
 deep  resentment  against  the  proposal
 that  the  passes  and  P.T.Os.  of  rail-
 waymen  should  be  reduced.  They
 look  at  it  this  way  and  I  feel  they
 are  justified.  They  say,  when  we
 entered  Government  service,  we
 entered  on  the  basis  of  a  contract.
 Passes  and  P.T.Os.  were  concomitants
 of  that  service;  we  would  not  have
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 {Shri  Frank  Anthony]
 entered  railway  service  but  for  that.
 I  met  a  railway  officer,  a  young  chap,
 who  was  getting  Rs.  800  to  Rs.  900
 in  a  commercial  firm.  He  came  to
 the  railways  on  Rs.  400  and  one  of
 the  reasons,  according  to  him,  was
 the  privilege  by  way  of  passes.
 Suddenly,  post  facto  retrospectively,
 you  seek  to  withdraw  it.  So  far  as
 the  subordinate  staff  are  concerned,
 they  say,  “In  fact,  we  are  getting  no
 extra  money;  why  take  away  these
 things?”

 Mr.  Speaker:  Are  postmen  allowed
 free  postage?

 Shri  Frank  Anthony:  It  may  not
 be.  May  I  submit  with  great  regpect
 that  the  premise  there  is  wrong?  If
 they  were  allowed  free  postage,  if
 the  convention  of  free  postage  was
 allowed  for  generations,  if  they  had
 entered  the  postal  service  on  the
 understanding  that  they  would  get
 free  postage,  suddenly  after  20  years,
 if  you  take  away  free  postage,  they
 will  feel  that  you  are  divesting  them
 of  one  of  their  original  conditions  of
 services.  The  railwaymen  now  feel
 that  you  are  divesting  them  of  what
 was  always  made  an  integra}  part  of
 their  conditians  of  service.

 The  railwaymen  say,  We  are  not
 the  only  hard-working  Central  Gov-
 ernment  servants,  but  certainly  it  is
 wrong  to  attempt  to  equate  our  posi-
 tion  with  that  of  the  other  Central
 Government  servants  who  go  to  office
 at  10,  come  back  at  5,  and  have  all
 their  nights  in  bed.  Look  at  some
 sections  of  railwaymen—engineering,
 mechanica]  and  transportation  _  staff.
 Our  work  is  not  only  strenuous,  but
 it  is  of  gruelling  character.  All  these
 things  have  been’  taken  into  con-
 sideration  when  you.  gave  us  our
 passes.

 There  is  another  matter  which  I
 would  particularly  underline.  Please
 on  no  account  reduce  the  casual  leave.
 The  other  Government  servants  get
 some  days  off,  but  the  Minister  knows
 that  certain  sections  of  railwaymen
 do  not—they  are  not  entitled  officially
 ——to  get  ]  day  off  in  the  year,  includ-
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 ing  Sundays.  If  you  are  going  to
 reduce  their  casua]  leave  from  5  to
 2  days,  this  misconceived  idea  that
 adding  a  few  days  to  the  number  of
 working  days  wil]  add  to  the  quantum
 of  work:  it  is  a  false  theory.  If  you
 cut  the  casual  leave  by  3  days;  it
 means  that  people  will  not  be  able
 to  get  leave  when  they  really  need  it.

 I  now  come  to  this  question  of  un-
 confirmed  staff.  The  Pay  Commission
 has  sought  to  give  relief  to  temporary
 employees.  They  have  given  no  relief
 to  officiating  employees.  The  position
 is  getting  worse  and  not  better.  I
 would  ask  the  hon.  Minister  to  look
 into  it.  Here  at  his  door-step,  in  the
 Northern  Railway,  normally  men
 officiate  against  permanent  vacancies
 for  4  or  5  years.  I  can  give  specific
 details.  The  Pay  Commission  has  not
 considered  their  case.  People  are  not
 opting  for  the  pension  scheme,  because
 the  pension  is  calculated  on  the
 average  of  emoluments  over  the  long
 unconfirmed  period.  They  say,  “If
 you  confirm  us  in  one  or  two  years,
 we  would  get  more  pension  and  we
 would  opt  for  it,  But  otherwise,  the
 average  is  very  much  less”.  I  would
 ask  the  hon.  Minister  to  look  into
 this  and  try  to  give  them  some  relief.

 Finally,  I  want  to  say  a  word  about
 selections.  This  is  a  favourite  target
 of  mine,  because  it  deserves  to  be  a
 favourite  target.  Nepottsm  is  con-
 tinuing  in  an  unashamed  manner  and
 People  are  not  selected.  I  can  give
 instances  on  the  Northern  Railway;
 favourites  are  taken  and  put  into  the
 next  higher  grade.  They  are  not  even
 on  the  pancl.  Three  selections  are
 called  and  they  survive  three  selec-
 tions.  They  carry  on  for  four  years;
 they  are  not  called  for  a  selection.  It
 has  created,  it  oreates  and  it  will
 continue  to  create  a  great  deal  of
 bitterness.  1  know  the  Minister  has
 literally  millions  of  problems  to  look
 into;  I  would  ask  him  to  look  into
 this  also.

 Mr.  Speaker:  We  have  heard  a
 spokesman  of  the  Communist  Party
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 इसी  तरह  माल  डिब्बों  और  सवारी  डिब्बों
 के  लिहाज  से  भी  हम  झात्म  निर्भर  हैं  श्रौर
 उनका  निर्माण  मी  हम  निर्यात  के  लिये  कर
 सकते  हैं  स्वराज्य  के  पूर्व  जिस  देश  में  एक
 सुई  भी  नहीं  वनती  थी  उस  देश  मे  झाज  निर्माण
 की  इस  भ्रवस्था  पर  किस  देश  से  अनुराग
 रखने  वाले  व्यक्ति  का  हदय  श्रानन्द  से  पूरित
 नहीं  हो  जायेगा,  और  यही  कारण  है  दिः  हमारे
 निर्माण  को  देखकर  जो  भी  हमारे  देश  में  बाहर
 से  श्राता  है,  चाहें  वह  पूंजीधादी  देश  से  श्राये
 चाहे  वह  साम्यवादी  देश  से  प्राये,  हमारी  भूरि
 भूरि  प्रशंसा  करता  है  ny

 and  also  an  Independent  Member.
 But  what  are  the  steps  taken  by  the
 railwaymen  and  the  persons  who  lead
 them  to  lessen  the  pilferage  in  the
 railways  and  also  to  avoid  wastage?
 The  hon.  Minister  may  make  his  con-
 tributions  also.  If  Rs.  5  crores  are
 wasted  each  year  by  way  of  com-
 pensation,  he  may  give  Rs.  50  lakhs
 if  progressively  the  pilferage  goes
 away.  So  long  as  the  British  Gov-
 ernment  was  here,  we  were  concern-
 ed  only  with  the  conditions  of  service.
 Hereafter  hon.  Members  must  advise
 the  railwaymen  and  see  that  there  is
 lesser  wastage  and  pilferage,  so  that
 whatever  balance  remains  may  go  to
 them.  The  House  and  the  country
 naturally  expect  that  persons  who
 are  in  charge  of  the  various  trade
 unions,  e‘c.  will  also  advise  them  to
 impove  the  standard  of  service  to  the
 community  and  legitimately  claim
 higher  emoluments  and  other  bene-
 fits  for  them.

 दूसरी  बात  जिस  पर  म॑  रेलवे  मंत्री  जी
 को  बधाई  देना  चाहता  हूं  वह  यह  है  कि  उन्होंने
 अधिक  ट्रेनें  चलाकर  भीड  को  कुछ  कम  किया
 है  और  लम्बी  यात्र।  में  बिना  ग्रतिरिक्त
 किराया  लिये  उन्होंने  सोने  की
 व्यवस्था  की  है  |  बहुत  दिन  से  यह

 सेठ  गोविन्द  दास  (जबलपुर):  भ्रध्यक्ष  जी,  मांग  चलती  आ  रही  है  1  भ्राज  से  ३६  वर्ष
 यह  रेलवं  मंत्री  जी  जानते  हैँ  कि  म॑  सरकार
 का  एक  बहुत  बड़ा  समर्थक  हूं  -  होना  भी
 चाहिये,  क्योंकि  अपने  सार्वजनिक  जीवन  का
 मैंने  आरम्भ  ही  कांग्रेस  में  आकर  किया,  कोई
 चालीस  वर्ष  पहले  ।  और  ३६  वर्ष  से  कांग्रेस  की
 तरफ  से  ही  में  यहां  पर  भी  हूं  ।  पर  आंख  बन्द
 करके  किसी  चीज  का  समर्थन  करना  यह  मेरे
 रुधिर  में  नहों  है  ।  इसीलिये  कुछ  साफ  साफ
 बातें  भी  में  सदा  कहा  करता  हूं।  और  इसी  वृत्ति
 के  अनुसार  भ्राज  एक  तरफ  भ॑  श्री  जगजीवन
 रामजी  को  तीन  बातों  के  लिये  बधाई  देना
 चाहता  हूं  और  कुछ  रचनात्मक  सुझाव  भी
 उनके  सामने  खना  चाहता  हूं

 पहली  बात  जिस  पर  माँ  उन्हें  बधाई
 देता  हूं  वह  उनका  ही  एक  छोटा  सा  कथन  है  ।
 उन्होंने  अपने  भाषण  में  कहा  है  कि  “वास्त्व
 में  श्रव  हम  ऐसी  स्थिति  पर  पहुंच  गये  हैं  जब
 हम  भाष  के  इंजिन  बाहर  भेज  सकते  हैं  -  हमारे
 देदा  में  निर्माण  का  स्तर  ऊंचा  है  श्र  हमारी
 लागत  दूसरे  देशों  की  तुलना  में  कम  ग्राती  है  ।

 पहले  यह  मांग  हुई  थी  भ्रौर  स्वराज्य  के  बाद
 इस  मांग  की  इस  तरह  से  पूर्ति  हमारे  लिये
 हष॑  की  बात  है  ।

 तीसरी  बात  जिस  पर  मे  उनको  धन्यवाद
 देना  चाहता  हूं  वह  यह  है  कि  यात्री  और  माल
 की  उनकी  जो  अनुमानित  झाय  है  वह  भी  दूर
 तक  सफल  रही  ।  ये  तीन  बातें  हैं  जिन  पर,
 जैसा  मैंने  आपसे  निवेदन  किया,  में  उन्हें
 बधाई  देना  चाहता  हूं  ।

 लेकिन  उसी  के  साथ  कुछ  आलोचना
 की  चीजें  भी  हैं  >  श्री  एंघनी  साहब  उसी  नगर
 से  गाते  हैं,  जबलपुर  से,  जहां  का  में  रहने
 वाला.  हूं,  प्रौर  एक  नगर  में  रहने  वाले  होने  पर
 भी  उनका  मेरा  सदा  चौथा  चन्द्रमा  रहता  है।
 हम  लोगों  का  एक  मत  बहुत  कम  बातों  मे
 हुआ  करता  है।

 शो  जगजोवन  राम  :  जबलपुर  का  प्रसर
 दन  पर  नहीं  पड़ा  है  V
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 सेठ  गोविन्द  दास  :.लेकिन  श्राज  उन्होंने
 रेलबे  की  आर्थिक  स्थिति  के  संबंध  में  जो  कुछ
 कहा  उससे  में  सहमत  हूं  ।  मुझे  खुद  ऐसा  लगता
 है  कि  हमारी  रेलों  की  आर्थिक  स्थिति  कुछ
 बहुत  सन्‍्तोषप्रद  नहीं  है  ।  हमारी  आरक्षित
 निधियों  की  टीक  हालत  नहीं  है  ।  पांच  वर्ष
 पूर्व  घिसाई  श्रारक्षित  निधि  की  श्रारम्भ  ६८
 करोड़  रुपये  से  हुआ  था,  जो  ब  घट  कर  १८
 करोड़  की  हो  गयी  है  ।  फिर  रेलवे  विभाग
 पर  कर्ज  बढ़  रहा  है  -  सन  १६५८  में  रेलवे  ने
 विज्वबक  से  s  करोड़  ५०  लाख  डालर  कर्ज
 लिया,  पांच  करोड़  डालर  और  लेने  की  वात
 हो  रही  है।  अमरीकी  विकास  ऋण  की  निधि
 से  तीन  करोड़  डालर  लेने  की  भी  चर्जा  है,
 यानी  दो  वर्षो  में  ८९  करोड़  ५०  लाख  स्पये
 के  विदेशी  कर्ज  से  में  बहुत  घबराता  हूं।

 फिर  तीसरी  बात  यह  है  कि  केन्द्रीय
 राजस्व  निधि  से  हर  वर्ष  कर्ज  लेने  की  परिपाटी
 सी  पड़ती  जा  रही  है  |  श्री  जगजीवन  राम  ने  भी
 अपने  भाषण  में  इस  संबंध  में  चिन्ता  व्यक्त  की
 थी,  और  जैसा  मैंने  अ्रभी  निवेदन  किया,  मेँ
 एंथनी  साहब  से  सहमत  हूं  कि  हमारी  रेलों  की
 आधिक  अवस्था  कुछ  बहुत  अच्छी  नहीं  है।

 अभी  तीसरे  दर्ज  के  थात्रियों  को  भी
 बहुत  सुविधाओं  की  आवश्यकता  है  ।  लम्बी
 यात्रा  में  सोने  की  उन्होंने  एक  सुविधा  दी  है  ।
 इसके  लिये  धन्यवाद  है  |  परन्तु  इसी  के  साथ
 में  यह  कहना  चाहता  हूं  कि  लम्बी  यात्रा  पर
 जाने  वाले  तीसरे  दरजे  के  मुसाफिर  गिनती  के
 रहते  हैं  -  इसलिये  उन्हें  कम  से  कम  दो  बातें
 अत्यन्त  आवश्यक  हैं  -  ग्रभी  भीड  की  कुछ
 कमी  हुई  है  लेकिन  फिर  भी  बहुत  भ्रधिक  भीड़
 होती  है  श्रौर  भीड़  के  साथ  ही  डिब्बों  की  बहुत
 गन्दगी  है  ।  दूसरी  बात  यह  है  कि  इन  के  लिये
 विश्रामालयों  की  कमी  है  और  उनमें  गन्दगी
 है  ny  रेडियो  द्वारा  गाने  बजाने  और  फिल्मों  द्वारा
 मनोरंजन  और  पुस्तकों  की  सुविधा  के  लिये
 साधुवाद,  पर  ये  बातें  ग्रभमी  रोकी  जा  सकती
 थीं।  जो  मैंने  दो  बातें  कहीं  उनकी  तरफ  ध्यान
 देना  चाहिये  ।  मैं  दुनिया  के  प्रायः  सभी  देशों
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 को  गया  हूं  श्रौर  में  कहना  चाहता  हूं  कि  नीच
 दरजे  के  यात्रियों  को  हमारे  देश  जितनी
 असुविधाएं  कहीं  भी  नहीं  हैं  ।

 फिर  व्यय  श्राय  के  अनुपात  से  ग्रधिक  बढ़
 रहा  है  ।  जहां  तक  भ्रष्टाचार  का  सम्बन्ध
 है,  यह  मानी  हुई  बात  है  कि  श्राज  भ्रष्टाचार
 की  छिकायत  सभी  मुहकमों  में  है  ।  मैं  पहले
 भी  कई  बार  कह  चुका  हूं  और  में
 फिर  यह  निवेदन  करता  हूं  कि  भ्रष्टाचार
 निवारण  के  लिए  जो  कारंबाई  अब  होती  है
 उसके  नियमों  में  परिवर्तन  होना  चाहिए  ।
 कि  इसके  लिए  कानूनों  में  परिवर्तन  होना
 चाहिये  ।  इसके  लिए  नियमों  में  परिवर्तन
 होना  चाहिए।  में  एक  दृष्टांत  दूंगा  ।  रिश्वत
 के  सम्बन्ध  में,  एक  यह  नियम  है
 कि  पहले  रिश्वत  देने  वाले  की  रकम  किसी
 न  किसी  प्रामाणिक  अफसर  के  द्वारा  देखी
 जानी  चाहिए,  या  उस  सम्बन्ध  में  चर्चा
 उसे  सुननी  चाहिए  ।  या  माकूल  गवाही  पेज
 करनी  चाहिए  ।  यह  भ्रष्टाचारी  काफी
 चतुर  और  चालाक  होते  हैं,  वह  मंत्री
 जी  श्रौर  मेरे  सदृश  जो  श्रादमी  हैं  उनको  भी
 चरका  दे  सकते  हैं।  फिर  यह  झागाएं
 कि  यह  सब  बातें  होंगी  ओर  जब  साबित  हो
 जाएगा  कि  भ्रष्टाचार  है  तो  कोई  कारंवाई
 की  जाएगी  पूरी  होने  वाली  नहीं  है,  और
 इस  प्रकार  भ्रष्टाचार  का  निवारण  होने
 वाला  नहीं  है।  मैं  मानता  हूं  कि  हमारे
 नैतिक  चरित्र  में  सुधार  होने  पर  ही  भ्रष्टाचार
 का  सर्वथा  उन्मूलन  सम्भव  है,  लेकिन,  जब  तक
 यह  नहीं  होता  है,  तब  तक  कुद्र॒तो  कानूनों
 में  परिवर्तन  होना  चाहिए,  कुछ  नियमों  में
 परिवर्तन  होना  चाहिए  ,  जिस  से  भ्रष्टाचार
 के  मामले  सरलता  से  निपटाए  जा  सकें  ।

 रेलवे  कर्मचारियों  की  समस्याओरों  पर
 भी  हमें  ध्यान  देना  चाहिए  ।  पे  कमीशन  की
 सिफारिशें  श्राप  के  सामने  हैं  -  आप  उन  के
 सम्बन्ध  में  कुछ  करने  वाले  भी  हैं  ।  रेलवे
 कर्मचारियों  को  एक  शिकायत  और  है  और
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 वह  है  कि  उनको  रहने  के  लिए  उचित  स्थान
 नहीं  मिलता  है  ।  मैं  जबलपुर  के  नजदीक
 कटनी  का  दृष्टांत  दूंगा  ।  सेंट्रल  रेलवे  में
 इस  चीज  की  शिकायत  बहुत  अश्रधिक  है  ।
 जबलपुर  में  कटनी  में  एक  यार्ड  बना  है  नया,
 लेकिन  उस यार्ड  में  अ्रभी  क्वार्टरों  की  बहुत
 कमी  है।  तो  यह  बात  भी  देखी  जानी  चाहिए।

 इसी  तरह  से  छट्टियों  के  घटाने  के  सम्बन्ध
 में  भी  मैं एन्यनी  साहब  से  सहमत  हूं।  छुट्टियां
 घटाने  से  कोई  बहुत  बड़ा  फायदा  होने  वाला
 नहीं  हैं।  १५  दिन  की  जगह  १२  दिन  कर
 देने  से,  तीन  दिन  में  बहुत  लाभ  नहीं  होगा,
 पर  इसका  लोगों  पर  बहुत+  बड़ा  मनोवैज्ञानिक
 असर  पड़ेगा  -  इसलिए  हमें  ऐसा  नहीं  करना
 चाहिये  |

 अब  में  रेलवे  के  सम्बन्ध  में  एक  ग्रौर  बात
 कहना  चाहता  हूं  ।  सब  रेलें  भारत  सरकार  की
 हैं,  पर  जहां  दो  जोन  मिलते  हैं,  वहां
 जोन  वालों  को  आपस  में  बात  कर  के  गाड़ियों
 का  समय  तय  करना  चाहिए,  जो  कि  इस
 समय  नहीं  होता  है  ।  एक  गाड़ी  से  दूसरी
 गाड़ी  बदलने  के  लिए  जो  समय  आवश्यक
 होता  है,  उस  ओर  अधिक  ध्यान  देना  जरूरी
 है  -  इस  सम्बन्ध  में  में  आप  को  केवल  एक
 ही  दृष्टांत  दूंगा,  क्योंकि  मेरे  पास  समय
 काफ़ी  नहीं  है,  हालां  कि  बहुत  से  दृष्टांत  दिए
 जा  सकते  हैं।  दिल्ली  से  मद्रास  जाने  वाली
 ग्रांड  ट्रंक  एक्सप्रेस  नागपुर  साढ़े  चार  बजे
 अ्पराहन  पर  पहुंचती  है  और  नागपुर  से  जाने
 वाली  हवड़ा  एक्सप्रेस  साढ़े  चार  बजे  ही  चल
 देती  है  ।  जो  ग्रांड  ट्रक  एक्सप्रेस
 मद्रास  से  दिल्‍ली  आती  है,  वह  नागपुर  ६-५५
 बजे  प्रात:  काल  को  निकलती  है  और  हवड़ा
 एक्सप्रेस  g-Yo  बजे  ्ाती  है  ।  मेरे  प्रान्त
 के  छत्तीसगढ़  के  निवासियों  को  इस  व्यवस्था
 से  बड़ा  कष्ट  होता  है  ।

 अपने  प्रान्त  के  सम्बन्ध  में  मैं  मुख्तसर
 में  कुछ  बाते  कहना  चाहता  हूं  ।  मैं  रेलवे  मंत्री
 जी  का  ध्यान  फिर  उस  बात  की  तरफ़
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 ग्राकधित  क्रना  चाहता  हूं  कि  जब  वह  नया
 बड़ा  प्रान्त  बना,  तो  उस  समय  राज्य  पुनर्गठन
 आयोग  की  रिपोर्ट  में  कहा  गया  था  कि  जहां
 तक  इस  प्रान्त  के  यातायात  का  सम्बन्ध  है,
 उस  तरफ़  विशेष  ध्यान  दिया  जायगा  यह
 श्रभी  तक  नहीं  हो  रहा  है  और  इसी  लिए
 यहां  पर  श्री  कन्हैयालाल  खादीवाला  के  सदृश्य
 व्यक्तियों  को,  जो  कि  हमेशा  से  ही  इस  बड़े
 प्रान्त  के  बनाने  के  विरोधी  थे,  यह  कहने  का
 मौका  मिलता  है  कि  इस  प्रान्त  के  टुकड़े
 टुकड़े  कर  दिए  जायें  ।  श्री  खादीवाला  जी  का
 यह  विचार  नया  नहीं  हैं  -  पहले  वह  मध्य
 भारत  प्रौर  पुराने  महाकोशल  को
 मिलाने  के  खिलाफ़  थे।  किसी  तरह  वह  मिल
 गए  ।  अभी  भी  जब  कभी  उनको  मौका
 मिलता  है,  वह  इस  प्रकार  एक  ग्राध  छत्रूदर
 छोड़  देते  हें  |  भी  शाहडोल  में  जो  प्रान्तीय
 कांग्रेस  कमेटी  का  ग्रधिवेशन  हुआ  ,  उस  में  भी
 उन्होंने  यह  बात  कहीं  ।  इस  नए  प्रान्स  के
 निर्माण  में  दो  भ्रादमियों  का  कुछ  हाथ  रहा  है  ।
 एक  तो  स्वर्गीय  पंडित  रविशंकर  जी  शुक्ल
 का,  जो  कि  उस  समय  हमारे  मुख्य  मंत्री
 थे,  श्रौर  मेरा  ।  में  उस  समय  प्रदेश
 कांग्रेस  कमेटी  का  ग्रध्यक्ष  था।  महा-
 कोशल  प्रदेश  कांग्रेस  कमेटी  ने  जो
 मेमोरेंडम  राज्य  पुनर्गटन  आयोग  के  सामने
 रखा  था,  ठीक  उस  के  अनुसार  इस  प्रान्त  का
 निर्माण  ह्ध्रा  श्रौर  यदि  हम  को  इस  प्रान्त  का
 भविष्य  उज्जवल  देखना  है,  तो  खादीवाला  जी
 ब्रौर  उन  की  तरह  सोचने  वाले  व्यत्रितयों  का
 हम  को  घोर  विरोध  करना  चाहिए  श्रौर  मेँ
 उन  का  घोर  विरोध  करना  चाहता  हूं  ।  में
 यह  भी  कहना  चाहता  हूं  कि  बम्धई  के  प्रश्त
 का  इस  से  कोई  मिलान  नहों  हो  सकता  है  |

 श्री  जगजीवन  राम  :  खादीवाला  जी
 मौजूद  नहीं  हैं  ।

 सेड  गोविग्द  दास  :  यदि  वह  मौजूद  नहीं
 हैं,  तो यह  भाषण  उन  के  पास  चला  जायगा।
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 बम्बई  प्रदेश  में  गुजराती  भ्रौर  मराठी  दो

 भाषाएं  हैं,  जब  कि  यहां  पर  एक  भाषा  है  ।
 हमारे  प्रान्त  का  भविष्य  इस  पर  निभंर  है  कि
 इस  प्रान्त  को  हम  ऐसे  का  ऐसा  रखें  ौर  इस  के
 लिए  यातायात  के  साधनों  कौ  बढ़ाना  नितान्त
 आ्रावष्यक  है  |

 इस  के  बाद  मैं-कुछ  छोटी  छोटी  बातों  की
 और  रेलवे  मंत्री  जी  का  ध्यान  आकर्षित
 करना  चाहता  हूं  t

 जबलपुर  के  दो  पुलों  के  सम्बन्ध  में  न
 जाने  कब  से  में  कह  रहा  हूं  ।  जबलपुर  शहर
 बड़ा  हो  गया  है  ।  इन  दो  पुलों  के  बनने  से
 बहां  कोई  बड़ा  खर्च  नहीं  होने  वाला  है  ।
 इसी  तरह  रायपुर  श्ौर  रायगढ़  के  भी  कुछ
 पुल  हैं  ।

 भोपाल  में  ग्रांड  ट्रंक  एक्सप्रेस  में  लगने
 वाली  बोगी--भोपाल  स्टेशन  बनने  वाला  है,
 बह  एक  अलग  बात  है---एक  ऐसी  जगह  लगती
 है  कि  लालटेन  ले  कर  ढुकना  पड़ता  है  कि  वह
 कहां  है  ।  उस  से  बडी  तकलीफ़  होती  है  t
 उस  को  किसी  टीक  जगह  पर  लगाया  जाना
 चाहिए  1

 रायपुर-धमतरी  की  रेल  को  रायपुर  से
 घमतरी  तक  ४८  मील  पहुंचने  में  पांच  घंटे
 लगते  हैं,  जिस  से  ज्यादा  तेजी  से  तांगा  पहुंच
 सकता  है  ।  बस्तर,  जाने  वाली  जो  लाइन  बनने
 वाली  है--शायद  वह  जल्दी  बने--मेरा
 निवेदन  है  कि  वह  धमतरी  हो  कर  जानी
 चाहिए

 जबलपुर  से  दमोह  तक  लाइन  बनाने  का
 आ्रान्दोलन  हो  रहा  है.  जो  कि  मदन  महल  से
 माढ़ोताल,  बेलखाडू,  बोरिया,  भिलौदा,
 कटंगी,  सिग्रामपुर,  जबेरा,  हरदुआ,  नोहटा,
 अभाना  आदि  स्थानों  से  हो  कर  जायगी  ।
 कैवल  ६६  मील  और  ४  फरलांग  का  यह  मार्ग
 है  और  इस  का  सर्वेक्षण  भी  हो  त्र॒का  है  |  में
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 समझता  हूं  कि  तीसरी  योजना  में  इस  को
 भी  लेना  चाहिए  ।

 एक  जनता  ट्रेन  कलकत्ता  और  वम्बई
 के  बीच  में  चलनी  चाहिए,  जो  कि  जबलपुर
 हो  कर  जानी  चाहिए  ।

 एक  माननीय  सदस्य  :  वह  हो  गया  है  ।

 सेठ  गोविन्द  दास  :  यह  खुशी  की  बात  है  ।
 में  ने  पढ़ा  नहीं  है  ।  इस  के  लिए  मैं  धन्यवाद
 देता  हूं  1

 माननीय  मंत्री  महोदय  को  जा  कर
 देखना  चाहिए  कि  रायपुर  का  प्लैटफार्म  किस
 हालत  में  है  ।

 डलाहाबाद-इटा रसी  पैसेंजर  इटारसी  तक
 तो  जाती  है,  वह  इटारसी  से  श्रागे  भोपाल  तक
 बढ़ा  दी  जानी  चाहिए  ।  यह  कोई  बड़ी  बात
 नहीं  है  ।  एक  घंटे  का  रास्ता  है  ।

 भोपाल  स्टेशन  नया  बन  रहा  है,  लेकित
 छः:  लाख  रपये  में  वह  कैसे  बनेगा  ?  आखिर
 भोपाल  को  हमारी  राजधानी  बनाया  गया  है
 और  इसलिए  उस  के  अनुरूप  तो  स्टेशन
 बतना  चाहिए  ।

 जबलपुर  का  डिवीज्ञन  सब  से  छोटा  है  !
 उस  को  खंडवा  तक  कर  देना  चाहिए  ।

 जबलपुर  और  इटारसी  के  बीच  में
 जितनी  गाड़ियां  चलती  हैं,  वे  सब  रात  को
 जाती  हैं  ।  एक  गाड़ी  जैसे  णटल  के  रूप  में
 कटंगी  और  जबलपुर  के  बीच  में  चलती  है,
 बसे  हटारसी  श्रौर  जबलपुर  के  बीच  में  भी
 चले  t

 wa  में  म॑  कुछ  किराये  शौर  भाड़े  की
 दरों  के  सम्बन्ध  में  कहना  चाहता  हूं  ।  भाड़ा
 न  बढ़ाया  जाता,  तो  अच्छा  था  और  किराया
 तो  घटना  चाहिए  ।  भश्रमरीका  और  ग्रेट  क्रिटेन
 से  यहां  के  किराये  की  तुलना  उचित  नहीं  है  !
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 बहां  के  लोगों  की  श्राय  शौर  यहां  के  लोगों
 की  श्राय  का  भी  मुकाबला  कीजिये  |  एशिया
 के  सब  से  ग्रधिक  भ्रौद्योगिक  और  समृद्धिशाली
 देश,  जापान,  के  किराये  शौर  भाड़े  से  भारत  के
 किराये  श्रौर  भाड़े  बहुत  कम  नहीं  हैं  ।  नये
 पैसों  में  जापान  का  प्रति  मील  भाड़ा  है  ६१
 पैसे  और  भारत  का  ६८  पंसे  ।  जापान
 का  किराया  है  प्रति  मील  ३.१८  पैसे  श्रौर
 भारत  का  है  २.७६  पैसे  ।  यह  हर्ष  की  बात  है
 कि  इस  वर्ष  हमारे  रेलवे  मंत्री  जी  ने  किराया
 नहीं  बढ़ाया  है  |  जैसा  कि  मैंने  निवेदन  किया  है,
 भाड़ा  न  बढ़ता,  तो  श्रच्छा  था  श्रौर  किराये
 के  बारे  में  में  विशेष  कर  कहना  चाहता  हूं  कि
 वह  घटना  चाहिए  t

 #  आशा  करता  हूं  कि  रेलवे  मंत्री  के
 सद्श  भोग्य  मंत्री  के  निरीक्षण  में,  उन  के  हाथ
 में  हमारे  यातायात  की  सुविधायें  दिन-प्रति-दिन
 बढ़ेंगी,  रेलों  की  आ्रार्थिक्र  भ्रवस्था  एक  श्रच्छी
 बुनियाद  पर  भ्रा  जायगी  और  जहां  तक  हमारे
 मध्य  प्रदेश  के  पिछड़े  हुए  प्रान्त  का  सम्बन्ध  है
 श्रौर  जो  बम्बई  के  विभाजन  के  बाद  इस  देश
 का  सब  से  बड़ा  प्रान्त  रह  जाने  वाला  है,  उस
 प्रान्त  में,  जैसा  कि  राज्य  पुनगेठन  झायोग  ने  भी
 कहा  था,  हम  अधिक  यातावात  पा  सकेंगे  ।

 माननीय  मंत्री  को  में  फिर  बधाई  देता
 हूँ झीर  साथ  ही  ये  कुछ  सुझाव  उन  के  सामने
 रखता  हूं  ।

 Mr.  Speaker:  Swami  Ramananda
 Tirtha.  I  will  call  Kumari  Veda-
 kumari  next,

 ‘Shri  C.  K.  Bhattacharya  (West
 Dinajpur):  She  does  not  seem  to  be
 mindful  of  it.

 Swami  Ramananda  Tirtha
 (Aurangabad):  The  performance  of
 the  Indian  railways  during  the  past few  years  has  been  a  commendable
 one,  though  the  entire  economy  of  the
 country  had  to  face  stresses  and
 strains.  The  railways  also  had  to  go
 through  the  same  trials,  ang  in  spite
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 of  the  hardships  and  handicaps,  it  is
 encouraging  to  see  that  the  railways
 have  acquitted  themselves  fairly  well.

 So  far  as  the  physical  targets  are
 concerned,  as  the  Railway  Minister
 has  himself  enumerated,  the  fleet  of
 rolling  stock  has  increased  by  4  per
 cent  in  locomotives,  27  per  cent  in
 wagons  and  5°5  per  cent  in  coaches;
 700  miles  of  railway  track  have  been
 doubled,  and  600  miles  of  new  lines
 have  been  laid.  This  achievement  is
 praise  worthy.  It  is  also  true  that
 the  railways  have  undertaken  large-
 scale  electrification;  also,  they  have
 constructed  the  bridge  at  Mokameh
 over  the  Ganga  and  are  in  the  process
 of  constructing  the  bridge  over  the
 Brahmaputra—two  very  big  projects.
 These  two  new  bridges  will  greatly
 add  to  the  transport  capacity  of  the
 Indian  railways.

 It  is  quite  natural  that  the  railways
 had  to  undergo  certain  hardships  on
 account  of  the  fluctuations  and  un-
 certainties  of  the  Second  Plan  period.
 Naturally,  the  transport  position  found
 itself  rather  in  a  tight  corner.  But  in
 spite  of  all  the  handicaps,  it  is  en-
 couraging  to  find  that  the  railway
 entertain  the  hope  of  keeping  pace
 with  the  growing  economy  of  the
 country.  In  a  self-generating  economy
 it  is  rather  difficult  to  maintain  the
 same  pace,  but  the  robust  optimism
 which  the  Railway  Minister  is  evinc-
 ing  may  create  new  hopes  in  the
 minds  of  the  people  of  this  land,  so
 far  as  the  Indian  Railways  are  con-
 cerned.

 Having  said  all  this,  I  would  like  to
 point  out  one  or  two  probable  lapses
 that  may  confront  the  Railway  Minis-
 try  in  times  to  come.  There  does  not
 seem  to  be  any  consistency  in  the
 line  followed  in  regard  to  freight.  The
 competition  between  roaq_  transport
 and  railway  transport  has  been  some-
 thing  which  has  detrimentally  affect-
 ed  the  railways.  There  are  valid
 reasons  for  this.  Road  transport  has
 certain  additional  facilities  which  are
 not  available  in  railway  transport.
 because  the  goods  are  taken  to  the
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 actual  place  of  destination  and  more
 swiftly  also,  and  also  with  less  wear
 and  tear,  though  the  element  of  cor-
 ruption  may  be  the  same.  I  do  not
 say  that  something  more  has  to  be
 paid  or  is  paiq  to  those  who  run  the
 road  transport,  but  those  who  carry
 on  the  business  do  not  mind  paying  a
 little  more  to  road  transport  because
 many  of  the  articles  which  are  trans-
 ported  would  be  destroyed  or  at  least
 suffer  in  some  way  if  the  transit  is
 delayed.  So,  it  is  a  moot  point.  The
 Railway  Munister  has  to  be  con-
 gratulated  on  getting  this  problem
 studied  by  the  committee  under  the
 chairmanship  of  Shri  K.  C.  Neogy.  I
 hope  a  reasonable  and  sustainable
 basis  for  these  two  would  be  found.

 I  would  place  before  the  House  one
 very  revealing  feature  of  these
 accidents.  Going  through  the  table
 that  has  been  supplied  to  us,  on  the
 very  first  page,  we  find  that  out  of
 the  various  accidents,  derailments  and
 failures  of  engines  and  rolling-stock
 come  to  about  70  per  cent,  all  put
 together.  That  is,  the  major  part  of
 the  accifients  is  due  to  derailments
 and  failures  of  engines  and  rolling-
 stock.  As  the  report  itself  says,  these
 are  mostly  due  to  human  failures,
 which  means  that  human  failure  is
 the  predominant  factor  in  bringing
 about  these  accidents  to  the  extent  of
 70  per  cent.  It  is  a  very  serious
 matter,  because  even  from  the  report
 under  review,  we  find  that  the
 accidents  have  not  decreased  day  by
 day;  if  at  all,  there  is  a  bit  of  an
 increase.

 So,  the  point  at  issue  is  whether
 there  is  any  remedy  which  is  effect-
 tively  being  useg  to  see  that  a  moral
 and  human  conscience  is  created
 amongst  the  railway  employees  who
 handle  these  vehicles  or  who  have
 to  Jook  to  the  operational  affairs.
 What  is  wrong  with  these  people?
 Are  we  going  to  wait  for  major
 accidents  and  loss  of  life  to  the  tune
 of  a  few  hundreds,  before  this  con-
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 science  is  cnlivened?  The  present
 Minister  of  Railways  is  fortunate,  and
 Providence  seems  to  be  rather  merci-
 ful  to  him,  and  there  are  no  major
 accidents,  as  has  been  said  in  this
 report.  The  minor  accidents  have  not
 resulted  in  Joss  of  life  to  a  consider-
 able  extent,  but  there  is  always  that
 fear  of  some  major  accident  taking
 place.

 I  shall  quote  my  own  experience
 before  this  House.  I  am  not  depend-
 ing  upon  the  experience  of  anybody
 else.  The  other  day,  I  was  travelling  in
 a  mail  train.  I  shall  not  mention  the
 name  of  the  train  or  the  destination
 or  the  place  from  which  I  was  travell-
 ing.  After  having  travelleq  for  half
 an  hour  only,  one  of  the  axles  of  a
 bogie  got  into  trouble.  From  the
 main  starting  station,  which  is  a  very
 big  junction,  the  railway  employees
 did  not  care  to  see  whether  the  axle
 of  the  particular  bogie  was  in  order
 or  not.  Within  half  an  hour  it  got
 out  of  order,  and  the  train  was  de-
 tained  for  at  least  thirty  minutes  or
 so,  There  was  also  no.  certainty
 whether  that  axle  was  put  into  per-
 fect  order  or  not.  This  is  just  one
 of  the  instances.  Therefore,  all  that
 is  necessary  to  be  done  to  inculcate
 this  feeling  in  the  minds  of  the  rail-
 way  employees  has  to  be  done.

 Another  instance  that  I  should  like
 to  place  before  the  House  is  this
 The  plight  of  the  lady  passengers  is
 very  pitiable.  In  one  case,  as  I  was
 travelling  in  the  adjoining  compart-
 ment,  IT  was  requested  by  a  lady
 passenger  to  go  to  her  at  every  halt-
 ing  station  and  see  whether  she  was
 safe.  and  I  did  that.  If  that  sort  of
 Panic  is  continuously  maintained,
 then,  the  performance  of  the  Indian
 Railways  cannot  be  calleq  commend-
 able,  but  it  id  pitiable.  Something
 vrey  radica]  and  serious  is  necessary if  the  railways  are  to  create  that
 confidence  in  the  travelling  public  of
 this  country.
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 3.48  hrs.

 (Surimati  Renu  CHAKRAVARTTY  in  the
 Chair]

 I  do  not  want  to  detain  the  House
 any  more  on  certain  general  remarks.
 I  would  return  now  to  certain  specific
 matters  of  importance  concerning  the
 region  from  which  I  come  or  I
 represent,  and  also  to  certain  other
 grievances,

 I  do  not  know  the  amenities  pro-
 vided  and  the  precautions  taken,  and
 how  far  the  push  button  system  is
 going  to  guarantee  the  safety  and
 security  of  the  womenfolk  travelling in  the  railways.  That  has  still  to  be
 seen.

 The  sleeping  coaches,  so  far  as  they
 stand,  are  good.  Let  us  hope  that
 their  number  wil]  be  increased.

 There  is  one  other  small  matter.
 The  Deputy  Minister  was  kind  enough
 to  supply  me  the  necessary  informa-
 tion  and  also  take  the  trouble  of
 looking  into  the  particular  grievance
 very  sympathetically.  That  is  in
 regard  to  the  employees  of  the  grain-
 shops  of  the  Indian  Railways,  parti-
 cularly,  the  Central  Railway.  After
 al]  the  revolutions  and  changes  and
 ups  and  downs.  and_  uncertainties,
 still  the  final  decision  has  not  been
 taken.  The  question  is  about  their
 permanent  absorption.  The  greater
 the  delay  in  taking  a  decision,  the
 more  their  seniority  is  lost.  I  think
 it  is  a  question  of  a  few  hundreds  or
 thousands.  I  hope  the  Railway  Board
 and  the  Railway  Minister  will
 expedite  the  decision  and  relieve  the
 anxiety  of  these  thousands  of
 employeés  who  are  now  working  in
 the  normal  service  but  who  were
 originally  employed  in  the  grain
 shops.

 There  is  a  smal]  demand  which  has
 been  there  for  a  long  time  in  the
 estwhile  Hyderabad  State.  When  we
 were  dealing  with  the  three  linguistic
 areas—the  Karnatak  area,  Andhra
 area  and  Maharashtra  area—there
 378  (Ai)  LSD—5
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 was  a  certain  amount  which  stood  in
 the  name  of  this  area.  It  is  under-
 stood  that  during  reorganisation  of
 the  States,  it  was  handed  over  to  the
 Railway  Ministry  for  being  utilised
 for  those  particular  railway  lines  to
 be  opened.  I  do  not  know  whether
 that  amount  stands  now  or  whether
 it  is  a  valid  proposition  at  all.  But
 the  lines  that  I  am  going  to  suggest
 for  the  Marathwada  section  are  sup-
 ported  and  sponsoreq  by  the  Govern-
 ment  of  Bombay,  that  is,  from  Shola-
 pur  to  Osmanabad  and  Beet-Paithan-
 Aurangabad.  It  will  open  up  an
 undeveloped  tract  and  add  to  the
 progress  and  prosperity  of  the  un-
 developed  parts  of  that  region.  There
 is,  I  think,  a  Central  scheme  also  for
 converting  the  narrow  gauge  Lathur-
 Miraj  section  into  a  metre  gauge  line
 and  extending  it  to  Party-Vijnath  via
 Momonabad.  If  these  two  lines  are
 constructed,  the  Marathwada  region
 will  be  greatly  benefited.

 There  are  two  or  three  small
 mercies  to  be  asked  for.  Aurangabad
 is  a  great  tourist  centre.  Leave  alone
 the  amenities  meant  for  these  tourists,
 the  third  class  waiting  room  there  is
 no  better  than  a  cattle  shed.  There
 are  no  amenities  at  all.  Every  tourist
 who  has  passed  through  that  third
 class  waiting  room  wil]  have  an
 impression  which  is  damaging  to  the
 reputation  of  the  Indian  Railways.
 Such  is  the  condition  of  the  third
 class  waiting  room  there.  Something
 substantial  has  to  be  done  in  this
 regard.  So  also  is  the  case  with  the
 roof  of  the  waiting  room  at  Nanded.

 I  would  also  like  to  mention  in  this
 connection  something  about  Nizama-
 bad  and  Kazipet.  Nizamabad  is  a
 station  where  the  traffic  is  so  great.
 Labourers  come  in’  great  numbers
 from  Bombay.  The  amenities  pro-
 vided  there  are  very  meagre.  The
 Railway  Ministry  will  do  well  to
 provide  sufficient  amenities  at  these
 two  railway  stations.  I  necd  not  say
 much  about  Kazipet  because  it  is  a
 very  important  nerve-centre  for  the
 railways.  Better  amenities  are  neces-
 sary  there  also.
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 There  is  a  gemand  fot  creating  a

 zone  for  the  Andhra  region.  I  de  not
 know  why  the  Railway  Minister  has
 rejected  it  in  the  Rajya  Sabha.  If
 there  are  any  valid  reasons  for  reject-
 ing  it,  nobody  will  dispute  the  truth
 of  what  he  says.  But  it  stands  to
 reason  that  it  should  have  a  separate
 zone.  A  very  handy  zone  could  be
 created  there  by  bringing  together
 all  the  Andhra  areas  and  forming  a
 gone  which  will  cater  for  the  require-
 ments  of  that  part  of  the  country.

 Kumari  M.  Vedakumari  (Eluru):
 We  are  very  glad  to  note  that  the
 Railways  are  progressing  and  are  doing
 their  bit  of  good  work  for  the  country.
 But  if  anybody  goes  deeply  into  the
 budget  papers  supplied  by  the  Minis-
 try,  he  will  see  some  very  disturbing
 trends  in  the  Railway  Administration.

 First,  I  will  come  to  very  important
 and  major  points.  Take  the  question
 of  operational  efficiency.  Being  a
 monopoly  concern,  with  command  of
 all  the  resources,  I  would  like  to  ask
 the  Ministry  as  to  how  is  it  that  they
 are  not  having  an  increased  rate  of
 gross  earnings  as  well  as  net  revenues
 and  are  not  showing  any  improvement
 in  operational  efficiency  over  30  years
 now.  In  support  of  my  argument,  I
 would  quote  from  the  figures  supplied
 by  the  Railway  Ministry.  On  page  2
 of  the  Report  by  the  Railway  Board
 on  Indian  Railways  for  1958-59,  they
 have  given  very  clearly  the  figures  of
 gross  earnings,  working  expenses  and
 net  earnings.  I  have  made  a  study
 of  them  and  processed  the  figures  and
 I  have  got  the  percentages  of  increase
 of  gross  earnings  over  previous  years
 and  of  the  increase  of  expenses  over
 the  gross  earnings.  The  percentages  in
 956  over  those  of  955  were:  increase
 of  gross  eamnings  0  per  cent.  and
 increase  of  expenses  0  per  cent.;  in
 3957  (over  956)  the  gross  earnings
 were  l0  per  cent.  and  expenses  8  per
 cent.  They  showed  a  little  bit  of
 improvement  in  gross  earnings  in  this
 year.  In  958  (over  +1957),  the  rise  in
 the  gross  earnings  was  9  per  cent.  and
 in  expenditure  was  l]  per  cent.  In
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 959  (over  1958),  rise  in  gross  earnings
 was  2  per  cent.  and  expenditure  4  per
 cent.  In  960  (over  1959),  rise  in
 gross  earnings  was  ll  per  cent.  and
 expenditure  was  4  per  cent.

 So  we  can  clearly  see  the  decreasing
 trend  of  gross  earnings  on  the  Indian
 Railways.  That  clearly  indicates  the
 inefficiency  of  the  operational  and
 administrative  side  of  the  Indian  Rail-
 ways.  Even  if  we  take  the  explana-
 tion  given  in  the  Explanatory  Memo-
 randum,  this  is  what  it  says:

 “With  the  increasing  tempo  of
 developmental  works  in  the  imple-
 mentation  of  the  Plan  and  con-
 sequent  increase  in  the  quantum
 of  such  works  in  progress,  8
 decrease  in  the  ratio  of  net  reve-
 nue  to  capital  at  charge  may  be
 ordinarily  expected”.

 This  is  the  explanation  given  for  the
 decrease  in  the  net  revenue.  Exclud-
 ing  the  investment  in  the  production
 and  manufacturing  units,  taking  only
 the  transport  service,  we  are  facing
 decreasing  gross  earnings  as  well  as
 net  revenue.  This  is  what  I  want  to
 bring  to  your  notice.

 Then  I  come  to  the  zones.  The
 Southern  Zone  is  one  of  the  biggest
 zones  with  the  longest  mileage.  We
 have  been  asking  for  the  bifurcation
 of  the  Zone  to  make  it  more  conve-
 nient  and  compact,  resulting  in  more
 efficiency  and  administrative  advant-
 ages  also.  But  this  demand  has  been
 given  the  colour  of  a  parochial  or
 regional  demand,  or  whatever  they
 call  it,  and  rejected  without  any  con-
 sideration.  While  rejecting  it  in  the
 Rajya  Sabha,  the  hon.  Minister  said
 that  they  would  consider  the  splitting
 up  of  the  Zone  only  on  the  ground  of
 operational  needs.  Let  us  also  take
 into  consideration  only  efficiency,  ex-
 penses  and  operational  bottlenecks.  I
 would  like  to  put  this  for  considera-
 tion  before  the  Minister.  Even  taking
 the  Southern  Zone,  the  net  revenue  is
 only  ]  per  cent,  or  2  per  cent.  The
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 expenses  were  going  up  to  92—98  per
 cent.  I  would  ask  the  Minister:  What
 considerations  are  there  for  going  to
 split  up  the  Southern  Zone?  Even  on
 operational  needs  and  even  on  effici-
 ency,  why  not  take  into  consideration
 the  point  of  view  submitted  by  the
 people  who  are  concerned  with  that
 zone?  When  we  are  spending  about
 98  per  cent.  of  the  revenue  got  frum
 that  zone  and  are  getting  only  a  net
 revenue  or  |  or  2  per  cent.  why  not
 the  hon.  Minister  consider  the  splitting
 up  of  the  zone?

 4  hrs.

 The  hon.  Minister  in  his  speech  has
 said  that  there  is  a  shortfall  of  more
 than  7  per  cent.  on  the  metre  gauge  in
 regard  to  wagon  loading,  and  that  last
 year  some  movements  were  made  to
 deficit  areas  affected  by  the  draught  in
 North  Bihar.  The  Minister  himself  has
 admitted  that  there  is  a  shortfall  of
 7  per  cent.  in  wagon  loading.  He  has

 ‘clearly  stated,  in  this  connection,  the
 diversion  of  high-rated  traffic  to  road
 transport  on  routes  parallel  to  the
 railways  and  where  the  railways  have
 enough  capacity  to  move  additional
 traffic.  He  has  said  that  this  matter
 is  receiving  attention  with  a  view  to
 seeing  that  readjustments  are  made  in
 order  to  ensure  thc  maximum  utilisa-
 tion  of  our  rail  transport  resources.

 Why  is  there  this  non-utilisation  of the  facilities  offered  by  the  Ministry and  why  are  people  not  prepared  to
 take  advantage  of  all  the  facilities
 given  by  the  Railway  Ministry?

 ti
 We  have  also  to  take  into  considera-

 tion  another  point.  With  the  increased
 industrialisation  there  will  certainly be  a  greater  utilisation  of  automobile
 transport.  That  is  a  feature  which  we are  Seeing  in  all  developed  countries. So,  in  course  of  time,  when  there  will

 be
 ea

 increasing  tempo  of  industriali-
 sation,  we  will  be  losing  particularly  in
 the  medium  and  short  distance  wagon
 loading.  We  will  have  to  pay  more attention  to  that.  They  say  that  they are  not  able  to  survive  in  the  com-
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 petition  with  road  transport.  Why  is
 it  the  railways  do  not  consider  this
 station.  Is  there  any  inefficiency  on  our
 railways?  Are  we  up  to  the  mark;
 are  we  going  to  fulfil  the  needs  of  the
 local  markets?  Why  are  people  going
 towards  road  transport?  All  these
 points  have  to  be  taken  into  considera-
 tion.

 Now,  the  Southern  Zone  has  become
 unwieldy  and  uneconomic  and  the
 Railway  Minister  is  so  adamant  that
 he  says  he  will  not  consider  the  split-
 ting  up  of  the  zone  unless  there  is
 operational  need.  We  are  only  plead-
 ing  on  the  point  of  operational  needs.
 I  hope  the  hon.  Minister  will  certainly
 consider  this  as  this  zone  is  giving  only
 one  or  two  per  cent.  as  net  revenue.

 Another  thing  about  transport  of
 goods.  There  is  so  much  of  delay.  I
 can  understand  it  because  the  rail
 traffic  should  go  only  on  the  rails  and
 not  on  the  road.  But  there  is  the
 problem  of  inordinate  delay.  Even
 some  of  the  consumer  goods—leave
 alone  the  perishable  goods—perish
 because  the  railways  take  so  much
 time  to  deliver  the  goods  at  a  parti-
 cular  place.  There  is  also  no  guarantee
 that  the  goods  will  be  received  intact
 by  the  person  who  receives  it.

 In  the  Report  of  the  Ministry  of
 Railways  it  has  been  clearly  stated  that
 the  net  amount  paid  in  1958-59.  as
 compensation  for  goods  which  were
 spoiled  during  transportation  is  nearly
 Rs.  3  crores.  I  do  not  go  upon  the  figure
 of  Rs.  3  crores.  But  there  is  the  pres-
 tige  and  honour  of  the  railways.  You
 are  paying  a  compensation  of  Rs.  8
 crores  because  the  goods  are  not  receiv-
 ed  by  the  consignees  in  the  shape  in
 which  they  were  handed  over  to  the
 railways.  That  is  why  I  would  like
 to  request  the  hon.  Minister  to  see
 whether  any  improvement  cannot  be
 made  in  the  transportation  of  goods.
 4.05  hrs.

 (Mr.  Dpeuty-Speaker  in  the  Chair]

 Coming  to  another  point,  since  the
 Madras  Mail  started  they  were  stop-
 Ping  at  a  particular  station  Kovvur  in
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 my  constituency,  They  have  stopped
 that.  Since  one  year  I  have  been
 appea'ing  to  the  hon.  Minister  but  he
 has  never  conceded  my  point  saying
 that  it  has  been  recommended  by
 somebody.  I  put  forward  cogent  argu-
 ments.  I  gave  every  point  that  can  be
 considered.  This  particular  station  is
 on  the  river  Godavari.  If  the  people
 from  there  want  to  go  to  Hyderabad
 they  have  to  go  to  other  stations  either
 to  Rajahmundry  or  to  Tadepallegudam,
 to  catch  the  Hyderabad  Express  or
 any  other  train.  If  they  want  to  catch
 that  train  they  have  either  to  swim
 across  the  river  or  go  by  another  train
 to  Rajahmundry  and  catch  the  mail
 which  is  going  towards  Madras.  The
 geography  of  the  place  should  also  be
 taken  into  consideration;  and  they
 should  consider  this  appeal  on  a  sepa-
 rate  footing.  Instead  of  doing  that  the
 hon,  Minister  was  kind  enough  to  say
 that  he  will  certainly  consider  the  case
 presented  by  the  constituency.  That
 consideration  has  been  there  since  one
 year  and  no  decision  has  been  taken.
 I  would  request  the  hon.  Minister  to
 consider  the  special  features  of  the
 place  and  see  that  something  is  done
 to  the  people  there.

 Another  thing  which  I  would  like
 to  put  forward  is  this.  In  the  Rail-
 ways  they  have  language  tests.  Unless
 an  officer  who  is  working  on  the  Rail-
 ways  gets  through  a  test  in  language  in
 the  Devnagari  script,  they  are  not  con-
 firmed;  and  they  are  not  entitled  to
 any  promotion.  An  assurance  was
 given  in  the  House  by  the  Prime  Min-
 ister  that  nobody's  promotion  will.  be
 stopped  because  of  the  language  test.
 But  here  even  officers  who  have  been
 serving  for  14,  5  or  6  years  are  not
 confirmed  because  they  could  not  get
 through  the  examination.  When  you
 call  it  a  language  test,  why  not  have
 a  language  test  for  the  northern  peo-
 ple  also?  Instead  of  having  Hindi  in
 Devnagari  why  not  have  a  language
 test  in  a  South  Indian  language  for
 these  people  also?

 An  Hon.
 Telugu!

 Member:  Preferably
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 Kumari  M.  Vedakumari:  I  would
 request  the  hon.  Minister  to  consider
 our  difficulties  also.  This  should  not
 stand  in  the  way  of  promotion.

 Recently,  they  are  following  another
 policy  of  not  posting  people  in  regions
 where  they  have  their  mother  tongue.
 An  Andhra  man  should  go  to  Bengal
 or  Assam~or  Bihar  and  should  not  be
 posted  in  Andhra.  I  do  not  know  what
 the  consideration  is.  What  is  the  idea
 behind  it?  Imagine  a  Bengal  doctor
 coming  to  Andhra  without  understand-
 ing  the  local  language.  He  will  feel
 it  a  little  bit  difficult  just  to  go  and
 make  an  intimate  study  of  a  patient
 or  the  officers  working  under  him.  I
 would  like  to  know  what  is  the  con-
 sideration  behind  this  policy.

 The  Railway  Board  is  asking  the
 U.P.S.C.  to  see  that  some  of  the  quali-
 fications  required  for  particular  posts
 are  relaxed  because  some  candidates
 belong  to  the  Scheduled  Castes.  I  can’
 understand  that  at  the  recruitment
 level  some  percentage  of  the  posts  is
 reserved  to  them.  But  relaxation  of
 qualification  is  not  good.  If  there  is
 relaxation  of  qualification  for  a  doctor
 or  a  D.M.O.  it  will  cause  damage  to
 the  nation.  For  technical  posts  there
 should  not  be  any  relaxation  of  quali-
 fications.

 The  Scheduled  Tribes  are  not  given
 equal  encouragement  with  the  Sche-
 duled  Castes.  They  are  entitled  to  get
 equal  benefits  from  the  Railway  Min-
 istry.  I  would  request  the  hon.  Min-
 ister  to  give  equal  encouragement  to
 the  Scheduled  Tribes  also.  Now,  com-
 ing  to  corruption,  especially  in  the
 medical  services  and  hospitals...

 Mr.  Deputy-Speaker:  Why  should
 she  go  to  corruption?

 Kumari  M.  Vedakumari:  Because
 it  is  there  in  the  Ministry;  and  that  is
 why  I  am  bringing  it.  I  have  complain-
 ed  against  some  of  the  things  that  are
 happening  in  the  hospitals.  I  have  got
 a  specific  case  also.  But  the  poor  gen-
 tleman  who  was  victimised  by  the
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 authorities  of  the  hospital  said:
 ‘Madam,  please  do  not  pursue  that  case
 because  I  will  be  victimised.’  Ultimate-
 ly  only  to  save  that  person,  I  kept
 quiet  and  did  not  pursue  that  parti-
 cular  case.

 For  medicines  and  for  regular  treat-
 ment  also,  there  are  many  things
 which  need  to  be  done.  If  anybody
 goes  and  asks  the  doctor  for  medicine,
 he  will  say:  ‘I  do  not  know  who  was
 here  yesterday,  You  may  take  this
 medicine  and  come  again  tomorrow’.
 He  will  prescribe  one  medicine.  Again,
 he  will  say  that  he  will  prescribe  some
 tonic  which  they  can  go  and  buy  in  the
 open  market  which  will  cost  him  Rs.
 10.  If  the  poor  fellow  is  to  go  and  buy
 it  in  the  open  market,  he  is  saving
 only  the  consultation  fee.  I  would
 request  the  hon.  Minister  to  see  that
 even  if  some  tonic  is  prescribed,  it
 should  be  given  free  to  the  railway
 employees.

 Finally,  I  would  once  again  request
 the  Minister  to  split  the  Southern  Zone,
 at  least  on  the  operational  level.

 Shri  Mohammeq  Imam  >  (Chital-
 drug):  The  other  day  we  listened
 with  great  interest  to  the  speech  of  the
 Railway  Minister  while  he  introduced
 the  Railway  Budget.  In  some  respects,
 it  was  heartening  and  in  other  respects,
 it  is  very  depressing.  It  is  heartening
 that  the  position  of  the  rolling  stock
 has  improved  and  attained  self-suffici-
 ency  in  steam  locomotives  and  able  to
 save  foreign  exchange  to  the  extent  of
 Rs.  90  crores.  It  is  also  heartening
 that  some  major  works  like  the  Ganga
 Bridge  and  others  have  been  speeded
 up  and  completed  far  ahead  of  sche-
 dule.  I  am  glad  that  railway  lines  to
 the  extent  of  nearly  700  miles  have
 been  doubled  and  large  tracks  have
 been  electrified  and  that  they  have
 been  trying  to  improve  the  track.
 Nearly  600  miles  of  new  lines  have
 been  completed  and  thrown  open  to
 the  traffic  while  another  600  miles  are
 under  construction.  The  hon.  Minis-
 ter  also  said  that  nearly  500  miles  of
 location  survey  is  being  conducted  and
 has  given  a  list  of  the  places  which
 ‘will  be  benefited  by  these  new  lines
 and  surveys.  When  I  see  this  list  I
 #zel  very  much  depressed  though  there
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 ig  a  substantial  progress  in  the  direc-
 tion  of  expansion  of  new  railways,  as
 South  and  Mysore  have  been  neglected.

 Apart  from  that,  I  must  also  point
 out  that  there  is  not  much  success  in
 improving  operational  cfficiency.  Acci-
 dents  still  remain  unabated.  The
 freight  traffic  has  gone  down.  I  must
 emphatically  point  out  that  inspite  of
 repeated  demands  and  request  the
 Railway  Minister  had  not  made  the
 least  effort  to  provide  even  a  single
 new  line  in  the  South  and  particularly
 in  the  State  of  Mysore  from  which  I
 come.  The  Indian  Railways  are  com-
 posed  of  about  34,000  miles.  Yet  it
 must  be  pointed  out  that  for  its  size,
 area  and  population,  India  has  not
 sufficient  miles  of  railway  lines,  which
 are  about  20  miles  per  million  popula-
 lation;  it  is  meagre  as  compared  to  450
 miles  in  England  and  about  2,000  in
 America  and  Canada.  Such  being
 the  case,  in  the  altered  circumstances
 of  defence,  developing  economy
 and  industries,  it  is  all  the  more
 necessary  that  there  is  a  regular
 Programme  of  _  railway  develop-
 ment  and  expansion.  Coming  to
 Mysore—and  the  same  remarks  apply to  the  southern  region  also—I  may  say that  the  State  of  Mysore  has  only  about
 50  miles  for  a  population  of  one  million
 which  comes  to  ्  miles  or  less  than
 two  miles  for  every  00  square  miles.
 I  can  state  on  authority  as  I  was  for
 sometime  connected  with  the  Railway
 Administration,  The  Government  of
 Mysore  had  owned  the  railways  before
 the  integration  and  laid  down  a  regu- lar  programme  for  expansion  and  con-
 struction  of  new  lines,  They  had  actu-
 ally  sanctioned  the  construction  of
 new  lines  and  some  were  under-
 taken  and  partly  executed.  There
 were  three  lines  which  perhaps  the
 Deputy  Minister,  who  seems  to  be
 the  sole  representative  of  his  Ministry
 on  the  Treasury  Benches  may  be  aware
 of.  Firstly,  the  Chikjajur—Chitaldrug-
 Rayadrug  line.  It  was  sanctioned  and
 a  distance  of  20  miles  of  railways  was
 constructed,  from  Chikjajur  to  Chital-
 drug.  There  was  the  Chamrajanagar—
 Satyamangalam  line  and  in  the  initial
 stage  30  miles  of  line  from  Mysore  to
 Chamrajanagar  were  constructed.  The
 Birur—Talguppa  line  was  constructed
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 upto  Talguppa  with  the  intention  of
 linking  it  to  Bhatkal  and  connect  the
 port  with  the  railway.  We  would  have
 finished  these  lines  before  integration
 but  for  obstacles  that  were  placed
 before  us  by  the  then  company  rail-
 ways.  Meanwhile  the  integration  of
 the  railways  took  place  and  the  Mysore
 Railways  were  absorbed  in  the  Indian
 Railways.  The  Mysore  Government
 handed  over  the  entire  railway  line
 with  the  depreciation  fund,  to  the  Gov-
 ernment  of  India.  Our  hopes  were
 raised  very  high.  We  thought  that  all
 the  incomplete  railway  lines  would
 be  an  accomplished  fact  and  the  Gov-
 ernment  of  India  would  expedite  them.
 In  fact,  I  know  when  there  was  the
 controversy  about  the  Transfer  of
 Railways,  a  solemn  undertaking  was
 given  that  all  the  responsibilities  and
 liabilities  of  the  Mysore  Government,
 their  promises  and  their  pledges,  would
 al]  be  fulfilled.  It  is  nearly  42  years
 since  integration  took  place.  It  is
 nearly  2  years  that  the  Government
 of  India  took  over  all  the  lines,  with
 all  the  buildings  and  all  the  funds.  It
 is  very  unfortunate  that  even  after  2
 years,  not  an  inch  of  line  has  been
 added.  The  railway  system  in  the
 State  has  been  gradually  deteriorating.

 It  may  be  argued  that  these  lines  are
 unimportant.  But  I  can  say  that  these
 three  lines  are  very  strategic  lines;
 economically  they  are  very  important.
 The  Chikjajur-Chitaldrug-Rayadrug
 line  will  give  a  direct  and  uninterrupt-
 ed  communication  between  Mysore  and
 Andhra.  The  Chamarajanagar-Satya-
 mangalam  line  will  connect  the  south-
 ern  zone  of  the  metre  gauge  system
 with  Mysore  and  the  distance  between
 the  north  and  the  south  will  be  con-
 siderably  reduced.  The  Talugppa  line
 will  connect  an  important  harbour,
 Bhatkal.

 After  the  reorganisation  of  States,
 the  question  of  connecting  Mangalore
 with  Bangalore,  the  capital  city  of
 Mysore,—has  assumed  added  import-
 ance.  Next  to  Bangalore,  Mangalore
 is  the  most  important  and  very  highly
 commercial  and  industrial  place  in  that
 State.  We  have  been  asking—not  only.
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 myself  but  my  hon.  friend  Shri  Achar—
 that  there  must  be  a  direct  link  be-
 tween  Mangalore  and  Bangalore.  To
 come  to  Bangalore  from  Mangalore,
 one  has  to  travel  about  600  miles
 whereas  a  direct  link  will  be  about  200
 miles  only.  What  pains  us  most  is  that
 the  Railway  Minister  is  growing  more
 and  more  unsympathetic  towards  our
 aspirations  and  our  representations  are
 brushed  aside.

 In  the  year  957  or  +1958,  I  put  for-
 ward  the  same  representations  to  the
 Minister.  He  was  then  pleased  to
 state  that  he  would  mop  up  some  funds
 and  see  that  new  railway  lines  were
 constructed  especially,  the  Chamaraja-
 nagar—Satyamangalam  line.  In  his  last
 year’s  budget  speech,  he  has  included
 the  Mangalore-Hasan  line  and  assured
 that  a  survey  would  be  conducted  very
 soon  and  gave  us  very  high  hopes.  In
 this  year’s  speech,  he  has  belied  us  of
 all  our  hopes  of  any  future  extension
 in  the  State.  He  does  not  make  any
 mention  of  new  construction  at  all
 He  has  developed  a  very  unsympathe-
 tic  attitude  and  I  think  he  is  not  well-
 advised  by  the  Railway  Board  or  by
 the  Planning  Commission  which,  I
 must  say,  is  not  at  all  representative
 of  the  various  regions  and  which  is
 unaware  of  the  true  conditions  existing
 in  other  parts  of  the  country.

 Even  now,  I  submit  that  they  should
 develop  the  under-developed  areas  in
 preference  to  the  regions  which  are
 adequately  or  more  than  adequately
 served.  It  will  be  interesting  to  find
 out  the  mileage  in  other  parts  of  the
 country.  All  the  railway  lines  that
 have  been  constructed  and  opened  are
 in  the  Northern  Railway,  the  North-
 Eastern  Railway  and  in  the  Eastern
 Railway  zones  and  some  lines  were
 opened  in  the  coal-bearing  areas.  Un-
 fortunately,  even  though  some  lines
 are  important  in  South,  this  question  is
 linked  up  with  some  other  problem.
 For  example,  the  Hasan-Mangalore
 rail  problem  is  linked  up  with  that
 of  the  port  of  Mangalore.  It  is  said
 that  the  question  of  this  railway  line  is
 linked  up  with  the  question  of  the  port,
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 and  if  the  Mangalore  port  comes  into  | existence,  the  railway  line  will  also
 come  into  existence,  I  say  that  the
 port  problem  is  quite  different.  They
 must  study  the  economic  position  and
 the  utility  of  the  railway  line  from
 other  points  of  view  also.  I  am  afraid
 that  if  they  mix  this  up  with  the  port
 problem,  it  is  only  a  pretext  to  shelve
 this  issue.

 I  am  coming  to  other  problems.  We
 have  been  urging  for  the  conversion
 of  the  metre  gauge  system  into  broad
 gauge  system.  Unfortunately,  in  our
 country,  there  are  two  systems  of  rail-
 ways—the  metre  gauge  and  the  broad
 gauge.  This  break  in  gauge  is  partly
 the  cause  for  the  decrease  in  opera-
 tional  efficiency  and  the  slow  move-
 ment  of  traffic  and  goods.  As  far  as
 possible,  the  Railway  Ministry  must
 aim  at  the  conversion  of  metre  gauge
 into  broad  gauge.  That  will  improve
 the  efficiency  of  the  railways  and  the
 operational  efficiency  also.  As  long  as
 there  is  this  break  in  gauge,  I  may
 state  that  we  can  never  improve  the
 operational  efficiency  nor  can  we  stop
 the  slow  movement  of  trains  nor  pil-
 ferage.

 Take  the  Bangalore-Poona  line.  It
 is  600  miles  long,  and  antiquated.  It
 is  a  metre  gauge  line  and  the  move-
 ments  are  very  slow.  The  passengers
 get  sick  of  travelling  by  the  trains
 there.  There  are  other  lines  in  the
 State  which  correspond  to  those  of  the
 ‘18th  century  Railways.  The  line
 between  Hotgi  and  Bijapur,  from  Bija-
 pur  to  Gadag,  a  distance  of  00  miles,
 8  passenger  train  takes  0  hours  to
 travel  this  distance  and  can  never  run
 more  than  ten  miles  an  hour  on  an
 average.

 An  Hon.  Member:  So  slow.
 Shri  Mohammed  Imam:  I  may  say

 that  the  first  train  that  was  invented
 by  Stevenson—the  rocket  train—
 which  was  driven  at  the  rate  of
 about  eight  to  ten  miles  an  hour
 seems  to  have  been  brought  from
 England  and  transplanted  here.

 Shri  Achar  (Mangalore):  To  avoid
 accident.
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 Shri  Mohammed  Imam:  It  is  good!
 The  slower  the  train,  the  less  the
 number  of  accidents!  I  submit  that
 in  these  days  the  metre  gauge  sys-
 tem  is  not  at  all  suitable.  It  can  be
 worked  only  at  a  loss.  So,  as  far  as
 possible  the  railways  must  have  a
 regular  programme  to  convert  the
 metre  gauge  into  broad  gauge.  Last
 year  or  the  year  before  last,  it  was
 announced  that  a  part  of  the  Banga-
 lore-Poona  Railway  line,  from  Poona
 to  Kolhapur,  would  be  taken  up  for
 conversion  into  broad  gauge,  but  we
 have  not  heard  anything  about  it
 since.  It  was  part  of  the  five  year
 programme  but  we  have  not  heard
 anything  about  it.  This  is  sad  neglig-
 ence.

 Regarding  track  maintenance,  I
 must  say  there  is  inefficiency  in  this
 aspect  of  the  work.  Last  year,  there
 were  more  than  5  cases  of  derail-
 ment  of  goods  train,  between  Poona
 and  Bangalore.  There  used  to  be
 derailments  twice  a  week  near
 Berur,  Hubli  and  Miraj.  It  was  a
 common  feature.  Thank  God  these
 accidents  are  confined  only  to  goods
 trains  and  not’  to  passenger  trains.
 Otherwise,  hundreds  of  lives  would
 have  been  lost.  Why  are  the  derail-
 ment  of  goods  trains  so  frequent?
 It  is  because  the  track  must  have
 been  neglected.  It  is  only  the  neg-
 ligence  in  track  maintenance.  Fur-
 ther,  every  derailment  entails  huge
 losses  to  Government  and  the  public.

 Mr.  Deputy-Speaker:  Do  the  pas-
 senger  trains  run  on  a  different
 track?

 Shri  Mohammed  Imam:  On_  the
 same  track.  God  is  merciful  but
 almost  every  week,  there  will  be  a
 derailment  of  a  goods  train.

 An  Hon,  Member:  Because  of
 heaviness.

 Shri  Mohammed  Imam:  The  lines
 are  neglected.  I  would  like  to  know
 how  many  sleepers  are  used  between
 the  joints  and  when  they  are  replac-
 ed,  as  compared  to  the  lines  else-
 where.  But  the  facts  are  there.
 Travel  in  the  south  is  not  quite
 safe  and  especially,  when  one
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 (Shri  Mohammed  Imam]
 sees  the  number  of  derailments
 of  the  goods  trains,  almost
 every  week,  the  travelling  public  is
 nervous.

 Karwar  is  a  very  important  port
 on  the  west  coast,  but  to  our  dismay
 we  find  that  the  entire  west  coast,
 right  from  Poona,  is  not  connected
 by  any  railway  line.  Karwar  must
 be  linked  with  a  railway.  It  is  at  a
 distance  of  60  to  70  miles  from  Hubli
 and  if  it  is  linked  with  Hubli  by
 rail,  it  will  become  very  useful,  as
 manganese  ore  is  exported  through
 this  port.  These  factors  must  be
 taken  into  consideration  by  the  hon.
 Minister.

 I  am  now  going  to  put  forward  a
 new  theory.  We  are  having  too
 much  of  centralisation  in  the  rail-
 ways.  The  country  is  so  vast  and
 34,000  miles  of  railways  have  to  be
 managed  and  kept  in  good  condition.
 The  entire  thing  is  over-centralised
 and  concentrated  in  a  single  body
 called  the  Railway  Board,  which
 cannot  devote  as  much  attention  to
 railways  throughout  the  country  as
 is  necessary.  In  fact,  seeing  the  pre-
 sent  composition  of  the  Railway
 Board,  I  can  say  that  very  few  of
 them  are  conversant  with  the  con-
 ditions  existing  in  South  India.  As
 far  as  possible  the  Railway  Board
 must  consist  of  persons  and  repre-
 sentatives  who  know  things  in  far-
 off  places.  Such  persons  should  be
 included’  in  the  Railway  Board.

 I  am  for  decentralisation  as  in
 England.  When  there  are  about
 20,000  miles  of  railways  in  question,
 but  the  whole  system  is  not  cen-
 ttalised.  They  have  divided  the
 entire  Railways  into  six  zones  and
 each  zone  is  under  a  separate  Rail-
 way  Board,  of  course,  working  under
 the  Railway  Ministry.  They  are
 responsible  for  the  proper  manage-
 ment,  efficiency,  up-keep  and  also
 the  expansion  of  the  railways  and
 other  matters.  Kumari  Vedakumari
 has  pleaded  for  a  different  zone.  I
 submit  that  the  entire  country  must
 be  divided  into  separate  areas  and
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 cach  area  must  be  under  a  separate
 Railway  Board  and  must  be  held
 fully  responsible  for  the  efficient  up-
 keep,  progress,  expansion,  and  im-
 proving  operational  efficiency.  Only
 then  the  railways  will  improve.
 Otherwise,  a  central  agency  in  Delhi
 cannot  be  expected  to  supervise  the
 entire  working  of  railways  through-
 out  India,  and  the  railway  adminis-
 tration  will  not  improve.

 Every  budget  brings  with  it,  its
 quota  of  increased  burden  on  _  the
 people.  This  year’s  budget  has
 brought  it  in  the  form  of  a  surcharge
 of  5  nP  on  freight.  This  is  a  most
 unwise  move  in  these  days  of  infla-
 tion.  Prices  have  already  gone  up
 high  and  this  surcharge  means  prices
 of  all  essential  commodities  needed
 by  the  common  man  will  go  up.  The
 railways  have  made  sufficient  profit
 and  they  have  a  surplus.  So,  there
 was  no  need  to  levy  a  surcharge.  A
 surcharge  is  said  to  be  a  temporary
 imposition,  but  from  previous  experi-
 ence  I  can  say  that  all  surcharges
 become  merged  in  the  regular  tariff.

 Secondly,  we  are  going  to  switch
 over  to  metric  sysiem.  Hereafter
 all  the  freight  will  be  weighed  in
 terms  of  quintals  and  kilograms.
 This  may  be  a  good  opportunity  for
 the  railways  to  put  up  their  freights,
 as  was  done  when  the  naya  paisa
 was  introduced.  There  will  be  a.
 back-door  method  of  raising  the
 freight  charges.  I  hope  when  the
 changeover  to  the  new  system  comes,
 they  will  not  misuse  the  occasion  and
 enhance  the  rates.

 The  Deputy  Minister  of  Railways
 (Shri  S.  V.  Ramaswamy):  We  have
 never  misused  anything.

 Shri  Mohammed  Imam:  I  do  not
 find  any  advantage  in  this  switch-
 over.  On  the  other  hand,  it  costs
 a  good  deal  of  money,  as  the  rail-
 ways  have  to  alter  the  existing
 scales  and  weights  into  the  new  sys-
 tem.



 2867  Railway

 I  would  like  to  say  a  word  about
 the  travelling  ticket  examiners  who
 have  approached  us.  At  present  only
 guards  and  drivers,  are  included  in
 the  categroy  of  ‘running  staff’.  The
 travelling  ticket  examiners  have  to
 travel  on  the  train  day  and  night
 and  work  very  hard,  but  still  they
 are  excluded  from  the  ‘running  staff’.
 I  submit  their  representations  may
 be  considered  favourably.

 I  have  spoken  a  little  frankly  and
 am  sure  next  year,  our  legitimate
 aspirations  and  representations  will
 be  considered.  As  a  matter  of
 fact,  I  know  the  Deputy  Minister
 Shri  Ramaswamy  is  doing  his  best,
 but  he  cannot  have  his  way.  He
 once  proclaimed  with  a  fanfare  that
 the  Salem-Bangalore  line  would  be
 taken  up  for  construction  very  soon.
 But  he  has  kept  quiet  and  helpless.
 I  hope  our  fond  hopes  will  be  ful-
 filled.  I  submit  they  must  extend
 their  sympathy,  more  towards  the
 under-developed  areas,  where  such
 facilities  are  very  much  _  needed
 urgently.

 पंडित  दबा ०.  ना०  तिवारी  (कंसरिया):
 उपाध्यक्ष  महोदय  ।

 श्री  सें०  Fo  रामस्वामो  :
 बोलिये।

 पंडित  दूधा०  ना०  तिथारी  :  अंग्रेजी  में;
 झंग्रेजी  बोलना  तो  बहुत  कम  श्राता  है।

 I  see  from  the  papers  supplied  to  us
 that  there  is  a  slight  improvement
 in  the  railway  administration,  but  the

 अंग्रेजी  में

 improvements  have  been  made
 mostly  on  the  broad  gauge  lines.  The
 metre  gauge  is  still  suffering,  spe-
 cially  the  NER.  When  NER  was
 under  company  administration,  im-
 provement  was  much  desired.  Im-
 provement  is  being  made  slowly,  but
 in  the  last  2  years,  they  have  not
 been  able  as  yet  to  recoup  the  lag
 that  was  there  in  the  company  days.
 NER  zone  has  been  brought  on  a
 par  with  other  zones  in  respect  of
 freight,  passenger  fares,  ctc.  So,
 why  should  it  lag  behind  in  the
 amenities  and  other  things?  I  would
 request:  the  Railway  Minister  to  turn
 his  attention  from  broad  gauge  to

 PHALGUNA  6,  88  (SAKA)  Budget—General  2802"
 Discussion

 metre  gauge,  specially  in  the  NER.
 I  read  in  papers  that  operational

 efficiency  has  gone  down.  I  am  not.
 going  to  quote  figures;  other  speak-
 ers  have  done  it.  What  efficiency
 there  was  in  1956-57  is  not  there
 today.  There  is  a  slight  decrease
 even  from  the  1957-58  level.  I  do
 not  know  what  has  happened  in
 1959-60,  because  the  papers  have  not
 been  supplied  to  us.  One  of  the  rea-
 sons  given  for  the  dwindling  of  rail-
 way  finances  is  more  expenditure  in
 proportion  to  income.  We  find  that
 the  income  last  year  was  more  by
 about  Rs.  9  crores  and  odd,  whereas
 the  expenditure  had  gone  up  by
 Rs.  Boe  crores  and  odd.  If  this  trend
 is  maintained,  it  may  not  take  many
 years  for  the  railways  to  become
 bankrupt.  So,  the  Railway  Minister
 must  take  care  of  the  railway  finances,
 ‘so  that  the  expenditure  may  not  gO:
 up  compared  to  the  income.

 One  main  point  about  increased
 expenditure  is  coal  consumption.
 The  reason  given  is  that  bad  quality
 coal  was  used  in  railway  engines.
 I  do  not  know  why  this  bad  quality
 of  coal  was  accepted.  The  railway-
 men  must  see  to  it  that  the  best
 quality  coal  is  consumed  so  that
 their  efficiency  may  increase.

 Instead  of  referring  to  the  general
 questions,  I  would  like  to  refer  to
 one  or  two  small  matters,  The  Pay
 Commission  has,  in  some  cases,  in-
 creased  the  pay  of  the  railway  staff.
 But,  their  main  grievance,  as  far  as
 I  have  been  able  to  gather,  seems  to
 be  about  the  treatment  by  the  supe-
 rior  officers  in  matters  of  promotion,
 fixation  of  wages  etc.  I  have  got
 papers  with  me  to  prove  that  pro-
 per  attention  and  treatment  is  not
 given  to  the  railway  staff  by  their
 superiors,  and  I  am  going  to  hand

 -over  them  to  the  Railway  Minister
 for  necessary  action.  I  would  sug-
 gest  that  if  any  complaint  of  a  gene-
 ral  nature  is  made  about  a  particular
 class  of  railway  staff,  the  higher  offi-
 cers  should  be  asked  to  go  into  their
 grievances  and  settle  matters  right,
 because  by  personal  contact  many  of
 the  matters  could  be  settled,  where-
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 as  settlement  by  correspondence
 takes  a  long  time.

 Then  I  come  to  corruption.  I  know
 there  is  corruption  in  every  depart-
 ment  of  the  Government.  It  is  most
 rampant  in  railways.  It  is  hearten-
 ing  to  find  that  during  the  last  few
 months  the  railway  administration
 have  turned  their  attention  to  this
 aspect  of  the  matter  and  they  have
 been  taking  punitive  steps  to  correct
 this.  I  find  that  railwaymen  who
 have  been  found  roaming  about  have
 been  given  notices.  It  is  high  time
 that  the  Railway  Ministry  decided
 not  to  listen  to  recommendations  on
 behalf  of  the  corrupt  employees.  Here
 I  must  say  that  Members  of  Parlia-
 ment  also  should  not  easily  make
 themselves  available  for  giving  re-

 ‘commendations.  Here  I  would  like
 to  submit  one  thing.  In  the  rail-

 “ways  corruption  is  very  rampant  and
 it  is  nearly  99  per  cent.  So,  if  we
 have  to  root  out  corruption  we  have
 to  take  very  stringent  measures;
 serving  notices  on  a  few  thousands
 of  officers  will  not  serve  the  purpose.

 ‘Of  course,  if  they  make  a  clean
 ‘breast  of  the  whole  thing  and  give
 an  undertaking  to  serve  the  admi-
 nistration  in  a  better  way  in  future,
 We  may  consider  their  case  sympa-
 thetically,  not  otherwise.  Then,  for

 ‘taking  action,  according  to  me,  it  is
 not  necessary  to  have  specific  charg-
 es;  it  is  enough  if  you  have  a  strong
 suspicion  about  the  person  concern-
 ed.  I  do  not  mind  if  a  few  innocent
 persons  are  victimised,  or  thrown
 out  of  service,  if  it  will  result  in
 rooting  out  corruption.  I  am  saying
 this  because  unless  we  take  strong
 measures,  it  cannot  be  removed  from
 our  administration.  Here  we  must
 remember  that  corruption  is  as  much
 as  99  per  cent  in  the  railway  admi-
 nistration.

 Then  I  come  to  the  question  of
 level  crossings.  When  the  North-
 Eastern  Railway  used  to  be  manag-
 ed  by  the  Company,  they  used  to
 provide  level  crossings  at  very  long
 distances.  Now,  with  the  growth  of
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 population,  many  villages  have  come
 up  in  those  places  where  there  are
 no__—ilevel  crossings.  So,  it  is  time
 that  we  re-consider  the  matter  of
 providing  level-crossings  and  pro-
 vide  them  at  such  distances  as  we
 find  necessary.  Perhaps,  one  obsta-
 cle  in  the  way  of  constructing  level-
 crossings  would  be  contribution  of
 money  either  by  the  State  Govern-
 ments  or  the  public.  But  it  is  not
 the  fault  of  the  public  or  the  State
 Governments  that  the  Company  pro-
 vided  level-crossings  only  at  very
 long  distances.  In  those  days  the
 Company  was  not_  responsive  to
 public  opinion  and  so  the  demands
 of  the  public  were  not  heeded  to.
 Today  we  have  got  a  democratic  ad-
 ministration,  responsible  to  the  peo-
 ple.  So,  we  must  give  attention  to
 the  grievances  of  the  people  and
 provide  level-crossings  at  those  places
 where  we  find  it  necessary.

 Then,  though  the  railways  have
 made  improvements  in  many  direc-
 tions,  there  is  still  scope  for  improve-
 ment.  Over-crowding  had  dwindled
 down  to  a  certain  extent.  But  some
 trains,  especially  local  trains,  some-
 times  go  over-crowded  and  some-
 times  empty.  To  remedy  that,  efforts
 should  be  made  to  re-arrange  the
 time-table  keeping  in  view  the  re-
 quirements  of  the  people  at  particu-
 lar  periods.  If  an  attempt  is  made
 to  prepare  the  time-table  after  mak-
 ing  a  survey  of  the  requirements  of
 the  travelling  public,  I  have  no  doubt
 that  the  present  time-tables  will
 undergo  drastic  changes.  Then,  in
 every  railway  there  is  only  one  mail
 train.  I  would  suggest  that  more
 mail  and  express  trains  should  be
 run  so  that  people  of  those  areas
 may  get  some  facilities  when  they
 travel  great  distances,

 I  come  from  an  area’  which  is
 well-known  for  its  transport  bottle-
 neck.  Thanks  to  the  construction  of
 the  Ganga  bridge,  action  has  been
 taken  to  solve  it  to  a  certain  extent
 But.  I  do  not  know  why  the  engi-
 neers,  when  the  construction  work
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 was  undertaken,  failed  to  foresee
 that  there  was  going  to  be  increased
 transport  on  that  route  in  the  future
 and  so  the  bridge  should  be  so  broad
 as  to  be  able  to  accommodate  two
 lines,  when  necessity  arose.  As  it  is
 at  present,  double  lines  cannot  be
 laid  on  the  bridge.  I  have  no  doubt
 that  in  times  to  come  the  traffic  will
 increase  and  there  will  again  be  a
 bottleneck.  Already,  North  Bihar  is
 suffering  on  account  of  traffic  bottle-
 neck.  The  capacity  of  the  bridge  has
 been  given  in  the  papers,  and  from
 that  I  find  that  it  may  be  sufficient
 for  the  present.  But,  in  iuture,  when
 the  traffic  increases  it  will  be  quite
 insufficient.

 Shri  Achar:  Let  us  think  about  the
 present,  and  not  about  the  future.

 Pandit  D.  N.  Tiwari:  We  are  at
 present  planning  for  the  future.

 Shri  Achar:  What  about  the  pre-
 sent  people  in  other  areas.  You  are
 thinking  of  the  future.

 Pandit  D.  N.  Tiwari:
 this  point  only  after  work  on  this
 bridge  has  been  taken  up.  I  did  not
 make  this  point  when  there  was  no
 construction  work.

 I  have  no  doubt  that  there  is  going
 to  be  a  bottl  k  in  the  bridge  in  the near  future,  as  traffic  increases  be-
 cause  of  our  development  work.  I
 do.  not  know  who  advised  the  Rail-
 way  Ministry  to  have  a  single  track
 on  the  Ganga  bridge.

 Coming  to  the  railway  employees,
 if  you  want  them  to  give  you  good
 services,  you  have  to  satisfy  them  and
 Meet  at  least  their  small  require-
 ments  and  comforts.  I  find  that  when
 people  of  one  region  have  been  post-
 ed  in  another  region  and  there  is  a
 request  for  mutual  transfer,  that  is
 not  accepted  by  the  railway  adminis-
 tration.  I  do  not  know  what  harm
 to  the  administration  will  be  caused
 if  these  mutual  transfers  are  effected.
 If  the  railway  employees  are  given
 some  benefits,  for  example,  serving
 in  their  home  towns,  they  will  cer-

 I  have  made
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 tainly  provide  better  service  to  the
 administration.

 Catering  on  the  railway  lines  has
 been  nationalised  or  departmentalised
 at  some  extent,  but  the  services
 not  very  good,  it  is  not  what  we
 desire  it  to  be.  There  is  no  one  to
 check  whether  the  quantity  prescribed
 is  being  supplied  to  the  passcngers  or
 not.  I  had  occasion  to  report  this
 matter  to  the  railway  administration
 and  the  Railway  Board.  There  arc
 differing  rates  also.  An  attempt  is
 now  being  made  to  have  a  uniform
 rate  in  all  the  regions,  but  ir.  that
 attempt  the  rates  are  being  increased
 although  the  quantity  and  the  quality
 remain  the  same.  Somebody  mu:t
 be  responsible  to  see  that  proper
 quantities  and  qualities  are  s:pplied.
 These  are  very  small  things,  Lut
 they  irk  the  passengers.  If  proper
 quantity  of  food  is  not  supplied  to
 the  p:  ger,  he  grumbles,  he  _  re-
 maing  hungry.  Steps  should  be
 taken  to  stop  this  wherever  this  _  is
 happening.  You  have  rung  the  bell.
 One  thing  more,  Sir.

 Mr,  Deputy-Speaker:  Shall  I  have
 to  ring  the  bell  once  more  xiso?

 Pandit  D.  N.  Tiwari:  Two  minutes
 only.  Sir.  I  will  not  detain  the
 House.

 There  is  going  to  be  the  Gandak
 bridge  at  Sonepur.  It  has  taken  too
 long  to  be  constructed.  I  am_  told
 it  is  going  on  acoording  to  schedule,
 but  I  think  if  attempts  had  been
 made,  it  could  have  been  construct-
 ed  long  before.  There  loo  ‘he  capa-
 city  of  the  bridge  is  not  for  broad
 gauge  double  line.  It  is  going  to  be  only
 metre  gauge  double  line.  In  course  of
 time,  the  whole  track,  I  hear,  will  be
 changed  into  broad  gauge.  In  that
 case,  the  present  bridge  will  be  in-
 sufficient  to  accommodate  broad  gauge
 double  jines.  There  is  still  time  to
 make  improvements,  and  they  should
 be  made.

 Shri  N.  R.  Muniswamy  (Vellore):
 Let  me  also  join  my  hon.  friends  in
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 offering  my  appreciation  of  the  effi-
 cient  services  that  the  railways  and
 the  railway  servants  at  all  levels
 have  rendered  in  the  context  of  the
 Second  Five  Year  Plan.

 Mr.  Deputy-Speaker:  Soon  after
 the  appreciation,  criticism  has  been
 forthcoming.  Is  it  going  to  be  the
 same  here?

 Shri  Braj  Raj  Singh  =  (Firozabad):
 He  is  not  offering  his  appreciation  to
 the  Ministers,  but  the  workers.

 Shri  N.  R.  Muniswamy:  I  have
 heard  wtih  patience  the  speeches  de-
 livered  here.  There  may  be  lapses
 and  drawbacks  in  the  administration
 here  and  there,  but  on  the  whole  they
 deserve  appreciation.

 I  would  first  refer  to  the  organisa-
 tion  and  composition  of  the  Railway
 Board  to  which  Shri  Mohammed  Imam
 also  referred.  Everybody  is  aware
 of  the  history  of  the  Railway  Board.
 It  came  into  being  in  90l  or  so_  be-
 cause  of  the  recommendation  made
 by  Sir  James  Robertson  who  had
 been  asked  to  go  into  the  question
 and  make  a  report.  He  suggested
 that  there  should  be  a  Board  with
 three  members,  one  of  them  being
 the  Chairman  or  the  President  as  the
 case  may  be.  Subsequently,  several
 improvements  and  _  variations  were
 introduced.  In  subsequent  years  the
 matter  was  examined  by  Sir  James
 Mackay  and  Sir  Ackworth,  Shri
 Neogy  and  lastly  by  Pandit  Kunzru.
 As  I  understand  it,  the  Railway  Board
 was  set  up  initially  to  co-ordinate  the
 work  of  the  several  railways  running
 in  the  country  and  to  have  a  uniform
 policy  in  regard  to  various  matters
 like  administration,  economy,  account-
 ing,  finance,  commercial  matters  etc.

 At  present,  there  are  five  members
 on  the  Railway  Board,  but  it  appears
 there  is  no  limitation  on  the  number
 as  in  the  case  of  Supreme  Court  or
 High  Court  Judges  where.  we  have
 8  or  l4  Judges.  The  Railway  Board
 seems  to  be  expanding.  As  and  when
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 necessity  arises  we  are  adding  one
 more  member,  though,  for  my  part
 I  do  not  know  for  what  reason  they
 are  being  added.  Possibly  their  ser-
 vices  cannot  be  dispensed  with  and
 can  be  better  utilised  in  the  Railway
 Board.

 The  railways  have  been  divided
 into  several  zones,  and  there  are  de-
 mands  by  Members  of  Parliament  for
 the  creation  of  more  zones,  and  we
 do  not  know  how  many  more  are
 going  to  be  created.  In  this  context
 I  suggest  that,  though  there  need  not
 be  several  Boards,  the  members  of
 the  Board  should  be  men  of  all-em-
 bracing  knowledge,  covering  financial,
 technical,  engineering  and  other  as-
 pects.  Each  member  should  be  as
 good  as  the  other.  Now  they  are
 under  a  Chairman  who  happens  to
 be  the  Secretary,  and  the  other
 members  are  not  in  that  position.  I
 suggest  the  Railway  Minister  be  the
 Chairman  of  the  Railway  Board  and
 that  every  member  of  the  Board  have
 the  right  of  approach  to  the  Minister
 direct.

 Shri  Jagjivan  Ram:  Every  Member
 has  got  that  right.

 Shri  T.  B.  Vittal  Rao:  Every  mem-
 ber  is  a  Secretary.

 Shri  N.  R.  Muniswamy:  Let  him
 hear  me  patiently  and  reply  later.

 At  present  there  appears  to  be  no:
 Timitation  on  the  number  of  mem-
 bers  of  the  Railway  Board,  and  we
 also  go  no  appointing  Assistant  and
 Deputy  Directors.  It  is  all  confusing.
 It  seems  to  be  an  empire  by  itself,
 and  wifhin  that  there  appears  to  be
 another  empire.

 Shri  S.  V.  Ramaswamy:  There  are
 only  five  members.

 Mr.  Deputy-Speaker:  He  is  refer-
 ring  to  the  future.  He  says  tomorrow
 it  may  be  more.
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 Shri  Harish  Chandra  Mathur  (Pali):
 There  are  only  five  members.  Each
 member  deals  with  a  particular  sub-
 ject.  One  is  for  transport,  one  is  for
 engineering  etc.

 Shri  N,  R.  Muniswamy:  That  I
 understand.  There  may  be  ten  also
 in  the  context  of  the  coming  Plans,
 but  let  it  be  a  compact  body  and  let
 there  be  a  limit  fixed.

 My  point  is  that  every  member
 must  be  well-versed  in  every  subject,
 and  must  be  able  to  deal  with  every-
 thing  as  well  as  any  other  Member.
 And  their  representation  should  be
 on  the  territorial  basis.  They  should
 all  sit  together  under  the  chairman-
 ship  of  the  Railway  Minister  and
 evolve  a  common  policy  of  adminis-
 tration.

 Sty  hrs.
 I  would  suggest  that  it  is  better  to

 have  some  committee  to  go  into  the
 question  of  the  composition,  organisa-
 tion  and  control  of  the  Railway  Ad-
 ministration.  The  Kunzru  Committee
 had  made  certain  recommendations  in
 this  behalf  in  948  or  so.  It  is  now
 thirteen  or  fourteen  years  since  those
 recommendations  were  made.  So,  it  is
 better  to  have  one  more  committee
 to  go  into  the  question,  so  that  the
 organisation,  composition  and  the
 scope  and  functions  of  the  Railway
 Board  could  be  very  well  defined.

 In  this  connection,  I  would  submit
 that  there  can  be  a  good  deal  of  de-
 centralisation.  We  are  having  so  much
 work  in  the  context  of  the  Second
 Plan  and  the  Third  Plan  which  is  in
 the  offing,  and  I  agree  that  more  men
 are  needed  to  cope  with  the  increas-
 ing  work.  But  instead  of  having
 greater  and  greater  number  of  Mem-
 bers  in  the  Railway  Board,  it  is  better
 to  have  a  fixed  number  there,  and
 delegate  the  powers,  both  financial
 and  administrative,  to  the  different
 zones.  Otherwise,  what  will  happen
 is  that  every  file  will  have  to  travel
 from  the  board  to  the  zone  and  vice
 versa,  and  this  results  in  delay.  If
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 the  powers  are  delegated  to  the  zonal
 heads,  then  the  members  of  the  Rail-
 way  Board  will  be  relieved  of  the  pre-
 ssure  of  work,  and  they  can  begin  to
 devote  their  attention  to  more  impor-
 tant  aspects,  such  as  economy,  effici-
 ency  and  so  on.  It  will  also  enable
 the  members  of  the  Railway  Board  to
 tour  the  country  and  know  the
 people’s  minds  and  their  needs  etc.  I
 do  not  know  whether  they  undertake
 such  journeys  at  present.  But  I
 would  suggest  that  they  must  tour
 the  country  as  often  as  possible.

 So  far  as  the  railway  lines  are
 concerned,  as  my  hon.  friend  has
 pointed  out,  instead  of  there  being
 two  or  three  or  even  four  lines  in
 one  and  the  same  region,  it  is  better
 to  disperse  the  lines  over  different
 regions.  At  present,  we  are  having
 double  lines  and  treble  lines;  in  fact,
 there  may  even  be  four  lines.  Be-
 sides,  we  are  also  having  electrifica-
 tion.  And  we  are  investing  huge
 sums  of  money  in  these  things.
 Therefore,  I  would  suggest  that  we
 must  develop  those  areas  where  there
 are  no  railway  lines  at  present,  80
 that  we  can  have  the  pride  of  saying
 that  no  part  of  India  is  there  which
 has  not  been  linked  by  a  railway  line.
 There  has  been  an  agitation  here  in
 this  House  that  every  part  of  the
 country  must  have  at  least  one  rail-
 way  line.  I  quite  agree.  Under  deve-
 loped  and  undeveloped  areas  must
 have  priority  over  the  developed
 areas.  That  should  be  the  policy.  But
 I  find  that  the  developed  areas  are
 more  vocal  and  more  vociferous—J
 am  sorry  to  use  such  expression—
 and  they  seem  to  get  extra;  this  is
 also  because  probably  they  are  able
 to  exert  greater  pressure  on  the  Ad-
 ministration  either  by  themselves  or
 through  some  others.  That  is  how
 things  have  been  going  on  all  along.
 It  is  to  remedy  this  kind  of  affairs
 also  that  I  am  suggesting  a  re-exami-
 nation  of  the  composition,  scope  and
 functions  of  the  Railway  Board.

 I  am  not  asking  for  the  elimina-
 tion  of  the  Board  as  such,  or  that  the
 nomenclature  should  be  changed.  In
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 fact,  there  is  ari  agitation  that  the  no-
 menciature  of  the  Board  should  be
 changed,  and  it  should  be  made  into
 some  kind  of  a  statutory  board.  But
 I  am  not  suggesting  anything  like
 that.  I  am  only  suggesting  that  their
 work  must  be  reduced,  so  that  they
 can  attend  to  bigger  and  more  im-
 portant  matters.

 I  would  like  to  say  something
 about  the  economy  aspect  now,  From
 the  repor,  of  the  Railway  Board,  we
 find  that  there  has  been  an  extra  ex-
 penditure  of  about  ten  to  eleven  per
 cent,  because  of  low  grade  coal  hav-
 ing  been  supplied  as  against  high
 grade  coal.  I  do  not  know  much
 about  the  quality  of  the  coal.  All
 the  same,  I  find  that  the  coal  supplied
 to  the  railways  is  not  of  the  quality
 which  they  wanted.  The  result  is
 that  the  efficiency  of  performance  of
 the  engines  etc.  has  gone  down.  It
 also  results  in  much  loss.  For,  2३
 find  that  they  throw  away  used  coal
 and  also  unused  coal  wherever  the
 engines  are  parked,  whether  in  the
 shed  or  elsewhere.  I  do  not  know
 how  it  happens,  but  I  have  seen  while
 travelling  in  the  trains  heaps  of  good
 coal]  lying  on  the  wayside.  I  cannot
 understand  how  it  could  come  to  the
 roadside,  unless  it  be  that  there  has
 been  some  manouevre  or  some  design
 to  do  some  pilferage.  I  have  seen
 these  things  myself,  and,  therefore,
 I  need  not  cite  anybody  else  in  my
 support.  I  think  this  matter  has  to
 be  looked  into,  with  a  view  to  avoid-
 ing  unnecessary  expenditure,  so  far
 as  coal  is  concerned.

 It  has  been  suggested  that  if  there
 is  dieselisation  or  electrification,  we
 can  save  a  good  deal  of  coal.  But  I
 know  that  it  will  cost  a  good  deal
 more  to  have  electrification  or  dieseli-
 sation.  I  do  not  know  whether  the
 Finance  Minister,  who  is  here,  will
 be  able  to  supply  that  amount  of
 foreign  exchange  which  will  be  re-
 quired  for  the  purchase  of  the  en-
 gines  or  the  electrical  equipment  etc.
 Therefore,  I  feel  that  if  the  railways
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 are  a  little  bit  careful  in  regard  to
 the  usage  of  coal,  they  can  save  a
 lot.

 My  next  point  is  with  regard  to
 the  punctuality  of  the  trains,  From
 the  report,  I  find  that  there  has  been
 a  slight  improvement  in  the  punctua-
 lity  of  trains.  But,  still,  it  is  not  up
 to  our  expectations.  I  only  wish  that
 the  railways  are  a  little  more  alert
 in  regard  to  this  matter.  I  remem-
 ber  that  during  1930-35,  the  agent  of
 the  M.  &  S.  M.  Railway  in  those  days
 used  to  come  to  the  station  just  in
 time  to  see  whether  the  Express  ar-
 rived  at  the  right  time  or  not.  And
 it  always  used  to  arrive  at  the  stroke
 of  the  clock.  We  used  to  start  at
 twelve  o’clock  from  our  place  to
 attend  court  and  be  back  in  the  even-
 ing  by  some  other  train,  and  the
 trains  used  to  be  very  punctual.  In
 those  days,  the  railway  people  took
 some  interest  to  see  that  the  trains
 arrived  at  the  right  time.

 Here,  I  must  congratulate  the  officer
 concerned  at  Vijayawada.  Even
 though  the  GT  Express  may  arrive
 several  hours  late  at  Vijayawada,
 still,  he  sees  to  it  that  the  train  is
 not  delayed  there  for  longer  than  is
 necessary,  and  he  always  says  ‘You
 must  be  very  quick;  you  should  not
 take  more  than  five  minutes’  and  so
 on,  with  the  result  that  from  Vijaya-
 wada,  the  train  reaches  the  destins-
 tion  in  time.  I  want  the  peopie  all
 over  the  railways  to  take  some  more
 interest  in  regard  to  this  matter  and
 see  that  the  trains  are  run  in  time.

 In  the  former  days,  the  drivers
 used  to  be  mainly  Anglo-Indians.  I
 do  not  say  that  other  drivers  are  not
 so  efficient  but  the  Anglo-Indian
 drivers  used  to  take  pride  in  driving,
 and  they  used  to  take  interest  in
 quick  driving,  whereas,  we  find  that
 our  people  do  not  take  so  much  jn-
 terest,  and  they  say,  never  mind,  we
 shall  go  slow.  Our  people  do  not
 take  it  to  heart  that  they  must  drive
 better  and  more  quickly,  895  the
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 Anglo-Indian  drivers  used  to  do  in
 the  past.

 Mr.  Deputy-Speaker:  The  hon.
 Member  must  try  to  conclude  now.
 He  should  not  worry  about  the  clock.
 He  should  listen  to  the  bell  and  not
 worry  about  the  clock.

 Shri  N.  BR.  Maniswamy:  I  am  sorry.
 I  thought  I  must  have  an  eye  on  the
 clock  also,  as  much  as  you  do.

 Mr.  Deputy-Speaker:  Then,  the
 hon,  Member  is  wrong;  he  has  not
 been  giving  full  attention  to  the  bell.

 Shri  N.  BR,  Muniswamy:  I  only  wish
 that  the  Railway  Administration
 would  encourage  in  greater  numbers
 Anglo-Indian  drivers.  I  do  not  mean
 thereby  that  they  should  eschew  the
 others,  but  since  I  find  that  the
 Anglo-Indian  drivers  are  very  gond
 drivers,  they  may  be  put  in  charge
 of  driving;  moreover,  they  take  to
 driving  with  some  kind  of  pride  and
 love,  which  others  do  not  do.

 As  regards  corruption,  an_  hon.
 Member  who  spoke  a  little  eartier
 said  that  corruption  was  there  to  the
 extent  of  99  per  cent.

 Shri  Yadav  (Barabanki):  400  per
 cent.

 Shri  N.  BR.  Muniswamy:  I  do  not
 agree  with  him.  I  do  not  know  to
 which  part  of  the  country  he  was
 referring,  when  he  said  that  corrup-
 tion  was  there  to  the  extent  of  99
 per  cent,

 All  the  same,  I  would  submit  that
 there  is  some  sort  of  mamool.  You
 may  characterise  it  in  any  way  you
 like,  you  may  call  it  corruption,  the
 politician  may  call  it  something  else,
 and  somebody  else  may  call  it  as
 something  else,  but,  all  the  same,  this
 mamool  is  there.  It  may  be  a  few
 rupees  or  a  few  annas,  and  it  is
 just  thrown  to  these  persons;  it  is  not
 that  they  demand  them.  All  the
 same,  I  agree  that  it  is  corruption.  In
 fact,  there  are  cases  where  the  per-
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 sons  are  persuaded  to  do  this  kind.  of
 thing.  It  is  not  only  the  receiver  but
 also  the  giver  who  has  to  be  blamed
 for  it.  Sometimes,  in  order  just  to
 get  out  of  some  difficulty  at  the
 station,  or  to  minimise  some  trouble
 at  the  station,  the  persons  come  and
 pay  the  mamool  to  the  railway  em-
 ployees.  it  is  corruption,  and  I  would
 request  that  the  Railway  Administra-
 tion  must  attend  to  these  things  and
 see  that  this  kind  of  corruption  also
 is  put  an  end  to.

 So  far  as  ticketless  travellers  are
 concerned,  I  find  that  a  directive  has
 been  issued  from  the  Railway  Board
 that  every  ticket  examiner  has  to
 book  at  least  a  certain  number  0
 cases,  maybe,  ten  or  fifteen  every
 month.  The  result  is  that  the  ticket
 examiners  quickly  finish  this  business
 in  one  week.  Their  quota  is  ful-
 filled.  So  for  the  rest  of  the  time,
 they  do  not  do  the  job.  When  I  ask
 them,  they  say  ‘We  have  got  so  many
 cases.  Why  should  we  do  any  work
 for  the  rest  of  the  time.  Thc  quota
 is  completed’.  This  means  thai  they
 are  doing  the  job  only  to  a  certain
 extent.  I  only  wish  that  this  men-
 tality  must  be  changed.  Tne  ticket
 collectors  and  others  should  also  be
 given  some  extra  facilities.  They  are
 not  satisfied  with  their  present  condi-
 tions  of  work.  There  is  extreme  dis-
 content.  So  they  do  not  want  to  do
 the  job.  If  it  is  a  government  job,
 everybody  is  indifferent;  if  it  is  one’s
 private  work,  it  is  done  much  better.
 The  co-operative  spirit  is  not  there.
 The  feeling  is:  ‘Let  the  other  man
 do  it.  Why  should  I  bother?  Why
 should  I  not  keep  quite?’.  This  is
 not  the  way  in  which  things  should
 be  done.

 Mr.  Deputy-Speaker:  The  hon.
 Member  has  already  taken  47  minutes,

 Shri  N.  R.  Muniswamy:  |  shal]  finish
 in  one  minute.

 So  far  as  accidents  are  concerned,
 I  wish  that  the  Railway  Minister  con-
 yvenes  a  conference,  not  a  conference
 of  the  General  Managers  of  the  var-
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 ious  zones.  but  a  conference  to  which
 the  top  officials  of  railways  in  other
 countries  are  also  invited.  The  types

 ‘of  accidents  which  occur  here  are  the
 -Same  as  occurring  in  other  countries
 also.  So  we  can  invite  them  and  ask
 their  opinion  to  avoid  such  accidents.
 Tt  is  no  use  having  our  own  way  of
 doing  things.  We  should  benefit  by
 the  experience  of  the  railway  authori-

 ‘ties  in  other  countries  also  in  dealing with  accidents.  Therefore,  a  confer-
 ence  of  the  kind  I  have  suggested
 should  be  held  to  see  how  accidents

 ‘can  be  avoided,

 The  last  point  is  regarding  damages or  compensation  paid  in  respect  of
 .goods  in  transit  either  due  to  pilfer-
 age  or  other  reasons.  I  only  wish
 that  they  should  minimise  it,  instead
 of  paying  a  little  more.  Let  them
 ‘try  to  avoid  damages  and  let  them
 minimise  the  expenditure  on  _  this

 -score,

 Shri  Bimal  Ghose  (Barrackpore):
 I  would  like  to  make  a  few  observa-
 tions  on  three  topics,  railway  finances,
 ‘operational  efficiency  and  problems
 arising  out  of  fuel  consumption.  I
 find  that  these  topics  are  more  or
 less  common  with  many  _  other
 speakers.  But  to  my  mind,  trey  are
 very  important.  There  is  also  another
 very  important  matter,  relating  to
 staff  matters,  which  will  be  dealt
 with  by  a  colleague  of  mine.

 With  regard  to  railway  finances  the
 position  today,  unfortunately,  does
 not  look  very  satisfactory.  I  do  not

 ‘know  what  the  Railway  Minister  has
 to  say  about  the  future.  If  the  ex-
 penditure,  as  has  been  pointed  out,
 mounts  up  in  a  larger  proportion
 than  the  receipts,  it  cannot  go  on  for
 a  long  time.  Also,  it  is  found  that
 sometimes  the  estimate  for  receipts
 is  a  little  bit  optimistic.  Let  us  take,
 for  example,  the  estimates  of  960-6l.
 The  goods  to  be  carried  are  put  at
 37  million  tons  (additional)  over  the

 ‘quantity  estimated  to  be  carried  dur-
 ‘ing  1959-60.  Now  that  seems  to  be
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 not  possible  for  the  railways  to
 carry.  I  do  not  know  whether  even
 traffic  of  that  order  will  originate.
 Even  if  it  does,  I  do  not  think  the
 railways  will  be  in  a  position  to  carry
 that  traffic.  For  instance.  it  was
 stated  by  Shri  Frank  Anthony  that
 last  year  it  was  estimated  thac  therc
 would  be  an  increase  of  4  million
 tons  whereas  the  actual  increase  was
 only  0  million  tons.  It  also  happens
 that  so  far  as  gross  receipts  are  con-
 cerned,  the  actuals  are  lower  than
 the  revised  and  the  revised  Jower  than
 the  estimates.  So  far  as  1959-1960  is
 concerned,  the  revised  and  estimated
 figures  of  expenditure  are  the  same;
 I  do  not  know  if  the  actuals  will  also
 be  the  same.

 In  former  years—about  five  or  six
 years  ago—in  the  reviews  that  the
 Ministry  gave  us,  we  used  to  find  that
 the  railways  used  to  mention  whether
 they  were  able  to  carry  a!l  the  traffic
 that  was  not  being  offered.  It  used
 to  be  stated  that  the  railways  were
 in  a  position  to  carry  all  the  traffic
 that  was  being  offered.  I  want  to
 know  what  is  the  position  today.  Are
 the  railways  able  to  carry  all  the  tra-
 ffic  being  offered?

 Shri  Jagjivan  Ram:  Yes.
 Shri  Bimal  Ghose:  Then  why  is  it

 that  complaints  are  received  that  iron
 ores  meant  for  export  are  no*  being
 moved  properly?  If  the  hon,  Minis-
 ter  will  deny  it,  I  will  produce  docu-
 mentary  evidence  in  the  shape  of
 letters  from  traders  to  say  that  their
 ores  are  not  moved  in  time,  ores
 meant  even  for  export.

 Shri  Jagjivan  Ram:  There  are
 large  quantities  at  the  ports:  them-
 selves.

 Shri  Bimal  Ghose:  Large  quanti-
 ties.  That  means  that  the  railways
 are  not  able  to  move  all  the  quanti-
 ties  that  are  offered.  In  the  speech
 of  the  Minister,  it  is  stated  that  the
 wagon  position  has  improved,  but
 traffic  is  not  forthcoming  and  at  cer-
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 tain  periods  wagons  have  to  be
 stabled.  I  would  like  to  have  cer-
 tain  figures  about  the  period  during
 which  wagons  were  stabled,  and  how
 Many  were  stabled.

 Then  there  is  the  question  of  slack
 season  and  busy  season.  The  Rail-
 way  Minister  has  legitimately  said
 that  it  would  be  better  to  even  out
 the  load  on  the  railways,  and  more
 traffic  should  be  carried  during  the
 slack  season,  particularly  coal  and
 other  heavy  goods.  Now,  the  ques-
 tion  of  dumps  has  been  engaging  the
 attention  not  only  of  Government  but
 of  many  other  people  for  a  long  time.
 Many  commercial]  organisations  also
 have  made  that  suggestion.  The
 point  is  that  the  small  traders  are  not
 financially  in  a  position  to  create
 dumps  and  have  coal  moved  and  kept
 there  for  a  certain  period  of  time.
 Why  do  not  the  railways  take  up
 this  question?  Let  them  move  the
 coal  during  the  slack  season  and  have
 dumps  in  certain  places  so  that  it  may
 be  sold  to  consumers  nearby  in  the
 busy  season.  This  will  avoid  conges-
 tion  during.  the  busy  season.  If  the
 railways  think  that  the  trade  will
 do  it,  I  can  say  the  trade  will  not
 do  it.  Then  what  is  the  alternative?
 If  the  railways  will  not  do  a_  thing
 like  that,  we  will  go  on  accusing  one
 another.  But  that  does  not  lead  to
 any  solution.

 So  much  about  revenue  and  expen-
 diture.  Let  us  take  the  other  indices.
 Take,  for  example,  the  ratio  of  sur-
 Plus  to  capital-at-charge.  That  has
 declined.  The  railways  wilt  say  that
 the  capital-at-charge  is  increasing  and
 so  it  will  decline.  But  I  ask:  whether
 this  is  a  commercial  proposition.  Will
 a  commercial  concern  say  that  just
 because  its  investment  or  capital  has
 increased,  its  profit  will  be  less?  If
 the  investment  increases,  the  profit
 will  be  more.  In  the  same  way,  the
 ratio  of  surplus  to  gross  sales—in  the
 case  of  railways,  gross  reccipts—
 should  increase.  But  it  is  declining.
 No  commercial  concern  runs  in  a  way
 that  its  profit  in  relation  to  its  sales
 declines.
 378  (Ai)  LSD.—6
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 It  might  be  said  that  the  railways
 are  not  a  profit-making  concern.  I
 can  understand  that.  Let  us  realise
 that  it  is  not  a  profit-making  concern.
 On  that,  I  shall  have  to  say  something
 more  later  on.  But  in  the  last  Conven-
 tion  Committee  it  was  treated  as  a
 commercial  concern  which  must  yield
 a  surplus.  Then  many  things  happen.
 The  railways  have  to  open  up  lines
 in  places  where  it  may  not  be  com-
 mercially  profitable,  but  is  in  the
 national  interest  to  do  so.  If  it  is  in
 the  national  interest,  why  should  the
 railways  bear  the  cost?  If  we  treat
 it  merely  as  a  commercial  concern,
 the  railways  will  open  new  lines  only
 in  profitable  areas.  We  do  not  want
 that  to  happen  in  the  national  inte-
 rest.  Therefore,  the  railways  should
 be  treated  somewhat  differently  from
 a  purely  commercial  concern.

 There  is  one  other  thing.  The
 capital-at-charge  is  increasing  at  a
 very  rapid  rate.  I  believe  at  the
 time  of  the  last  Convention  the  idea
 was  that  by  the  end  of  1959-60  the
 capital-at-charge  would  be  something
 like  Rs.  200  crores.  I  am  sure  it  is
 much  more  than  that  by  the  end  of
 1959-60.  One  has  to  determine  what
 should  be  the  capital-at-charge  for
 the  railways  and  how  much  should  be
 used  as  a  loan.  Moreover—I  am  say-
 ing  this  now,  but  I  will  have  more  to
 say  about  it  a  little  later—all  the
 government  undertakings  have  a  share
 capital  and  earn  a  dividend  only  if
 there  is  profit.  In  the  case  of  rail-
 ways,  it  is  different.  The  dividend
 has  to  be  paid.  It  is  a  sort  of  a  loan
 at  the  convention  rate.  That  is  not
 putting  the  railways  in  the  same
 category  as  other  commercial]  enter-
 prises  of  Government.  For  example,
 the  Air  India  International  is  incur-
 ring  losses  year  after  year.  There  is
 heavy  investment  in  that.  But,  we  do
 not  for  that  reason  say  that  the  Air
 India  International  should  not,  there-
 fore,  carry  on  its  operations.  I  have
 tried  to  show  that  even  on  previous
 occasions  the  Railways  were  treated
 differently  and  the  Railway  Minister
 concurred  in  that.
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 I  am  not  satisfied  with  the  position

 of  the  Fund,  the  funds  that  have  been
 set  up  like  the  Depreciation  Reserve
 Fund,  the  Development  Fund  and  the
 Revenue  Reserve  Fund.  The  Depre-
 ciation  Reserve  Fund  has  come  to  a
 very  low  figure;  it  is  Rs.  175  crores
 and  it  started  in  1955-56  with  over
 Rs.  00  crores.  It  only  goes  to  show
 that  the  amount  necessary  for  pur-
 poses  of  renovation  is  more  than  is
 being  set  apart  towards  the  Deprecia-
 tion  Reserve  Fund.  That  is  not  good
 for  a  commercial  concern.  The  Deve-
 lopment  Fund  has  vanished.  It  is  in
 the  red  and  there  will  be  a  borrowing
 of  about  over  Rs.  33  crores  by  the  end
 of  960-6l.  The  only  Fund  in  which
 I  find  that  there  is  a  balance  is  the
 Revenue  Reserve  Fund.

 What  I  want  to  ask  is  this.  Rail-
 ways  have  resources  in  the  Revenue
 Reserve  Fund  of  more  than  Rs.  53
 crores  whereas  they  are  borrowing
 from  Government  for  deficiency  in  the
 Development  Fund.  I  do  not  know
 what  the  rates  for  the  two  are,  what
 the  borrowing  rates  for  the  Railways
 is  and  what  rate  the  Railways  get  for
 the  funds  that  they  bank  with  the
 general  revenues.  If  both  are  the
 same  I  have  nothing  to  say.  If  both
 are  not  the  same,  then  it  scems  to  be
 unfair  that  whereas  there  are  funds
 with  the  Railways  particularly  in
 the  Revenue  Reserve  Fund  they
 should,  at  the  same  time,  be  borrow-
 ing  for  their  requirements  in  the
 Development  Reserve  Fund.  I  think
 the  Railways  should  pay  to  the
 genera]  revenues  at  least  the  interest
 they  are  getting;  if  the  interests  are
 not  equal,  they  should  be  equalised.

 The  position  of  these  Funds,  as  I
 said,  is  not  satisfactory.  For  example,
 when  the  Revenue  Reserve  Fund  was
 set  up,  the  idea  was  to  have,  I  believe,
 two  years’  dividend  accumulated  in
 the  Fund.  Even  the  Wedgwood  Com-
 mittee  stated  that  it  should  be  about
 6३  per  cent  which  comes  to  about
 Rs.  00  crores  on  the  capital-at-charge
 today,  I  mean  at  the  end  of  1960-61.
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 Reserve  Fund.  I  know  the  Rail
 Minister  will  answer  that  all  tl
 questions  are  going  to  be  remitter
 the  Railway  Convention  Commi
 and  that  is  an  end  of  it.  But  tha
 not  fair  in  this  sense  the  Rail
 Minister  has  a  duty  and  that  dut;
 this.  The  Railway  Convention  C
 mittee  considers  the  question  on
 basis  of  the  statements  and  me
 randa  prepared  by  the  Railway  Mi
 try.

 At  the  time  of  the  last  Convent
 the  Railways  thought  that  Rs.
 crores  would  be  sufficient  for  depre
 tion.  That  was  an  under-estim
 They  thought  that  the  capital
 charge  would  be  only  about  Rs.  :
 crores  at  the  end  almost  of  the  Sec
 Five  Year  Plan.  It  was  also  an  um
 estimate.  So,  if  estimates  go  wr
 then  the  decision  will  also  be  vitia
 Therefore,  I  take  this  opportunity
 urge  upon  the  Railway  Minister
 he  should  be  very  careful  this  t
 and  that  he  should  not  readily  aj
 to  anything  that  the  Finance  Mini
 may  want  him  to  do.  As  a  matte
 fact,  it  bails  down  finally  to  an  ag
 ment  between  the  Railway  Mini
 and  the  Finance  Minister  and
 Convention  Committee  just  regis
 that  decision.

 Shri  Jagjivan  Ram:  You  are
 paying  any  tribute  to  the  Conven
 Committee.

 Shri  Bimal  Ghose:  I  had  had  si
 experience  last  time;  and  that  is  w
 actually  happened  at  the  time.  Th
 fore,  I  am  requesting  the  Rail
 Minister  in  his  own  interest  that
 should  prepare  his  case  very  thorou
 ly.

 The  second  point  I  want  to  take
 is  about  operational  efficiency.
 shall  be  covering  more  or  less
 same  ground.  There  are  certain
 dices  which  have  improved  and
 Railways  deserve  congratulations
 that.  There  are  certain  indices  wl
 have  deteriorated;  for  example,
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 ly  improved  but  it  has  deteriorated  as
 was  pointed  out  by  an  hon.  Member
 im  the  other  House.  It  is  unfair  that
 figures  are  given  in  certain  publica-
 tions,  particularly  in  that  very  handy
 book  ‘Indian  Railways’,  ane  che  basis
 for  the  figures  changes  from  year  to
 year,  and  that  is  not  pointed  out.  The
 figures  for  the  speed  of  goods  trains,
 in  the  latest  book  which  we  have
 received,  is  for  all  tractions,  whereas
 the  figures  in  the  other  years  were
 fer  steam  traction  only.  That  makes
 a  lot  of  difference.

 Even  the  Railway  Minister  has  stat-
 ed  in  his  speech  that  there  has  been
 an  improvement  in  goods  train  speed
 taking  the  period  up  to  October  or
 November  1959,  But  that  also  leaves
 us  with  no  basis  of  comparison  be-
 cause  I  do  not  have  any  figures  as  to
 what  was  the  position  in  October  1958.
 So,  I  suggest  that  all  the  figures  should
 be  for  the  financial  year.  And,  let  us
 compare  them  on  the  financial  year
 basis.  Whenever  it  is  good  we  shall
 agree  it  is;  and  whenever  it  is  bad,
 we  shall  say  it  is  bad.  So,  if  there
 is  no  comparability  of  figures  it  is
 difficult  to  quote  figures  and  prove
 anything.  In  the  same  way  I  think
 wagon  miles  per  wagon  day  has  deteri-
 orated  and  that  also  has  its  effect  on
 the  net  ton  miles  per  wagon  day.

 I  do  not  want  to  say  much  about
 these  points  about  operational  effi-
 ciency.  We  bring  out  every  year
 points  of  complaint  or  cases  where
 efficiency  has  deteriorated.  The  hon.
 Minister  gives  explanations  that  there
 has  been  flood,  there  have  been
 breaches,  there  have  been  strikes  in
 the  Tatas  or  that  there  was  a  distur-
 bance  in  the  ports  and,  therefore,
 things  have  gone  wrong.  These  ex-
 planations  do  not  prove  anything.

 When  things  are  better  the  Railway
 Minister  does  not  give  an  explanation;
 he  takes  credit  as  he  should.  I  quite
 understand  that.  But  I  want  to  ask
 him  a  straight  question  and  the  ques-
 tion  is,  ‘Does  he  think  that  in  the  pre-
 sent  position  and  with  the  present
 equipment,  there  is  much  scope  for
 improvement  in  operational  efficiency?’
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 That  question  has  to  be  answered.  On
 that  I  found  two  different  opinions.

 I  read  about  a  year  ago  some  obser-
 vations  made  by  the  World  Bank  Team
 which  came  here  about  three  years  ago
 or  so  in  which  it  said  that  every  effort
 should  be  made  to  improve  the
 operating  efficiency  of  the  Railways  for
 which  there  is  apparently  still  consi-
 derable  scope.  This  would  lead  to  indi-
 cate  that  there  is  still  much  seope  for
 improving  the  efficiency  of  the  Rail-
 ways.  But  I  read  in  a  recent  journal
 an  article  written  by  an  expert  on
 Railways  in  which  the  following  was
 stated.  It  was  said  that  the  present
 capacity  and  the  present  type  of  equip-
 ment  of  the  Railways  have  already
 reached  the  point  where  the  law  of
 diminishing  returns  has  begun  to  ope-
 rate  in  certain  spheres.  Hereafter
 much  advance  in  operational  efficiency
 will  not  be  possible  except  with  a
 radical  change  in  methods  adopted,
 e.g.,  large  scale  electrification,  diescli-
 sation  and  also  doubling  of  track,
 modern  system  of  signalling,  introduc-
 tion  of  tele-printers,  electronic  devices,
 push-button  cabins,  centralised  traffic
 controls,  etc.

 The  point  I  wanted  to  make  is  this,
 whether  our  Railway  Minister  feels
 that  in  the  present  position  and  with
 the  present  equipment  there  is  much
 scope  for  improvement  in  operational
 efficiency.  If  there  is  not  much  scope
 he  should  say  that  plainly  so  we  necd
 not  bring  this  topic  every  year.  He
 should  say  whether  any  appreciable
 improvement  will  depend  upon  certain
 improvements  being  made  in  the  rail-
 way  equipment  and  so  forth.

 Finally,  about  fuel  consumption,  to
 which  I  have  had  occasion  to  refer  last
 year,  I  do  not  want  to  repeat  what  F
 said  last  year.  The  only  point  I  want
 to  know  is  this.  The  Government  had
 appointed  an  expert  committec  on  coal
 consumption  on  the  Railways.  The
 hon.  Minister  has  said  that  he  has  also
 accepted  many  of  their  recommenda-
 tions.  Only  a  few  remain  to  be  con-
 sidered  or  accepted.  I  would  ask  him
 as  to  what  has  happened  to  two  gecom-
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 mendations,  One  was  that  good  quality
 coal  would  not  be  available  to  the
 Railways.  The  railway’s  requirements
 during  the  Second  Plan  period  were
 6.5  million  tons  and  in  the  Third  Plan
 period,  there  will  be  a  total  output  of
 00  million  tons  and  the  railways
 might  get  about  26  million  tons.
 Beyond  that  the  railways  should  not
 depend  on  coal  for  their  future
 requirements.  So  that,  there  is  neces-
 sity  for  thinking  out  ways  and  means
 by  which  the  problem  of  fuel  con-
 sumption  on  the  railways  could  be
 solved.  They  suggested,  I  believe,  that
 coal  washeries  should  be  set  up  imme-
 diately  so  as  to  start  functioning  from
 i960-6.  What  has  been  done  about
 it?  I  believe  the  Fuel  Research  Insti-
 tute  suggested  that  there  should  be
 five  coal  washeries.  Have  the  Gov-
 ernment  considered  that  suggestion?  It
 appeared  to  be  the  opinion  of  that
 expert  committee  that  without  those
 five,  the  railway’s  requirements  would
 not  be  met.  Of  the  five,  they  said  that
 three  would  be  profitable  and  two
 might  be  unprofitable.  Is  there  suffi-
 cient  market  for  the  disposal  of  mid-
 dlings  and  rejects?  For  instance,  the
 washed  coal  would  be  very  costly.
 Secondly,  the  expansion  upto  1965-66.
 will  be  the  final  expansion  for  steam
 traction.  What  is  the  railway  thinking
 on  this  matter.  If  they  have  not  taken
 any  steps,  how  are  they  going  to  meet
 this  question  of  fuel  consumption?
 Otherwise,  not  only  will  the  cost  of
 fuel  consumption  go  up  but  speed,  effi-
 ciency  and  other  things  will  also
 suffer;  inferior  coal  will  affect  move-
 ment.

 I  would,  finally,  request  the  Railway
 Minister  to  give  us  statistics  which  are
 handy.  For  instance,  I  know  that  the
 position  about  replacement  of  rolling
 stock  has  considerably  improved.  In
 order  to  find  out  what  improvement
 there  has  been,  one  has  to  go  through
 four,  five  or  six  publications  to  get  any
 idea.  Why  are  they  not  given  at  one
 place?  The  Second  Plan  target  was
 for  over  2,l00  engines,  over  1,11,000
 wagons  and  a  certain  number  of
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 coaching  stock.  Upto  the  third  year,
 where  are  the  quantities  we  have
 acquired  and  what  do  we  expect  te
 acquire  by  the  end  of  the  Second  Plan.
 These  figures  should  be  given.  It  is
 not  fair  to  distribute  these  figures  in
 different  places.  These  fragments  of
 information  have  got  to  be  placed
 together.  In  the  big  red  book,  you
 will  get  an  idea  of  the  total  require-
 ments  in  the  Second  Plan  period,  and
 what  has  been  acquired  upto  1958-59,
 that  is,  for  three  years.  Thereafter,
 there  is  nothing.  In  some  other  place,
 it  is  said  that  the  engine  position  would
 be  quite  good,  coaching  position  would
 not  be  less  good  but  the  wagon  position
 might  be  difficult.  So,  it  is  my  request
 to  the  hon.  Minister  that  he  should
 give  us  statistics  in  a  more  informa-
 tive  manner  so  that  we  can  make  fruit-
 ful  comments.

 Shri  Kuttikrishnan  Nair  (Kozhi-
 kode):  Sir,  I  rise  to  support  the
 Railway  Budget  for  1960-61.  Going
 through  the  speech  and  the  Budget
 papers,  there  is  a  sense  of  satisfac-
 tion  in  us.  Even  after  active  partici-
 pation  in  the  nation  building  activi-
 ties  and  showing  due  care  for  the
 welfare  of  the  staff  and  passenger
 amenities  and  running  additional
 trains,  etc.  the  Railways  had  been
 able  to  maintain  the  commercial
 aspect  also.  It  should  be  a  lesson  to
 some  of  the  institutions  that  are  being
 worked  in  the  public  sector  of  ours.
 This  success  is  to  a  large  extent  due
 to  the  co-operation  of  the  employees
 and  the  Railway  Minister  has  been
 fortunate  to  get  that  co-operation.  He
 gave  some  hope  by  his  active  partici-
 pation  in  their  difficulties  and  that  is
 the  main  reason  for  the  success  of
 the  Railway  Administration.  There
 might  be  difficulties  here  and  there
 but  on  the  whole  it  has  been  done  on
 very  efficient  lines.

 Speaking  in  the  general  discussicn,
 I  wish  to  speak  a  few  words  30  behalf
 of  the  licensed  porters.  They  are  nut
 regular  employees.  Their  recruitment
 and  employment  conditions,  wages,
 etc,  are  all  decided  by  the  depart-
 ment.  They  do  the  loading  and  un-
 Joading  work  on  parcels  on  behalf  of
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 the  railways.  The  fares  have  increas-
 ed;  the  freights  have  been  increased
 but  the  rates  given  to  them  have  been
 stagnant  for  a  long  time.  It  is  high
 time  that  they  were  revised.

 I  have  also  to  make  a  suggestion
 that  qualified  licensed  porters  may  be
 absorbed  while  recruiting  in  the  lower
 grades  of  the  services.  A  percentage
 has  to  be  fixed.  Merely  giving  them
 an  opportunity  will  not  be  sufficient.
 A  percentage  must  be  fixed  for  which
 these  people  must  be  selected  to  fill
 that  percentage.

 Coming  to  the  regular  workers  of
 the  railways,  I  will  make  a  few  sug-
 gestions  about  the  workers  who  were
 penalised  for  patriotic  activities  before
 Independence.  The  Railway  Board
 was  fair  to  them.  It  issued  notification
 and  as  a  consequence  in  955  some  of
 the  patriotic  workers  were  reinstated.
 It  issued  directives  to  the  General
 Managers  how  to  fix  their  pay.  Some
 amenities  were  to  be  given  to  them.
 But  that  section  has  not  got  the  full
 benefit  of  the  direction.  ‘There  is  a

 per’
 in  our  language  which  says

 t  even  if  the  Almighty  God  is
 pleased  to  grant  the  request  of  a
 devotee,  the  archaka  sometimes  stands
 in  the  way.  That  is  what  has  hap-
 pened  in  the  case  of  these  employees.

 I  have  also  to  refer  to  some  of  the
 employees  in  the  Deluxe  trains.  Their
 grade  of  pay  is  low.

 Mr,  Deputy-Speaker:  The  hon.
 Minister  wants  the  particular  Minister
 who  is  standing  in  the  way  to  be
 identified.

 Shri  Kuttikrishnan  Nair:  The  fact
 is  there.  We  cannot  shirk  our  res-
 ponsibility.  When  rules  are  made,
 they  must  be  implemented.

 Regarding  the  employees  in  the
 Deluxe  trains,  the  grades  of  pay  in
 respect  of  certain  categories  are  very
 poor.  The  rate  of  allowance  is  very
 little.  They  have  not  got  the  facilities
 of  leave  and  rest  arrangements.  I
 request  that  the  hon.  Minister  should
 kindly  look  into  this  matter.
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 I  should  next  like  to  make  a  refer-
 ence  to  the  ministerial  staff  of  the
 transportation  branch  in  the  Olavak-
 kot  division.  When  that  division  was
 formed  in  1956,  seniority  in  the  divi-
 sion  was  recognised  and  when  a  head
 clerk  was  appointed  it  was  accepted
 and  the  seniormost  man  in  that  divi-
 sion  was  appointed.  But  when  the
 subsequent  filling  up  of  vacancies
 came,  others  were  transferred  to
 Olavakkot  and  the  seniority  of  the
 staff  there  was  overlooked.  The  satis-
 faction  of  the  workers  is  to  be
 absolutely  ensured  and  it  is  absolutely
 necessary  for  running  any  establish-
 ment.

 Coming  to  my  State,  Kerala  State,
 I  have  to  plead  for  a  little  more  con-
 sideration.  Our  capital  is  at  Trivan-
 drum.  It  is  situated  at  the  southern-
 most  corner  of  the  State  and  for
 getting  anything  moved  at  the  capital,
 one  has  to  cover  400  miles.  There  is
 only  one  through  train  that  takes  the
 people  from  Ernakulam  to  Trivandrum.
 There  are  two  trains  taking  off  from
 Mangalore  towards  Ernakulam.  But
 there  is  no  connection.  I  request  the
 hon,  Minister  to  look  into  this  aspect
 also.

 About  the  rolling  stock,  I  should
 like  to  say  one  thing.  The  coaches  I
 think  are  first  manufactured  in  India.
 But  I  would  request  the  Minister  to
 see  that  at  least  some  newly  built
 coaches—even  if  they  be  five  years
 old  at  least—may  be  put  on  the  line
 in  Kerala,  so  that  the  people  there  may
 know  the  nature  of  advancement  the
 railways  have  made.  I  am  _  not
 exaggerating.  There  is  no  fan  in  the
 third  class  compartments  in  the  trains
 there.  One  cannot  witness  such  a
 situation  anywhere  else  in  India
 except  when  one  travels  by  the  trains
 in  Kerala.

 I  have  next  to  plead  for  the  re-
 modelling  of  the  Calicut  station.
 Apart  from  whitewashing  and  other
 small  improvements,  practically
 nothing  has  been  spent  on  this  station
 ever  since  its  inception.  Calicut  is
 one  of  the  biggest  commercial  centres
 in  Kerala.  From  the  point  of  view  of
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 collection  of  sales  tax,  it  was  second
 only  to  Madras  in  the  old  composite
 set-up  of  the  Madras  State.  During
 mail  time,  it  is  impossible  to  walk  on
 the  platform,  because  it  is  flooded
 with  parcels.  When  the  Minister
 comes,  it  is  cleared  and  there  will  not
 be  much  congestion.  But  nothing  has
 been  done  to  improve  that  station.  By
 investing  a  few  lakhs  of  rupees—not
 crores—it  could  be  remodelled.  I  was
 sorry  that  when  the  Railway  Minister
 visited  the  place,  I  could  not  be  there
 and  show  him  the  difficulties.

 Then  there  is  another  thing.  It  is
 with  regard  to  the  need  for  an  over-
 bridge.  This  request  has  been  there
 for  the  last  40  years,  in  addition  to
 the  claim  for  remodelling  the  station.
 The  town,  as  it  is,  is  cut  into  two  by
 the  railway  line.  It  might  have  deve-
 loped  after  the  railway  line  was  laid,
 but  the  fact  is  that  the  whole  town,
 which  extends  to  a  length  of  six  or
 seven  miles,  is  cut  by  the  railway
 line.  There  are  about  nine  level  cros-
 sings,  and  at  a  time  for  about  half  an
 hour,  whole  traffic  is  held  up  at  these
 crossings.  There  is  not  a  single  over-
 bridge.

 Coming  to  other  facilities  on  the
 west  coast,  I  would  plead  for  a  con-
 necting  link  between  Mangalore  and
 Hasan.  For  us,  to  come  to  Delhi,  or  to
 Bombay,  we  have  at  present  to  travel
 by  a  circuitous  way.  The  connecting
 line  between  Mangalore  and  Hasan  is
 a  dire  necessity  as  far  as  the  west
 coast  is  concerned.  I  hope  the  hon.
 Minister  will  take  it  up  in  the  Third
 Five  Year  Plan  itself.

 Shri  Shankaraiya  (Mysore):  Mr.
 Deputy-Speaker,  Sir,  railways  as  a
 national  undertaking  and  as  the  main
 carriers:of  goods  and  passengers  in
 the  country  have  no  doubt  given  a
 good  account  of  themselves.  Both  as
 regards  goods  and  passenger  traffic,
 figures  have  been  furnished  to  us  and
 the  rate  of  progress  has  been  shown.
 They  are  improving  though  there  is
 still  room  for  improvement.  I  con-
 gratulate  the  Ministry  on  some  of  the
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 amenities  and  facilities  that  have
 been  given  recently  and  on  the  steps
 taken  towards  improving  the  passen-
 ger  facilities,  especially  the  introduc-
 tion  of  sleeping  bogies  and  new  types
 of  bogies  and  coaches  for  the  passen-
 gers.  I  must  also  congratulate  the
 Ministry  for  furnishing  us  with  a
 booklet  called  A  Review  of  the  Per-
 formance  of  the  Indian  Government
 Railways  during  the  Second  Five  Year
 Plan  period  in  the  background  of  the
 prevailing  economic  conditions.  It
 gives  us  useful  information  and  it  is
 a  good  thing  that  it  has  been  given  to
 us.

 In  spite  of  all  the  progress  that  we
 have  achieved  and  in  the  light  of  the
 information  that  has  been  furnished
 in  this  booklet,  I  would  like  to  bring
 to  the  notice  of  the  Ministry  one
 feature,  and  I  would  like  to  ask  whe-
 ther  they  have  been  proceeding  in  the
 right  direction  and  whether  the  anti-
 cipated  progress  will  be  maintained.
 Reference  to  selected  commodity
 movements  in  relation  to  production
 has  been  made  at  page  3  of  the  book-
 let  mentioned  by  me.  The  hon.
 Minister  has  been  pleased  to  state
 that  the  bulk  of  the  production,  par-
 ticularly  in  the  basic  industries  and
 heavy  industries,  has  been  carried  to
 the  extent  of  95  per  cent  by  the  rail-
 ways.  No  doubt  it  is  a  good  thing.  6
 items  have  been  mentioned  in  this
 connection.  If  we  closely  scrutinise
 the  list,  we  would  find  that  the  .con-
 trolled  articles  or  the  low-rated  arti-
 cles  are  carried  to  a  greater  extent  by
 the  railways.  In  respect  of  these
 articles,  the  railways  have  been  pre-
 ferred,  but  where  the  high-rated  arti-
 cles  come  in,  that  is,  articles  like
 cloth,  sugar,  sugarcane,  cotton,  salt
 and  manufactured  fabrics,  we  find
 that  the  railways  have  not  been
 carrying  enough  quantities.  There
 has  been  an  admission  to  this  effect
 in  the  booklet  itself;  it  has  been
 said  that  the  railways  have  not  been
 getting  their  due  income  in  this  re-
 gard  owing  to  the  fact  that  other
 modes  of  transport  have  been  en-
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 _croaching  on  the  railways.  This  is  a
 serious  factor  to  be  noticed.  No  doubt,
 the  low-rated  traffic  is  being  carried
 by  the  railways,  but  the  cream,  that
 is,  the  articles  which  yield  greater
 revenue,  is  being  diverted  and  carried
 by  other  modes  of  transport.

 If  we  take  road  transport  and  the
 competition  of  roads,  and  if  we  envi-
 sage  further  road  competition  in  the
 near  future,  I  wish  to  state  that
 whereas  the  capital  invested  by  the
 railways  as  against  that  of  the  road-
 ways  works  up  to  1:4,  the  capital  is
 four  times  in  the  case  of  the  rail-
 ways—the  ratio  as  regards  the  traffic
 carried  by  the  railways  and  the  road-
 ways  works  up  to  1:10.  This  is  a
 serious  matter.  If  the  railways  have
 the  monopoly  of  carrying  only  the
 low-rated  traffic,  the  income  of  the
 railways  in  this  respect  will  be  only
 diminishing  hereafter.

 Coming  to  the  passenger  _  traffic,
 though  there  has  been  a  slight  im-
 provement  in  this  regard,  and  though
 ‘we  can  take  into  consideration  the  in-
 crease  in  population  and  the  develop-
 ment  of  industries  ang  commerce  as
 also  the  increased  travel-mindedness
 among  the  people,  the  progress  is
 very  little.  Much  of  the  revenue  is
 taken  away  by  ‘he  other  modes.  of
 transport.  Even  though  we  have
 been  given  a  rosy  picture  in  these
 documents,  still,  I  am  very  doubtful
 whether  we  will  be  able  to  maintain
 this  and  compete  with  the  roads,
 When  the  Neogy  Committee’s  report
 comes  in,  we  may  consider  this  aspect
 in  detail.  But  this  is  q  matter  which
 has  to  be  taken  into  consideration  by
 the  railways  earnestly  and  they
 should  not  sleep  over  the  mere  fact
 that  they  have  been  showing  some
 progress.

 I  must  also  congratulate  the  hon.
 Minister  on  the  steps  he  has  taken  in
 organising  the  research  designing
 standardisation  organisation.  This
 thas  been  effected  only  on  the  mecha-
 ‘nical  side.  Some  mechanical  im-
 provements  and  design  researches
 have  been  made.  I  would  suggest
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 that  in  order  to  avoid  delays,  to  take
 stock  of  all  the  competitions  that  the
 railway  is  likely  to  face  in  the  near
 future,  a  similar  organisation  should
 be  set  up  to  study  into  the  working
 of  the  railways  and  to  organise  in  a
 planned  manner  the  traffic  develop-
 ment,  the  amenities  to  be  provided,
 the  means  to  be  adopted  for.  coordi-
 nating  the  working  of  the  different
 Tailways,  etc.  Now  there  is  no  harmo-
 nious  co-operation  and  co-ordination
 between  the  several  zones.  Each  rail-
 way  is  responsible  to  itself  and  there
 ig  no  perfect  co-ordination  with  re-
 gard  to  wagon-loading,  etc.  Evem
 though  the  Railway  Board  may  be
 doing  it,  it  is  not  discharging  its
 duties  properly.  I  suggest  a:  similar
 organisation  be  set  up  to  take  im-
 mediate  action  as  and  when  occasion
 arises.

 The  Southern  Railway  is  too  big.  It
 is  being  run  at  a  loss  of  Rs.  5  crores
 every  year  and  I  am  sure  it  will  never
 improve  for  a  good  length  of  time,
 because  according  to  the  explanation
 given,  the  cost  on  coal  would  be  to
 the  extent  of  Rs.  3  crores.  This  prob-
 lem  will  be  there  always.  The  whole
 Indian  Railway  will  be  faced  with
 the  fuel  problem.  In  another  six
 years,  with  the  contemplated  expan-
 sion  and  the  introduction  of  a  num-
 ber  of  new  trains,  the  fuel  problem
 will  be  there  and  in  the  Southern
 Railway  also,  it  can  never  be  over-
 come.  What  is  the  remedy?  Com-
 pared  to  the  company  days,  the  opera-
 tional  efficiency  has  gone  down  con-
 siderably  in  the.  Southern  Railway.
 It  is  too  big  and  it  has  not  been
 managed  properly.  It  must  be  divi-
 ded  into  two  zones.

 About  this  loss,  I  would  ask  the
 Ministry  to  consider  seriously  one
 thing.  Southern  India  being  a  plat-
 eau,  even  if  you  introduce  diesel  en-
 gines,  the  same  diesel  engine  which
 carries  500  tons  will  not  be  able  to
 carry  even  half  that  tonnage  in  the
 southern  plateau.  The  solution  lies  in
 electrification.  In  the  south,  electri-
 city  is  cheaper;  we  have  got  hydro-
 electric  power  at  cheaper  rates.  Ins-



 2837  Railway

 (Shri  Shankaraiya]}
 tead  of  carrying  coal  and  incurring  a
 loss  of  Rs.  3  crores  every  year,  if  you
 capitalise  this  loss  and  convert  it  into
 electricity,  it  will  be  cheaper,  even;  if
 you  have  thermal  stations.  With  the
 hydel  power,  lignite  and  thermal
 stations,  it  will  work  out  cheaper  than
 coal.

 With  the  new  invention  of  electric
 engines  with  alternate  current,  the
 capacity  is  supposed  to  incrase  up  to
 6,000  tons,  compared  to  the  capacity of  3,000  tons  of  the  diese]  engine.  So,
 in  the  larger  interests,  the  southern
 zone  should  be  divided  into  two  zones
 for  purposes  of  operational  efficiency
 and  for  the  removal  of  the  loss,  elec-
 trification  is  the  only  method.  I  hope
 the  Minister  will  seriously  consider
 the  matter.

 They  must  also  introduce  rail  cars
 to  reduce  the  cost.  This  is  absolutely
 necessary  in  the  south  particularly,
 because  on  account  of  the  high  gra-
 dient,  not  only  is  the  fuel  consump-
 tion  high,  but  the  percentage  of  part-
 ing  of  trains,  i.e.  the  couplings  giving
 way  on  account  of  heavy  weight
 while  moving  in  the  gradient  track,  is
 also  far  greater  than  in  any  _  other
 zone.

 I  now  wish  to  say  something  about
 the  Satyamangalam  railway  and  the
 Hassan-Mangalore  line.  I  have  got  a
 different  story  to  tell  here.  We  have
 been  pressing  this  railway  for  the  last
 50  years.  Promises  were  made  at  the
 time  of  integration  to  implement  it.
 A  definite  undertaking  was  given  by
 Shri  Gopalaswami  Ayyangar  on  the
 floor  of  this  House  that  it  would  be
 yanctioned  and  the  work  would  be
 taken  up  in  95l.  With  regard  to  the
 Mangalore-Hassan  railway,  the  hon.
 Minister  was  pleased  to  say  that  he
 nad  ordered  surveying,  the  work
 would  be  taken  up  and  he  would
 some  to  the  House  for  supplementary
 grants  by  the  end  of  the  last  budget
 tession  or  the  next  session.  But  till
 ‘odav  it  has  not  been  realised  and
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 व्‌  गा  not  blaming  the  hon.  Mini
 ter.  I  know  he  is  sincere  and  he  hi
 done  his  best.  My  complaint  is  again the  Planning  Commission.  I  as
 what  right  do  they  have  to  nullify  ५
 cancel  or  put  off  an  undertaking  give
 by  the  Central  Government  to  tl
 State  Government  at  the  time  of  int
 gration?  An  assurance  was  given  ¢
 the  floor  of  this  House  and  if  suc
 assurances  are  flouted,  where  is  tt
 remedy?  Not  only  now,  but  it  wi
 given  0  years  ago  in  95l.  I  am:
 a  loss  to  understand  this.  In  tt
 second  Five  Year  Plan,  we  are  spenc
 ing  nearly  Rs.  200  crores  on  neari
 700  to  800  miles  of  new  lines,  700  :
 800  miles  of  renewals,  doubling,  et
 These  lines  have  been  in  demand  fc
 the  last  50  years  and  undertakiny
 have  been  given.  I  want  to  kno
 whether  it  is  still  going  to  be  floute
 or  it  is  going  to  be  taken  up.

 The  reason  given  to  us  is  thi
 priorities  have  been  given  for  th
 movement  of  coal  and  iron  for  th
 new  plants.  Applying  this  reaso)
 have  not  Mysore  and  Karnatak  ares
 been  supplying  iron?  Are  they  me
 supplying  manganese  ore  and  eart
 ing  foreign  exchange?  Should  7९
 that  line  be  developed?  Whereas  th
 State  Trading  Corporation  has  san
 tioned  Rs.  2  crores  for  road  develop
 ment  for  the  movement  of  ‘thes,
 things,  the  railways  are  extremel
 slow.  They  have  not  spent  a_  sing]
 pie  to  add  an  inch  of  line  to  wh:
 was  there  in  the  beginning.  Mysox
 has  been  earning  foreign  exchang
 through  coffee,  cardamom,  etc.,  bt
 it  has  been  neglected.  The  whol
 west  coast  is  neglected,  in  spite  of  th
 assurances  given.  Not  only  Mysor
 but  the  whole  of  Andhra,  Travancore
 Cochin  and  other  States  have  bee
 neglected,  and  I  can  give  you  fac!
 and  figures  to  prove  that.  Wheres
 in  West  Bengal  the  route  mileage  fc
 one  thousand  square  miles  is  69  pe
 cent,  in  U.P.  it  is  47  per  cent,  Punja
 48  per  cent,  Mysore  22  per  cent  an
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 Pandit  D.  N.  Tiwari:  What  about
 Bihar?

 Shri  Shankaralya:  For  Bombay  it
 is  49  per  cent.

 Pandit  D.  N.  Tiwari:  What  about
 Bihar.

 Mr.  Deputy-Speaker:  The  hon.
 Member  should  not  give  out  figures
 that  might  be  useful  to  other  States.

 Shri  Shankaraiya:  I  have  got  figures
 for  all  the  States.  For  Bihar  it  is  46
 per  cent.  But  for  Mysore  it  is  only  22
 per  cent,  and  Andhra  26  per  cent.
 Mysore  has  been  neglected  for  the
 last  fifty  years.  So,  without  dilating
 much  on  this,  let  me  say  that  this  por-
 tion  has  been  completely  neglected
 all  these  years.

 Then  I  want  to  bring  to  the  notice
 of  the  Railway  Minister  one  thing.  We
 have  been  claiming  that  if  the  Sathya-
 mangalam  railway  line  is  sanctioned,
 it  will  relieve  the  congestion  on  the
 other  lines,  e.g.  Jolarpet-Erode  line.
 But  we  find  from  page  3  of  the  Ex-
 planatory  Memorandum  that  the
 doubling  of  the  Jolarpet-Erode  line  is
 taken  up.  We  had  all  along  been
 claiming  that  if  the  Sathyamangalam
 line  is  taken  up  the  whole  traffic  from
 northern  India  towards  the  western
 side  could  be  carried  through  this  line
 and  the  congestion  in  the  other  line
 removed.  But,  instead  of  taking  up
 this  line,  they  now  want  to  double
 the  line  in  a  route  where  there  is  con-
 gestion.  I  also  cannot  understand  the
 advisability  or  wisdom  of  doubling
 the  line  from  Bezwada  to  Madras.  Ins-
 tead  of  doubling  the  line,  if  they
 divert  the  traffic  from  Kasipet  to
 Secundrabad  and  have  a  direct  route
 from  Secundrabad  through  Erode
 right  up  to  Coimbatore,  it  will  reduce
 the  congestion  in  Madras  and  Jolar-
 pet.  Instead  of  constructing  this  line,
 they  are  trying  to  double  the  existing
 line.  I  arn  not  able  to  understand
 what  the  wisdom  in  it  is.  Suppose,
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 on  account  of  the  raing  or  adverse
 circumstances  of  the  season  the
 Madras-Bezwada  line  is  breached  at
 several  points.  Then  the  whole  line
 will  be  blocked.  Instead  of  that,  if
 you  convert  the  Kasipet,  Secundra-
 bad,  Guntakkal-Bangalore  line,  it  will
 give  you  an  alternative  route,  which
 would  relieve  the  congestion,  and  in
 times  of  emergency  or  crisis  serve  as
 an  alternative  route  connecting  Coim-
 batore  with  those  areas  through
 Erode.  Apart  from  reducing  the  con-
 gestion  at  the  Jolarpet-Erode  section,
 it  will  assist  the  development  of
 other  areas  and  provide  further  facili-
 ties  to  passengers  going  to  Erode,
 Coimbatore,  Trivandrum  and  Cochin.
 So,  I  would  earnestly  request  the
 Minister  to  consider  this  matter  again.

 Lastly,  I  would  like  to  refer  to  one
 Point,  and  that  igs  the  injustice  that
 has  been  caused  to  the  ex-State  rail-
 waymen  of  Mysore  State.  We  have:
 given  petitions  on  this  and  they  are
 pending  for  the  last  two  years.  We
 had  some  talks  and,  of  course,  a  few
 were  given  some  relief.  But,  on  the
 main  question,  some  Members  of  Par-
 liament  -have  given  a  written  petition
 making  certain  charges  against  some
 particular  officers,  detailing  the
 manner  in  which  they  have  been  done.
 Still,  I  regret  to  say,  that  no  action
 has  been  taken  on  that.  I  hope  the
 hon.  Minister,  who  is  conversant  with
 all  the  facts,  will  look  into  the  matter
 and  see  that  justice  is  done.

 Shri  B.  Das  Gupta  (Purulia):  I  will:
 mainly  deal  with  three  important
 questions  which  vitally  affect  the  rail-
 way  administration,  namely,  corrup-
 tion,  safe  travel  and  recommenda-
 tions  of  the  Pay  Commission  regard-
 ing  railway  servants.  The  hon.  Rail-
 way  Minister,  in  his  budget  speech,
 has  observed:

 “The  problem  of  weeding  out  cor-
 ruption,  as  the  hon.  Members  will
 appreciate,  is  no  small  task,  and  is
 a  reflection  of  the  general  standard’
 of  morality  in  the  country.  It  is,
 therefore,  a  big  national  problem.”
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 I  cannot  agree  with  this.  I  holg  the
 view,  and  that  is  right,  that  if  corrup-
 tion  has  become  a  national  problem,
 it  has  been  made  so  by  8  corrupt
 leadership.  Corruption  is  the  reflec-
 ction  of  the  general  standard  of  moral-
 ity  in  the  leadership  of  the  country,
 big  or  small.  Let  the  leaders  behave
 better,  others  will  follow.  In  the
 railways  also  let  the  high-ups  shun
 corruption,  and  it  will  be  a  small  task
 to  minimise  it,  if  total  eradication  is
 not  possible.

 I  have  classified  the  prevalent  cor-
 ruption  in  the  railway  in  two  classes:

 ‘one,  where  the  employee  or  the  public
 is  directly  affected,  and  not  the  ad-
 ministration;  another  is  where  the
 administration  is  directly  affected,  in
 the  sense  one  which  affects  the  effi-
 ciency,  finance,  morale  etc.  of  the  ad-
 ministration.  Here  I  would  like  to
 place  before  the  House  some  facts
 with  regard  to  the  first  class  of  cor-
 ‘ruption.

 Let  me,  first  of  all,  take  the  Class
 IV  staff,  who  practically  come  from
 class  IV  citizens  of  our  country,  who
 form  the  main  bulk  of  our  popula-
 ,tion.  I  am  referring  specially  to  ap-
 .pointment  to  class  IV  staff  in  the
 South  Eastern  Railway.  Previously,
 .in  the  old  days,  officers  had  the  power
 to  appoint  class  IV  staff.  The  Rail-
 way  Board  was  compelled  to  stop  this
 for  there  were  corrupt  practices  in-
 dulged  in  by  the  officers.  The  Board
 by  a  circular,  which  was  given  effect

 ‘to  in  1956,  gave  directives  to  all  rail-
 ways  to  form  committees  in  every
 department  for  the  recruitment  of
 class  IV  staff.  A  committee  was  to  be
 formed  with  two  officials  and  one  local
 non-official  member  from  the  public.

 -In  Andhra  district  in  South  Eastern
 Railway,  except  in  the  Loco  depart-
 ment,  there  is  not  a  single  committee
 in  any  department.  Since  956  hun-
 dreds  of  Class  IV  staff  have  been  ap-

 “pointed  in  different  departments  by
 the  officers  concerned,  and  not  in  ac-
 cordance  with  the  direction  of  the
 Railway  Board.  I  am  sure  that  the
 Railway  Board  is  not  unaware  of  this
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 open  violation  of  their  directives.
 What  steps  have  been  taken  against
 the  departmental  heads?

 Then  I  come  to  the  appointment  of
 casual  labour  by  the  Engineering  De-
 partment.  These  casual  labour  draw,
 on  an  average,  thirty  to  forty  rupees
 per  month,  but  they  have  to  pay  five
 to  ten  rupees  to  the  appointing  boss-
 es,  who  are  high-ups,  failing  which
 they  lose  their  jobs.

 Then  there  is  posting  at  paying
 stations.  In  some  places  it  is  done  by
 a  kind  of  auction,  the  highest  bidder
 getting  the  prized  place.  Then,  on  the
 allotment  of  quarters,  better  type  of
 quarters  are  meant  for  higher  officers
 and  senior  staff.  But  a  most  junior
 staff  can  get  that  quarter  if  an  ade-
 quate  payment  is  made.  I  am  prepar-
 ed  to  substantiate  all  these  if  neces-
 sary.

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  I  shall  be
 grateful  to  him  if  he  does.

 Shri  B.  Das  Gupta:  I  have  dealt
 with  Class  IV  people  who  form  the
 bulk  of  the  nation.  It  is  not  they  who
 have  made  corruption  a  national
 problem,  it  is  those  who  boss  over
 them.  In  the  railways,  beginning
 from  the  DCS  to  the  Railway  Board,
 who  is  not  aware  of  this!

 Now,  to  give  a  few  instances  of  cor-
 ruption  affecting  the  administration
 and  its  various  aspects.’  Lakhs  and
 lakhs  of  rupees  are  spent  in  the  name
 of  small  construction,  reconstruction,
 remodelling,  repairs  etc.,  which  do  not
 require  sanction  from  any  authority
 above  the  district  or  divisional  level.
 How  cleverly  this  is  managed!  It  is
 known  to  all.  Construction,  abolition
 of  that  construction  and  again  re-
 construction  of  the  same,  is  another
 clever  ruse.

 A  beautiful  new  station  building  in
 Adityapur  Station  in  between  Tata
 and  Sinj  section  was  constructed  by
 the  end  of  957  and  demolished  by  the
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 end  of  958  involving  a  few  lakhs  of
 rupees.  What  for  was  it  done?  To
 whose  interest  was  it?

 I  am  coming  to  another  point,  how
 the  railways  lose  their  revenue.  Not
 Jakhs,  but  crores  of  rupees  can  be
 added  to  the  coffers  of  the  railways
 if  the  detention  of  wagons  in  collieries
 is  strictly  checked  and  demurrage
 charges  can  be  correctly  realised.  The
 records  are  beautifully  kept,  it  is  all
 O.K.  with  the  records.  The  detention
 over  and  above  the  scheduled  time  in
 a  colliery  or  by  a  coal  merchant  is
 usually  shown  in  the  railway  station
 on  the  traffic  account,  and  the  depart-
 ment  has  one  thousand  and  one  pleas
 to  defend  it.  Who  is  going  to  put  a
 stop  to  this?  None—because  even  the
 Chief  Operating  Superintendents
 sometimes  overlook  these.

 The  running  train  thefts  and  yard
 thefts  from  wagons  containing  valua-
 ‘ble  goods  is  another  curse  on  the
 railways.  The  compensation  claims
 paid  by  the  railways  in  1958-59  come
 to  Rs.  3.3  crores,  an  enormous  sum.
 The  compensation  claims  accrue
 through  the  loss  of  goods  _  in  transit.
 Organised  R.T.T.,  i.e.,  running  train
 thefts,  and  yard  thefts  are  the  most
 important  causes  of  these  losses.  The
 modus  operandi  is  hard  to  believe  yet
 it  is  a  fact.  In  the  South-Eastern
 Railway  my  experience  is  that  there
 is  a  network  of  gangs  with  their  res-
 pective  areas  of  jurisdiction.  If  one
 gang  fails  to  tamper  with  a  wagon
 containing  valuable  goods  within  its
 jurisdiction,  it  sells  the  wagon  to  the
 next  gang  and  so  on,  until  the  wagon
 is  relieved  of  its  contents.

 Shri  Shahnawaz  Khan:  How  did  he
 gain  this  valuable  experience?

 Shri  B.  Das  Gupta:  Yes,  I  have  this
 valuable  experience,  and  I  can  subs-
 tantiate  it.  I  can  give  facts  and
 figures,

 Shri  Subiman  Ghose  (Burdwan):
 He  has  connection  with  the  public.

 Shri  B.  Das  Gupta:  It  can  happen,
 and  happens,  only  with  the  unholy
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 alliance  of  the  watch  and  ward,  now
 R.P.F.,  police  and  the  railway  officers
 with  the  gangs.  I  can  give  the  names
 of  some  of  the  gangs  and  the  railway
 employees  and  others  connected  with
 this.

 There  are  honest  railway  employees
 who  are  prepared  to  help  to  eradicate
 this  with  the  necessary  information
 and  details  and  unassailable  proofs,
 provided  they  are  assured  that  they
 would  not  be  punished  or  victimised
 by  their  superiors  concerned.  Are  you
 going  to  give  this  assurance?  I  will
 send  the  railway  employees  to  you
 who  will  give  you  unassailable  proofs
 of  these  things.

 I  shall  just  give  one  instanee.  There
 was  a  case  of  one  Class  IV  employee
 who  had  the  audacity  to  report  it,  and
 he  was  given  the  sack.  He  sent  his
 representation  to  the  highest  authori-
 ties  concerned,  but  nothing  has  been
 done  yet.

 I  now  come  to  that  type  of  corrup-
 tion  which  directly  affects  the  mora-
 lity  and  efficiency  of  the  administra-
 tion  and  safe  working  of  the  railways.
 This  can  be  called  nepotism,  favouri-
 tism,  casteism,  communalism,  provin-
 cialism,  whatever  you  like.  In  some
 places  pecuniary  considerations  also
 play  a  weighty  role.

 This  takes  the  form  of  promoting
 new  and  inexperienced  hands  to  more
 responsible  positions,  which  require
 not  only  adequate  theoretical  know-
 ledge,  but  also  sufficient  practical
 experience  over  a  long  time,  by
 superseding  deserving  seniors.  This
 has  lately  created  8  flutter  in  the
 railway  administration.  I  am  now
 citing  an  instance,  and  to  prove  it  IT
 take  the  entire  responsibility.

 An  ASM  in  the  grade  of  Rs.  80  to
 Rs.  70  who  has  only  completed  eight
 months  service  has  been  called  to
 appear  at  the  selection  for  a  post  in
 the  grade  of  Rs.  200  to  Rs.  300,  super-
 seding  all  the  senior  staff  of  inter-
 mediary  grade.  His  selection  to  this
 grade  will,  as  a  rule,  post  him  to  a
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 big  and  very  busy  station  dealing
 with  mails,  expresses  and  heavy
 traffic.  What  will  be  the  result?  He
 is  not  experienced.

 Mr.  Deputy-Speaker:  Has  the  hon.
 Member  written  to  the  Minister
 bringing  this  incident  to  his  notice?

 Shri  B.  Das  Gupta:  No.  These  facts
 T  have  not  referred  to  him.

 An  Hon.  Member:  He  is  now  refer-
 ring  to  them.

 Mr.  Deputy-Speaker:  The  House
 cannot  sit  in  judgement,  no  represen-
 tation  can  be  made  here  for  the  House
 to  take  up.

 Shri  S.  M.  Banerjee:  He  is  giving  it
 as  an  illustration.

 Shri  B.  Das  Gupta:  I  may  submit
 that  a  week  ago  I  toured  some  places
 and  I  had  these  facts.  I  am  placing
 them.

 Mr.  Deputy-Speaker:  That  is  all
 right.  I  do  not  object  to  their  being
 placed  here,  but  can  full  advantage
 be  taken  of  the  intention  that  the  hon.
 Member  has  in  mind,  and  will  the
 Minister  be  prepared  to  answer  the
 charges  that  he  is  levelling,  or  can
 the  Minister  get  information  so  soon
 to  be  able  to  reply  to  them?  If  he
 had  written  already,  perhaps  the  hon.
 Minister  could  have  been  ready  with
 all  the  facts  and  replied  to  him
 stating  the  actual  facts  according  to
 the  railway  administration.  But  now,
 if  he  goes  on  citing  instances—I  am
 not  here  objecting  to  the  admissibility
 or  otherwise  of  it—can  full  benefit  be
 derived  out  of  these  complaints?  That
 also  should  be  taken  into  considera-
 tion.

 Then,  he  should  also  keep  an  eye
 on  the  clock.  If  he  goes  into  these
 instances,  perhaps  he  may  not  have
 time  for  some  very  important  points.

 Shri  Jagjivan  Ram:  You  have  made
 2  very  good  suggestion.  I  will  request
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 the  hon.  Member  that  if  he  has  such
 individual  cases,  it  will  be  advan-
 tageous  for  him  and  for  the  employee
 concerned  if  he  writes  to  us,  so  that
 we  can  examine  whether  some  _in-
 justice  has  been  done  in  some  cases
 or  not.  If  he  mentions  them  here,
 perhaps  I  will  not  be  in  a  position  to
 give  a  reply,  because  it  will  take
 some  time  to  get  the  full  details  from
 the  railway  administration  concerned.

 Shri  S.  M.  Banerjee:  Suggestion  for
 action.

 Shri  B.  Das  Gupta:  It  is  a  very  good
 suggestion.  I  will  accept  it.  I  will
 refer  these  cases  to  the  hon.  Minister
 and  expect  that  he  will  do  something,
 but  I  am  just  describing  this  in  order
 to  prove  how  corruption  plays  its  role
 in  the  railway  administration  and  its
 consequences.

 Mr.  Deputy-Speaker:  That  is  quite
 all  right,  but  does  he  want  to  stop
 that  corruption  or  reduce  it  or  only
 to  state  it  here?

 Shri  B.  Das  Gupta:  I  want  to  stop
 corruption.  And  I  want  to  state  the
 reasons  why  corruption  is  there.

 Mr.  Deputy-Speaker:  It  would  be
 more  advantageous  to  all  concerned  if
 these  instances  were  brought  to  the
 notice  of  the  hon.  Minister  so  that  he
 might  go  into  them.  Still,  if  the  hon.
 Member  does  not  get  a  satisfactory
 answer,  then,  certainly,  he  has_  got
 the  right  to  bring  it  up  here.

 Shri  B.  Das  Gupta:  I  shall  write
 these  things  to  the  Minister.

 But,  in  order  to  have  a  link  in  my
 speech,  I  shall  just  cite  one  or  two
 other  instances  for  the  information  of
 the  Minister,  and  I  promise  that  I
 shall  give  all  the  details  to  the  Minis-
 ter  in  time.

 Shri  Jagjivan  Ram:  If  he  is  going  to
 cite  these  instances  here,  it  will  not
 be  possible  to  give  reply  to  them  now.
 Tt  shall  take  time  to  callect  informa-
 tion  from  the  Railway  concerned  and



 284I  Railway

 it  will  be  perhaps  after  sometime,
 may  be  in  the  next  session,  that  reply
 may  be  given.

 Shri  B.  Das  Gupta:  I  shall  not  state
 all  the  details,  but  I  shall  just  casually
 mention  them.  I  have  to  cite  them,
 otherwise...

 Mr.  Deputy-Speaker:  Otherwise,  the
 continuity  of  his  chain  is  broken?

 Shri  B.  ‘Das  Gupta:  Yes.

 A  loco-shunter  superseding  all  his
 senior  drivers,  drivers  with  ten  to
 fifteen  years  of  service,  is  being  pro-
 moted  as  B  Grade  driver  and  is  likely
 to  be  entrusted  with  the  responsibility

 of  driving  mail,  express  and  passenger
 trains,  with  no  experience  of  work  on
 the  open  line.  The  lives  of  thousands
 of  passengers  are  always  likely  to
 meet  grave  risks  in  a  train  driven  by
 such  a  driver.

 I  shall  now  cite  another  instance.  I
 am  citing  these  instances,  because
 these  are  all  inter-connected  with  the
 safe  running  of  trains.

 Shri  Jagjivan  Ram:  Again,  if  I  may
 intervene,  the  hon.  Member  is  genera-
 licing  the  thing  instead  of  giving  the
 particulars.  If  he  simply  says
 ‘drivers  with  fifteen  years’  experi-
 ence’,  it  means  that  all  the  drivers
 with  fifteen  years’  experience  are
 being  promoted.  He  will  be  doing
 justice  to  the  House,  to  me  and
 to  the  Railway  Administration,  if
 he  gives  the  particulars  and  says
 that  a  driver  at  such  and  _  such
 a  place  with  such  and  such  _  experi-
 ence  hag  been  promoted  and  so
 on.  It  will  be  better  if  the  hon.  Mem-
 ber  quotes  the  instances  with  the
 entire  particulars,  so  that  I  may  ४९
 able  to  give  an  answer  later  on.

 Shri  B.  Das  Gupta:  Again,  a  most
 junior  TXR—if  I  am  permitted  to
 name  him,  I  can  do  so,  otherwise,  I
 shall  not  mention  the  name,  but  I
 shall  only  point  out  the  place—at Adra  on  South-Eastern  Railway,  has

 benefit,  but  I  shall
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 been  promoted  to  a_  higher  grade,
 within  eight  years  of  service.

 If  the  hon.  Minister  wants  that  I
 should  name  him,  I  am  ready  to  do  so.

 Shri  Jagjivan  Ram:  Yes.
 Shri  B.  Das  Gupta:  **

 For  obvious  reasons,  I  did  not  want
 to  name  these  persons.

 Mr.  Deputy-Speaker:  It  should  not
 be  a  negotiated  contract  between  the
 hon.  Member  and  the  hon.  Minister.  I
 would  not  allow  the  hon.  Member  to
 mention  any  further  names.

 Shri  B.  Das  Gupta:  I  express  my
 regret.

 Mr.  Deputy-Speaker:  I  have  advised
 the  hon.  Member  already  that  he
 should  not  go  into  these  details.  He
 has  done  it  so.  far,  and  I  had  not
 objected  to  that,  but  it  would  be  no
 use  making  these  general  accusations.
 The  hon.  Member  ought  to  put  down
 these  things  in  writing  and  send  them
 on  to  the  Minister  and  get  a  reply.
 Then,  he  can  consult  me,  and  I  shall
 allow  him  a  special  opportunity  to
 bring  it  to  the  notice  of  the  House,  if
 he  does  not  get  a  satisfactory  answer
 to  that.

 Shri  B.  Das  Gupta:  All  right.
 Mr.  Deputy-Speaker:  The  hon.

 Minister  has  got  the  name  for  his
 order  it  to  be

 expunged  from  the  records.

 Shri  B.  Das  Gupta:  He  has  got  the
 name  for  his  benefit,  no  doubt,  but  he
 has  not  yet  got  the  description  which
 I  was  going  to  give.

 Mr.  Deputy-Speaker:  The  hon.
 Member  can  say  that;  he  can  just
 convey  the  whole  thing  to  the  hon.
 Minister.

 Shri  B.  Das  Gupta:  There  was  @
 TXR  **  in  Adra  district,  who  has  been

 **Expunged  as  ordered  by  the  Chair.
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 promoted,  and  I  can  say  how  he  has
 been  promoted.

 Mr.  Deputy-Speaker:  I  have  advised
 the  hon.  Member  that  if  he  wants  to
 have  justice  done  in  that  particular
 case,  then  he  may  give  the  particular’
 as  well  as  the  conditions  to  the  Minis-
 ter.  If  he  does  not  want  anything  to
 be  done,  and  simply  he  wants  to  state
 them  here,  I  would  not  obstruct  him,
 but  let  him  not  give  the  names.

 Shri  Tyagi  (Dehra  Dun):  Parlia-
 ment  should  not  be  made  a  forum  for

 Shri  B.  Das  Gupta:  Then  with  your
 permission,  I  want  to  state  the
 particulars.

 Mr.  Deputy-Speaker:  He  has  only
 two  or  three  minutes  left.

 Shri  B.  Das  Gupta:  I  am  the  first
 speaker  froin  my  Group.

 An  Hon.  Member:  The  ‘chain’  has
 been  pulled!

 Mr.  Deputy-Speaker:  If  the  ‘pulling’
 is  unlawful,  then  alone  he  can  com-
 plain.  Otherwise,  if  it  is  a  lawful
 interference,  he  has  to  take  it.

 Shri  B.  Das  Gupta:  As_  the  first
 speaker  from  my  Group,  I  am  expect-
 ed  to  have  25  minutes.

 Mr.  Deputy-Speaker:  I  will  give
 him  full  25  minutes.  He  has  taken  23
 minutes,

 Shri  B.  Das  Gupta:  Then  I  can  have
 another  0  minutes.

 Mr.  Deputy-Speaker:  Is  that  the
 arithmetic  of  the  hon.  Member?

 Shri  B.  Das  Gupta:  This  is  a  very
 important  question.  I  may  be  allowed
 some  time  more.

 Mr.  Deputy-Speaker:  I  am  sorry  I
 cannot  allow  him  more  than  25
 minutes.
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 Shri  B.  Das  Gupta:  As  I  was  saying,
 a  most  junior  TXR,  that  is,  Train
 Examiner  in  Rs.  00  to  Rs.  85  grade
 has  been  promoted  to  Rs.  300—400
 grade  within  8  years  of  service  super-

 seding  most  efficient  and  experienced
 senior  TXRs  with  25  to  30  years
 service,  violating  all  the  principles
 governing  staff  promotion.  He  is
 giving  ‘fit?  certificates  for  not  only
 goods  wagons  but  also  coaching
 traffic.  So  the  conditions  may  better
 be  imagined  than  described.

 There  is  an  instance  of  qa  Guard
 with  four  or  five  years  service  super-
 seding  more  than  a_  thousand  scnior
 and  experienced  Guards  and  being
 promoted  to  DTI  and  higher  positions.

 Added  to  these,  excessive  over-
 working  of  running  staff—I  am  not
 now  giving  a  concrete  instance  but
 making  a  general  observation—name-
 ly,  Drivers  and  Guards,  makes  the
 running  of  trains—goods  or  passen-
 ger--always  fuil  of  risk.  This  running
 staff  in  practice  in  most  cases  is  forced
 to  work  over  24  hours,  and  in  some
 cases,  over  40  hours  at  a  stretch,
 against  the  rules.

 Shri  Shahnawaz  Khan:  It  is  abso-
 lutely  wrong.

 Shri  B.  Das  Gupta:  I  can  give  him
 instances,  if  he  wants.

 Shri  Shahnawaz  Khan:  Yes,  we
 shall  be  gratcful  for  that.  But  it  is
 absolutely  wrong.  It  cannot  happen.

 Shri  B.  Das  Gupta:  I  take  the
 responsibility  to  substantiate  it.  There
 are  cases,

 ‘Mr.  Deputy-Speaker:  What  should
 the  Chair  do  under  the  circumstances?

 Shri  B.  Das  Gupta:  There  are  cases
 where  Drivers  and  Guards  have  been
 punished  against  the  rules,  for  stab-
 ling  a  train  after  completion  of  over
 5  hours  continuous  duty.  In  a  book-
 let  distributed  to  us  by  the  Railway
 Ministry  A  Review  of  Accidents  on
 Indian  Government  Railways  it  has

 ‘been  observed:
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 “Of  the  total:number  of  20I5
 train  accidents  in  1958-59,  32  or
 about  56  per  cent  were  caused  by
 the  failure  of  the  railway  staff”.

 I  may  assert  that  the  wording  should
 have  been:

 “failure  of  the  railway  bosses
 to  administer  justice  to  the  rail-
 way  staff’.

 In  this  connection,  I  should  like  to
 draw  the  attention  of  the  Minister  to
 the  condition  of  the  rolling  stocks
 which  are  so  deteriorated  that  by
 1963-64,  the  rolling  stocks  of  Indian
 Railways  will  require  complete
 rehabilitation  for  lack  of  proper
 repairs  in  proper  time.

 Shri  Jagjivan  Ram:  If  the  hon.
 Membcr  goes  through  the  statistics
 published  instead  of  reading  his  brief,
 he  will  perhaps  be  better  advised  of
 the  rolling  stock  position.

 Shri  Tangamani  (Madurai):  Accor-
 ding  to  what  he  has  said,  the  rolling
 stocks  will  become  scrap  in  two
 years,

 Shri  B.  Das  Gupta:  Regarding  the
 Pay  Commission’s  recommendations,
 it  is  gratifying  tc  note  that  the  hon.
 Minister  has  assured  the  railwaymen
 that  the  benefits  which  they  were  so
 long  enjoying  would  not  be  curtailed.
 I  congratulate  him  on  that  announce-
 ment.

 Shri  Jagjivan  Ram:  I  have  said  only
 about  passes  and  PTOs.

 Shri  B.  Das  Gupta:  I  am  referring
 to  his  speech  in  the  Rajya  Sabha.  The
 recommendation  of  the  Pay  Commis-
 sion,  specially  with  regard  to  the
 lower  grade  employees,  is  a  piece  of
 vindictive  indictment,  if  I  may  be
 permitted  to  say  so.  I  would  draw
 the  attention  of  the  Railway  Minister
 to  the  recommendations  of  the  Pay
 Commission  specially  in  regard  to  the
 Accounts  Clerks  of  Grade  II  who  do
 the  same  nature  of  duty  as  Grade  I
 Clerks.  The  fact  though  admitted  by
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 the  Accounts  Department  by  a  secret.
 circular  has  been  misrepresented  to
 the  Pay  Commission  who  in  their.
 turn  have  ignored  to  look  into  tne
 real  state  of  affairs.  Justice  will  be
 done  by  the  merger  of  Grade  II  ana
 Grade  I  cadres  of  the  All  India  Rail-
 way  Accounts  clerks  by  automatic
 abolition  of  the  examination.

 In  conclusion  I  may  be  permitted  to
 say  that  little  67  great  if  the
 injustices  are  allowed  to  be  accumu-
 lated  they  ultimately  drown  them
 who  are  responsible  for  these,  wne-
 ther  in  the  gencra]  administration  of
 the  Government  or  in  the  Railways.
 This  is  only  a  question  of  time.

 Shri  P.  C.  Borooah  (Sibsagar):  Mr.
 Deputy-Speaker,  Sir,  I  have  to  con-
 gratulate  the  hon.  Minister  for  the
 improvements  he  has  made  in  the
 Railways,  some  of  which  are  out-
 standing  in  character.

 Just  now  some  of  the  hon.  Mem-
 bers  were  doubting,  about  the  spvec-
 of  the  goods  trains,  whether  actually
 any  improvement  has  taken  place.
 the  hon.  Minister,  in  his  illumina--
 ting  speech,  the  other  day.  stated:

 “The  speeds  of  goods  trains  re-
 gistered  a  general  improvement
 on  all  the  railways.  Compared
 with  the  corresponding  period  of
 last  year,  the  increase  was  about
 8°8  per  cent  on  the  Broad  Gauge
 and  4°9  per  cent  on  the  Metre
 Gauge.”
 In  regard  to  punctuality  of  passenger-

 trains,  he  said:
 “The  average  performance  in

 1958-59  was  slightly  better.  A
 noteworthy  feature,  bowever,  is.
 that  the  subsequent  results  have
 been  distinctly  better,  and,  in  par-
 ticular,  during  the  summer  months
 when  the  human  endurance  is
 taxed  to  the  utmost  and  in  the
 rainy  months  when  other  factors
 intervene,  the  performance  has
 greatly  improved.”
 Then  again,  in  regard  to  self-suffi--

 ciency,  he  said  with  justifiable  pride-
 that:
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 “We  are  now  self-sufficient  in

 respect  of  steam  locomotives,  with
 steady  increase  both  in  number
 produced  and  in  the  indigenous
 content.  In  fact,  a  stage  has  been
 reached  when  we  can  enter  the
 export  market.  The  standard  of
 manufacture  is  high  and  our  costs
 are  competitive.  Similarly  in  re-
 spect  of  wagons  and  coaches,  we
 are  self-sufficient,  and  here  again
 we  can  build  for  export.”
 These  are  all  very  encouraging  and

 go  a  long  way  towards  building  our
 nation  and  also  to  the  credit  of  the
 hon.  Minister  for  whom  we  have  our
 congratulations,

 Referring  to  the  workings  of  1958-
 .59,  we  find,  unfortunately,  that  there
 is  a  drop  in  operating  effieiency.
 Passenger  earnings  have  declined  by
 2:06,  per  cent;  goods  earnings  fell
 -short  by  Rs.  8°6  crores  over  the
 Budget  anticipation  and  expenditure
 increased  by  about  Rs.  3°6  crores,  and
 the  working  surpuls  showed  a  short-
 fall  from  Rs,  3°38  crores  to  Rs.  8°93
 crores.  Over  and  above  ll  these,
 there  has  been  a  continuous  depletion
 of  the  Depreciation  Reserve  Fund
 since  the  beginning  of  the  Second
 Plan.

 The  new  Budget  provides  for  a  small
 increase  in  passenger  earnings  by  Rs.
 (1:42  crores  over  the  revised  estimates,
 though  the  estimate  of  goods  earnings
 is  on  the  high  side  by  Rs.  27  crores.
 There  is  a  substantial  increase  in  the
 ordinary  working  expenses  by  about
 Rs.  35  crores  against  a  small]  revenue
 surplus  of  Rs.  4°5  crores.  It  will  be

 -evident  from  these  that  the  general
 trend  of  earnings  and  performances  is
 going  to  be,  more  or  less,  on  the  same
 lines  as  in  the  current  year.

 It  is  a  know  fact  that  our  railway
 service  compares  poorly  with  that  in
 other  advanced  countries.  To  make
 the  railway  a  safe,  speedy  and  com-
 fortable  form  of  transport  is  the  most
 basic  objective  of  our  policy.  Speedy
 improvements  in  carrying  capacity

 .and  operational  efficiency  are  the
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 vital  needs  of  such  a  policy.  Un-
 fortunately,  the  present  progress  in
 this  direction  is  slow.  I  do  not  deny
 the  existence  of  manifold  difficulties
 in  the  way,  but  we  have  got  to  over-
 come  them  quickly.

 It  is  fact  that  during  the  last  few
 years,  there  has  been  a  lot  of  expan-
 sion  in  our  railways.  Though’  ex-
 pansion  is  important,  I  think  it  should
 not  be  done  at  the  cost  of  improve-
 ments  and  efficiency.  It  is  too  well-
 known,  Sir,  to  stress  that  the  operating
 efficiency  of  the  railway  system  de-
 pends  on  adequate  line  capacity.
 Hence  measures  must  be  taken  to  in-
 crease  line  capacity  in  proportion  to
 the  expected  increase  in  traffic.

 We  are  taking  quite  a  lot  of  foreign
 aid  for  the  railways.  One  of  the  ob-
 jects  of  taking  foreign  aid  is  to
 modernise  the  system.  Unfortunately
 the  progress  seems  to  be  slow  in  this
 direction  also.  We  may  in  this  con-
 nection  profitably  take  a  lesson  from
 the  railway  modernisation  plan  of  the
 United  Kingdom.  A  fifteen  year
 gigantic  programme,  involving  an
 expenditure  of  £,200  million  was
 undertaken  in  January  1955.  With-
 in  a  short  span  of  time,  it  has  not
 only  led  to  considerable  operational
 efficiency  but  also  to  greater  pro-
 fitability.  Encouraged  by  the  results,
 the  U.  K,  Transport  Commission  has
 made  a  reappraisal  of  the  plan  for  the
 period  959—63.  More,  and  earlier,
 diesel  and  electric  traction  have  been
 accepted  as  the  objective  of  the  revis-
 ed  programme.  Thus  the  British
 railway  system  which  was  perennially
 running  at  a  deficit,  has  now  been
 able  to  make  considerable  working
 surplus  and  has  also  been’  able  to
 compete  successfully  with  other  forms
 of  transport,  specially  road  transport.

 So,  Sir,  it  is  high  time  that  we
 should  devote  more  attention  to  our
 programme  of  modernisation.  The
 current  programme  of  maunfacturing
 diesel  and  electric  locomotives  in  the
 private  and  public  sectors  respectively
 should  be  accelerated.  But  for  this
 purpose  it  is  alsu  necessary  to  equip
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 our  railwaymen  on  a  planned  basis.
 The  Railway  Ministry  should  therefore
 plan  ahead,  how  to  meet  the  future
 plan  requirements  of  highly  technical
 personnels.

 Coming  to  the  rail-road  competition,
 it  is  very  unfortunate  that  till  now
 we  have  not  been  able  to  achieve  the
 coordination  that  is  necessary  _  bet-
 ween  these  two  departments.  Modern
 trend  in  most  parts  of  the  present  day
 world  is  for  more  and  better  road
 transport  service.  The  late  Dr.  J.  C.
 Ghose,  then  member  of  the  Planning
 Commission  in  one  of  the  Parlia-
 mentary  Committees  in  956  referred
 to  this  trend  and  recommended  for
 a  high-powered  commission  to  exa-
 mine  the  question  and  make  recom-
 mendation  for  the  policy  to  be  adopt-
 ed  in  the  Third  Five  Year  Plan.  It
 is,  however,  not  known  whether  any
 such  commission  has  been  set  up  so
 far,  The  Indian  Railways  are,
 in  8  sense,  sufficiently  develop-
 ed.  The  question  is  whether  there  is
 any  further  scope  for  large-scale  deve-
 lopment  from  the  commercial  point  of
 view.  Railways  should  serve  as  a
 life-line,  while  the  road  transport
 should  serve  as  its  branches.  It  will
 be  suicidal  to  fight  the  road  trans-
 port  with  the  weapon  of  freight  rate.
 Let  us  not  fail  to  read  the  writings
 on  the  wall.  It  is  time  that  the
 Ministries  of  Railways  and  Transport
 should  come  to  a  clear  understanding
 on  this  issue.

 The  railway  rates  and  profits  in
 India  have  always  been  determined
 by  the  budgetary  requirements  of  the
 Government.  The  railway  rates  have
 become  a  means  of  indirect  taxation.
 We  should  not  forget  that  the  Rail-
 ways  are  a  commercial  organisation,
 and  hence  its  financial  policy  should
 be  governed  mainly  by  commercial
 considerations.  The  hon.  Minister
 should  do  well  to  examine  the  effects
 of  the  enhanced  freight  rates  intro-
 duced  since  October,  958  on  railway
 earnings  and  goods  movement.  It  is
 also  very  important  to  investigate
 whether  the  shortfall  in  passenger
 earnings  is  mainly  due  to  the  sur-
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 charge  levied  on  travelling  by  rail.
 Such  an  analysis  is  essential  before
 making  any  adjustment  in  the  budge-
 tary  provisions.

 Regarding  corruption,  the  less  said
 the  better.  It  is  not  only  confined  to
 the  railways  alone,  but  it  has  entered
 into  every  phase  of  our  national  life.
 So  far  as  the  railways  are  concerned,
 this  evil  has  done  a  havoc.  At  least
 one-third  of  the  railway’s  earnings
 goes  to  the  pocket  of  the  corrupt
 personnel.  I  do  not  know  how  other
 parts  of  the  country......

 Shri  Shahnawaz  Khan:  Gross  over-
 estimate.

 Mr.  Deputy-Speaker:  He  wants  to
 know  what  system  of  accounting  has
 been  relied  upon.

 Shri  P.  0,  Borooah:  There  are  30
 many  stalwarts  here  and  I  think  our
 Government  is  also  not  so  poor  in  the
 proper  personnel  who  will  be  compe-
 tent  to  find  out  the  figures.

 Mr.  Deputy-Speaker:  When  it  was
 said  as  “one-third”,  it  was  a  surprise.

 Shri  P.  6.  Borooah:  I  said  so  in
 relation  to  my  parts,  and  I  do  not
 know  how  other  parts  of  the  country
 are  faring.  In  Assam,  at  least  half
 the  earning  in  the  branch  lines  goes  to
 the  pockets  of  the  corrupt  persons.
 That  is  my  assumption.

 In  this  connection,  I  am  also  sorry
 to  refer  to  the  appalling  irregularities
 revealed  by  the  Audit  Report  for  the
 year  1957-58.  It  is  hoped  that  the
 hon.  Minister  has  already  taken
 suitable  steps  to  prevent  such  irre-
 gularities  happening  again  in  the
 future.

 Now,  coming  to  the  needs  of  my
 State,  I  shall  confine  my  observations
 only  to  one  point,  and  that  is,  the  new
 extensions.  I  would  leave  the  other
 aspects  to  the  other  hon.  Members
 from  my  State  who  are  probably  an-
 xious  to  speak,  and  I  do  not  want  to
 take  much  time  of  the  House.  This
 makes  me  refer  to  the  hon.  Minister’s
 speech  during  the  debate  on  the  sup-
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 plementary  demand  for  grants  last  year
 #hen  he  said  that  “we  will  take  up
 the  question  of  opening  new  lines  par-
 ticularly  in  the  undeveloped  areas.”
 The  House  will  bear  me  out  that  my
 State—namely,  Assam—is  one  of  the
 most  under-developed  area  in  the
 country.  Although  strategically  it
 had  great  importance,  being  a  border
 State,  bounded  on  all  sides  by  foreign
 countries,  except’  for  a  small  siretch
 of  40  miles,  its  importance  of  late  has
 grown  much  greater  on  account  of  the
 recent  developments  in  the  Himalayas
 to  our  north.  It  is  one  of  the  richest
 regions  of  our  land,  abounding  in  oil,
 tea,  coal,  jute  and  a  variety  of
 minerals  some  which  are  rare  in
 the  world.  Nature  is  bountiful  in
 Assam,  and  if  properly  developed,  its
 produce  will  be  able  to  feed  the  whole
 country.  Although  our  present  Rail-
 way  Minister  is  very  favourite  with
 the  people  of  Assam—and  in  fact  his
 name  is  taken  at  every  house  in  Assam
 on  account  of  his  outstanding  services
 rendered  for  the  cause  of  the  state
 and  which  no  Railway  Minister  had
 ever  been  able  to  do,  viz.,  the  crea-
 tion  of  a  new  zone  with  headquarters
 in  Assam,  the  establishment  of  a  ll-
 crore  railway  workshop  at  Bongaigong
 and  last  but  not  the  least,  the  cons-
 truction  of  the  ten-crore  road-cum-
 rail  bridge  over  the  mighty  Brahma-
 putra—yet,  I  could  not  but  sound  a
 note  of  regret  for  his  not  providing
 for  any  new  extension  of  railway  line
 for  the  state  in  the  new  budget.

 Assam  has  an  area  of  85,000  sq.
 miles.  In  this  vast  area,  the  total
 railway  mileage  is  only  1,097.  My
 hon.  friend  Shri  Shankaraiya  was
 just  saying  about  the  mileage  in  his
 State.  But  the  mileage  in  my  State  is
 perhaps  the  lowest.  The  total  rail-
 way  mileage  in  Assam  is  just  1,097
 out  of  the  35,000  odd  miles  in  the
 whole  of  India.  I  want  to  tell  the
 House  that  even  this  length  of  1,097
 miles  was  constructed  long  before  the
 country  had  attained  its  Independence,
 and  not  an  inch  of  railway  line
 has  been  constructed  in  the  post
 Independence  period.  Disappoint-

 FEBRUARY  25,  960  Budget—General  2852 Discussion

 ment  reaches  its  climax  when  it  is
 found  that,  of  the  eight  railway  zones,
 provision  for  either  small  or  big  bit
 of  new  extensions,  has  been  made  for
 each  of  the  zones  with  the  single
 exception  of  the  far-flung  North-east
 Frontier  zone.  May  I,  _  therefore,
 submit  that  the  two  vitally  important
 new  extension  proposals,  viz.,  Pandu-
 Garohills  line  and  Tezpur-North
 Lakhimpur  line,  the  crying  needs  of
 the  people  of  Assam,  be  taken  up  and
 included,  if  not  in  this  budget,  at  least
 in  the  third  Five  Year  Plan.  In-
 numerable  representations  not  only
 from  the  public  Press  and  platforms
 of  Assam,  but  also  from  the  Govern-
 ment  of  Assam,  urging  the  Railway
 Minister  to  take  up  the  lines  must
 have  flooded  his  Ministry.

 The  former,  i...  Pandu-Garohills
 line,  will  enable  the  hidden  treasures
 of  Garohills  to  be  worked  out  for  the
 good  of  the  country  and  besides  many
 other  articles,  will  enable  us  to  get  3
 to  4  lakhs  tons  of  first  coal  annually
 for  our  various  industries  and  also  for
 the  railways.  Only  in  this  morning's
 papers,  Sir,  there  was  an_  S.OS.
 demand  from  the  Northern  Railway
 that  they  have  to  suspend  some
 passenger  services  for  running  short
 of  cost.  So  far  as  the  second  line,  the
 Tezpur-North  Lakhimpur  line,  is  con-
 cerned,  it  will  cater  to  the  needs  of
 about  20,000  square-miles  of  railway-
 less,  but  loveliest  area  of  Assam,
 strewn  with  smiling  paddy  fields,  in-
 tercepted  by  the  luxuriently  put  up
 tea  gardens.  With  its  flora  and  fauna,
 nature  is  really  bountiful  here.  I
 hope  our  popular  Railway  Minister
 will  not  lose  any  more  time  to  bring
 these  two  abundantly  rich  areas  under
 the  country’s  life-line  of  railway  com-
 munication  and  allow  its  flowers  not
 to  blush  unseen  and  its  sweetness  not
 to  be  wasted  in  the  desert  air.

 Shri  Balkrishna  Wasnik  (Bhandara
 —Reserved—Sch.  Castes):  Sir,  I  rise
 to  congratulate  the  Railway  Minister,
 particularly  for  not  increasing  the  pas-
 senger  fare,  though  this  year,  he  has
 to  spend  about  Rs.  3  crores  more  on
 the  staff,  because  of  the  Pay  Commis-
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 sion’s  recommendations.  So  many
 points  are  made  year  after  year  when
 the  debate  on  this  budget  takes  place
 in  the  House.  He  cannot  reply  to
 every  point  that  is  made  by  hon.  Mem-
 bers.  So,  it  will  be  in  the  fitness  of
 things  if  the  Ministry  takes  note  of  all
 those  points  and  sends  information  to
 the  concerned  Members  about  the
 points  they  have  made  in  their
 speeches  in  the  House.

 A  lot  has  been  said  about  corruption
 and  I  do  not  want  to  say  more.  But
 when  I  read  the  speech  of  the  hon.
 Minister,  I  am  rather  sorry  to  find  that
 he  is  not  optimistic  about  weeding  out
 corruption  going  on  in  the  railways.
 I  would  request  him  to  deal  with  this
 problem  with  a  heavy  hand,  If  he  sets
 his  mind  on  it,  I  think  he  can  do  a  lot
 in  weeding  out  corruption  that  is
 rampant  in  the  railways.  I  do  not
 want  to  say  anything  more  about  cor-
 ruption,  except  give  one  or  two  ins-
 tances  in  my  own  constituency.  The
 incomes  from  Tumsar-Tirodi  and
 Gondia-Nagbhir  lines  are  shown  as
 negligible.  When  we  ask  for  more
 trains  on  these  lines,  the  railway
 administration  says  that  passengers  on
 these  lines  are  very  few;  there  are  not
 enough  passengers  and,  therefore,  no
 more  trains  could  be  run  on  these
 lines.  But  wher  one  actually  travels
 on  that  line,  one  finds  that  there  is  a
 heavy  rush  on  that  line  and  one  does
 not  find  space  even  to  sit.  All  the
 same,  the  railways  show  rather  negli-
 gible  income  from  these  lines.

 An  Hon.  Member:  They  may  be
 travelling  without  tickets.

 Shri  Balkrishna  Wasnik:  The  pas-
 sengers  are  prepared  to  pay  but  the
 tickets  are  not  given.  If  you  go  to
 the  station  booking  office,  no  tickets
 are  available.  If  you  ask  the  booking
 clerk  for  a  ticket,  he  says,  “you  sit  in
 the  train,  the  T.C,  will  give  you  the
 ticket,  we  have  no  ticket”.  When  he
 enters  the  train  and  asks  the  T.C.  for
 a  ticket,  the  T.C.  takes  some  money,
 keeps  the  money  in  his  pocket  and  at
 the  station  where  the  passenger  gets
 down  he  asks  the  porter  or  the  person
 who  collects  the  ticket  to  let  him  go.
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 This  is  going  on  for  a  long  time  and
 so  the  money  paid  by  the  passengers
 goes  to  the  pocket  of  the  railway
 employee  and  not  to  the  coffers  of  the
 administration.

 On  the  Gondia-Nagbhir  line,  one
 more  train  is  badly  needed.  When  we
 ask  for  the  train,  we  are  told  that
 there  are  not  sufficient  passengers.  I
 would  request  the  railway  administra-
 tion  to  send  inspection  parties  once  or
 twice  to  look  into  this.  Of  course,  ins-
 pection  parties  have  gone  there  once
 or  twice,  and  so  I  could  not  understand
 why  they  could  not  detect  these  things,
 I  think  even  the  inspection  parties  are
 not  giving  satisfactory  reports.  So,  I
 would  suggest  that,  if  possible,  some
 members  from  the  public  should  also
 accompany  the  inspection  parties  so
 that  nothing  could  take  place  in  bet-
 ween  the  inspection  parties  and  the
 employees.

 Pandit  D.  N.  Tiwary:  You  want  the
 inspection  parties  to  be  accom-
 panied....

 Shri  Balkrishna  Wasnik:  What?

 The  Deputy  Minister  of  Community
 Development  and  Co-operation  (Shri
 B.  S.  Murthy):  The  hon.  Member  is
 helping  you.  What  is  it  that  he  said?

 Mr.  Deputy-Speaker:  The  hon.  Min-
 ister  is  helping  him.

 Shri  Balkrishna  Wasnik:  Coming  to
 accidents,  if  we  look  into  the  causes
 of  accidents,  it  is  stated  that  during
 ‘1958-59,  1,390  derailments  took  place,
 out  of  which  9  were  due  to  the
 failure  of  the  railway  staff.  In  the
 same  way,  there  were  408  collisions
 out  of  which  05  were  due  to  the
 failure  of  railway  staff.  This  is  how
 the  railway  staff  are  working,  when
 they  are  demanding  more  wages,  more
 facilities  and  more  promotions,  and
 they  are  also  giving  us  more  accidents,
 more  derailments  and  more  collisions.
 So,  I  would  request  the  trade  union
 leaders  who  are  working  among  the
 railway  workers  to  look  into  these
 things  and  to  tell  our  railway  staff  that
 they  should  rather  be  careful  in  their
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 work.  I  have  been  looking  into.  the
 figures  of  accidents.  The  word  “acci-
 dent”  has  a  particular  meaning.  We
 cannot  describe  these  things  as  acci-
 dents.  I  may  say  that  these  are
 unhappy  mishaps  due  to  criminal  neg-
 ligence  on  the  part  of  the  railway
 staff.

 Then,  on  railway  catering,  it  is  stated
 that—

 “The  report  received  from  the
 railway  administration,  as  well  as
 from  the  travelling  public  indicate
 that  as  a  result  of  the  introduction
 of  departmental  catering  better
 and  more  wholesome  food  at  rea-
 sonable  prices  are  now  available
 to  the  travelling  public.”

 I  am  sorry,  I  cannot  agree  with  this
 view.  I  have  been  to  one  or  two  places
 where  railways  are  having  depart-
 mental  catering  and  the  food  that  was
 served  to  me  was  such  that  even  a  dog
 would  not  eat  that  food.  I  returned
 that  food  and  made  a  complaint,  and
 after  that  the  General  Manager  of  the
 Central  Railway  wrote  to  me  that  some
 action  was  being  taken.  More  than
 one  year  has  passed,  and  I  do  not  know
 what  action  has  been  action.  In  the
 case  of  departmental  catering  in  the
 trains  also,  sometimes  we  find  that  the
 food  is  not  suitable  for  human  con-
 sumption.  Therefore,  attention  should
 be  paid  to  this.

 A  lot  has  been  said  about  passenger
 amenities.  If  you  look  into  the  figures,
 you  will  find  that  the  major  earnings
 to  the  railways  are  from  the  third
 class  passengers.  Total  passenger
 earnings  in  1957-58  were  Rs.  1,19,10
 lakhs  out  of  which  earnings  from  third
 class  were  Rs.  ,05,7l  lakhs.

 Shri  P,  N.  Singh  (Chandauli):  That
 is  in  thousands.

 Shri  Balkrishna  Wasnik:  These  are
 figures  in  lakhs.

 Second  class  gave  only  Rs.  5,80  lakhs,
 first  class  gave  only  Rs.  6,60  lakhs,  and
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 In  1958-59,  the  total  earnings
 Rs.  116,74  lakhs  out  of  whict
 1,02,21,  lakhs  were  given  by  third
 passengers,  only  Rs.  5,97  lakhs
 second  class,  only  Rs.  7,42  lakh:
 first  class  and  Rs.  ,l4  lakhs  by
 conditioned.  So,  the  persons
 really  pay  are  the  third  class  pas
 gers,  but  what  facilities  are  prov
 for  them?

 If  you  enter  a  third  class  com;
 ment,  you  find  a  lot  of  rubbish.
 sweeper  does  not  go  to  the  third  «
 coach,  and  if  a  third  class  passe
 asks  for  a  sweeper,  he  looks  at
 with  such  an  eye  as  if  the  third  «
 passenger  has  committed  some  offe
 He  is  not  expected  to  enter  the  t
 class  compartment  and  clean  it,
 many  things  are  there  like  this.

 In  the  third  class  waiting  rooms  |
 we  find  the  same  thing.  So,  I  req
 the  Railway  Minister  that  more  at
 tion  should  be  paid  to  the  facilitie
 third  class  passengers  who  really
 the  bulk  of  the  railway  earnings.

 I  would  say  a  few  words  al
 reservation  for  the  Scheduled  Ca
 in  the  railway  services.  As  the  tir
 very  short,  I  would  not  make  any  o
 points.  The  hon.  Minister  has  dor
 lot  in  increasing  the  in-take  of  8५
 duled  Caste  people  in  the  railway
 vices.  He  is  also  giving  reservatio
 the  promotions,  but  I  am  told  that:
 petitions  have  been  filed  in  as  man
 six  High  Courts  challenging  this
 think  some  reference  has  also  t
 made  by  the  Railway  Ministry  to
 Home  Ministry,  but  I  do  not  k
 what  has  come  out  of  it.  The  &
 duled  Castes  have  suffered  for  a  \
 long  time,  and  it  is  but  right  that  |
 should  be  given  a  chance  in
 services.
 7  hrs.

 There  are  numerous  complai
 Sometimes  I  write  to  the  Minister
 the  complaints  or  grievances
 removed.  I  have  heard  that  there
 employees  with  six  to  eight  year
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 If  the  hon.  Minister  checks  the  records,
 or  sends  persons  to  find  out  things,  this
 can  be  remedied.

 In  conclusion,  I  would  just  add  one
 thing  about  Nagpur.  There  are  so
 many  wagons  lying  idle  without  any
 kind  of  use,  in  the  Nagpur  yard.  lf
 we  ask  the  Central  Railway  about
 these  wagons,  they  say  that  they  have
 been  given  to  the  South-Eastern  Rail-
 way;  and  if  we  ask  the  South-Eastern
 Railway,  they  shelve  the  responsibility
 on  to  the  Central  Railway.  I  submit
 that  this  kind  of  thing  should  not  take
 place.

 Finally,  I  would  say  a  word  about
 the  licensed  porters.  They  are  not
 considered  as  railway  employees,  and
 hardly  any  benefit  is  given  to  them.
 They  work  day  and  night,  and  they
 have  the  responsibility  of  carrying  the
 Passengers’  luggages  and  other  things.
 I  would  request  the  hon,  Minister  to
 evolve  some  scheme  by  which  the
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 licensed  porters  would  be  considered  as
 railway  servants,  and  they  will  also  be
 given  the  same  facilities  as  the  other
 railway  servants  are  getting.

 श्री  प्र०  ाण  सिंह  :  उपाध्यक्ष  महोदय,
 रेलवे  बजट  के  सिलसिले  में  सन्‌  १६५८-५६
 के  मुकम्मिल  तखमीने  को  देखने  के  उपरान्त
 घ्रौर  साथ  ही  साथ  सन्‌  १६६०-६१  के  तखमीनों
 को  देखने  से  यह  पता  चलता  है  कि  ७४  करोड़
 रुपये  से  भ्रधिक  की  श्रामदनी  रेवेन्यू,  रिसीट्स
 में  गवर्नमेंट  को  रेलब्रेज  से  हुई  है

 उपाध्यक्ष  महोदय  :  माननीय  सदस्य  कल
 को  प्रपना  भाषण  जारी  रखें  ।

 11:02  hrs,
 The  Lok  Sabha  then  adjourned  till

 Eleven  of  the  Clock  on  Friday,  Feb-
 ruary  26,  960/Phalguna  7,  4884
 (Saka).



 ORAL  ANSWERS  TO  QUES- TIONS.

 (Thursday,  February  25,  960/Phalguna  6,

 2657—97

 S.Q.  Subject  CoLUMNS
 No.

 373.  Export  of
 hessian  fates  to  China  2657—60

 374.  Foot-wear  for  coal-miners  2661-62.
 375.  Enhancement  of  Em-

 loyees’  Provident  Fund
 rates  2662—66

 376.  Aid  to  Bhutan  2666—71
 377.  Manufacture  of  sulphur  2671—-74
 380.  Racial  discrimination  in

 U.  K.  2674—-76
 381.  Ladakh  2676-77
 383.  Indo-Pakistan  Border

 Disputes  2677-79,
 384.  Wage  Board  for  Industries  2679—84
 385.  Heavy  Electricals  Factory

 Bhopal.  684—87
 386.  Rehabilitation  Industries

 Corporation  2687—90
 387.  Jute  mill  in  Assam  2690-91
 388.  Afro-Asian  Conference

 on  Tibet  269193
 389.  Population  engaged  in

 agriculture  2693-94
 S.N.Q.

 No,

 2.  Chinese  infiltration  in
 Jammu  and  Kashmir  2694—97

 WRITTEN  ANSWERS  TO
 QUESTIONS.  2697-2741

 SQ.
 No,
 378.  Export  of  iron  ore  2607-98
 379.  Production  of  calcium

 carbide  2698-99
 382.  Transfer  of  Indian  Diplo-

 mats  2699-2790
 390.  Smuggling  of  rice  to  Tibet  2700
 391.  Transistor  valves  270
 392.  Jersies  for  class  IV  staff  (2701-02,
 393.  Visa  Rules  2702
 394.  National  awards  for  safety  2702
 395.  Cycle  Factory  in  Mysore  2702-03
 396.  Ejection  of  displaced  per-

 sons  in  Assam  2703
 397.  Wood  pulp  industry  in

 Himachal  Pradesh  2703-04
 398  Barter  trade  with  U.S.A.  2704

 CoLuMNS
 WRITTEN  ANSWERS  TO

 QUESTIONS—contd.
 S.Q.  Subject
 No.
 399.  Forged  passports  2704-05
 400.  Naga  Rebels  2705-06
 401.  Steel  rolling  machines  2706
 402.  Trade  with  Saudi  Arabia  2706-07
 403.  Displaced  persons  from

 Jammu  and  Kashmir  2707-08
 404.  Compulsory  exports  2708
 405.  Memorial  lectures  by  All

 India  Radi  के  2709
 406.  Chinese  Maps  2709-10
 407.  State  Trading  Corporation  2770
 408.  Iranian  Trade  Delegation  2770
 409.  Indigenous  materials  for

 industries  (2711
 410.  Chinese  musk  deer  hun-

 ters  in  N.E.F.A.  275I-I2
 U.S.Q.

 No.
 426.  Persons  registered  with

 Employment  exchanges  (2712-13,
 427.  Slum  Clearancein  Delhi.  2773
 428.  Contracts  to  Labour  Co-

 operative  Societies  in
 Punjab  (2713-14

 429.  Plan  Publicity  in  Delhi  2774
 430.  Industrial  development  of

 Rajasthan  2774
 437  New  Industrial  Units  in

 Orissa  2774
 432.  Aid  for  technical  training  2775
 433.  Handloom  Industry  in

 Orissa.  2775
 434.  Industrial  development  of

 Orissa  2776
 435  Subsidised  Industrial

 Housing  Scheme  2776
 436.  All  India  Working  Class

 Family  Budget  Survey  (2716-17,
 437.  Employees’  State  Insur-

 ance  Scheme  2777
 438.  Land  reforms  2737-I8
 439.  Transfer  of  Civic  services

 to  D.  Ps,  Colonies
 in  Delhi.  +  2778

 440.  Exporters  of  Coffee  27I8
 44l.  Caustic  Soda  and  Soda

 Ash  2718-19
 Amenities  to  Building

 Workers  >  2779

 3887  (Saka)]



 2867

 WRITTEN  ANSWERS  TO
 QUESTIONS—contd.

 U.S.Q.  Subject
 No.

 443  Nickel  Cadmium  Batteries
 444.  Cuprous  Oxide
 445.  Selenium  and  Red  Glass

 Bangles
 446.  Import  of  Boron
 447.  Ignitition  Boats
 448.  Air  space  violation  by Pakistan
 449.  Manufacture  of  white

 Newsprint
 450.  Small-scale  Industries
 451.  Cheap  Radio  sets
 452.  Subsidised  Industrial

 Housing  Scheme
 453.  Government  advertise-

 ments
 454.  Absenteeism  among  Coal

 (Damy  Dicest]  2862

 CoLtumMNns
 PAPERS  LAID  ON  THE

 TABLE  (2741-  4B
 CoLuMNSs  (1)  A  copy  of  each  of  the  follow-

 ing  rules  framed  under  the
 proviso  to  Article  309  of  the

 (2720-21  Constitution.
 272I-22  (i)  The  Rules  regulating  direct

 recruitment  to  the  Central
 Enginecring  Service,  Class

 2722-23  I,  published  in  Notifica-
 2723-24  tion  No.  G.S.R.  43  dated

 the  9th  January,  ‘1960.
 (#)  The  Rules  regulating  direct

 recruitment  to  the  Central
 2725-26  Engineering  Service,  Class

 II,  published  in  Notifica-
 tion  No.  G.S.R.  44  dated

 2725

 2726  the  oth  January,  7960
 2726-27  (ait)  The  Rules  regulating  direct
 2727-28  recruitment  to  the  Central

 Electrical  Engineering  Ser-
 vice,  Class  II,  published

 2728  in  Notification  No.  G.S.R.
 45  dated  the  oth  January,
 1960.

 2728
 (2)  A

 copy
 of  each  of  the  follow-

 miner:  (2728-2  ing  Notifications  under  sub- 5  7  9  section  (6)  of  Section  3  of  the
 455.  Urban  population  2729  Essential  Commodities  Act,
 456.  Displaced  persons  in  Bihar  (2729-31  7955
 457.  Industrial  production  273:  (a)  $.  0.  No.  (2114,  dated  the
 458.  Import  of  watches
 459.  Import  of  Wool  and  Salt

 from  Tibet
 460.  Training  in  Management and  Operational  Me-

 thods
 46I.  C.P.W.D.
 462.  Recreation  rooms  for

 workers  in  Delhi
 463.  Displaced  Persons’  claims
 464.  Small  Scale  Handloom

 Industries  in  Punjab
 465.  Sewing  Machines
 466.  Middle  Income  Group

 Housing  Scheme  in  H.
 Pradesh

 467,  Khadi  ‘Hundis
 468.  Settlement  Organisation
 469.  Large  Scale  Industries  in

 Punjab.
 470.  Popularisation  of  Tea
 471.  Soda  Ash  factory  in

 Rajasthan
 472.  Import  of  Tobacco
 473.  Coffee  Development  Plan
 474.  Government  quarters  in

 Timarpur,  Delhi

 26th  September,  959
 (6)  S.O.  No.  22345  dated  the 2732  26th  September,  7959

 making  certain  —_  further
 amendments  to  the  Tex-

 2737-32

 (2732-33,  tiles  (Production  by
 2733  Powerloom)  Control  Or-

 der,  7956
 2733
 2734  (3)  A  copy  of  the  Annual  Report 7  of  the  Hindustan  Insecticides

 Limited  along  with  the  Audi-
 2734-35  ted  Accounts  for  the  year  958-
 2735-36  59  and  the  comments  of  the

 Comptroller  and  Auditor
 General  thereon  under  sub-
 section  (a)  of  Section  639  of 2736  the  Companies  Act,  7956

 2736-37
 2737  (4)  _A  copy  of  Notification  No

 S.R.  35§2,  dated
 the  Ed February,  7960  under  sub- 2737-38  section  (4)  of  Section  43B  of

 2738  the  Sea  Customs  Act,  7878
 and  Section  38  of  the  Central

 2738-39  Excises  and  Salt  Act,  (19445
 2739  making  certain  further  amend- u  ment  to  the  Customs  and

 2739-40  Central  Excise  Duties  Export
 Drawback  (General)  Rules,

 274०  47  1959.
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 CoLUMNS  CoLumns
 REPORT  OF  COMMITTEE  ON

 E.  RAILWAY  BUDGET,  GENE- ABSENCE  OF  MEMBERS  RAL  DISCUSSION  (2749-2858 FROM  THE  SITTINGS  OF
 THE  HOUSE  PRESENTED.  2743

 Eighteenth  Report  was  presented.
 BILLS  PASSED
 The  Minister  of  Revenue  and

 Civil  Expenditure  (Dr.  B.
 Gopala  Reddi)  moved  that  the
 Appropriation  Bill,  960  be
 taken  into  consideration.  The
 motion  was  adopted.  After
 clause-by-clause  consideration
 the  Bill  was  passed.

 2743--48

 General  discussion  on  the  budget
 (Railways),  I960-6  commen-
 ced.  The  discussion  was  not
 concluded.

 AGENDA  FOR  FRIDAY,  FEB-
 RUARY  26,  960/Phalguna  7,
 3887  (SAKA)---
 Further  General  Discussion  on

 the  Budget  (Railways),  1960-61 and  consideration  of  the  Private
 Members’  Resolutions.


